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RAJYA SABHA
Tuesday, the 21st July, 2009/30 Asadha, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Night landing facilities at Dibrugarh and Silchar airports

*241. SHRI SILVIUS CONDPAN: Will the Minister of CIVIL AVIATION be pleased to state
whether Government is considering to extend the night landing facilities at Dibrugarh and Silchar
airports because of their locations in the border area of our country ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
Night Landing Facilities are already available at Dibrugarh and Silchar Airports.

SHRI SILVIUS CONDPAN: Sir, while thanking the Minister for the answer, | want to ask one
supplementary.

May | know from the hon. Minister since when the Night Landing Facilities have been
introduced in these two Airports? Why | am asking this is because just in the last winter |
happened to be there at both these Airports; on one occasion in Silchar and on another
occasion in Dibrugarh. And, | had the experience that because of no night landing facilities, the
flights were cancelled. This is what | want to know from the hon. Minister.

SHRI PRAFUL PATEL: Sir, | will not have the exact date of commissioning, but | can
certainly say that the Silchar Airport Night Landing Facility has been installed about a year ago
and the Dibrugarh Airport Night Landing Facility has also been installed around the same time.
But in Dibrugarh, basically the Airport is an Air Force Airport and it is only a civil enclave which is
being maintained there by the Airports Authority.

SHRI SILVIUS CONDPAN:: Sir, the Dibrugarh Airport is not an Air Force Airport, it is a Civil
Aviation Airport and | am asking about that Airport only.

SHRI PRAFUL PATEL: Sir, we have extended the facilities now. | mean, if the issue is
whether the facilities are available or not, the answer is, now they are already available. If the
hon. Member would like to know about some issue about the past, he may let me know of any
specific issue and | will give him all the information. But the moot question is, whether Dibrugarh
and Silchar Airports have Night Landing Facilities or not, the answer is, yes, they have been
installed and commissioned; and they are being used.



SHRI BIRENDRA PRASAD BAISHYA: Sir, Dibrugarh is the nearest Indian Airport towards
the Asian countries like China, Thailand, Myanmar, etc. The flying time from Dibrugarh to
Bangkok is less than 1 hour 30 minutes and the flying time between Dibrugarh and Myanmar is
less than 45 minutes. So, | want to know from the hon. Minister whether there is any planning to
introduce international flights between Dibrugarh and Asian countries.

SHRI PRAFUL PATEL: Sir, | don’t think there is anything that arises out of this question.
But, again, as of now, Dibrugarh is not an international Airport. So, we cannot operate flights
from there to other countries.

A correction, Sir. | realise, by mistake, | spoke about Silchar being an Airports Authority
Airport. | said it by mistake. Dibrugarh is an Airports Authority Airport and Silchar is an Air Force
Airport where a civil enclave is there. ..(Interruptions)... 1t is just a correction.
...(Interruptions)...

MR. CHAIRMAN: No second question, please. Thank you. Shrimati Viplove Thakur.

Sl fga ST : quIIfcr Sit, U8 e fSgwre &1 8, g H A= #3i Sit 4 S =wed
g 1% fat oRam 4, usTsi # ST TaRuIed &, &1 g |4l & fog A1ge <ife™ & wifas &1 faar
27§ 98 S 9rEd § 3 a1 S S8 U 3179 T8¢ oifS bl Wifas dr I8 §7

St I - FaTer R B
Sl fIga S1gR : R, el 713 &1 2, U UsTs A Haferd 2|

MR. CHAIRMAN?: If the Minister wishes to reply, he can do so.

SHRI PRAFUL PATEL: Mr. Chairman, Sir, the Member should be happy to know that the
Airports Authority of India has taken a principled decision that all Airports in the country where
there are civilian flights operating shall have night landing facilities. Most of them have already
been completed. The remaining few, including what hon. Member wants to know about some
Airports in the hills, Airports shall have night landing facilities in the — | would not say a very long
term — short term, medium term.

SHRI TARINI KANTA ROY: Through you, Sir, | want to know about the Bagdogra airport
which is a very important airport. It also covers Bangkok now. It can cover Kathmandu in Nepal
and Bangladesh too. But at the Bagdogra airport, there is no night-landing facility. | want to
know whether night-landing facility can be introduced at this airport.

SHRI PRAFUL PATEL: Bagdogra Airport, Sir, is an Air Force airport and | am sure it has
facilities. Therefore, | do not see any reason for this. However, we must all understand that
because of the sensitivity of the area — Bagdogra, as you all know, is like the Chicken-neck;
very limited air space is available; and it has the hilly terrain around it — flights are not operating
usually during evening hours. But that facility per se is available and it is an Air Force airport.

MR. CHAIRMAN: Question No.242.



Flight operations from Guwahati airport
*242. SHRI KUMAR DEEPAK DAS: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Lokpriya Gopinath Bordoloi (LGB) Airport, Borjhar at

Guwahati is not up to the mark in operation of flights;

(b) the details of flights cancelled or delayed for low visibility due to fog, dust etc., in the

last two years and total financial loss incurred, as such;
(c) what is the technical defect and when it would be rectified; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI PRAFUL PATEL): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The operation at Lokpriya Gopinath Bordoloi International (LGBI) Airport, Borjhar at
Guwahati is maintained as per standards laid down by International Civil Aviation Organisation
(ICAO) and licensed by Directorate General of Civil Aviation (DGCA).

(b) to (d) There has been no cancellation or delayed flight for low visibility due to fog, dust
etc. at LGBI airport in the last two years except during the period between 04.03.2009 to
17.03.2009. Due to high terrain, the minimum visibility requirement for operations at LGBI airport
is 1200 mtrs. Due to dust storms, the reported visibility was 900 mtrs. or below during this said
period and 131 flights were cancelled on account of which Airports Authority of India (AAI) had to

incur a financial loss of Rs. 31,59,553/-. There was no technical defect.

SHRI KUMAR DEEPAK DAS: Sir, Borjhar LGB Airport is one of the oldest airports of this
country. It is situated in the heart of the North-East Region. Sir, the hon. Minister has stated in
his reply that the LGB Airport, Borjhar at Guwahati is being maintained as per standards laid
down by International Civil Aviation Organisation. There are no aircraft servicing facilities at the
airport. There is no engineering hub at the Borjhar airport. There is no facility for overnight stay of
aircraft at the airport. There is no morning flight and there is no evening flight from Delhi to

Guwahati or from Guwahati to Delhi, which is very much needed.
MR. CHAIRMAN: Question, please.

SHRI KUMAR DEEPAK DAS: Sir, | would like to know from the hon. Minister whether the

systems at this airport would be upgraded and standards brought up so as to meet these needs.

SHRI PRAFUL PATEL: Sir, the question asked by the hon. Member is whether the airport
meets international standards in terms of technical equipment and all. | can say the Guwahati
Airport has all the facilities of an airport requiring ILS, good radar systems, night-landing

facilities, and everything else, as has been mentioned, meets the standards laid down by the



International Civil Aviation Organization and is duly licensed by the DGCA. | think, to that extent,
the question is whether flights are getting cancelled at the Guwahati Airport due to lack of
equipment. The answer is, all equipments required for safe operation of flights even in lower
visibility conditions up to 1200 metres are available. As you are aware, these are hilly terrains; we
cannot operate flights in lower visibility conditions due to some technical issues. But all
equipments for modern operations are in place. In fact, when you talked about flights, | would
like to say for the interest of Members that Guwahati operates almost 100 scheduled flights a
day.

SHRI KUMAR DEEPAK DAS: My second supplementary is this: There is no international
flight operating from Guwahati. Although there was a flight from Guwahati to Bangkok, it has not
been operative since. There is no CAT system in the airport of Borjhar. Will the Government take
specific steps in regard to these facilities and international flight arrangements made from Borjhar
Airport?

SHRI PRAFUL PATEL: Sir, flights to any airport is purely the decision of the airline
concerned. As for facilities at Guwahati Airport, it has been declared an international airport and
has all the facilities like customs immigration. If any airlines choose to do so, whether they are
domestic carriers or private carriers, or any international carriers, the Government has no reason
not to allow such flights. | would like to state that these are depending on commercial judgement
of airlines and we, as Government, can do very little in that. ...(/nz‘errupz‘/ons)...

MR. CHAIRMAN: No interjections please. ... (Interruptions)...
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congestion in Delhi. Air traffic congestion in Delhi is certainly much more as compared to
Lucknow. During peak hours, there is much more traffic movement. Even after landing, | know
there is longer taxis time at Delhi Airport. But that will reduce when new terminal will open in April



2010, which is not very far away. You might have seen on the left-hand side a massive
terminal of truly global standard, which is coming up. Once that is ready, all flights, both
domestic and international, are expected to shift to that terminal. With new runway, the
time taken for coming to the old terminal will automatically get reduced because the new
terminal is between both the parallel runways.

SHRI RAJIV PRATAP RUDY: Mr. Chairman, Sir, my question is related to the North-
East. It is a small question to the hon. Minister. Bagdogra Airport, of course, is an
international airport apart from being a military airport. It is a gateway to Sikkim; it is a
gateway to *; it is a gateway to West Bengal .. (Interruptions)..

SHRIMATI BRINDA KARAT: There is no *. ... (Interruptions ...
MR. CHAIRMAN: Please use official terminology. ...(Interruptions)...

SHRI MOINUL HASSAN: | have a point of order. ...(Interruptions)... This is the third
tme that my friend has raised this. ...(Interruptions)... Please drop this.
...(Interruptions)... This is intentional. ... (Interruptions)...

MR. CHAIRMAN: The Chair has corrected it and there is no need for
any...(Interruptions)...

SHRI TARINI KANTA ROY: You correct your question. ...(Interruptions)... Do this.
..(Interruptions)..

MR. CHAIRMAN: The Chair has corrected the question. ...(Interruptions)... AT,
3T 96 3V ...(FFEH)...

SHRI MOINUL HASSAN: This is the third time. .. (Interruptions)..
SHRI RAJIV PRATAP RUDY': Sir, | will correct it .. (Interruptions)..
MR. CHAIRMAN: You please correct your question. ..(/m‘errupt/'ons)..

SHRI RAJIV PRATAP RUDY: | just said the queen of hills which will shortly be called
*..(Interruptions )..

MR. CHAIRMAN: No. Please dont. ..(Interruptions).. No speculative questions.
...(Interruptions)...

SHRI RAJIV PRATAP RUDY: Okay. | don’t talk about *. | am talking about a particular
region. Sir, Bagdogra Airport is a gateway for Sikkim; it is a gateway for Bhutan and it is a
gateway for Darjeeling. Is the hon. Minister aware — | am sure if he is not aware he will find out
and reply if he wants to do it later — that the Airlines Operating Committee comprises of Air
India, Jet, Kingfisher, Indigo, Spicejet and Deccan on 25th May have made a representation to
the Airport Authority of India saying that the security area, which is a bottleneck, is almost a
chicken-neck for a passenger? It takes about three hours for a single passenger to board at
Bagdogra Airport. It has been a matter of concern. It has been raised by passengers; it has been
raised by operating airlines. Is the Minister aware of the problems faced by passengers boarding

*Not recorded.



from Bagdogra Airport which covers a large geographical area? If the Minister is aware, would
he make facilities available at Bagdogra Airport, which has a lot of traffic flowing in and which is

spread over a large area?

SHRI PRAFUL PATEL: Sir, | am not aware of the specific meeting that the hon. Member has
mentioned. But, | visited the Bagdogra Airport a few months ago and | inspected all the facilities.
Yes, what he is saying right. It is a busy airport. It needs more upgradation. | know it is the
closest way for him to reach home also. But, the fact is that it is an airport where we have a big
expansion plan. | would also have to discuss this issue with the Ministry of Defence because the
airport is an Air Force airport. And, in most of these Defence airports, for expansion of the civil
facilities, we need land from them. Talks are on. The moment we get the land, | am sure like
many other important cities and airports which are coming up in bigger way, Bagdogra Airport
expansion will also be taken up. The only issue is about the land. Once | sort it out with the

Ministry of Defence, | am very confident that we will take up the expansion work.

SHRI KHEKIHO ZHIMOMI: Sir, the hon. Minister is a very knowledgeable Minister. But, it
seems when the question of North-East comes, his information seems to have been exhausted.
I would like to request him that he should have the same knowledge regarding North-East as he
has about other parts of the country. Now, | would like to ask whether the Ministry is
contemplating to extend the night landing facilities to Dimapur Airport or not since it is the only

airport in the State.

SHRI PRAFUL PATEL: Sir, | am little pained to hear this comment that we have lesser
concern or knowledge of airports in the North-East. | would certainly like to update the hon.
Member that the night landing facilities in the North-Eastern region are available at Dimapur,
Guwahati, Lilabari, Silchar, Jorhat, which is IAF, Agartala, Lengpui, Imphal and Dibrugarh. So,
regarding your question about Dimapur, | think, probably, you do not have information. As |
said, all airports, which | have mentioned, have night landing facilities. Operations may not be
taking place for various reasons, like the airlines don’t wish to operate at night, or other reasons

are there. But, the fact is that these facilities are available.

High-tech product export promotion scheme

*243. SHRI TARIQ ANWAR:tt
DR. T. SUBBARAMI REDDY:

Will the Minister of FINANCE be pleased to state:
(a) whether his Ministry has operationalised high-tech product export promotion scheme;

(b) if so, whether this move comes two years after the scheme was announced in April,

2007 in annual supplement to the foreign trade policy;

t1The question was actually asked on the floor of the House by Shri Tarigq Anwar.



(c) whether this scheme provides for duty credit of 10 per cent on incremental export
growth for exports of high-tech items;

(d) whether his Ministry has pointed out that benefit would be available for duty credit
scrips issued against exports of 12 specified high-tech items; and

(e) towhat extent it will be helpful for exports?

THE FINANCE MINISTER (SHRI PRANAB MUKHERJEE): (a) to (e) A statement is laid on
the Table of the House.

Statement
(a) VYes,Sir.

(b) Yes, Sir. The Scheme was announced in the Foreign Trade Policy 2007
(01-04.2007). It was operationalized by the Department of Revenue after discussions with
Ministry of Commerce vide Notification No.14/2009-Cus. dated 19.02.2009.

(c) No Sir. The High-Tech Product Export Promotion Scheme provides for duty credit
scrips against exports of notified products, equivalent to—

() 1.25% of FOB value of exports; or

(i) 5% of incremental growth in FOB value (realized as per Bank Realisation Certificate
(BRC)/Foreign Inward remittance certificate (FIRC) against exports of notified
products.

The exporter may opt for either (i) or (i) above.

(d) Yes Sir. The Notification No. 14/2009-Cus issued by the Department of Revenue
opetationalising the High-Tech Product Export Promotion Scheme extends the incentives in the
form of duty credit scrips against the export of 12 notified high-tech items.

(e) This incentive will help Indian exporters of notified high-tech products to offset costs
involved in marketing of these products thus making export of their products internationally
competitive.

SHRI TARIQ ANWAR?: Sir, | am thankful to hon. Finance Minister for giving a detailed
answer to my question. My supplementary is very small - the details of the products which come
under the High-tech Product Export Promotion Scheme; whether, with the help of this Scheme,
benefits on duty credit will be given for importing of some items; and, if so, the details thereof.

SHRI PRANAB MUKHERJEE: Sir, so far as the 12 items, which have been notified under the
Scheme on 19th of February, are concerned, these are mainly related to the Ministry of
Telecommunications and the Department of Electronics. If the hon. Member is interested, | can
mention some of these items - Public Call Office using wireless satellite technology, point-of-
sale terminal, transaction terminals using GSM, CDMA, H-net technology, SIM cards, memory
cards, cellular phones with 3G standard wireless internet, automatic bank note dispensers,
ultrasonic scanning operators, and so on and so forth. There are 12 items which have been



notified as high-tech items, on the export of which the exporter will be eligible to have some sort
of rewards. Rewards are in two forms. If you want to opt for the FOB value, then, 1.25 per cent
of the FOB value, that means, if FOB value is 100, you will get the benefit of 125, or 5 per cent of
the incremental export. If the export level was 100, and, if he has done 120, then, five per cent of
that 20 will be his entitlement. He will also get the duty-free scrips. These are the instruments to
make money and the facilities are being provided to the exporters. As he is making serious
efforts to export in difficult markets, and, the cost of exporting these items is little more because
these are highly competitive items, these incentives are being provided to them to facilitate this,

and, they are entitled to have these incentives.

SHRI TARIQ ANWAR: Sir, my second supplementary is: a) whether the Government is also
planning for introduction of agro-processed exports focussing on employment generation
sectors like agriculture and small-scale industries; b) if so, the details thereof; and,

c)...(Interruptions)...
it FHTAR : BIE U FaTd 4Tl
SHRI TARIQ ANWAR: Sir, it has ‘a’, ‘b’, and ‘¢’ part. (Interruptions)
MR. CHAIRMAN: No, no. One question only. (Interruptions )
SHRI TARIQ ANWAR: | am not giving ‘bhashan’, Sir.
MR. CHAIRMAN: No, no. (Interruptions) The question has to be one.

SHRI TARIQ ANWAR?: Sir, | would also like to know the details of the other related schemes

implemented in the country for promotion of exports in different sectors.

SHRI PRANAB MUKHERJEE: Sir, in general, | would say that we would also like to
encourage the exports of the agro-based industries. But for the details of the exports and the
facilities which will be available, the hon. Member will have to wait for the Foreign Trade Policy
which is going to be announced by my colleague. The normal practice is that the Foreign Trade
Policy is announced by the Commerce Minister after the presentation of the annual Budget, and,
as the annual Budget this year has been presented a little late on the 6th of July, naturally, the
Foreign Trade Policy is a little late. A couple of discussions between me and the Commerce
Minister will be required, and, after that, it will be finalised, and, before the end of this Session, |
expect that the Commerce Minister will be in a position to place the policy for the export-import

for the current year.

SHRI T. SUBBARAMI REDDY: Sir, it is clear that due to global slow down, exports have
been going down. Keeping in view this slow down, the Ministry of Commerce has already
announced tax waivers. Apart from that, the export-linked service tax benefits have been given

to exporters; export duty benefit scheme has been extended to SEZs, and, the Focus Product,



Focus Markets scheme and the DEPB scheme have also been extended. So, | would like to

know the stand of the Ministry of Finance with regard to these schemes.

SHRI PRANAB MUKHERJEE: Sir, so far as high-tech export promotion scheme is
concerned, as | have mentioned, twelve items have already been agreed between the
Department of Commerce and the Department of Revenue. There is no doubt that there has
been some delay but despite that, now, from 19th February, it is operational. Factually, it is
correct that because of the slow down and financial crisis all over the world, our exports have
gone down, and, it is quite natural because the destination of our exports, to a considerable
extent, is towards the west, to the North America and the European Union. The European
Union, as a whole accounts for more than 36 per cent of the total exports. The United States
alone accounts for more than 16 to 17 per cent of our total exports. Japan also accounts for
another 15 to 16 per cent. So, more than 68 per cent of our total exports is destined towards
these directions, and, the economic slow down will have effects. The details of the export
incentive scheme are worked out by the Ministry of Commerce, and, as | mentioned, as and
when he will formulate his view, the Export-Import, the EXIM policy, will come out, and, we will

come to know about it.

SHRI MOINUL HASSAN: Sir, | would say that this is a good move to make our products
internationally competitive. But according to the reply given by the hon. Minister, it is a fact that
the number of items is in the lower side. There are two special categories or conditionalities, that
is, FoB and incremental growth. Observing the present situation of global economy, | would like
to ask, through you, the hon. Minister this question. Is there any scope to enhance the items, to
relax the conditionality, to make our products internationally competitive and enhance the

present export rate?

SHRI PRANAB MUKHERJEE: Sir, no doubt, the Commerce Minister will be
quite happy to accept the suggestion of the hon. Member readily. But, as Finance Minister, |
shall also have to look into the quantum of revenue sacrificed. Therefore, we always try to make

an adjustment and agree, so that the revenue sacrifices are not too high.

SHRI PRAKASH JAVADEKAR: Sir, the idea of export competitiveness internationally is all
about timely decision and its timely implementation. As we have already seen from the answer,
there was already a delay of two years. The Scheme was declared in 2007 and implemented in
2009. The Minister has accepted it that it was late. Governments the world over make flexible
policy for making exports competitive, so that the rate of incentive and, at the same time, its
timely implementation are taken care of. My question is whether the Government is ready to have
this flexible approach to really make our exports competitive. Our exporters should be really
benefited by giving them a flexible rate benefit taking into consideration the international

environment.



SHRI PRANAB MUKHERJEE: Sir, | do agree with the hon. Member that timely decision is
absolutely necessary. In this case, yes, there was a delay. | have just stated the facts of the
case. | have myself reviewed the situation. Earlier, up to mid-90s, the practice was that the
customs people and the DGFT used to issue two notifications simultaneously. As the hon.
Member is aware, the DGFT issues notification on behalf of the Commerce Ministry and the
Department of Revenue looks into it from revenue angle. Therefore, the arrangement was that
simultaneous vetting and, if possible, simultaneous release of notification were being done. That
would be beneficial to the exporters. But because of some divergence of view, this did not take
place. In this case, an extraordinary delay took place. | admit it candidly. But | assure the hon.
Member that exporters would not be affected. | checked up the scheme. The first two items
were introduced in the month of August and the eligibility will start from either route, whether
FOB route or incremental route. Whichever route the exporter wants to go, he will have the
advantage of 24 months to have it. Normally, the claim will arise after one full year of the
realisation of the foreign exchange. So, that time is available. | will ensure that this scheme,

which is currently in operation, does not, in any way, affect the interests of exporters.

As far as the other matter of detailed policy is concerned, we shall have to wait for the
Commerce Minister’s announcement on flexible policy, which he is talking about, and which is
being considered currently. This is neither appropriate for me nor this is the occasion to speak

on that.

SHRI JESUDASU SEELAM: Sir, the hon. Minister mentioned that the scheme
has been under implementation for the last five-six months. What is the quantum
of value in terms of money of this duty credit scrip so far issued in the form of
incentives? s it commensurate with the growth of exports in the high-tech products, which are

listed ? Also, is there any thinking to increase the items in the list of high-tech products?

SHRI PRANAB MUKHERJEE: Sir, so far as the last question is concerned, | shall have to
take some more time to review the situation how markets are developing. Perhaps this is not the
right time to expand the scheme. Because continuously from October onwards, the exports are
going down and there is no sign, till now, of the revival of the economy either in Europe or in
North America. Of course, in the new markets, if they can explore the possibility, we would like
to encourage it. And, in fact, | have suggested this to my colleague, the hon. Commerce
Minister. | have given some incentives in my Budget also for exploring the new possibilities,
possibilities of going to new markets and not depending heavily on the European markets and
North American markets. But, that will take some time. So, the expansion of the scheme by

including more items will have to be reviewed after analysing the ground situation. So far as

10



receipt of the claim is concerned, as | mentioned, the claim will come after exporting. It takes
one year to get the foreign exchange realisation and thereafter, reporting. So, unless they ask for
the incentives, it would not be possible. Perhaps, sometime after 10-12 months, the exporters

will start claiming and we will be in a position to know it.
Grants for salary of PSE employees

*244. SHRI MAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:tt

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) how many Public Sector Enterprises (PSEs) under his Ministry have been receiving

the budgetary grants to pay salary to their employees;
(b) the details of annual budgetary grant received, PSE-wise; and

(c) what is the criteria on which such grants were given and whether such grants covered
all the sick PSEs?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI VILASRAO
DESHMUKH): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) and (b) Budgetary support to sick and loss making CPSEs are not given in the form of
grant, but in the form of loan towards payment of Salary, wages and statutory dues. The details
of such CPSEs under Department of Heavy Industry and the budgetary support given to them for
the years 2004-05 to 2008-09 are given in the enclosed Statement-| (See below).

(c) Criteria on which Budgetary support as loans are extended to CPSEs are:-

(i) The CPSEs are still loss making under the definition given in Sick Industrial Companies
(Special Provision) Act, 1985/Department of Public Enterprises Resolution dated
6.12.2004.

(ii) The CPSEs are unable to pay the salary/wages due to their poor financial conditions.

(i) The revival/closure plan is pending consideration of Government/BIFR for approval

based on recommendations of BRPSE.

No salary/wage support is sought for CPSEs whose Revival plans have been approved and

implemented.

Such budgetary supports have covered all sick CPSEs under the Department of Heavy

Industry, which are making operational losses.

t1The question was actually asked on the floor of the House by Shri Santosh Bagrodia.
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Statement-/

Details of Budgetary Support for liquidation of pending wages/salary and statutory dues
including VRS/VSS dues in PSEs since 2004

S. Name of the PSE Ist lInd llird IVth Vth Vith Viith Vllith IX X Xl Xl Xl

No. Tranche Tranche Tranche Tranche Tranche Tranche Tranche Tranche TrancheTranche Tranche Tranche Tranche
(Oct., (July, (Oct., (June, (Sept., (Jan., (July, (Oct., (Feb., (June, (Sep., (Jan., (March,
2004) 2005) 2005) 2006) 2006) 2007 2007) 2007) 2008) 2008) 2008) 2009)  2009)

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15
1. Bharat Heavy Plates and 45.72 16.25 22.75 9.92 1.01 0.00 — - - - -
Vessels Ltd.

2. Bharat Pumps and Compressors Ltd.  14.07  1.86 3.39 0.00 0.00 0.00 - - - - -

3. Andrew Yule and Company Ltd. 32,12  7.22 0.00 29.47 12.77 14.88 23.29 7.95  24.09 - -

4. Bharat Opthalmic Glass Ltd. 1.95 1.51 0.77 1.79  0.00 0.00 1.12 - - - -

5. Burn Standard Co. Ltd. 4.27  1.30 0.65 3.25 1.95 0.00 — — — - —

6. Bharat Wagon Engg. Co. Ltd. 9.10  4.06 2.06  3.40 4.27 4.0  2.24 2.15 221 2.51 1.67

7. Heavy Engg. Corporation Ltd. 25.65  0.00 0.00 10.18  0.00 0.00 - — - - —

8. Hindustan Cables Ltd. 105.11 63.32 25.22 28.13 39.75 31.29 16.77 20.45 19.96 17.88 31.44 31.34  39.70
9. HMT (MT) Ltd. 38.28 0.00 5.62 9.92  6.10 7.82 - - - - -

10. HMT Watches Ltd. 30.43 22,11 14.28 18.11  19.93 20.54 10.23 10.42 10.42 12.02 18.88 15.36  25.26
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1 2 3 4 5 6 7 8 9 10 " 12 13 14 15

11. Hindustan Photo Films Ltd. 3.06 8.74 4.24 5.92 6.93 6.19 5.63 3.24 3.23 3.58 5.14 3.97 6.65

12. Braithwaite and Co. Ltd. 1.1 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

13. Cement Corporation of India Ltd. 11.55  0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

14. HMT (Holding) Co. Ltd. 6.65 0.00 0.00 0.00 9.17 2.44 3.55 2.74 3.16  2.75 5.41 3.75 6.98

15. HMT (Chinar) Ltd. 5.03 8.83 4.25 4.43 5.78 6.83 3.38 3.97 3.98 3.89 5.33 3.71 3.29

16. HMT (Bearing) Ltd. 1.41  0.00 0.00 0.00 0.00 0.00  0.00 0.00  0.00 - -

17. Praga Tools Ltd. 2.97 1.52 1.04 0.00 0.00 0.00 0.00 0.00 0.00 - -

18. Instrumentation Ltd. 33.64 2.14 0.00 8.02 7.63 6.64 3.88 5.88 3.97 3.83 8.95 5.71 8.73

19. NEPA Ltd. 12.86 8.95 5.06 7.07 3.26 8.68 4.33 4.43 4.41 - - 5.99 6.26

20. National Instruments Ltd. 3.90 0.46 0.25 0.27 0.33 0.34 0.29 0.20 0.20 0.22 0.29

21. Triveni Structurals Ltd. 17.80  1.09 1.69 2.26 2.40 2.47 1.49 1.27 1.35  1.30 1.56 1.15 1.74

22. Tunghbhadra Steel Products Ltd. 5.06 0.88 2.14 2.60 3.09 1.21 1.05 0.50 0.51 0.54 1.03 0.86 1.24

23. Richardson and Cruddas Ltd. 1.61 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

24. Tyre Corporation of India Ltd. 4.07 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

25. Scooters India Ltd. 9.45
TOTAL 517.43 150.24 93.41 144.74 124.37 113.43 77.25 63.20 77.48 48.52 79.70 71.84  109.30

2004-05 = Rs. 517.43 crore, 2005-06 = Rs. 243.65 crore, 2006-07 = Rs. 382.54 crore, 2007-08 = Rs. 217.93 crore, 2008-09 = Rs. 309.36 crore.
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SHRI SANTOSH BAGRODIA: Sir, it is a very serious matter. Even before | ask my
supplementary, | request you if you could allow Half-an-Hour discussion on this. Sir, you can
take a decision on this after the supplementaries because these industries, the list of which the
hon. Minister has given, are handled by BRPSE for years. | don’t know, but, some of them have
been handled for 10, 12, 15 years and they are sick. No decision is being taken. And also, it is
noticed, in some cases, the payment is made in the first tranche. | don’t know what it means.
...(Interruptions)... First instalment! Now, first instalment, second instaiment and it goes up to
12 or 13 instalments, but, in different years. In some cases, you have given all the instalments; in
some cases, you have given only one instalment; in some cases, you have given two
instalments; and the Budget allocation is always Rs.150 crores whereas the payment made in
one year is Rs.517.43 crores; in another year, it is Rs.243.65; then, it is Rs.382.54 and like that. |
would like to know from the hon. Minister: What is the sanctity of this kind of decision-making?
The workers in all the PSUs are our responsibility. Either we pay them in full till we close the unit
which is our responsibility or we close the unit and absorb them in some other PSU. What is your

long-term plan for this?

SHRI VILASRAO DESHMUKH: Sir, | would like to inform the hon. Member that this decision
was taken in 2004. It is not that the cases are pending before BRPSE since 12 years or 15 years.

...(Interruptions)...
SHRI SANTOSH BAGRODIA: They were with BIFR.
SHRI VILASRAO DESHMUKH: Sir, the BIFR is under SICA. It is a general thing.
SHRI SANTOSH BAGRODIA: It is the same thing.

SHRI VILASRAO DESHMUKH: Sir, it is applicable for private industry and public industry.
But, we have created this particular BRPSE to tackle the problem of all public sector units. So, it
was done in 2004 and some of the companies were not in a position to pay wages and salaries
to their workers. Even they were not in a position to pay the statutory dues. That’s why, the
whole atmosphere was very vicious. So, unless and until some help is given by the Government,
these companies would not have run properly. That is the reason, in 2004, the Government took
a very positive decision and started paying their salaries and wages and, to a certain extent, their
statutory dues. But, why are we giving it in instalments ? Because they should not feel that now
Government is ready to pay our salary, so it is better not to work much. So, that tendency
should not come in. That was the reason. We judge the performance every three months. If they
are in a position to pay their salaries...(Interruptions)... It is not the permanent responsibility of
the Government to pay their salaries. Because they must revive their own style of working and
they must make, at least, a working profit. That was the whole idea. That is the reason for our
starting with 24 industries in 2004. Now, it has been reduced to 10. So, gradually, their

performance is being improved, and slowly and slowly, we have stopped giving the salary loan.
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SHRI SANTOSH BAGRODIA: Sir, | beg to differ with the hon. Minister saying that it is not
the responsibility of the Government. When the Government owns it, | think, it is the
responsibility of the Government to look after the welfare of the workers. We have to provide for
it. We cannot withdraw our responsibility on this, and saying that this is being given as loan, |
mean, | have corrected him by saying that BRPSU or BIFR is the same thing. They are two sister
organizations. That is why | said 15-20 years. But as regards giving a loan, can you tell me one
thing? Has a single loan come back? Do you really think it will come back? Are we not putting a
clause of loan which is not really true? We are pulling ourselves by saying that we are giving a

loan which will never come back.
MR. CHAIRMAN : What is the supplementary ?

SHRI SANTOSH BAGRODIA: Why don’t we say it is an aid and why not we decide that if we

have... (Interruptions)...
MR. CHAIRMAN: Ask your question.

SHRI SANTOSH BAGRODIA: That is why | said, we want Half an Hour Discussion on this

issue.
MR. CHAIRMAN': No, this is not the time for Half an Hour Discussion.

SHRI SANTOSH BAGRODIA: | agree with you. | am only asking a question. He has
mentioned that statutory dues have also not been paid. If they are independent companies, and
if statutory dues are not paid by them, there is a law for non-payment of statutory dues, and
action has to be taken. Has any action been taken against any PSU because of non-payment of

statutory dues?

SHRI VILASRAO DESHMUKH: Sir, | never said that it is not the responsibility of the
Government. But, at the same time, | told that the companies have to improve their
performance. If you take a permanent responsibility of paying their salaries, the company may
not perform because they may think that the Government has taken a guarantee now; they are
paying our salary every month; so, nobody will perform. That is the reason why we treat it as a
loan. If we treat it as a grant, then nobody will perform. And you know the problem as to what is
happening in the public sector industries. So, we create a kind of atmosphere so that they start
working more, and all these companies have been referred to the BRPSU so that they can have

their revival plan. Once the revival plan is granted, we immediately stop paying the salaries.
SHRI SANTOSH BAGRODIA: That means, a slip has come. You can see that.

SHRI VILASRAO DESHMUKH: | don’t need the slip right now because you are so
cooperative with me. So, | don’t know if there is any slip. The point is that as has rightly been
said that it is the responsibility of the Government to pay their salaries, but to a certain limit, not
beyond that, and we want to see that all these public sector companies should start working in

an efficient manner.
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SHRI M. VENKAIAH NAIDU: Sir, if wishes can become horses, then, everything is fine.
Simply hoping is not going to solve a problem. | am not on the supplementary, | am on the main
question. What is the plan of the Government to bring them back to their regular health so
that there is no need for Government intervention? Do you have a long-term revival plan or
alternative plan? What exactly is the plan before the Government? You must have a map. 2004
to 2009, five years have gone. You must have had a discussion, and then what is the map ? Was
there any consultation with the Finance Ministry or was there any discussion within the
Government? If not, are you going to initiate a discussion and find a long-term solution to this

situation?

SHRI VILASRAO DESHMUKH: See, the hon. Member has asked a very important question,
and specially when we appointed the Board of Reconstruction of Public Sector Enterprises. That
is the reason why this advisory committee was appointed and we have recommended, we have
referred 26 companies performance. Out of that, 19 companies have been recommended by the
BRPSU saying that out of 19 companies, 2 to be finally closed down, and the remaining should
have a revival plan, and for that revival plan, the department referred it back to the Finance
Minister and they are giving a waiver of loan. They stand guarantee for raising fresh loan... or
they are allowed to have a joint venture in the Company. So, this is the proposal which was
recommended by the BRPSE. We have already sanctioned 15 such proposals, and things are

now on the path of improvement.
MR. CHAIRMAN: Shri Rangarajan.
SHRI RAJIV PRATAP RUDY : There is a good news, Sir. It is raining outside !
MR. CHAIRMAN: Thank you.

SHRI T.K. RANGARAJAN: Sir, | would like to know from the hon. Minister what is the
position of the Hindustan Photo Film, which we have represented several times,—and | have
also written a letter to the Minister—whether that package has come from the BRPSE and
whether the Tamil Nadu Government has approached the Central Government to reopen this

revival package from the Central Government.

SHRI VILASRAO DESHMUKH: Sir, this Hindustan Photo Film Ltd. Is a Company situated at
Ooty in Tamil Nadu. | have already written a letter to the Chief Minister of Tamil Nadu to, please,
have a joint venture with the Government of India so that this Company can run. Now, coming to
the main proposal, recently, | had a meeting with our CMD and other Board members. They
requested the Government to, at least, make a provision of Rs.30 crores so that Company could
revive immediately; this proposal we have initiated with the Finance Department, and we will see
that these Rs.30 crores are released as soon as possible so that this Company can start

functioning properly.

SHRI T.K. RANGARAJAN: Thank you.
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DR. N. JANARDHANA REDDY: Sir, Bharat Heavy Plates and Vessels Ltd., as mentioned
here, situated in Visakhapatnam, has been merged with the BHEL, and the whole industry has
been revived. | would like to know from the hon. Minister the present situation of the payment of
salaries of these employees and other things. This is one of the biggest and finest institutions of
the country.

SHRI VILASRAO DESHMUKH: Sir, so far as this Company, situated in Visakhapatnam, is
concerned, it has now been taken over as a sister company of BHEL, and that Board has also
been taken over. Because there was a problem of giving some new salary package, and that
was pending for long, | am told now that the BHEL Board has taken a decision, and very soon,
the new pay-scales will be given to the workers in the factory. | don’t think, they will have any
more problems because BHEL is a very strong Company; that can take care of the employees
working in that particular Unit.

MR. CHAIRMAN: Q.245. ... (Interruptions)...
SHRI SANTOSH BAGRODIA: Will you please consider my request ?
MR. CHAIRMAN: No.

SHRI SANTOSH BAGRODIA: What about my request for having a Half-an-Hour
Discussion ? Sir, | request you to consider that.

MR. CHAIRMAN: We will take it up, and this will be discussed in the meeting. Q.245,

please.
Vizhinjam Container Transshipment Project

*245. SHRI M.P. ACHUTHAN 1t
SHRI K.E. ISMAIL:

Will the Minister of SHIPPING be pleased to state:

(a) whether Government is aware of the impasse into which the Vizhinjam Container
Transshipment Project has fallen following the revocation of its tender bid by the Hyderabad
based Lanco Kondapally led consortium;

(b) if so, the details thereof;

(c) whether Government has any plan to intervene and find a way out to complete the
project within three years; and

(d) if so, the details thereof ?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (d) Vizhinjam Port is a Non-
Major Port. As per Indian Ports Act, 1908, Non-Major Ports are under the overall jurisdiction of
the respective State Governments. The responsibility for development of Vizhinjam Port,
therefore, vests with the Government of Kerala.

t1The question was actually asked on the floor of the House by Shri M.P. Achuthan.
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SHRI M.P. ACHUTHAN: Sir, Vizhinjam Port has all the facilities to develop into a major port
in India. This is a unique project, Container Transhipment Project, because it is nearer the
international maritime route, and it can cater to the needs of container transhipment. Now, we
are depending on the Ports like Dubai, Colombo, in Singapore, for container....
(Interruptions). ..

MR. CHAIRMAN: What is the question?

SHRI M.P. ACHUTHAN?: Sir, my question is this. In the written answer, it is said that
Vizhinjam Port is a Non-Major Port. Because there is every possibility of developing this
Vizhinjam Port into a “Major Port”, will the Government consider upgrading the Vizhinjam Port in
order to include this Port in the category of “Major Ports™?

MR. CHAIRMAN: Al right.

SHRI G.K. VASAN: Sir, there are 12 major ports under the control of the Central
Government and, as per the latest information from the maritime States, there are about 200
non-major ports in the country under the control of the respective State Governments. The
Vizhinjam port comes under the non-major ports which is under the control of the Government of
Kerala.

SHRI M.P. ACHUTHAN: Sir, my second supplementary is that when the hon. Defence
Minister, Shri A. K. Antony, was the Chief Minister of Kerala, the State Government made a
proposal to include this port in the major ports to be taken up by the Central Government. Now,
the problem is that the State Government has initiated steps to develop the port, but the bidders
have given it up. There is now complete stagnation in the work of this project. There is a
proposal that it must be included in major ports as a joint venture of the State Government and
the Central Government. | would like to know whether the Minister will consider the proposal to
develop the Vizhinjam port as a Centre-State joint venture.

SHRI G. K. VASAN: Sir, at this stage, | would say that this is a hypothetical question since
there is no proposal from the Government of Kerala.

PROF. P.J. KURIEN: Thank you, Sir. Well, | agree that Vizhinjam port is a non-major port.
But this is a port of strategic importance and also of very great potential. The State Government
is trying its best to develop it into a major first-class port. But a lot of impediments like technical,
financial, etc., are there and, of course, there is the inept handling by the State Government.
But | would like to know from the hon. Minister whether the Government is prepared to give
technical and financial assistance for the development of the port. Of course, it being a non-
major port, the State Government will develop it. But why doesn’t the Central Government
consider giving technical and financial assistance for the development of the port?

SHRI G.K. VASAN: Sir, the Deepwater Container Transshipment Port at Vizhinjam is
proposed to be developed on PPP basis at an estimated cost of 53.4 billion dollars. The capacity
of the Vizhinjam port is expected to be more than 5 million TEU per annum. But | would like to tell
the Member that when it concerns the State Government and when there is no proposal from the
State Government, unless there is a proposal, we can’t talk about the subject right now at this
stage.
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DR. K. MALAISAMY: Sir, according to me, minor ports have got tremendous potentiality
throughout the length and breadth of the country. The Minister may try to say that it is within the
purview of the States and he has nothing to do with it. What | am trying to say, in conformity with
the views expressed by Kurieniji, is that this is a problem which can’t be handled by the
concerned State. On the other hand, they need assistance in terms of financial allocation,
technical advice, etc. So far, the Central Government does not take into account any of these
aspects. At least, hereafter, taking into account the tremendous potentiality available, will you
come into the picture and do something in terms of allocation, in terms of advice, etc.? Can you
do something?

SHRI G.K. VASAN: Sir, | would like to tell the Member, through you, that though
development of minor ports rests with the respective State Governments, interaction with
maritime States is being held under a forum chaired by the Union Minister, namely, Maritime
State Development Council. | would also like to tell the hon. Member that as per the Indian Ports
Act, 1908, non-major ports are under the overall jurisdiction of the respective State
Governments.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, our country has got a very vast coastline and
we have also got many major rivers. Has the Government got any proposal? In Maharashtra, in
Mumbai, we had the Mumbai port. Then Nhava Sheva was developed. The Nhava Sheva port is
now congested. The Ratnagiri port is another port which was used very extensively during
Shivaji’s time. Similarly, there are many minor ports. Has the Government got any proposal to
develop these minor ports into major ports and assist the State Governments? They can’t do it
on their own, as Prof. Kurien has also said. There are many ports, not just one. We have many
ports and it will be cheaper to transport through water. All over the world, we are using water
more than roads.

SHRI G.K. VASAN: Sir, | would like to inform the hon. Member that financial assistance is
given to non-major ports by way of grant for conducting detailed study. No other form of
assistance is provided. But all this has to be mooted by the State Government.
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Quota of poor students in private schools

%246, SHRI BHAGWATI SINGH :11
SHRI JANESHWAR MISHRA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is a provision to admit twenty five per cent poor students in big private
schools in the proposed Right to Education Bill approved by Government;

(b) if so, whether Government has any data about the number of private schools which
have fulfilled the quota for admission to poor students; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c)
A statement is laid on the table of the House.

Statement

(a) The Right of Children to Free and Compulsory Education Bill, 2008 introduced in the
Rajya Sabha on 15th December, 2008 provides that a private unaided school, not receiving any
kind of aid or grants to meet its expenses from the appropriate Government or the local
authority, shall admit in class |, to the extent of at least twenty-five per cent of the strength of
that class, children belonging to weaker sections and disadvantaged groups in the
neighbourhood and provide free and compulsory elementary education to them.

(b) and (c) In 2006-07, there were 1,24,313 private unaided elementary schools
in the country. Admission of poor students in such schools is governed by laws/regulations
of the respective State Government. The aforesaid Right of Children to Free and Compulsory

tOriginal notice of the question was received in Hindi.
t1The question was actually asked on the floor of the House by Shri Bhagwati Singh.
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Education Bill 2008 is before the Parliament and the provision of 25% admission of poor
students from the neighbourhood in such schools will come into effect only after its enactment.
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SHRI KAPIL SIBAL: Mr. Chairman, Sir, | would like to inform the hon. Member that it is not
15 per cent, it is 25 per cent under this Act. But this Act has not yet become law. | think it is a bit

premature for us to decide what action we are going to take against. Let somebody violate and
then we will see what we can do.
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SHRI MATILAL SARKAR: Sir, students have to pay big amount for admission to private
schools. As the hon. Minister has stated, poor students will have free education. It will be a
great relief to the poor students. What will be the criterion for selection of 25 per cent students? |
would like to know whether the State Government would have the power to intervene. | would
also like to know whether the SC, ST and OBC students would also have the right to free
education.

SHRI KAPIL SIBAL: There are two definitions provided, both in respect of disadvantaged
members of the community as well as the economically weaker sections of the society. Both are
defined in the Act. In terms of those definitions, the Government will frame appropriate rules and
regulations in order to determine in what manner they are to be admitted.
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Loans extended to minorities

*247. SHRIK.E. ISMAIL:
SHRI D. RAJA:tt

Will the Minister of FINANCE be pleased to state:

(a) whether the public sector banks have any targets for loans to be extended to the
minorities;

(b) if so, what was the target for 2007-08, 2008-09 and for 2009-10 and
what was the real outstanding loans to minority communities during the same period; and

(c) what steps are being taken to ensure that the target is achieved ?

THE MINISTER OF FINANCE (SHRI PRANAB I\/IUKHERJEE): (a) to (c) A Statement is laid
on the Table of the House.

t1The question was actually asked on the floor of the House by Shri D. Raja.
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SHRI D. RAJA: Sir, | have only one supplementary to put. It is very clear from the reply that
the targets fixed for 2007-08 and 2008-09 have not been fulfilled, and there is no data pertaining
to the target fixed for 2009-10. The Government has proposed various measures to monitor the
loan applications and disposal of loans to minorities. Now there is a mention about a Nodal
Officer in each public sector bank, and a special cell to be headed by a Deputy General Manager
or an Assistant General Manager. | would like to know whether the Nodal Officer will be asked to
submit periodical reports to the Board of Directors as well as to the Reserve Bank so that the
disposal of loan applications can be effectively monitored, and minorities can have the benefits.

SHRI PRANAB MUKHERJEE: Sir, as far as the facts are concerned, it is true that for the
year 2007-08 and 2008-09, we were not able to reach the target, which was fixed in terms of
absolute amount, about which | have mentioned in the reply. Even, in terms of percentage, it
was 89.48 per cent in the year 2007-08 and 95.49 per cent in the year 2008-09. But there has
been improvement in 2008-09 as compared to 2007-08, and | am expecting that there will be
further improvement in 2009-10, the target of which | have stated in the statement itself. The
question is whether there will be any reporting. At every stage, it does not merely rest with the
Nodal Officer. The hon. Member is aware of the structure. After nationalization, we have the
State Level Bankers Committees. Also, we have the concept of the Lead Bank. Now, in the text
of the reply also, | have stated that not only the Nodal Officer, but also the officers at a high level
can be made accountable to see to it that they reach the target. But in addition to that, each
district is covered by the concept of a leading bank, wherein one of the public sector banks
plays the role of the leading bank. So, the leading bank will take some sort of a lead so, as far as
that district is concerned, they can have adequate monitoring. So, apart from the banks’
headquarter level, at the regional level and at the district level there is a district coordination
committee in which, in addition to the bankers, the district administration, people’s
representatives, mainly the Panchayats, are also involved.

I will just conclude by saying that we have taken note of one more aspect and that is of the
awareness campaign and the opening of branches. Particularly, there are 25 unbanked blocks
where there are large concentrations of minorities. | have issued instructions to all the public
sector banks that in these 25 blocks, out of the 129 unbanked blocks, one bank branch, at least,
should be opened.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Delay in loading at ports

*248. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of SHIPPING be pleased to state:
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(a) whether it is a fact that due to delay in loading of goods at major and minor ports of
the country, the goods reach their destination late;

(b) if yes, the details in this regard and the average delay observed in loading goods;

(c) whether in order to tackle this delay there is a proposal to implement Captive Use

Policy; and
(d) if so, the details in this regard ?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) No, Sir. So far as major
ports are concerned, there is no delay in loading of goods. Non-Major ports come under the

jurisdiction of respective state governments.

(c) and (d) In the context of the recession and its impact on the business of the major
ports, it was decided to re-look at some of the policies which directly have a bearing on the
functioning of the major ports. Accordingly, a committee has been set up to go into the whole
issue. The committee is also looking into the issue of allowing captive use facilities to port based

industries located in port premises.
Deposit and lending rates of banks

*249. DR. T. SUBBARAMI REDDY:
SHRI GIREESH KUMAR SANGHI:

Will the Minister of FINANCE be pleased to state:

(a) whether the State Bank of India (SBI) has decided to cut deposit rates by 25 basis

points;

(b) if so, whether banks have been asked to bring down lending rates further as there is

considerable scope for it;

(c) whether Government has also urged banks to restore tax sops on long term lending

for core projects; and

(d) if so, what are the steps Government proposes to take to bring the economy back on

track and the details of the steps Government is taking in this regard?

THE FINANCE MINISTER (SHRI PRANAB MUKHERJEE): (a) Yes, Sir. The latest reduction
in deposit rates by the State Bank of India (SBI) was by 25 basis points w.e.f. 15th June, 2009.

(b) The RBI has deregulated the interest rates on advances above Rs. 2 lakh w.e.f.
October 1994. The rates of interest on advances are determined by the banks themselves
subject to the Benchmark Prime Lending Rates (BPLR) and spread guidelines. While
determining the BPLR, banks are guided by actual cost of funds, operating expenses, margin to

cover regulatory requirements of provisioning, etc.

(c) No, Sir. The tax incentives for core/infrastructure sector are provided as per the

relevant provisions of the Income Tax Act, 1961.
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(d) The Government has announced a number of measures in the Budget 2009-10 to
revive the economy. These include a prominent thrust to the infrastructure sector through
“takeout financing”, Public Private Partnership (PPP) and removal of policy, regulatory and
institutional bottlenecks in infrastructure projects. In addition, agricultural development is to be
given a boost through increase in plan allocation, higher credit target and continued interest
rates subvention. There is also focus on reviving the export and the MSME sector. These
measures are in addition to the steps already taken in the previous fiscal stimulus packages in

the form of tax relief and increased expenditure on public programmes to increase demand.
Revival of sick PSUs

*250. DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) how many cases of revival of sick Public Sector Units (PSUs) have been

recommended by the Board for Reconstruction of Public Sector Enterprises (BRPSE);
(b) what s the total cost of revival in terms of waivers and fresh investments;

(c) how many cases out of such recommended cases, which have been accepted by

Government; and
(d) whatis the cost of revival in terms of waivers and fresh investments?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI VILASRAO
DESHMUKH): (a) Board for Reconstruction of Public Sector Enterprises (BRPSE) has
recommended revival of 55 Central Public Sector Enterprises (CPSEs), upto 15.7.2009.

(b) The total cost of revival of 55 CPSEs amount to Rs. 33,150 crores as recommended
by BRPSE (cash assistance of Rs. 5,168 crores in the form of infusion of funds and non-cash

assistance of Rs. 27,982 crores in the form of waivers/write offs).
(c) The Government have accepted revival proposals of 35 CPSEs.

(d) The total cost of revival of 35 CPSEs amounts to Rs. 15,115 crores (cash assistance of
Rs. 2,921 crores in the form of infusion of funds and non-cash assistance of Rs. 12,194 crores in

the form of waivers/write offs.
Scam in NREGS

t#251. SHRI JANESHWAR MISHRA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether it is a fact that a scam amounting to crores of rupees has been unearthed

under National Rural Employment Guarantee Scheme (NREGS);

tOriginal notice of the question was received in Hindi.
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(b) if so, the measures being taken by Government to curb it and the action being taken
against the guilty; and

(c) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI): (a) No, Sir. No such
scam has been brought to the notice of the Ministry.

(b) and (c) Do not arise.
Miscellaneous development charges at airports

*252. SHRI RAMA CHANDRA KHUNTIA:
SHRI B.K. HARIPRASAD:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether passengers are being put to hardships by way of levying Airport Development
Fees and User Development Fees; and

(b) whether Government is considering to withdraw such charges?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) No, Sir. User Development Fee (UDF) at Bangalore International
Airport, Devanahalli and Rajiv Gandhi International Airport, Shamshabad has been levied purely
on ad-hoc basis as per the provisions of Concession Agreement entered by Government of
India with Joint Venture Companies to meet the revenue gap.

Keeping in view the paramount importance of completion of the modernisation of airports at
Delhi and Mumbai in a time bound manner, Development Fee (DF) has been levied as per the
provisions of Article 22A of Airports Authority of India Act, 1994 purely on ad-hoc basis for a
period of 36 months and 48 months respectively to bridge the funding gap.

(b) No, Sir.
Pendency in the disposal of income tax returns
*253. DR. K. MALAISAMY : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that in the disposal of income tax returns, heavy pendency is
reported;

(b) whether there is a system of periodical special drives for speedy disposal of these
cases; and

(c) whether there will be a different approach to quicken the process?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) Yes, Sir. There was a
pendency of 2,35,74,618 income-tax returns for processing u/s 143(1) of the Income-tax Act,
1961, as on 1.4.2009.

(b) There is no practice of periodical special drives for speedy disposal of returns. The
processing of income tax returns u’s 143(1) of the Income-tax Act, 1961, is a continuous
ongoing activity, which is regularly monitored at all levels through monthly reports.
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(c) The department has decided to move towards centralized mass processing of
returns. For this purpose the project of consolidation of Regional databases into single national
database has been completed in December, 2008. A pilot project for mass processing of salary
returns has been completed at Mumbai. Based on these a Centralized Processing Centre is
being set up at Bangalore. This will be completed in current financial year and will speed up

processing of returns.
Pilots of private airlines caught drunk

*254. SHRI DHARAM PAL SABHARWAL : Will the Minister of GIVIL AVIATION be pleased to

state:

(a) whether it is a fact that several pilots of private airlines have been caught drunk during

the last one year;
(b) if so, the details of such pilots grounded, airline-wise, so far;
(c) whether some pilots recently took off without the pre-flight checks at the airports; and
(d) if so, the details in this regard and the action taken against these pilots and airlines?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) and (b) 8 pilots of Kingfisher Airlines, 6 each of Indigo and Spice
Jet and 3 each of Jetlite, Paramount and Jet Airways were detected alco-positive during pre-
flight medical examination. Any pilot found to be alco-positive is immediately grounded for a

period of upto six weeks.
(c) No, Sir.
(d) Does not arise.
Amendment in NREGS

*255. SHRIM.V. MYSURA REDDY:
SHRI RAJEEV SHUKLA:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government is planning to increase wages under National Rural Employment
Guarantee Scheme (NREGS) to Rs. 100 a day;

(b) if so0, the details thereof;

(c) whether the study on evaluating the performance of NREGS recommended that the

wage offered to workers be cut by 1/5th for more penetration of scheme;

(d) whether the study has recommended for increasing the man-days from existing 100

days to 120 days;

(e) if so, how Government is planning to reconcile two opposing views on

wages;
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(f) whether there is any proposal before Government to transfer cash directly to the
beneficiaries; and

(9) ifnot, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI): (a) and (b) The issue is
under consideration.

(c) to (e) No such study has been commissioned by the Ministry.

(f) and (g) No, Sir. There is no proposal before the Government to transfer cash directly to
be beneficiaries because under NREGA, workers have to volunteer to do unskilled manual work
to earn their wage by labouring on works undertaken. Based on the work output and subject to
the wage rate, wages are to be paid through worker’s accounts in the banks or post offices.

Model colleges in Andhra Pradesh

*256. SHRIMATI T. RATNA BAI: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government has sanctioned 11 model colleges in Andhra Pradesh;
(b) if so, the details thereof;
(c) the criteria adopted therefor; and

(d) the allocation of funds to each college, especially in the East and West Godavari
districts in Andhra Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d)
There is a proposal to launch a new scheme with Central-State funding for establishment of one
model degree college in each of the 374 identified educationally backward districts having Gross
Enrolment Ratio (GER) lower than the national GER. These include 11 districts located in Andhra
Pradesh. East Godavari and West Godavari districts are included in the list. Subject to approval
of the Scheme, one-third of the estimated capital cost of each college, limited to Rs. 2.67
crores, shall be provided by the Central Government.

Losses suffered by NACIL

*257. SHRI RAHUL BAJAJ:
SHRI RAJKUMAR DHOOT:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) what losses National Aviation Company India Limited (NACIL) and its predecessors
have suffered in the last three years;

(b) what have been the major reasons for these losses; and

(c) how many CEOs NACIL had in this period and what were their qualifications for the
job?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) Erstwhile Air India and Indian Airlines had suffered a loss of Rs.

29



541.30 crore and Rs. 230.97 crores respectively during 2006-07. National Aviation Company of
India Limited (NACIL), which was formed on April 1, 2007 after the merger of two companies
has reported a loss of Rs. 2226 crores during 2007-08 and is estimated to incur a loss of around
Rs. 5000 crores during 2008-09.

(b) The losses are largely due to operating losses, which have been compounded due to
the present economic recession as also the high oil prices last year and dept servicing of new
aircraft.

(c) Three Chairman and Managing Directors have taken up the job during the last three
years.

The qualification and experience prescribed for the post of CMD, NACIL are:

(i) The applicant should be a graduate with good academic record from a recognised
university. He should possess adequate experience at a senior level of management in
a large organization of repute.

(i) Persons with Technical/MBA qualification and having experience in management and
familiarity with Finance and Commercial operations in the air transport sector will have
added advantage.

(ii) Provided that minimum qualification is relaxable in the case of internal candidates with
good record and adequate experience.

Provided that notwithstanding the qualifications and experience prescribed for the post,
officers of the level of Additional Secretary in the Government of India or officers in equivalent
scale or Lieutenant General in the Army or equivalent rank in Navy/Air Force, on the date of
vacancy will be eligible for consideration on deputation basis subject to their cadre clearance and
the requirement of cooling off required for those officers who were/are on deputation in terms of
the relevant guidelines.

The recent CMDs of Air India were Civil Servants with adequate experience in the Civil
Aviation Sector and Public Sector Enterprises.

Forex Revenue Reserve
+%258. SHRI Y.P. TRIVEDI: Will the Minister of FINANCE be pleased to state:

(a) whether due to increase in the rate of dollar and other international currencies, Indian
Forex Revenue Reserve has been badly affected; and

(b) if so, the extent to which it has been affected and the details of steps taken to bring it
at par?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) and (b) The
foreign exchange reserves declined from US$ 309.7 bilion at the end of March, 2008 to
US$ 251.7 billion at the end of March, 2009. Out of the total decline of US$ 58.0 billion,
US$ 37.9 billion (65.3 per cent) was on account of valuation loss, reflecting the depreciation of

tOriginal notice of the question was received in Hindi.
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major international currencies against the US dollar. The remaining decline of US$ 20.1 billion
(34.7 per cent) was due to higher current account deficit vis-a-vis capital account inflows,
which could be attributed to global economic crisis.

The exchange rate policy is guided by the broad principles of careful monitoring and
management of exchange rates with flexibility, while allowing the underlying demand and supply
conditions to determine the exchange rate movements over a period in an orderly manner.
Subject to this predominant objective, Reserve Bank of India (RBI) intervention in the foreign
exchange market is guided by the objectives to reduce excess volatility, prevent the emergence
of destabilizing speculative activities, maintain adequate level of reserves, and develop an orderly
foreign exchange market.

Fake currency notes

1*259. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that fake currency notes of Rs. 1000 denomination bearing series
2AQ and 8AC amounting to Rs. 2000 crore have been detected;

(b) if so, the place of their origin and when Government came to know about them;
(c) the steps taken by Government to check the circulation of fake notes;
(d) whether Government is importing paper for printing notes; and

(e) if so, the reasons for not producing the paper required for printing the notes in the
country itself so that printing of fake notes could be checked?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): (a) the (b) The Anti Terrorist
Squad (ATS), Mumbai seized 345 pieces of Rs. 1000 denomination (value—Rs. 3,45,000) fake
notes bearing series 2AQ and 8AC on 14th May, 2009 and the matter was reported immediately
to the Government.

(c) The steps taken by the Government to curb circulation of Fake India Currency Notes
(FICN) in the country include stepping up of vigilance by the Border Security Force and Custom
authorities to prevent smuggling of fake notes; dissemination of information on security features
through print and electronic media and formation of Forged Note Vigilance Cells in all the Head
Offices of the banks. Additional security features have also been incorporated in the bank notes
in 2005 to make counterfeiting very difficult. A High Level Committee headed by the Union Home
Secretary comprising officials from central agencies and other senior police officials has been
constituted to monitor and draw up a comprehensive strategy to combat FICN. Similar bodies
have also been set up in the States. In addition, Government of India have nominated the Central
Bureau of Investigation as the Nodal Agency to monitor investigation of fake currency note
cases. The RBI has also strengthened the mechanism for detection of counterfeit notes by the
Banks.

tOriginal notice of the question was received in Hindi.
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(d) and (&) Bank Note printing presses are importing paper for printing of bank notes as
the indigenous production capacity is not sufficient to meet the requirement.

Implementation of right to free education

*260. SHRI MOHD. ALl KHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether Government is proposing to give right to free education for the children from 6
to 14 years;

(b) if so, the details thereof; and
(c) if not, by when such right will be given to the children?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (¢)
Article 21A, as inserted by the Constitution (Eighty-Sixth Amendment) Act, 2002, provides for
free and compulsory education of all children in the age group of six to fourteen years as a
Fundamental Right in such manner as the State may, by law, determine.

Consequently, the Right of Children to Free and Compulsory Education Bill, 2008, has been
introduced in the Rajya Sabha. The Bill, inter-alia, provides that every child in the age group of
six to fourteen years shall have the right to free and compulsory education in a neighbourhood
school till completion of elementary education.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Technical faults in planes

11796. SHRI KRISHAN LAL BALMIKI: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether some of the planes are not in service due to technical faults;
(b) if so, the details thereof;

(c) whether these planes have been grounded due to technical reasons and are not in
operation; and

(d) the specific reasons therefor and losses being incurred to airlines as a result thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI PRAFUL PATEL): (a) to (d) No aircraft with technical fault is put into service. The aircraft
are grounded due to various technical reasons such as snags, foreign object damage/bird hit,
ground incidents, non-availability of spares etc. Government does not maintain separate record
of losses incurred by airlines due to grounding of aircraft due to technical fault.

tOriginal notice of the question was received in Hindi.
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Hub-and-spoke model for aviation industry

1797. SHRIN.K. SINGH:
SHRIMATI MOHSINA KIDWAI:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether his Ministry has initiated deliberations on a hub-and-spoke model for the

country’s aviation industry;
(b) if so0, the details thereof;
(c) whether the feasibility of this model has since been worked out;
(d) if so, the details thereof; and
(e) the advantages likely to accrue to Government to introduce hub-and-spoke model?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) to (e) A consultation group, coordinated by this Ministry, and
comprising representatives from airports and the airlines is exploring the feasibility of

implementation of a hub and spoke model.
Directive to airlines

1798. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether his Ministry has directed all the airlines to give breakup of the air fare charged

by them from the passengers;
(b) the details of the directives given;
(c) the time limit, if any given to the airlines in the matter;
(d) the companies which have responded so far; and
(e) the details of these responses?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) to (e) Yes, Sir. In order to rectify the deceptive advertisements by
Airlines, Rule 135 of Aircraft Rules, 1937 has been amended wherein airlines shall display tariff in
a conspicuous manner to show the total amount payable by a passenger and a complete break-
up of the total amount, indicating the fare, tax, fees or any other charge, if any, separately. A
circular has been issued in this regard by the DGCA wherein all the airlines were asked to comply

with the Rule 135 of the Aircraft Rules, 1937 with regard to display of airfares.

Scheduled domestic airlines viz. NACIL (1), Jet, JetLite, Kingfisher, Spicejet, Paramount,
Go, IndiGo and MDLR Airlines have complied with the Rule 135 of Aircraft Rules, 1937 with

regard to display of airfares on their respective websites.
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Losses in public airline companies

11799. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Air Corporation Employees Union has held Government responsible for losses
to country’s public airline companies;

(b) if so, the reasons on the basis of which Government has been held responsible for
losses to public airline companies;

(c) whether Government agrees with the Union’s claim; and
(d) ifnot, what is Government’s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) and (b) The Air Corporation Employees Union has addressed a
letter to the Prime Minister on 23.6.2009 wherein issues like acquisition of aircraft, bilateral
rights, over capacity induction domestic sectors, sale and lease back of aircraft by erstwhile
Indian Airlines and Air India, merger of erstwhile Indian Airlines and Air India have been
mentioned as responsible for the present financial position of National Aviation Company of India
Limited.

(c) No, Sir.

(d) The financial health of NACIL has deteriorated due to operating losses, which have
been compounded due to the present economic recession as also the high oil prices last year
and debt servicing on new aircraft coupled with systemic inefficiencies of the Company. The
Government has asked NACIL to improve its operational and financial performance.

Congestion at International airports
1800. SHRI RAJEEV SHUKLA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) the average number of flights operated in a day from each of the International Airports
in the country at present;

(b) whether there has been overcrowding resulting in delay in take off and landing of
aircrafts; and

(c) if so, the steps being taken to decongest the pressure at major International Airports ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI PRAFUL PATEL): (a) The average number of flights operated in a day from each of the
International Airports in the country is as under : Mumbai (MIAL) - 653, Delhi (DIAL) - 646,
Chennai - 327, Banglore (BIAL) - 293, Kolkata - 228, Hyderabad (GHIAL) - 224, Cochin - 113,
Ahmedabad - 101, Guwahati - 87, Trivandrum - 64, Goa - 61 Calicut - 54, Jaipur - 60, Nagpur -
52, Port Blair - 20, Srinagar - 21 and Amritsar - 20.

tOriginal notice of the question was received in Hindi.
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(b) No, Sir. At times bunching take place due to bad weather and airlines not adhering to
their flight schedules at Delhi/Mumbai.

(c) AAl has taken following measures to decongest the pressure at major International

Airports:

1.

New high speed exit taxi-ways at Delhi and Mumbai airports have been constructed
and also more are being constructed. A parallel taxi-track has been constructed at

Delhi airport by which runway occupancy time has been reduced considerably.

Mumbai and Delhi airports have been handed over to Joint Venture Companies (JVCs)

for further development of ground infrastructure.

Delhi International Airport Ltd. has constructed third runway to accommodate more

arrivals and departures at Delhi Airport.

Simultaneous use of both runways at Delhi and Mumbai airports has been started

during the traffic congestion period.

The beginning of runway 32 and 27 have been joined by constructing a new taxi-track
and beginning of runway 27 is being joined from international apron at Mumbai to

reduce runway occupancy time.

AAl has already taken up the project for upgradation of 35 non-metro airports enable to

handle the increased air traffic at those airports.
Improved ATC procedures have been framed.
Clearance Delivery Position has been established at Mumbai and Delhi airports.

ATC Automation System at Delhi and Mumbai are being upgraded.

. Advance Surface Movement Guidance and Control System (ASMGCS) along with

Surface Movement Radar has been installed and in operation at Delhi Airport.

Advance Surface Movement Guidance and Control System (ASMGCS) is being

planned for Mumbai, Chennai and Kolkata airport..

. Air Traffic Flow Management System is being worked out.

Kolkata ILS is being upgraded to CAT Il ILS.

New Integrated Automation System for Chennai and Kolkata is being planned.

. At the time of slot allocation schedule arrival and departure time are spread in such a

manner that bunching should not take place resulting into delays.

. The number of hourly movements of flights are being increased at Mumbai and Delhi

airports at par with availability runway/terminal building capacity.
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Pilot training for SC/ST candidates

11801. SHRI KRISHAN LAL BALMIKI: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of SCs/STs candidates registered for pilot training during the last three
years;

(b) the number of trainees who passed out of the flying schools;

(c) whether Government is aware that no training is imparted to these candidates in the
flying schools;

(d) whether it is a fact that the candidates are sent for training to such flying schools
where neither pilots nor engineers are available to train them; and

(e) the action being taken by Government in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) and (b) During the last three years, eighty candidates belonging to
Scheduled Caste and Scheduled Tribe category were registered for pilot licence training in
various flying training institutes in the country of which 15 candidates passed.

(c) to (&) No, Sir. Candidates are sent for training to those flying training institutes which
are approved by the Directorate General of Civil Aviation (DGCA) and operate on ‘no profit no
loss’ basis. Requirement of Flight Instructors and Maintenance Engineers is a pre-requisite for
DGCA approval.

Air service from Bareilly

11802. SHRI VEER PAL SINGH YADAV: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Government has any proposal to start the passenger airlines service from
Bareilly district in Uttar Pradesh;

(b) if so, by when this service would be started; and
(c) ifnot, whether Government has any plan to start this service in future?

THE MINISTER OF STATE OF THE MINISTRY OF CNVIL  AVIATION
(SHRI PRAFUL PATEL): (a) No, Sir.

(b) Does not arise.
(c) At present, there is no plan to start air services from Bareilly.
Air connectivity of Andaman and Nicobar Islands

1803. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is planning a major infrastructure development project in the
Andaman and Nicobar (A and N) Islands by introducing international and chartered flights;

(b) if s0, the details thereof;

(c) whether Government is also pushing for a proposal for an air cargo complex in the
islands;

(d) if so, the details thereof; and
(e) whether there is a proposal to connect Nicobar Islands with Kolkata and Chennai?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) Occasional operations of International and Domestic chartered flights are already
taking place at Veer Savarkar International Airport, Port Blair in Andaman and Nicobar Islands.
These flights are operated at the existing Civil Enclave of AAI with peak hour capacity of 400
passengers and facilities for limited International flights. AAl has a proposal for construction of
new integrated Terminal Building with all modern amenities and facilities and peak hour capacity
of 1200 passengers at an estimated cost of Rs. 430 crores, subject to availability of required
additional land from Administration of Andaman and Nicobar Islands and Coast Guard for which
a tripartite MoU has been signed on 09.07.2009. The work for expansion/strengthening of apron
with two additional taxiways for parking of 1 AB310 and 5 AB-321 at an estimated cost of 28
crores is under progress and likely to be completed by July, 2009.

(c) and (d) The proposed Air Cargo Complex at an estimated cost of Rs. 467 lakhs with a
bearing capacity of handling 1750 cubic meters of general cargo and 240 cubic meters of
sensitive cargo and 20 MT of Perishable Cargo is under construction by A and N Administration.
AAl will be taking over the completed infrastructure and manage the Air Cargo operations after
modalities are worked out between AAl and A and N Administration.

(e) At present scheduled air services are available only to/from Port Blair from Chennai
and Kolkata. Domestic Airlines are free to operate anywhere in country subject to compliance of
route dispersal guidelines issued by the Government. However, no proposal has been received
from any airlines operator to operate to/from Nicobar Islands.

Planes on lease by Air India
11804. SHRI MANOHAR JOSHI: Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether itis a fact that the planes taken on lease by Air India are not making profit;

(b) if so, whether Air India would withdrew these planes from its operations;
and

(c) the number of planes to be included in the fleet of Air India that would meet its
requirements ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) Yes, Sir. The profitability of the leased fleet depends on the routes
they operate. However, due to depressed yields on account of low load factors and low revenue
per seat, some routes operated by the leased fleet have shown operating losses.

(b) Yes, Sir.

(c) The erstwhile constituents of Air India, had placed an order of 111 aircraft to be
delivered from 2006 to 2012. Of these 111 aircraft, 51 have joined the fleet. The remaining aircraft
will be inducted as per the revised delivery schedule.

Imposition of user charges on air passengers
1805. SHRI R. C. SINGH: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Airports Authority of India (AAI) is planning to impose user
charges on passengers flying out of airports that AAl has upgraded;

(b) if so, the details of airports on which AAl is proposed to impose user charges; and

(c) the details of formula adopted in imposing user charges on domestic and international
passengers ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
(a) to (c) A proposal to impose User Development Fee at Trivandrum, Ahmedabad, Udaipur,
Amritsar, Varanasi, Vizag, Trichy, Jaipur and Mangalore has been received from Airports
Authority of India which is under examination.

Allotment of land for Airport in Madhya Pradesh

11806. SHRI RAGHUNANDAN SHARMA: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the airports for the development of which the Airports Authority of India (AAI) has
been allotted land by State Government of Madhya Pradesh;

(b) whether development work has been completed there;

(c) whether the AAI has demanded additional land measuring between 1.58 acres to 2.00
acres from the State Government;

(d) if so, the details of the action taken by Government;

(e) whether the development works relating to the building of terminals and night landing
facility has been completed after the allotment of land; and

(f) if not, by when the same would be completed ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) Airports Authority of India (AAI) has been allotted land by the
Government of Madhya Pradesh at Indore and Bhopal airports.

tOriginal notice of the question was received in Hindi.
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(b) Various development works namely extension of runway, construction of new
expendable modular integrated terminal building and construction of new apron at these airports
have been taken up by AAI.

(c) and (d) AAI has requested the Government of Madhya Pradesh to provide additional
land measuring 2377.20 acres of land at Indore and 275.9 acres of land at Jabalpur for
development of Indore and Jabalpur airports. At Indore airport, Government of Madhya Pradesh
has handed over only 137.67 acres of land so far. The State Government has been requested to
transfer the required land to AAI at the earliest.

(e) and (f) At Bhopal airport, construction of new expandable modular integrated terminal
building is in progress with expected date of commencement by March, 2010 and the work
related to night landing facilities is expected to be completed by August, 2009.

At Indore airport, construction of new integrated building is in progress with expected date
of completion by March, 2010 and the work related to night landing facilities is expected to be
completed by August, 2009.

Leave without salary for Air India employees
1807. MS. SUSHILA TIRIYA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Government has allowed employees of Air India to go on leave

without salary;
(b) if so, the reasons therefor;
(c) whether the employees would be taken back after the leave period expires; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI PRAFUL PATEL): (a) and (b) In view of the present financial position of the airline, Air
India has allowed its employees to go on long leave without pay and allowances for a period of

two years and extendable upto five years,
(c) Yes, Sir.
(d) Does not arise.
Violation of aviation law by Air India
1808. SHRI RAJIV PRATAP RUDY : Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether Air India has been allegedly violating aviation laws overseas;
(b) if so, the details thereof;
(c) whether flight safety has been adversely affected; and

(d) the precautions taken in this regard and the action proposed?
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THE MINISTER OF STATE OF THE MINISTRY OF CINVIL AVIATION
(SHRI PRAFUL PATEL): (a) and (c) No, Sir.

(b) and (d) Do not arise.
Operationalisation of airport at Salem
1809. SHRI T.T.V. DHINAKARAN : Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether it is proposed to operationalise airport at Salem in Tamil Nadu;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) and (b) Salem airport in Tamil Nadu belongs to Airports Authority
of India and is an operational airport. Presently no scheduled Airline is operating flights. Only
Non-Scheduled flights operate at Salem airports.

(c) Does not arise.
Naming of international Airport at Amritsar

1810. SARDAR TARLOCHAN SINGH: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the Punjab Legislative Assembly has passed a unanimous
resolution to name the International Airport at Amritsar after Guru Ram Dass who founded the
city;

(b) if so, whether Government would announce the formal changing of the name of the

airport;

(c) whether the Punjab Legislative Assembly has also sent recommendation for naming
the new airport coming at Mohali after Shaheed Bhagat Singh; and

(d) by when Government would announce the name of this airport though it is still under
construction?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) to (d) Yes, Sir. The Government of Punjab has sent a resolution
passed by the Punjab Legislative Assembly for renaming the Amritsar International Airports as
Sri Guru Ram Dass Jee International Airportﬂ and the new airport coming at Mohali
(Chandigarh) after (Shaheed - E - Azam Sardar Bhagat Singh International AirportD.

The proposals are being examined by Government.

Upgradation of airports in Madhya Pradesh

11811. SHRI RAGHUNANDAN SHARMA: Will the Minister of CIVIL AVIATION be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) the total number of airports of Airports Authority of India (AAI) in Madhya Pradesh;

(b) how many airports, out of these, are proposed to be upgraded upto International
standard and the action taken in this regard; and

(c) whether Government has any proposal to start flights to South India from Madhya
Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) There are eight (8) airports in Madhya Pradesh, which belong to
Airports Authority of India (AAI).

(b) Presently, AAl is upgrading three (3) airports namely Indore, Bhopal and Khajuraho
airports to meet the international standards. Various upgradation works like extension of runway,
construction of new expandable modular integrated terminal building and construction of new
apron at these airports have been taken up by AAI.

(c) Domestic Airlines Operators are free to operate anywhere in India including airports in
Madhya Pradesh depending upon commercial viability, traffic potential and available
infrastructure at such airports.

Upgradation of safety regulations

1812. SHRI PRAKASH JAVADEKAR: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that safety regulations of Directorate General of Civil Aviation
(DGCA) do not conform to international standards;

(b) if so, the reasons therefor;

(c) what measures Government has taken or proposes to take to upgrade the safety
regulations upto international standard; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CINVIL AVIATION
(SHRI PRAFUL PATEL): (a) No, Sir.

(b) Does not arise.

(c) and (d) Safety regulations in India are primarily based on Standards and
Recommended Practices (SARPSs) issued by International Civil Aviation Organisation (ICAO)
and are regularly amended by Directorate General of Civil Aviation (DGCA) whenever new
SARPs are introduced. In addition, DGCA from time to time reviews and amends its regulations
as per international standards and aviation requirements of the country.

Protocol arrangements at airports

1813.  SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:

Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether in the absence of protocol arrangements at various airports by private airlines
and Airports Authority of India (AAI) is creating a lot of confusion and problem to passengers,
particularly VIPs;

(b) if so, the reasons therefor;

(c) whether there is any mechanism in AAI to ensure that protocol is strictly followed by
private airlines, particularly with regard to VIPs; and

(d) if so, the details of protocol arrangements made for VIPs in various airports by private
airlines and AAI?

THE MINISTER OF STATE OF THE MINISTRY OF CNIL  AVIATION
(SHRI PRAFUL PATEL): (a) No, Sir.

(b) Does not arise.

(c) Airports Authority of India (AAI) provides stipulated facilities to the VIPs and the
concerned airlines are accordingly advised regarding the VIP movement.

(d) The various facilities offered at Airports are:
1. Reserved Lounge facilities, Provision of tea, coffee, water free of cost.

2. Free access in the Terminal Building and Visitors Gallery on the basis of Hon’ble
Member of Parliament’s (MP) Identity Card.

3. Free parking of vehicles in the VIP Car Parking Area on the basis of pass issued to MP
for Parliament House Car Park.

4. Additional Airport Entry Pass for one personal staff of MP, if requested.

5. Airlines have been advised to ensure proper facilitation of VIPs upon timely intimation of
their movement.

Wasteful expenditure in Air India

1814. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is aware that Air India has paid to its employees wages to which
they were never entitled;

(b) if so, whether productivity-linked incentives scheme of Air India has not been
approved by its Board or by Government;

(c) if so, whether Government’s directions to stop these payments were ignored by the
airline; and

(d) if so, the steps taken by Government to check wasteful expenditure in Air India and to
fix responsibility on those who have not followed the directives of Government?.

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL  AVIATION
(SHRI PRAFUL PATEL): (a) to (d) The Public Sector Enterprises of the Government of India
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are required to follow the wage Policies laid down by the Department of Public Enterprises
(DPE). The wage agreements with the recognized Unions of the Public Sector Enterprises
should be within the parameters laid down by the DPE. The pay and allowances in Air India are
also being paid as per the agreements signed by the Management with its Unions/Associations.

Losses of NACIL

1815. SHRI MAHENDRA MOHAN:
SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is aware that National Aviation Company of India Limited
(NACIL) has suffered huge losses in the past one year;

(b) if so0, the details thereof and the factors responsible for huge losses;

(c) whether the Finance Ministry has asked his Ministry to trim down NACIL’s operations
and come out with a viable model in the next few years; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION
(SHRI PRAFUL PATEL): (a) and (b) Yes, Sir. NACIL expects to register a loss of
approximately Rs. 5000 crores in 2008-09. The losses have been largely due to operating losses,
which have been compounded due to the present economic recession as also the high oil prices
last year and debt servicing on new aircraft.

(c) and (d) A proposal for infusion of equity and soft loan for NACIL was sent to the
Ministry of Finance in 2008-09 and after its examination, Ministry of Finance had sought further
details. However, after deterioration of NACIL’s financial position, it has been advised to revisit
its proposal and to formulate its re-structuring plan.

Operation of flights by Air India

11816. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) the main reasons for losses being incurred by Air India;

(b) the steps taken by the concerned department to make up the loss;
(c) the countries to which Air India has its flight from Delhi;

(d) the companies who are operating their flight on the same routes where flights are
being run by Air India;

(e) whether other companies provide more facilities to their passengers in comparison to
Air India; and

tOriginal notice of the question was received in Hindi.
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(f) the total number of aeroplanes with Air India and the number of planes which can fly?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
(a) Air India is running in losses largely due to operating losses, which have been compounded
due to the present economic recession as also the high oil prices last year and debt servicing on

new aircraft.

(b) Air India has initiated the following measures to reduce losses:- (i) integration and
restructuring of network and schedules, (i) fuel efficiency improvement measures, (iii)
extended the credit period for all vendors, (iv) promotions and recruitment put on hold, (v) staff
asked to travel only on economy class, etc. among other substantive measures for restructuring
of loans and credits.

(c) At present, Air India operates its flights to 14 countries from Delhi viz. United States of
America, United Kingdom, France, Germany, Japan, Singapore, Thailand, Hong Kong, China,
United Arab Emirates, Oman, Nepal, Afghanistan, and Saudi Arabia.

(d) Jet Airways, Jet Lite and Kingfisher.

(e) No, Sir. The customer services provided by Air India are comparable in the Airline
Industry.

(f) The total number of aircraft as on 10 July, 2009 with Air India (including owned and
Ieased) are 156. Presently, Air India’s 12 aircraft are non-operational due to obsolescence of the

landing gear for which no spares are available of which 8 are already in the process of disposal.
Losses of Government airlines

11817. SHRI JANESHWAR MISHRA:
SHRI BHAGWATI SINGH:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Government airlines are making losses whereas private airlines
are earning profit;

(b) if so, the reasons therefor;

(c) whether Government is formulating any scheme to make Government airlines profit
making; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
(a) and (b) No, Sir. Aimost all private airlines are also making losses. The spiralling cost of
Aviation Turbine Fuel (ATF) coupled with the economic slow down and thus the low load factor
have contributed heftily to their losses.

tOriginal notice of the question was received in Hindi.
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(c) and (d) NACIL has been advised to formulate a restructuring plan and to adopt
measures to bring down the cost of operations.

Pilot fatigue as a safety threat
1818. SHRI MOHD. ALI KHAN: Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether his Ministry recognizes pilot fatigue as a safety threat;
(b) if so, the details thereof; and
(c) the steps being taken to correct the situation to avoid threats in future?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
(a) to (c) Pilot fatigue is recognised as a safety threat. Directorate General of Civil Aviation
(DDCA) has issued Aeronautical Information Circular (AIC) 28 of 1992 to regulate the flight time,
flight duty time and rest requirements of the pilots. DGCA has further reiterated these
requirements in Air Safety Circular No. 2 of 2009 and prescribed further measures for
management of crew fatigue during flights. Adherence to these requirement is assessed during
audits and surveillance inspections.

Budgetary support for State-controlled companies
11819. SHRI PRABHAT JHA: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government is not going to give any kind of budgetary support
to State-controlled companies in this year’s budget;

(b) if so, the details thereof;

(c) whether it is also a fact that the budgetary support given to State-controlled
companies in the interim budget was the last budgetary support; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (c) No, Sir.

(b) and (d) Do not arise.
Difficulties in filling income tax returns
1820. DR. K. MALAISAMY : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the income tax returns to be filled up is lengthy, difficult to fil

up and complicated;

(b) whether there will be a move followed by adequate action plan to simplify the format
and formalities so that it can be easily handled instead of resorting to the help of the concerned

expert as done now;

tOriginal notice of the question was received in Hindi.
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(c) whether there are several instances of incorrect assessment, incorrect exemption and

under-valuation in the process of income-tax assessment; and
(d) whether these have been done bonafidely or malafidely or by both means?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) No Sir, the income-tax return forms are assessment year
specific and are, therefore, required to be notified separately for each assessment year. The
length of the income tax return forms are dependent upon number of sources from which income
is derived by an assessee. The length varies from 2 pages in the case of ITR-I meant for
individuals to 26 pages in the case of [TR-6 meant for companies. Since these forms do not
require filing of any supporting documents, the length of various Forms is reasonable.

The forms have a modular structure and have been made user friendly by providing detailed
instructions for filling up. In addition, the taxpayer can access any Help Centre of the Income Tax
Department for assistance.

(c) and (d) Yes Sir, wherever an instance of incorrect assessment, incorrect exemption or
under valuation in the process of income tax assessment is noticed, appropriate remedial action
under the provisions of the Income tax Act is taken. Further, where such an action is found to be
malafide, proceedings are also initiated against the officer.

Impact of global economic meltdown
1821. SHRI MATILAL SARKAR: Will the Minister of FINANCE be pleased to state:

(a) the impact of global economic meltdown and recession in India and the sectors
getting badly affected;

(b) the account of the total job-losses in India in each of these sectors;

(c) the policy of Government in facing this situation and category-wise achievements

made so far; and
(d) the fields where the situation still appears erosive ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) There has been a moderation in the growth of the domestic economy due to the impact of
the global meltdown and recession. As per the Revised Estimates for 2008-09, released by the
Central Statistical Organisation (CSO), the growth in real Gross Domestic Product (GDP) at
factor cost is estimated at 6.7 percent in 2008-09. The lower growth in GDP in 2008-09 was
spread across all sectors except Mining and quarrying, Community, social and personal

services.

(b) to (d) While no comprehensive employment data giving definite estimate is available for
the recent period, some sample surveys have indicated employment losses in the wake of global
economic slowdown. In a sample survey conducted by Labour Bureau covering 2581 units in
20 centres across 11 States/UTs relating to important sectors like mining, textiles, metals, gems
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and jewellery automobile, transport and IT/BPO, it was observed that about half a million
workers have lost their jobs during the quarter October-December, 2008. The major impact of
the slowdown was observed in the export oriented units. The decline in employment observed in
gems and jewellery, transport and automobiles was 8.58 percent, 4.03 percent and 2.42 percent
respectively. In a similar survey conducted by Labour Bureau covering 3192 units in 21 centres
across 11 states/UTs relating to sectors like textiles and apparel, handloom/powerloom, leather,
metals, gems and jewellery, automobiles, transport and IT/BPO, it was observed that the
employment in selected sectors has increased by a quarter million during the January — March
2009 period. The sectors registering increase in employment during January-March, 2009 period
are gems and jewellery, textiles, IT-BPO, handloom/powerloom and automobiles. However,
decline in employment during January-March 2009, has been observed in leather, metals and
transport. The Department of Commerce has separately conducted some surveys which indicate

job losses as under:

S. Period of Survey Job losses (Direct and indirect)
No. in persons

1. August 2008-October 2008 65,507

2. August 2008-16-01-09 1,09,513

3. August 2008-9-02-09 1,17,602

4. August 2008-28-02-09 1,19,159

The Government has provided three fiscal stimulus packages in the form of tax relief to
boost demand and increased expenditure on public projects to create employment and public
assets. The Government has also taken measures like the Rajiv Gandhi Shramik Kalyan Yojana
and skill upgradation training programmes, to mitigate the adverse impact of economic
slowdown on employment. The Government is constantly monitoring and evaluating the

economic situation for taking policy measures to restore the growth dynamics of the economy.
Software Technology Parks

1822. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of FINANCE be pleased to state:

(a) whether the export-oriented firms set up in Government-run software Technology

Parks, are enjoying a tax-free status;

(b) if so, whether this tax-free status to such firms is adversely affecting the commercial

viability of private sector industry;

(c) whether Government is thinking of mitigating the effect of global recession in this

prime market of information technology; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, Sir.

(b) No, Sir.
(c) and (d) Yes, Sir. The details are as under:
In the Finance Bill 2009-2010 Government has proposed:

(i) Extension of sunset clause for deduction in respect of export profits under section 10A
of the Income Tax Act by one more year till 31.03.2011.

(i) Weighted deduction of 150% on expenditure incurred for in-house R and D.
(iii) Safe harbour approach being formulated for transfer pricing related issues.
Interest charged on car loans by SBI

11823. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the State Bank of India (SBI) has decided to charge interest on
car loans at 8 per cent;

(b) if so, when this decision was taken;
(c) whether it is proposed to decrease the interest rate on other loans also; and
(d) if so, the details of other proposals?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) Yes, Sir. For car loans, the State Bank of India (SBI) has introduced interest rate of 8% per
annum fixed for the 1st year and 10% per annum fixed rate for the 2nd and the 3rd years. From
the 4th year, the interest rate will be reset to the normal car loan rates.

(b) The decision to reduce the rate was taken on 21.06.2009 and was implemented from
01.07.2009.

(c) and (d) State Bank Advance Rate (SBAR) has been revised downwards by 50 bps
from 12.25% p.a. to 11.75% p.a. with effect from the 29th June, 2009. The revised rates SBAR
is applicable to all new as well as existing advances, including existing term loans (other than
existing fixed interest rate loans). In addition, interest rates have been reduced for home loans
@ 8% per annum fixed for the first year. The SBl is also offering reduced interest rates on SME
loans.

Mandate of the SIU

1824. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR?:

Will the Minister of FINANCE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) when was the Staff Inspection Unit (SIU) constituted by his Ministry alongwith the
mandate assigned to it;

(b) whether SIU has since its inception conducted several work studies in various
Departments/Ministries of Government;

(c) if so, the details of the work studies conducted in the last three years alongwith their
findings;

(d) whether the recommendations of SIU are implemented in toto by the concerned
departments or they are of recommendatory nature;

(e) if so, the details of the recommendations implemented till date, Department/Ministry-

wise; and

(f) if not, the reasons for non-implementation of the SIU findings, Department/Ministry-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) The Staff Inspection Unit was set up in 1964 with the objective of achieving economy in
staffing of Government organizations consistent with administrative efficiency and evolving
performance standards and work norms.

(b) Yes, Sir.

(c) The details of studies conducted during the years 2006, 2007 and 2008 are furnished in
Statement (See below).

(d) to (f) The findings of the SIU contained in their official report are regarded as
mandatory. However, where the Secretary of the Ministry/Head of Department feels strongly
that the staff assessment made by SIU is unworkable or will result in serious dislocation, the
matter is referred to an Inter Ministerial Committee. The primary responsibility for implementation
of the SIU report rests with the administrative Ministry/Organization concerned. The
recommendations of SIU involve creation/abolition of posts and redeployment of staff which take
considerable time for implementation.

Statement

The details of Final Reports issued by SIU during the year 2006-2008

(2006)
SI.  Ministry/Department Name of the Organization Sanctioned Assessed
No. Strength  Strength
1 2 3 4 5
1. Ministry of Statistics and Data Processing Division and 1068 847
Programme Implementation Data Processing Centre of CSSO
2. Department of Commerce  Directorate General Foreign Trade 2429 1469
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1 2 3 4 5
3. Department of AYUSH National Institute of Ayurveda, 367 279
Jaipur
4. Department of Consumer National Consumer Disputes 92 91
Affairs Redressal Commission, New Delhi
5. Ministry of Home Affairs Study on the requirement of Norms Study
Investigating Officers in CBI
during Trial of Cases
6. Ministry of Labour and Labour Bureau, Chandigarh and 516 477
Employment Shimla including its Regional
Offices
7. Ministry of Home Affairs Diu Administration of the UT 731 682
of Daman and Diu
8. Department of Economic Budget Printing Press 49 32
Affairs
9. Ministry of Labour and Regional Labour Commissioner 110 98
Employment (C), Dhanbad
10. Ministry of Labour and Regional Labour Commissioner 67 60
Employment (C), Jabalpur
11.  Ministry of Agriculture Central Cattle Breeding Farm, 175 120
Chennai
12. Cabinet Secretariat Special Protection Group (S.P.G) 130 166
13. Ministry of Home Affairs POLNET Project of Directorate NIL 10
of Coordination (Police Wireless)
(2007)
SI.  Ministry/Department Name of the Organization Sanctioned Assessed
No. Strength  Strength
1 2 3 4 5
1. Ministry of Home Affairs Polnet Project of Directorate of 1 21
Co-ordination (Police Wireless)
2. Ministry of Culture National Library, Kolkata 693 542
3. Department of Agriculture Regional Station for Forage 45 37

and Co-operation

Production and Demonstration,
Chennai
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1 2 3 4 5

4. Department of Revenue, Office of the Competent 94 62
Ministry of Finance Authority

5. Department of Agriculture North Eastern Region Farm 23 34
and Co-operation Machinery Training and Testing

Institute, Assam

6. Ministry of Food Regional Office of Fruit and - 4
Processing Industries Vegetable Directorate, Guwahati

7. Ministry of Corporate Organisational Development - 368 299
Affairs cum - staffing study

8. Ministry of Women and Staffing requirement of Central 233 199
Child Development Social Welfare board

9. Ministry of Health and Study of Auxiliary Nurses and 20 16
Family Welfare Midwifery (ANM) Training School,

RHTC, Najafgarh

10. Ministry of Finance Study of Inland Container Depots, Norms Study
Container Freight Stations and
New Courier Terminal

11. Ministry of Home Affairs Basic Training Centre (BTC) of 737 807
Indo-Tibetan Border Police (ITBP),
Haryana
12. Ministry of Labour and Directorate General of Factory 458 253
Employment Advice Service and its existing

Regional Labour Institutes
(DGFASLI), Mumbai

Note: 1.During the year, SIU was associated as Core Member in two Committees constituted for
assessing the manpower requirement of Scientific and Technical Organizations
namely National Aids Research Institute (NARI), Pune, Ministry of Health and
Family Welfare and Central Pollution Control Board (CPCB), Delhi of the Ministry of
Environment and Forests.

2. The SIU has provided secretarial assistance to the Task Force constituted by the
Department of Expenditure to look into the Organizational Structure of support staff
for Financial Advisers in various Ministries/Departments and conducted the studies
of Organizational Structure/manpower requirement of the Integrated Finance
Divisions (IFDs) of the Ministry of Power, Ministry of Social Justice and
Empowerment, Ministry of Home Affairs and Department of Agriculture and
Cooperation and submitted three reports to the Task Force.
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(2008)

SI.  Ministry/Department Name of the Organization Sanctioned Assessed
No. Strength  Strength
1 2 3 4 5
1. Ministry of Home Study of Immigration Norms Study
Affairs Check Posts and FRROs
2. Prime Minister’s Office Study of Public Wing of 63 46
Prime Minister’s Office
3. Ministry of Information Study of Pay and Accounts 94 49
and Broadcasting Office (IRLA)
4. Department of Atomic Study of Departmental 263 236
Energy Canteens
5. Ministry of Tourism Review of norms for academic Norms Study
and administrative staff of
Institutes of Hotel Management
6. Ministry of Tourism Study of National Institute Nil 1
of Water Sports, Goa
7. Ministry of Culture Study of Central Institute of 115 155
Budhist Studies, Leh
8. Ministry of Health and Study of Department of AYUSH 188 197
Family Welfare
9. Ministry of Law and Study of Department of Legal 585 496
Justice Affairs (Main Secretariat and
Branch Secretariat)
10. Ministry of Finance Study of Telecommunication Q38 Nil
Wing under Central Board of
Excise and Customs
1. Ministry of Home Study of Indo-Tibetan Board 532 617
Affairs Police Academy, Mussoorie
12.  Ministry of Tourism Study of Indian Institute of 38 44
Skiing and Mountaineering
(IISM), Gulmarg
13. Ministry of Defence Study of Coast Guard Stores 37 42
Depot, Mumbai
14. Ministry of Study of Veterinary Council 22 15
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Agriculture of India

1 2 3 4 5

15. Ministry of Defence Study of Bureau of Naviks, 21 39
Mumbai

16. Ministry of Finance Study of Appellate Tribunal 28 26

for Forfeited Property

Note: The SIU has also been associated as Core Member with two Committees constituted for
assessing the manpower requirement of Scientific and Technical Organizations namely
Directorate General of Mines, Dhanbad, Ministry of Labour and Employment and Patent
Offices and the Office of Patent Information Systems (Norms) of the Office of the
Controller General Patents, Designs and Trade Marks, Ministry of Commerce and
Industry.

Income tax evasion
1825. SHRI B.K. HARIPRASAD: Will the Minister of FINANCE be pleased to state:

(a) whether it has come to the notice of the Income Tax (IT) authorities that investors buy
insurance policies by paying cash upto rupees one crore;

(b) whether the IT authorities are now re-examining assessees with income of upto
rupees five crores per annum;

(c) whether there has been an increase in tax assessees with income between rupees
one crore and rupees five crores per annum during the last three years; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Yes, Sir. Instances of purchase of insurance policies by payment of
large amount of cash have come to the notice of Income Tax Department. Investigations have
been taken up in these cases to ensure that undisclosed investment, if any, are brought to tax as
per the provisions of Income Tax Act, 1961.

(b) As per Income Tax Act, there is no provision of re-examining assessees based on
income criterion. However, in appropriate cases, the assessments are reopened under the
provisions of section 147 of the Income Tax Act where the Assessing Officer has reason to
believe that the income has escaped assessment.

(c) Yes, Sir.

(d) The number of assessees who have filed return of income between rupees one crore
and rupees five crores per annum during the last three Financial Years are as follows:-

F.Y 2006-07 15743
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F.Y 2007-08 22341
F.Y. 2008-09 26275
Debt relief for women farmers

1826. SHRI BRINDA KARAT : Will the Minister of FINANCE be pleased to state:

(a) how many women have been eligible for debt relief under the debt waiver scheme
announced for farmers’ benefit;

(b) how much money has been involved in such specific relief, if any, for women farmers;
and

(c) what is the percentage to total relief under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (c) The Agricultural Debt Waiver and Debt Relief Scheme, 2008 has been implemented
throughout the country, covering around 3.68 crore farmers with total eligible waiver/relief
amounting to Rs. 65,318.33 crore (all figures provisional). However, the Data Reporting
Systems of either Reserve Bank of India or National Bank for Agriculture and Rural Development
do not generate any specific information about women farmers under the Scheme.

Expected economic growth
1827. SHRIMATI T. RATNA BAI: Will the Minister of FINANCE be pleased state:
(a) whether the economy is expected to grow by 6.5 per cent in 2009-10;
(b) if so, the details of each sector; and
(c) the steps being taken to increase the growth rate?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) As per the Economic Survey 2008-09, the real Gross Domestic Product (GDP) at
factor cost is expected to grow at around 7.0 +/- 0.75 per cent in the fiscal 2009-10, assuming
a normal monsoon. No sector wise details have been mentioned.

(c) The steps initiated by the Government for sustaining growth include short term
measures of fiscal stimulus packages by enhancing expenditure levels and duty reductions. The
Budget 2009-10 has inter-alia indicated the relevance of measures such as, stimulating
investment in infrastructure, development of agriculture and providing assistance to exporters to
help overcome short term disadvantages etc. The Central Government has increased the
Budgetary allocation for 2009-10 for plan and non-plan expenditure by 34 per cent and 37 per
cent over the budget estimates of 2008-09.

Recovery of outstanding taxes

1828. SHRI MOHAMMAD AMIN:
SHRI TAPAN KUMAR SEN:

Will the Minister of FINANCE be pleased to refer to the answer to Unstarred Question 221
given in the Rajya Sabha on July 25, 2000 and state:
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(a) the status of tax recovery of the top 100 tax assessees;
(b) the details of the top 100 assessees as on date; and

(c) the total amount of tax outstanding on account of income tax, corporate tax, customs
duty and central excise duty as on 2006-07, 2007-08 and 2008-09 7

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) to (c) The information is being collected and will be laid on the Table
of the House.

State Maritime Boards

1829. SHRI KANJIBHAI PATEL :
SHRI NATUJI HALAJI THAKOR:

Will the Minister of FINANCE be pleased to state:

(a) whether the status of State Maritime Boards have been excluded from the definition of

local authority under the Finance Act, 2003;
(b) if so, the reasons therefor;

(c) whether some of the States have made representations to the Central Government for

waiving of income tax from the State Maritime Boards;
(d) if so, the reaction of Government thereto; and

(e) whether Government would consider the State Maritime Boards as (Local Authorityll

since it is a public utility organisation and has no motive to earn profit?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) Vide Finance Act, 2002, definition of llocal authorityll under clause
(20) of section 10 was made restrictive so as to include Panchayats, Municipalities, Municipal
Committee and District Boards and Cantonment Boards only. This amendment was made
effective from 1st April, 2003. Entities like State Maritime Boards thus went outside the scope of

exemption available under that section.

(b) The above amendment was based on the recommendation of Advisory Group on Tax
Policy and Tax Administration for the Tenth Plan which had suggested deletion of exemption
provided under section 10 (20) of the Income-tax Act. The restrictive definition was adopted
considering the need to phase out exemptions consistent with a moderate tax regime. However,
exemption in the case of Panchayats, Municipalities, Municipal Committee etc. was retained as

they are local self-government institutions.
(c) Yes, Sir.
(d) The request was examined and not found feasible.

(e) The restrictive definition of the term ‘local authority” was adopted considering the need
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to phase out exemption while moving towards a moderate tax regime. Policy imperatives
currently being the same, revival of exemption to State Maritime Boards is not under

consideration.
Trade deficit

1830. SHRI BALBIR PUNJ: Will the Minister of FINANCE be pleased to state what steps are

being taken to balance the trade deficit?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Trade deficit increased from US $ 88.5 billion in 2007-08 to US $ 119 billion in 2008-09 mainly on
account of high price of crude oil in the first half of 2008-09. However, the trade deficit has
declined to US $ 10.2 billion in April-May 2009 from US $ 19.9 billion in April-May 2008. The
decline in trade deficit is due to decline in imports as well as exports since October 2008 as a
result of the global recession. While measures are not usually taken to restrict imports or to
artificially balance trade that may lead to dampening of the growth of the economy or lead to
resurgence of inflationary pressures, import duties on some items which were lowered in April-
May 2008 as part of inflation management measures, were restored in November-December
2008 to the earlier levels. The main strategy is to encourage exports. Some of the recent steps
taken in this regard include export promotion initiatives such as the implementation of the Focus
Product Scheme, Focus Market Scheme, Vishesh Krishi and Gram Udyog Yojana, Duty
Entitlement Passbook Scheme, Export Promotion Capital Goods Scheme etc. In addition to
above, the steps taken during 2008-09 to arrest the downward trend in exports, inter-alia,
include interest subvention of 2 percent on pre and post shipment credit for labour intensive
exports; additional allocation of Rs. 350 crore for export incentive schemes; enhancement of
Duty Drawback Benefits on certain items including knitted fabrics, bicycles, agricultural hand
tools and specified categories of yarn, provision of additional funds of Rs. 1400 crore for textile
sector to clear the backlog claims of Technology upgradation fund (TUF) etc. In addition, the
Union Budget 2009-10 has also announced many measures to help the export sector which

include, among others, the following.

(i) Extension of the adjustment assistance scheme to provide enhanced Export Credit
Guarantee Corporation (ECGC) cover at 95% to badly hit sectors upto March 2010.

(i)  Enhancement of allocation to Market Development Assistance Scheme by 148%.

(i)  Extension of interest subvention of 2 per cent to the labour intensive sectors to
31.3.2010.

(iv) Flow of credit at reasonable rates to Micro, Small and Medium Enterprises (MSMEs).

(v)  Approving Mega Handloom clusters in West Bengal and Tamil Nadu and Powerloom

cluster in Rajasthan and New Mega clusters for carpets in Srinagar and Mirzapur;
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(vi) Extension of Section 10A and 10B related to Sunset clauses for STPI and EOUs
schemes respectively for the financial year 2010-2011. Anomaly removed in Section

10AA related to taxation benefit of ‘unit vis-a-vis assessee’;
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(vii) Allowing additional items within the existing duty free imports entitlement for the
following employment oriented export sectors;

(a) 5 additional items for sports goods sector;
(b) Additional items for leather garments and footwear and textile items.

(vii) measures related to service tax which include, among others, exemption from service

tax on following services linked to exports;

(a) service related to transport of export goods by road from any CFS or ICD to the
port of Airport and on service related to transport of export goods by road
directly from their place of removal, to an ICD, a CFS, a port or airport;

(b) Commission paid to foreign agents.
Misuse of electronic money transfer
1831. SHRI AMIR ALAM KHAN : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that a large number of electronic money transfer companies are
operating in the country;

(b) if so0, the details thereof;

(c) whether cases of misuse of the electronic money transfer by terrorist organizations
through these companies have been reported to Government;

(d) if so, the details thereof; and
(e) the measures being taken by Government to tackle this menace?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) Electronic money transfer in India is operated under Money Transfer Service
Scheme (MTSS) or Speed Remittance of Rupee Drawing Arrangement (RDA). Under MTSS,
the Indian agents are permitted to tie-up with overseas Principals to receive inward cross-border
remittances. These Indian agents undertake electronic transfer activities in India through their
branches or sub-agents, and make payment to the beneficiaries. Under RDA, the exchange
houses situated in Hong Kong, Singapore and Gulf countries send cross-border remittances into
India. Under this arrangement, Authorised Dealer (AD) Category-| banks enter into arrangement
with the Exchange Houses to receive cross-border inward remittances and make payment to the
beneficiaries.

At present, 26 Indian agents and 37 AD Category-|l banks are operating under MTSS and
RDA, respectively.

(c) to (e) Government agencies have come across instances of use of electronic mode of
money transfer channels by some terrorist outfits. Government has taken various measures to
check misuse of electronic mode of money transfer channels which, inter-alia, include due
diligence for appointment of agents, sub-agents or sub-sub-agents under MTSS, Know Your
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Customer (KYC) requirement for making payment to the beneficiaries, reporting of transactions
under the Prevention of Money Laundering Act, 2002 and extant Reserve Bank of India (RBI)
guidelines and enactment of Payment and Settlement Act, 2007.

NPAs of public sector banks

1832. SHRI M.P. ACHUTAN:
SHRID. RAJA:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Non-Performing Assets (NPAs) of the Public Sector
Banks have gone up recently after the global economic slow down started; and

(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) The amount of Gross non-performing assets (NPAs) of Public Sector Banks
(PSBS) have slightly increased from Rs. 39,749 crore as on 31st March, 2008 to Rs. 43,676
crore as on 31st March, 2009. However, the Gross NPAs to Gross Advances ratio and Net NPAs
to Net Advances ratio of these banks have declined from 2.3% to 2.08% and 1.08% to
0.99%, respectively, between March, 2008 and March, 2009. The Government is ensuring that
the targets of Gross NPAs, set by the PSBs in their “‘Statement of Intent on Annual Goals’ for
2009-10, are such that they strive to contain the level of their Gross NPAs within acceptable
limits.

Cases reported to Fraud Monitoring Cell
1833. SHRI T.K. RANGARAJAN: Will the Minister of FINANCE be pleased to state:

(a) how many cases of fraud involving the Scheduled Commercial Banks have so far been
reported to the Fraud Monitoring Cell of the Reserve Bank of India for the period April, 2005 to
March, 2008; and

(b) what is the action taken by the Fraud Monitoring Cell in such cases and the results
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) Reserve Bank of India (RBI) has reported that the total number of cases of frauds and
amounts involved as reported by the Scheduled Commercial Banks to RBI during three financial
years (2005-2008) are as under:

(Amt. in Crore)

April 2005 to April 2006 to April 2007 to

March 2006 March 2007 March 2008
No. of Cases Amount No. of Cases Amount No. of Cases Amount
13919 1380.80 23618 1193.96 21245 1058.12
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(b) On receipt of fraud report from banks, RBI advises the concerned banks to report the

case to CBI/Police/SFIO, examine staff accountability and complete proceedings against the

erring staff expeditiously, take steps to recover the amount involved in the fraud, claim insurance

wherever applicable and streamline the system and procedures so that frauds do not recur.

RBI as a part of its supervisory process has taken following measures to prevent/reduce the

incidence of frauds:

®

)

(i)

V)

W)

(Vi)

To sensitize banks from time to time about common fraud prone areas through
issuance modus operandi on various types of frauds and the measures to be taken by

them.

By issuance of Caution Advice to banks to exercise due diligence while sanctioning

fresh loan facilities to the borrowers in the Caution Advice.
Advice banks to:
(a) Introduce a system of concurrent audit.

(b) Review working of internal inspection and audit machinery in banks by the Audit

Committee of the Board of Directors.

(c) Constitute a Special Committee of the Board exclusively for monitoring frauds of

Rs. 1 crore and above.

(d) Examine staff accountability and institute disciplinary action expeditiously against

the staff involved in frauds.

On the basis of recommendations made by the Mitra Committee on legal aspects of
bank frauds, banks were advised to take various preventive steps viz. Development of
Best Practice Code (BPC), System of internalization of BPC, strengthening internal

checks and internal controls and introducing Legal Compliance Audit.

As the frauds in the area of housing loans were on the increase, RBI had issued
several circulars including steps to be taken by banks to prevent such frauds, such as
conduct of due diligence of borrowers/builders, scrutiny of documents by legal
experts, verification of identity of the borrowers, multi layered decision making
process, pre-sanction visit to a project site and strict post disbursement supervision

etc.

All the banks which had financed a borrower under multiple banking arrangement
have been advised to take co-ordinated action, based on commonly agreed strategy,
for legal/criminal actions, follow up for recovery, exchange of details of modus
operand, achieving consistency in data/information on frauds reported to Reserve
Bank of India. The bank which detects a fraud is required to immediately share the

details with all other banks in the multiple banking arrangements.
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(vii) In order to make the third parties such as builders, warehouse/cold storage owners,
motor vehicle/tractor dealers, travel agents etc. and professionals such as architects,
valuers chartered accountants, advocates, etc. accountable who have played a vital
role in credit sanction/disbursement or facilitated the perpetration of frauds, banks
have been advised to report to Indian Banks Association (IBA) the details of such
third parties, including professionals involved in frauds. IBA in turn will prepare caution

lists of such parties for circulation among the banks.
Unified tax system
1834. SHRI TARIQ ANWAR: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that there is need for change of Central as well as State indirect tax
with a unified tax system in the whole country;

(b) if so, how much time it will take for its implementation;
(c) whether State Governments are ready for this change; and

(d) if not, what are the steps Government is taking to safeguard the interests of State
Governments?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) Yes, Sir. In order to do away with multiple taxation and
remove cascading effect of tax from the prices of goods and services, a need was felt to
rationalize the Central as well as States’ indirect taxes. Accordingly, the Government had
announced in the budget speech of 2006-2007, its policy intent to introduce a unified tax system
in the country in the form of Goods and Services Tax (GST) with effect from 01 April, 2010. The
Central Government and the Empowered Committee of State Finance Ministers (EC) are jointly
working for finalizing the design and a roadmap of introduction of GST accordingly.

(c) All State Governments are represented on the Empowered Committee of State
Finance Ministers (EC), which is presently working out the design and procedural details of the
GST model as well as a roadmap for its implementation on the basis of extensive consultations
among States, so that their interests are also accounted for while adopting the GST in the
country.

(d) Does not arise.
Rural development projects in Uttar Pradesh

1835. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the total amount released by his Ministry to Uttar Pradesh during last three years,
scheme-wise and year-wise; and

(b) the details of utilization of Central fund in Uttar Pradesh for various schemes of rural
development during last three years, scheme-wise, year-wise and district-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) The Ministry of Rural Development has been implementing the major schemes
namely, National Rural Employment Guarantee Act (NREGA), Swarnjayanti Gram Swarojgar
Yojana (SGSY), Sampoorna Grameen Rozgar Yojana (SGRY), Indira Awaas Yojana (IAY),
Pradhan Mantri Gram Sadak Yojana (PMGSY), Integrated Wastelands Development
Programme (IWDP), Drought Prone Area Programme (DPAP), Accelerated Rural Water Supply
Programme (ARWSP) and Total Sanitation Campaign (TSC). Scheme-wise and year-wise
Central funds released by this Ministry to Government of Uttar Pradesh (during the last three
years /.e. 2006-07, 2007-08 and 2008-09) is given in the enclosed Statement-I (See below).

(b) Scheme-wise, year-wise and District-wise funds utilized by the Government of Uttar
Pradesh for the schemes of NREGA, SGSY, IAY, PMGSY and TSC during the last three years
(i.e. 2006-07, 2007-08 and 2008-09) is given in enclosed Statement-Il (See below). District-
wise utilisation is not maintained for other programmes.

Statement-/

Programme -wise Central Release of Funds to Uttar Pradesh under major Rural Development
schemes during last three years i.e. 2006-07, 2007-08 and 2008-09

(Rs. in lakh)

Year NREGA SGRY* SGSY IAY PMGSY DPAP IWDP AWRSP  TSC

1 2 3 4 5 6 7 8 9 10

2006-07  18409.21 68935.32 19901.38 34445.76  32519.00 34.67 47.36 28389.40 17210.00

2007-08 166589.89 28748.03 29995.93 46720.91 122840.00 49.40 55.82 40151.00 15085.00

2008-09  393390.13 — 32862.43 97568.56 167578.00 39.72 70.58 61577.55 38139.00

*The scheme subsumed into NREGA w.e.f. 1.04.2008
Statement-1/

District-wise utilization of funds in Uttar Pradesh under NREGA, SGSY, IAY, PMGSY and TSC
aduring 2006—2009

A. NREGA
(Rs. in lakh)

Sl.No. Districts 2006-07 2007-08 2008-09

1 2 3 4 5

1. Azamgarh 4225.50 5766.04 11975.90

2. Banda 1559.22 3727.23 6592.20

3. Barabanki 4482.75 9592.04 10793.70

4. Chandauli 2407.73 3360.98 6085.25
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1 2 3 4 5
5. Chitrakoot 971.15 4832.20 6476.50
6. Fatehpur 5002.10 5386.36 9672.92
7. Gorakhpur 2936.89 2990.03 5159.06
8. Hamirpur 2665.78 5334.19 8612.25
9. Hardoi 6344.26 9397.50 11729.00
10. Jalaun 2322.76 5833.76 8070.68
1. Jaunpur 2498.23 4496.86 7114.36
2. Kaushambi 2992.91 2924.22 5347.59
13. Kheri 4066.84 7405.22 9244.12
4. Kushi Nagar 3235.38 9042.45 12151.50
15. Lalitpur 2357.56 3113.71 6831.20
6. Mahoba 1109.10 3087.98 5196.85
7. Mirzapur 3045.77 6231.03 9025.34
8. Pratapgarh 2731.00 6465.13 7376.23
9. Rae Bareli 4992.04 9305.28 7791.91
20. Sitapur 6620.88 10907.64 16627.30
21. Sonbhadra 5061.74 8461.76 17242.60
22. Unnao 6337.87 6817.01 12406.20
SuB TOTAL 77967 .46 134478.64 201522.66
Phase-ll
23. Ambedkar Nagar 2571.51 4157.68
24. Bahraich 5296.78 11283.80
25. Ballia 3800.00 4146.30
26. Balrampur 3915.50 6403.95
27. Basti 2636.46 4901.25
28. Budaun 3369.17 5590.34
29. Etah 2710.39 5695.58
30. Farrukhabad 1710.35 2133.23
31. Gonda 6197.08 5962.39
32. Jhansi 3073.69 6528.41
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1 2 3 4 5
33. Kanpur Dehat 1944.30 2284.66
34. Maharajgani 3723.77 7318.35
35. Mau 2311.62 3570.95
36. Sant Kabeer Nagar 2186.79 4812.00
37. Shravasti 1935.05 2489.40
38. Siddharth Nagar 3664.75 10221.40
39. Sultanpur 4299.28 9292.89
SuB TOTAL 55346.49 96792.58
Phase lll
40. Agra 1306.73
141 Aligarh 1392.15
42. Allahabad 5712.09
43 Auraiya 2135.71
44. Baghpat 242.084
45. Bareilly 4555.6
46. Bijnor 2027.29
47. Bulandshahr 979.376
48. Deoria 3319.57
49. Etawah 934.323
50. Faizabad 2778.46
51. Firozabad 1318.88
52. Gautam Buddha Nagar 77.33
53. Ghazibad 360.399
54. Ghazipur 2175.86
56. Jyotiba Phoole Nagar 1178.86
56. Kannauj 1545
57. Kanpur Nagar 3426.93
58. Lucknow 2853.41
59. Mahamaya Nagar 869.79
60. Mainpuri 3228.16
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61. Mathura 1435.61
62. Meerut 242.221
63. Moradabad 2204.04
64. Muzaffarnagar 950.76
65. Pilibhit 2103.28
66. Rampur 1193.46
67. Saharanpur 1793.43
68. Sant Ravidas Nagar 1443.46
69. Shahjahanpur 3662.59
70. Varanasi 2520.15
SuB TOTAL 59967.003
TOTAL 77967 .46 358282.243

Utilization of funds is out of available funds in the DRDA, which include opening balance as on

1st April of the year, central releases+state releases+Misc. receipts.

B. SGRY
(Rs. in lakh)

SI.No. District 2006-07 2007-08
1 2 3 4

1. Agra 1809.39 1891.54
2. Aligarh 1520.94 1677.63
3. Allahabad 2819.2 3796.49
4. Ambedkar Nagar 1833.69

5. Bagpat 645.76 652.95
6. Bahraich 2072.31

7. Ballia 1614.24

8. Balrampur 1417.29

9. Bareilly 1655.63 1474.92
10. Basti 2435.23

. Bijnor 1879.82 1604.72
12. Badaun 2210.8
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13. Bulandshahr 1878.2 1561.05
4. Deoria 2264.08 1949.65
15. Etah 1727 .64

16. Etawah 1075.06 884.34
17. Faizabad 1367.76 1689.93
18. Farrukhabad 1449.35

9. Firozabad 1244.54 1193.51
20. Gautam Budh Nagar 431.24 475.1
21. Ghaziabad 921.05 861.76
22. Ghazipur 2510.75 2940.95
23. Gonda 2189.56

24. Hathras 1031.44 948.15
25. Jhansi 910.45

26. Jyotibafulle Nagar 835.98 697.84
27. Kannauj 1017.96 1259.47
28. Kanpur (Dehat) 755.62

29. Kanpur (Nagar) 1001.53 815.76
30. Lucknow 1654.29 2028.03
31. Maharajganj 1318.73

32. Mainpuri 1181.6 1040.25
33. Mathura 1110.5 935.79
34. Mau 1632.68

35. Meerut 1139.76 1167.65
36. Moradabad 1456.05 1088.68
37. Muzaffarnagar 1630.18 1214.1
38. Oraiya 950.27 691.34
39. Pilibhit 852 755.94
40. Rampur 951.51 800.3
41. Saharanpur 1866.27 1627.64
42. Sant Kabir Nagar 1252.74 1148.82
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43. Sant Ravidas Nagar 1258.46

44. Shahjahanpur 1440.8 1368.27

45. Shrawasthi 810.3

46. Sidharthnagar 2232.59

47. Sultanpur 3655.76

48. Varanasi 1278.55 1012.13
TOTAL 72199.55 41254.7

The scheme subsumed into NREGA w.e.f. 1.04.2008

Utilization of funds is out of available funds in the DRDA, which include opening balance as on
1st April of the year, central releases+state releases+Misc. recipts.

C. SGSY
(Rs. in lakh)

Sl.No. District 2006-07 2007-08 2008-09
1 2 3 4 5

Uttar Pradesh
1. Agra 186.69 298.53 344.18
2. Aligarh 192.16 235.81 278.22
3.  Allahabad 519.58 965.87 1227.85
4.  Ambedkar Nagar 435.41 560.04 665.50
5. Auraiya 209.46 348.86 381.22
6.  Azamgarh 736.10 800.42 754.76
7. Badaun 394.25 591.55 594.47
8. Bagpat 30.85 48.30 38.68
9.  Bahraich 825.69 1017.90 1165.13
10. Ballia 442.76 634.46 589.73
11.  Balrampur 254.50 410.27 391.20
12. Banda 284.70 362.79 379.15
13. Barabanki 788.62 947.51 890.64
14. Bareilly 482.96 565.93 681.51
15. Basti 482.69 510.56 728.89
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16.  Bijnor 307.21 453.54 558.36
17.  Bulandshahr 113.74 183.55 164.70
18.  Chandauli 385.22 449.97 507.51
19. Deoria 503.67 592.00 623.27
20. Etah 280.03 a11.17 499.47
21. Etawah 239.82 337.52 392.41
22. Faizabad 300.74 570.47 520.62
23. Fatehpur 277.22 569.80 616.27
24. Firozabad 136.26 157.25 182.48
25. Farrukhabad 249.90 371.29 369.99
26. Gautam Budh Nagar 62.20 77.35 93.89
27. Ghaziabad 53.89 70.72 85.50
28. Ghazipur 575.37 859.50 787.68
29. Gonda 631.10 880.94 640.62
30. Gorakhpur 468.90 852.71 758.32
31.  Hamirpur 224.53 343.50 390.68
32. Hardoi 1037.67 1150.50 1388.80
33. Jalaun (Orai) 294.02 333.64 398.59
34. Jaunpur 511.62 847.05 851.60
35. Jhansi 145.36 286.15 337.78
36. Jyotiba Fule Nagar 142.94 203.70 225.70
37. Kannayj 167.04 287.12 336.66
38. Kanpur Dehat 475.24 645.80 723.67
39. Kanpur Nagar 308.96 399.79 457.10
40. Kaushambi 264.00 537.25 668.23
41.  Kneri (Lakhimpur) 867.82 1285.90 1469.71
42. Kushinagar (Padrauna) 748.64 1098.22 684.96
43. Lalitpur 145.72 236.52 277.59
44. Lucknow 376.23 563.96 561.29
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45. Mahamaya Nagar (Hathras) 102.23 152.89 134.05
46. Maharajgan] 295.33 431.60 526.86
47. Mahoba 92.62 112.85 144.32
48. Mainpuri 344.60 492.83 603.21
49. Mathura 115.61 170.10 160.94
50. Maunath Bhanjan 338.32 450.70 573.39
51.  Meerut 50.06 81.14 97.06
52.  Mirzapur 546.68 702.95 774.92
53. Moradabad 203.31 309.11 368.14
54. Muzaffarnagar 150.81 174.15 190.86
55. Pilibhit 217.20 333.39 465.59
56. Pratapgarh 450.42 737.73 770.48
57. Rae Bareilly 979.58 1169.02 1249.62
58. Rampur 185.80 299.40 352.84
59. Saharanpur 227.00 346.10 335.84
60. Sahiji Maharaj Nagar 182.64 247 .19 360.50
(Chitrakut)
61. Sant Kabir Nagar 339.70 343.26 449.73
62. Sant Ravidas Nagar 12.37 179.69 132.45
(Bhadonhi)
63. Shahjahanpur 461.92 759.34 %01.28
64. Sharavasti 282.59 323.21 362.60
65. Sidharthnagar 368.84 589.5 724.89
66. Sitapur 923.79 1342.35 1486.04
67. Sonbhadra 625.43 961.51 1009.44
68. Sultanpur 804.21 1149.07 1199.99
69. Unnao 962.76 1042.98 1307.62
70. Varanasi 217.24 349.31 424.06
TOTAL 26142.53 36606.60 39781.29

Utilization of funds is out of available funds in the DRDA, which include opening balance as on
1st April of the year, central releases+state releases+Misc. recipts.
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D. IAY

(Rs. in lakh)
Sl.No. District 2006-07 2007-08 2008-09
1 2 3 4 5
1. Agra 565.12 580.41 1111.29
2. Aligarh 613.28 1098.98 13568.26
3.  Allahabad 621.00 1185.35 1402.18
4.  Ambedkar Nagar 370.84 488.88 1298.20
5.  Auraiya 350.72 275.37 852.29
6. Azamgarh 1203.25 1393.25 2405.95
7. Bagpat 99.96 82.67 0.00
8.  Bahraich 1563.33 2081.00 3142.29
9. Ballia 962.60 1403.50 1916.34
10. Balrampur 623.65 991.15 1347.54
1. Banda 177.58 210.97 353.43
12. Barabanki 1203.36 1822.88 3048.50
13. Bareilly 501.90 754.75 1324.71
14. Basti 764.78 1050.86 1953.06
15.  Bijnor 682.74 946.51 1771.64
16.  Badaun 565.43 1230.75 1488.42
17. Bulandshahr 425.25 775.50 1166.76
18.  Chandauli 281.36 411.18 866.98
19.  Chitrakoot 91.93 163.75 272.77
20. Deoria 1595.51 1712.40 4030.57
21. Etah 588.75 130.50 1110.00
22. Etawah 287.03 450.60 710.32
23. Faizabad 331.25 826.37 1070.65
24. Farrukhabad 386.67 937.09 582.69
25. Fatehpur 584.85 822.18 1529.37
26. Firozabad 297.06 425.94 612.85
27. Gautam Budh Nagar 156.87 202.79 274.05
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28. Ghazipur 688.48 1049.52 1760.43
29. Ghaziabad 319.88 388.33 712.00
30. Gonda 1298.56 30567.50 3670.83
31.  Gorakhpur 1250.75 1781.75 2445.10
32. Hamirpur 175.00 163.84 288.31
33. Hardoi 1189.24 1696.69 2392.79
34. JB Phule Nagar 232.55 280.31 544.94
35. Jalaun 224.10 288.19 494.47
36. Jaunpur 1080.40 1907.56 2971.24
37. Jhansi 234.95 276.90 468.93
38. Kannauj 231.75 422.00 742.56
39. Kanpur Dehat 468.50 636.75 882.00
40. Kanpur Nagar 440.00 683.02 1197.18
41.  Kaushambi 312.50 579.63 937.57
42. Kheri 2416.50 4059.50 6887.96
43. Kushinagar 2046.46 7431.23 8678.07
44. Lalitpur 211.39 199.23 361.71
45. Lucknow 489.05 792.26 1312.43
46. Mahamaya Nagar 309.38 350.82 484.43
47. Maharajganj 841.41 1898.87 2051.57
48. Mahoba 79.50 168.92 208.10
49. Mainpuri 301.75 423.94 773.29
50. Mathura 389.81 388.88 633.15
51. Mau 321.13 699.62 783.15
52. Meerut 332.08 542.85 789.51
83. Mirzapur 437.96 501.44 924.04
54. Moradabad 613.37 1016.63 1798.88
55. Muzaffarnagar 542.50 754.00 0.00
56. Pilibhit 607.20 1094.01 2222.82
57. Pratapgarh 537.36 1054.25 1312.76
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58. Rae Bareilly 736.68 1362.59 1694.84
59.  Rampur 393.00 587.06 1030.57
60. Saharanpur 599.25 934.04 1601.94
61.  Sant Kabir Nagar 536.69 549.79 1099.20
62. Sant Ravidas Nagar 207.50 403.50 326.90
63. Shahjahanpur 757.08 1079.31 2041.50
64. Sharavasti 513.75 758.50 1061.40
65. Sidharthnagar 354.78 821.06 1247.93
66. Sitapur 1582.41 2319.36 4282.68
67. Sonbhadra 461.55 471.06 858.44
68. Sultanpur 728.75 1918.74 1925.15
69. Unnao 949.53 1301.31 2374.37
70. Varanasi 419.77 526.99 950.80

TOTAL 42750.32 69977.30 107097.05

Utilization of funds is out of available funds in the DRDA, which include opening balance as on

1st April of the year, central releases+state releases+Misc. recipts.

E. PMGSY
(Rs. in lakh)

Sl.No. District 2006-07 2007-08 2008-09
1 2 3 4 5

1. Agra 791.55 674.52 3479.15
2. Aligarh 815.46 1474.89 2800.36
3.  Allahabad 1999.1 3813.6 5513.14
4.  Ambedkar Nagar 950.07 1508.92 2697.6
5. Auraiya 281.14 1207.02 1343.03
6.  Azamgarh 1753.83 2601.99 3063.99
7. Badaun 2050.99 2443.48 1427.43
8.  Baghpat 788.28 2439.543 3297.28
9.  Bahraich 2435.78 1702.67 5805.54
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10. Ballia 1499.76 1373.19 1942.29
1. Balrampur 1383.77 1725.97 2846.45
12. Banda 1154.95 1027.3 1086.76
13. Barabanki 1795.04 3003.17 9072.79
14. Bareilly 183.04 520.57 1940.2
15. Basti 1452.61 1760.79 4967.5
16.  Bijnor 493.55 815.27 1942.71
17.  Bulandshahr 450.2 1461.72 2708.26
18.  Chandauli 325.81 741.21 4392.91
19.  Chitrakoot 102.64 658.44 1038.25
20. Deoria 654.28 1412.21 2272.68
21. Etah 1290.08 1718.728 4515.93
22. Etawah 1309.35 517.21 1468.36
23. Faizabad 863.05 2331.32 3671.07
24. Farrukhabad 1307 776.27 1707.29
25. Fatehpur 1816.58 1317.92 1970.051
26. Firozabad 1210.37 1284.89 2550.67
27. Gautam Budh Nagar 514.19 1061.72 1216.01
28. Ghaziabad 1346.51 2856.37 2989.21
29. Ghazipur 2043.89 1278.42 3489.15
30. Gonda 986.92 852.93 1265.13
31.  Gorakhpur 889.62 2784.14 4497 .669
32. Hamirpur 518.71 1750.13 1884.04
33. Hardoi 989 1972.04 4044.95
34. Hathras (Maha Maya) 612.78 497.34 845.57
35. J.B.F.Nagar 459.15 2182.13 1795.9
36. Jalaun 258.13 1280.17 2878.68
37. Jaunpur 1481.18 1370.02 1596.45
38. Jhansi 787.39 1718.6 1980.85
39. Kannauj 788.2 1200.03 1041.4
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40. Kanpur Dehat 1078.09 2127.03 2046.55
41. Kanpur Nagar 473.6 1422.15 1900.72
42. Kaushambi 565.94 1634.06 2118
43. Kushinagar 1945.29 1740.87 6592.09
44. Lakhimpur-Kheri 132.72 543.76 3395.44
45. Lalitpur 1250.73 2169.42 2101.12
46. Lucknow 1300.19 2634.84 2536.48
47. Maharajgan; 763.86 1592.97 3056.67
48. Mahoba 812.67 901.09 1260.55
49. Mainpuri 720.43 1095.76 935.75
50. Mathura 535.84 2480.23 2054.92
51. Mau 1278.58 735.5 2546.8
52. Meerut 599.58 1568.66 2535.35
53. Mirzapur 1239.95 2406.48 2708.3
54. Moradabad 1799.65 3159.561 5096.728
55. Muzaffarnagar 427.95 1786.26 2672.82
56. Pilibhit 750.56 2630.98 1702.68
57. Pratapgarh 1209.02 2383.84 2466.62
58. Rae Bareilly 1251.32 899.63 2573.3
59. Rampur 713.02 3124.8 4121.712
60. Sant Kabir Nagar 1148.44 2139.59 2548.94
61.  S.R.Nagar (Bhadohi) 321.65 677.15 2988.41
62. Saharanpur 259.31 3247.89 2742.72
63. Shahjahanpur 575.09 3288.19 6225.71
64. Shravasti 1092.78 500.03 1834.13
65. Sidharthnagar 1380.28 1436.78 3492.36
66. Sitapur 668.18 1688.84 4471.59
67. Sonebhadra 1892.44 141.36 1899.68
68. Sultanpur 2912.97 3409.47 6036.62
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69. Unnao 1654.96 1556.47 272614
70. Varanasi 834.98 1356.68 1569.4

TOTAL 72424.02 118587.192 200005
F. TSC

(Rs. inlakh)

Sl.No. District 2006-07 2007-08 2008-09
1 2 3 4 5
1. Agra 135.60 110.59 0.07
2. Aligarh 269.81 257.41 237.51
3.  Allahabad 160.15 308.36 664.89
4.  Ambedkar Nagar 18.05 223.44 320.49
5. Auraiya 97.41 197.48 308.29
6.  Azamgarh 394.47 521.41 39.30
7. Bagpat 7.37 76.40 154.10
8.  Bahraich 276.20 361.1 1190.71
9. Ballia 99.32 257.75 233.14
10. Balrampur 95.50 231.93 362.63
1. Banda 95.07 315.71 49.55
12. Barabanki 465.42 145.31 391.97
13. Bareilly 223.43 168.70 608.43
14. Basti 165.39 355.79 0.00
15.  Bijnor 292.54 9.94 487.68
16. Badaun 65.04 31.06 756.52
17. Bulandsahar 57.58 114.40 197.38
18.  Chandauli 382.63 28.84 297.54
19.  Chitrakoot 70.25 0.00 161.53
20. Deoria 364.02 283.05 68.53
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21. Etah 67.52 1.80 371.53
22. Etawah 269.95 64.80 458.46
23. Faizabad 178.96 217.00 27.29
24. Farrukhabad 109.07 594.55 167.42
25. Fatehpur 107.73 311.87 496.74
26. Firozabad 29.96 105.52 260.67
27. Gautam Budh Nagar 21.69 17.72 192.15
28. Ghaziabad 53.41 49.91 173.67
29. Ghazipur 203.33 374.84 356.41
30. Gonda 65.53 475.65 207.14
31.  Gorakhpur 345.89 808.85 16.65
32. Hamirpur 32.44 6.1 417.80
33. Hardoi 1520.34 39.31 753.07
34. Jalaun 23.00 248.24 296.46
35.  Jaunpur 93.40 440.44 1094.51
36. Jhansi 260.87 296.58 328.22
37. Jyotiba Phule Nagar 200.18 70.53 235.78
38. Kannayj 153.97 349.64 943.56
39. Kanpur Dehat 137.70 268.19 416.08
40. Kanpur Nagar 52.81 61.26 321.16
41.  Kaushambi 51.59 0.00 681.68
42. Kushinagar 229.66 761.87 515.37
43. Lakhimpur Kheri 397.76 228.56 225.38
44. Lalitpur 168.90 158.81 371.81
45. Lucknow 52.13 309.09 326.83
46. Mahamaya Nagar (Hathras) 57.64 46.32 90.49
47. Maharajganj 362.26 33.80 347.76
48. Mahoba 32.49 48.46 255.50
49. Mainpuri 6.00 16.50 657.50
50. Mathura 14.36 153.64 64.98
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51. Mau 104.06 485.27 1.95

52. Meerut 41.83 289.25 92.14

83. Mirzapur 490.60 371.96 219.19
54. Moradabad 138.30 290.67 399.01
556. Muzaffarnagar 150.03 a417.77 48.96

56. Pilibhit 27.42 368.12 551.44
57. Pratapgarh 458.19 418.79 311.87
58. Rae Bareilly 460.67 19.79 428.29
59.  Rampur 26.20 151.25 157.27
60. Saharanpur 81.07 255.81 275.48
61. Sant Kabir Nagar 360.76 200.70 218.36
62. Sant Ravidas Nagar (Bhadohi) 13.83 74.68 140.30
63. Shahjahanpur 187.99 446.80 762.25
64. Sharavasti 95.62 210.77 309.47
65. Sidharthnagar 29.78 562.66 688.33
66. Sitapur 886.79 309.41 689.99
67. Sonbhadra 1568.48 4.60 628.32
68. Sultanpur 272.11 416.04 426.05
69. Unnao 439.59 147.28 1345.96
70. Varanasi 186.31 166.18 382.23

STATE TOTAL 13632.48 16466.30 25679.19

Incidents of financial frauds

11836. SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that in recent years, there has been a spurt in the incidents of

financial frauds in the country;

(b) if so, the details thereof during the last three years;

(c) the persons responsible for these increasing incidents of frauds and the reasons for

Government agencies’ failures, in checking these; and

tOriginal notice of the question was received in Hindi.
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(d) whether Government is going to formulate a national policy in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) The total number of cases of frauds and amounts involved as reported by the
Commercial Banks, Urban Co-operative Banks and Non-banking Financial Institutions to
Reserve Bank of India (RBI) during the last three calender years (2006-2008) are as under:-

(Rs. in crores)

Category 2006 2007 2008

No. Amount No. Amount No. Amount
Commercial Banks 21687 1200.87 22280 1077.84 21980 1431.11
Urban Co-operative Banks 125 53.18 591 62.04 457 34.16
Non Banking Financial Nil Nil 13 1.38 103 14.87
Companies
TOTAL 21812 1254.05 22884 1141.26 22540  1480.14

The total number of frauds, had shown a marginally increasing trend during 2007 but during
2008 it had shown a decreasing trend.

(c) RBI has reported that unscrupulous customers of the bank, third party outsiders, and
even the banks own staff members perpetrate frauds. In the borrowal accounts, companies,
firms were found to have used various methods such as fraudulent discount of instruments or
kite flying in clearing effects, fraudulent removal of pledged stocks/disposal of hypothecated
goods without bank’s knowledge and diversion of funds outside borrowing units. Certain
borrowers were also found to have availed credit facilities under multiple banking arrangements
by submitting fake documents. In addition, third parties such as builders, warehouse/cold
storage owners, motor vehicle/tractor dealers, travel agents etc. and professionals such as
architects, valuers, chartered accountants, advocates were also found to have helped, either
directly or indirectly, in perpetration of frauds.

(d) Reserve Bank of India as a part of its supervisory process has taken following
measures to prevent/reduce the incidence of frauds:-

(i) To sensitize banks from time to time about common fraud prone areas through
issuance modus operandi on various types of frauds and the measures to be taken by
them.

(i) By issuance of Caution Advice to banks to exercise due diligence while sanctioning
fresh loan facilities to the borrowers in the Caution Advice.

(i) Advice banks to:
(a) Introduce a system of concurrent audit.

(b) Review working of internal inspection and audit machinery in banks by the Audit
Committee of the Board of Directors.
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(c) Constitute a Special Committee of the Board exclusively for monitoring frauds of

Rs. 1 crore and above.

(d) Examine staff accountability and institute disciplinary action expeditiously against

the staff involved in frauds.

(iv) On the basis of recommendations made by the Mitra Committee on legal aspects of
bank frauds, banks were advised to take various preventive steps viz. Development of
Best Practice Code (BPC), System of internalization of BPC, strengthening internal

checks and internal controls and introducing Legal Compliance Audit.

(v) As the frauds in the area of housing loans were on the increase, RBI had issued
several circulars including steps to be taken by banks to prevent such frauds, such as
conduct of due diligence of borrowers/builders, scrutiny of documents by legal
experts, verification of identity of the borrowers, multi layered decision making
process, pre-sanction visit to a project site and strict post disbursement supervision

etc.

(vi) All the banks which had financed a borrower under multiple banking arrangement
have been advised to take co-ordinated action, based on commonly agreed strategy,
for legal/criminal actions, follow up for recovery, exchange of details of modus
operandi, achieving consistency in data/information on frauds reported to Reserve
Bank of India. The bank which detects a fraud is required to immediately share the

details with all other banks in the multiple banking arrangements.

(vii) In order to make the third parties such as builders, warehouse/cold storage owners,
motor vehicle/tractor dealers, travel agents etc. and professionals such as architects,
valuers chartered accountants, advocates, etc. accountable who have played a vital
role in credit sanction/disbursement or facilitated the perpetration of frauds, banks
have been advised to report to Indian Banks Association (IBA) the details of such
third parties, including professionals involved in frauds. IBA in turn will prepare caution

lists of such parties for circulation among the banks.

Due to increased surveillance and monitoring by RBI it has shown a downward trend in

recent times.
Lending to micro, small and medium enterprises

1837. SHRI VIJAY JAWAHARLAL DARDA:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of FINANCE be pleased to state:

(a) whether Government has warned private and foreign banks of tough action if they do
not improve on lending to micro, small and medium enterprises which are reeling under the

impact of global meltdown;
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(b) if so, the details of guidelines/instructions issued to private/foreign banks;

(c) whether the role of private/foreign banks in providing loans to micro, small and
medium enterprises are under watch of Government; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (d) All Scheduled Commercial Banks, are expected to achieve the target of priority sector
lending, including small and medium enterprises, under guidelines issued by the Reserve Bank
of India (RBI), which is 40% of ANBC (or credit equivalent amount of Off-Balance Sheet
Exposure, whichever is higher) and/or agriculture target 18% of ANBC (or credit equivalent
amount of Off-Balance Sheet Exposure, whichever is higher).

No direct penalty is imposed by RBI for non-achievement of such priority sector targets,
which also include MSME Sector lending. However, disincentive for non-achievement of priority
sector targets/sub-targets is by way of contribution of an allocated amount of shortfall to the
RIDF administered by NABARD. This is obligatory for the domestic scheduled commercial
banks, including private banks.

For foreign banks, the shortfalls are deposited with SIDBI or funds with other financial
institutions as specified by Reserve Bank of India for such purposes as may be stipulated by RBI
from time to time. The credit flow to the MSME sector is regularly monitored by the Government
and forms the agenda for the quarterly meeting of the Finance Minister with CEOs of Public
Sector Banks.

Price index for Government employees
1838. SHRI KALRAJ MISHRA: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Sixth Pay Commission had recommended setting up a
separate Price Index for Government employees;

(b) if so, whether such an Index has been formulated;

(c) the details of the commodities and services included in such Index along with the
weightage ascribed to each service/ commodity; and

(d) if not, by when Government will formulate the Price Index?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.
(d) No time frame can be specified.
Increase in foreign debt of the country

11839. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of FINANCE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that there has been an increase in foreign debt of the country

during the financial year 2008-09;

(b) if so, the amount of foreign debt at the end of March, 2009;

(c) the amount of debt at the end of March, 2004; and

(d) the details of amount of trade loans short term loans, the amount of loans from

different deposits (NRI) and from other sources, comprising the foreign debt in 2008-097?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) India’s external debt stood at US$ 229.8 billion at end-March 2009, recording an
increase of US$ 5.3 billion or 2.4 per cent during 2008-09.

(¢) India’s external debt was placed at US$ 111.6 billion at end-March 2004.

(d) Component-wise details of India’s external debt as at end-March 2009 are as under:-

(India’s External Debt Outstanding)

(US$ million)

Sl.No. Component End-March 2009 (QE)
[ Multilateral 39,566
. Bilateral 20,587
. IMF 0
V. Export Credit 14,604
V. Commercial Borrowings 62,676
VI. NRI Deposits 41,554

(2) NR(E)RA 23,570

(o) FCNR(B) 13,211

(c) NRO 4,773
VII. Rupee Debt 1,527
VI Total Long Term Debt (I to VII) 180,514
IX. Short-Term Debt 49,373

Total External Debt (VIII+IX) 229,887
Note:- QE * Quick Estimates

NR(E)RA : Non Resident (External) Rupee Account.
FCNR(B) : Foreign Currency Non-Resident (B) Account.
NRO ¢ Non-Resident Ordinary Deposits.
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Opening of rural accounts by SBI
1840. SHRIMATI T. RATNA BAI: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the State Bank of India (SBI) is to add four crore rural

accounts;
(b) if so, the target achieved so far; and

(c) the present status of such accounts in Andhra Pradesh particularly for Scheduled

Castes/Scheduled Tribes in rural agency areas?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (c) State Bank of India (SBI) have plans to open four crore accounts in rural and semi
urban areas during the financial years 2010-2014, as part of bank’s rural business strategy.
During the period between 01.04.2009 to 30.06.2009 SBI has opened 53,04,073 accounts, out
of which 21,67,450 accounts have so far been opened in Andhra Pradesh. The number of SC/ST

accounts opened in rural agency areas of Andhra Pradesh is 2,52,461.
India’s external debt
1841. SHRI A. ELAVARASAN:: Will the Minister of FINANCE be pleased to state:

(a) whether it is fact that India’s external debt rose to 2.4 per cent for the fiscal period
ended March 31, 2009 and is equivalent to 22 per cent of Gross Domestic Product (GDP) and is

the fifth most indebted country in the world;
(b) if so, the details thereof; and

(c) the details of steps taken by Government to bring down the external debt level at least

in future, since it will create negative impact on GDP ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) India’s total external debt stock at US$ 229.8 billion at end—March 2009 recorded
an increase of 2.4 per cent during 2008-09. The ratio of external debt to Gross Domestic
Product (GDP) was 22.0 per cent in 2008-09. According to the World Bank’s Report titled
“Global Development Finance 2009”, India was the fifth most indebted developing country in the

world in terms of external debt stock in 2007.

(c) The Government pursues prudent external debt management policies to keep the
external debt level under control. These include emphasis on raising funds on concessional
terms and from less expensive sources with longer maturities, monitoring long and short-term

debt and encouraging non-debt creating capital flows.
Detection of unaccounted money by CAG

1842. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be pleased to
state:
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(a) whether itis a fact that the Comptroller and Auditor General (CAG) had detected over
Rs. 51,000 crores allocated to various Non-Government Organisations (NGOs) and other
organisations under Bharat Nirman and other flagship programmes of Government, that had

been unaccounted for;

(b) whether the same has since been accounted for, if so, the details thereof;

and

(c) whether it is a fact that Social and Infrastructure Development Fund (SIDF) funds are

being used for grants to cultural organisations; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) C&AG in the Report No.13 on Union Government accounts for 2007-08, had made
a reference to Statement No. 18 of Expenditure Budget Vol.1, 2008-09, which indicated a
Budget provision (revised estimates 2007-08) of Rs. 51259.85 crores, for transfer of central plan
assistance directly to State/district level autonomous bodies and authorities, societies, non-
governmental organizations, etc. for implementation of Centrally sponsored schemes. CAG had

observed that the expenditure of Government of India was overstated to this extent.

In the system of accounting followed in Government of India, the “releases” of funds made
by the Government of India to such State/district level autonomous bodies and authorities,
societies, non-governmental organizations etc., under various approved schemes are treated as
expenditure in the books of Government of India, as per the accounting principles laid down on
the advice of CandAG. Institutions or organizations receiving funds through such “releases”
maintain subsidiary accounts as per General Financial Rules of Government. The accounts of all
grantee institutions or organisations are open to inspection by the sanctioning authority and
CandAG.

Therefore, money released under Bharat Nirman and other flagship programmes of

Government, is not unaccounted for.

(c) The funds for Social and Infrastructure Development Fund are utilized for
implementation of social and infrastructure development initiatives undertaken by the
Government, including institutes of Historical and Cultural significance. In 2007-08, an allocation
of Rs. 50 crore was provided to Ministry of Culture from SIDF for development of Institutions that
continue the work of Gandhiji and other constructive work including Nehru Memorial Museum

Library.

Grant-in-aid to Sabarmati Ashram, Ahmedabad (Rs.10 crore); Bhandarkar Oriental
Research Institute, Pune (Rs. 5 crore); Nehru Memorial Museum and Library New Delhi (Rs. 20
crore); Gandhi Peace Foundation (Rs. 5 crore); Rajendra Smiriti Sanghrahalaya, Patna (Rs. 10

crore) were provided during the year 2007-08 with the approval of Parliament.
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Profit and loss account of PSUs
1843. SHRI RAMDAS AGARWAL : Will the Minister of FINANCE be pleased to state:

(a) the details of profit and loss account of 50 top Public Sector Undertakings (PSUs)

during the last three years;

(b) the growth rate of these companies indicating the total income tax, excise/custom

duties, sales tax paid by them during the last three years, year-wise;
(c) whether Government is contemplating for disinvestment of certain PSUs; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) and (b) The details of the top 50 profit making PSUs during the last
three years and their contribution to the exchequer by way of taxes and duties during the last
three years is enclosed as Statement-I (See below). The details of the top 50 loss making PSUs
during the last three years and their contribution to the exchequer by way of taxes and duties

during the last three years is given in the enclosed Statement-Il (See below).
(c) VYes,Sir.

(d) NHPC Limited, Oil India Limited and RITES Limited had proposed to make public
offerings of equity. The Government decided to disinvest a small portion of equity out of its

shareholding in these companies in conjunction with their public offerings.

The public offerings of NHPC Limited and Oil India Limited are likely to be completed in the
current financial year. The public offering of RITES Limited has been deferred for the present by

the company due to change in capital requirements of the company.

While considering the recommendations of Board for Reconstruction of Public Sector
Enterprises for revival/restructuring of loss making Tyre Corporation of India Limited (TCIL) and
Central Inland Water Transport Corporation Limited (CIWTC), Government approved

disinvestment of the two companies.
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Statement-/

List of Top 50 Profit Making CPSEs as Per Public Enterprises Survey (2007-08 ) along with their Profit and Contribution to the
Central Exchequer in the form of taxes and duties during last three years

(Rs. in Lakhs)

Sl. Name of the CPSEs 2007-08 2006-07 2005-06
No.
Net Contribution Net Contribution Net Contribution
Profit to Central Profit to Central Profit to Central
Exchequer Exchequer Exchequer
1 2 3 4 5 6 7 8
1. Oil and Natural Gas Corporation Ltd. 1670165 1886646 1564292 1830944 1443078 1423540
2. Steel Authority of India Ltd. 753678 1116917 620229 Q974446 401297 713451
3. NTPC Ltd. 741481 2849922 686471 299241 582020 140947
4. Indian Oil Corporation Ltd. 696258 3300398 749947 2665905 491512 2349086
5. National Mineral Development Corpn. Ltd. 325098 197689 232021 134068 182780 107316
6. Bharat Sanchar Nigam Ltd. 300939 1005597 780587 888231 893969 832859
7. Bharat Heavy Electricals Ltd. 285934 415946 241470 302716 167916 238836
8. Gail (India) Ltd. 260146 201000 238667 181900 231007 172494
9. Coal India Ltd. 245380 41358 282149 43222 171166 27325
10. Rashtriya Ispat Nigam Ltd. 194274 252075 136343 214397 125237 160815
11.  Oil India Ltd. 178893 168000 163998 166236 168993 161346
12. Northern Coalfields Ltd. 177166 137135 136649 116447 130098 117463
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1 2 3 4 5 6 7 8
13.  Mahanadi Coalfields Ltd. 163326 98280 136845 97805 125629 85072
14. Hindustan Aeronautics Ltd. 163188 54230 114876 37657 77114 26779
15.  National Aluminium Company Ltd. 163152 125255 238138 201016 156220 121939
16. Bharat Petroleum Corpn. Ltd. 158056 1339188 180548 1241358 29165 1014095
17. Power Grid Corporation of India Ltd. 144850 49216 122937 21852 100893 10359
18. South Eastern Coalfields Ltd. 134294 150729 123689 95233 92901 102148
19. Mangalore Refinary and Petrochemicals Ltd. 127223 516552 52552 391546 37161 358157
20. Power Finance Corporation 120676 65967 98614 32071 97095 27624
21. Hindustan Petroleum Corpn. Ltd. 113488 1105330 157117 1007323 40563 722772
22. Chennai Petroleum Corporation Ltd. 112295 632703 56527 590133 48096 535313
23. Neyveli Lignite Corpn. Ltd. 110157 59565 56678 46286 70235 49323
24. Nuclear Power Corpn. of India Ltd. 107849 2585 157078 22507 171297 85490
25. NHPC Ltd. 99788 26021 92480 24099 74275 12630
26. Rural Electrification Corpn. Ltd. 86014 40904 66026 3196 72601 19113
27. ONGC Videsh Ltd. 84942 88683 105256 38862 64845 2513
28. Airports Authority of India Ltd. 84473 103643 85986 101597 71762 82472
29. Bharat Electronics Ltd. 82674 52528 71816 54016 58301 39621
30. Shipping Corporation of India Ltd. 81390 15700 101458 12910 104220 12627
31. Container Corporation of India Ltd. 75221 34703 70382 41227 52580 27088
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32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.

49.

50.

Central Coalfields Ltd.

Western Coalfields Ltd.

Mahanagar Telephone Nigam Ltd.
Manganese Ore (India) Ltd.

Export Credit Guarantee Corpn. of India Ltd.
Indian Railway Finance Corporation Ltd.
Housing and Urban Dev. Corpn. Ltd.

Numaligarh Refinary Ltd.

Narmada Hydroelectric Development Corpn. Ltd.

Tehri Hydro Development Corp. Ltd.
Bongaigaon Refinery and Petrochemicals Ltd.
National Bldg. Constn. Corpn. Ltd.

Satluj Jal Vidyut Nigam Ltd.

North Eastern Electric Power Corporation
Bharat Coking Coal Ltd.

Hindustan Copper Ltd.

Mazagon Dock Ltd.

BEML Ltd.

MMTC Ltd.

62558
61178
58689
47982
47944
42151
37373
37281
32961
32358
29430
27983
26713
25831
25405
24646
23350

22565

20048

75552
55685
29431
28949
28164
8983
21806
100799
6760
5861
89413
14184
5172
3956
2704
44768
2211

44634

36584

64973
68238
68174
13421
36970
39870
30030
56880
45431
11748
18498
8088
73271
21864
4958
31394
=22476

20493

12680

66130
67211
73114
7810
18341
8250
14046
101625
6624
715
73169
5015
3275
26M
14433
39333
20167

31366

25492

75837
99054
58029
11452
22176
33388
26024
44893
10610

17476
2803
49822
19855
20266
10588
6010

18693

10829

63322
55575
61239
7348
6385
7541
14698
70686
1290

73167
1413
6000
1373

12796
19103
9771

36950

39340
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Statement-I/

List of Top 50 Loss Making CPSEs as Per Public Enterprises Survey (2007-08 ) along with their Loss and Contribution to the

Central ExChequer in the form of taxes and duties during last three years

(Rs. in Lakhs)

Sl. Name of the CPSEs 2007-08 2006-08 2005-06

No.
(—) Net Contribution (—) Net Contribution (—) Net Contribution

Loss/ to Central Loss/ to Central Loss/ to Central

Net Profit Exchequer Net Profit Net Profit

1 2 3 4 5 6 7 8

1. National Aviation Co. of India Ltd. -222616 40648 0 0 0 0

2. National Textile Corpn. Ltd. -1561467 507 -53580 356 =700 0

3. Fertilizer Corpn. of India Ltd. -150483 3 -143259 0 -129400 0

4. Hindustan Fertilizer Corpn. Ltd. -110198 0 -106514 1 -96461 0

5. Eastern Coalfields Ltd. -100405 8696 11060 12635 36386 11249

6. Hindustan Photo Films Manufacturing -78948 147 -65306 204 -56090 79

Co. Ltd.
7. National Jute Manufactures Corporation Ltd. -48713 22 -79449 15 -42431 0
8. Hindustan Cables Ltd. -43500 136 -31068 33 -29532 188
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20.

21.

22.

23.

24.

ITI Ltd.

Indian Drugs and Pharmaceuticals Ltd.
Burn Standard Company Ltd.

HMT Watches Ltd.

Konkan Railway Corporation Ltd.

. Madras Fertilizers Ltd.

Brahmaputra Valley Fertilizer Corpn. Ltd.

HMT Ltd.

Richardson and Cruddas (1972) Ltd.

. Airline Allied Services Ltd.

Hooghly Dock and Port Engineers Ltd.
Triveni Structurals Ltd.

HMT Chinar Watches Ltd.

Tyre Corporation of India Ltd.

HMT Machine Tools Ltd.

NEPA Ltd.

-36682

-29824

-15129

-14695

-14499

-13485

-10584

-7351

-5960

-5916

-5189

-5080

-4904

-4888

-4050

-3767

13568 -40526
0 -35116
874 -15186
202 -19581
1 -23328
4513 -11478
63 -6237
676 5430
747 -3762
0 -8536
0 -7297
53 -4685
23 -3991
19 -4793
4596 -14978
81 -4447

14261

1204

531

4982

27

863

292

30

46

22

5553

55

-42876

-35391

-44274

-7631

-23561

-13174

-9978

1327

-4259

-5654

-3803

-4891

-3088

-4769

-656

-5193

17076

1327

242

4401

83

69

163

27

49

401
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1 2 3 4 5 6 7 8
25. Instrumentation Ltd. -3337 858 -2780 1738 -2451 2133
26. Andaman and Nicobar Isl. Forest and Plant -3193 0 -1340 0 -1215 0
Dev. Corp. Ltd.
27. National Projects Construction Corpn. Ltd. -2959 0 440 0 226 0
28. Bharat Heavy Plate and Vessels Ltd. -2673 1806 -3470 1817 -7138 976
29. Hindustan Steel Works Costn. Ltd. -2672 Q31 -8350 654 -8597 6
30. Hotel Corpn. of India Ltd. -2497 0 -1271 0 -304 0
31. Scooters India Ltd. -2247 2023 -2250 2589 156 2325
32. Hindustan Vegetable Oils Corpn. Ltd. -2109 0 -2291 0 -3433 0
33. HMT Bearings Ltd. -2072 355 =716 366 44 256
34. Tungabhadra Steel Products Litd. -2045 10 -3750 1 -3008 49
35. Hindustan Antibiotics LTd. -1968 1347 19708 617 -4320 958
36. Fresh and Healthy Enterprises Ltd. -1814 16 -19 1 0 0
37. British Indian Corporation Ltd. -1396 28 -1340 122 -2087 176
38. Jute Corpn. of India Ltd. -1380 10 -4404 0 -1777 0
39. Hindustan Prefab Ltd. -1375 1 -1463 7 -1383 28
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40.

41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

Bharat Wagon and Engg. Co. Ltd. -1362
Bengal Chemicals and Pharmaceuticals Ltd. -1069
Handicrafts and Handloom Exports Corp. -709
of India Ltd.

Birds Jute and Exports Ltd. -504
Bharat Immunologicals and Biologicals -400
Corpn. Ltd.

National Film Dev. Corpn. Ltd. -276
IDPL (Tamil Nadu) Ltd. -276
North Eastern Handicrafts and Handloom -246

Dev. Corpn. Ltd.

Assam Ashok Hotel Corpn. Ltd. -208
Utkal Ashok Hotel Corpn. Ltd. -121
Air India Air Transport Services Ltd. -12

661

17

40

202

37

345

-2414

-469

=267

-463

-343

=527

=120

=247

-33

-19

-23

705

20

1

-2488

-845

64

857

88

240

-42

=263

23

-16

713

2547

102
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Anomaly in pension pay
1844. SHRIMATI JAYA BACHCHAN : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that pension of pay scales of $-28, S-29 and S-30 is less than

what the Pay Commission had recommended;

(b) whether the pre-revised pay scales of S-24 to S-27 were upgraded from pay band 3
to 4 and S-31 and S-32 were given a separate higher pay scale but S-28, S-29 and S-30 not
only did not get any proportionate increase but actually got downgraded from Rs. 39200—¢67000
to Rs. 37400—67000;

(c) if so, the reasons therefor; and
(d) the steps proposed to undo the harm to the affected categories?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (d) Pay Commission is a recommendatory body. Due to demands from middle level
officers of Defence Forces and Group ‘A’ Services, Government placed S-24 to S-27 scales in
Pay Band 4 and enhanced grade pays. So as to ensure that officers in PB-4 do not stagnate,
the beginning of PB-4 was modified by the Government from Rs. 39200 to Rs. 37400. Only in
the case of some stages in the S-28 scale, the pension of those who retired from this scale may
be less than that recommended by Sixth Pay Commission was neither approved by the
Government nor drawn by the employees in S-28, the question of any harm being caused does
not arise.

Guidelines on disbursing educational loans

1845. PROF. P. J. KURIEN: Wil the Minister of FINANCE be pleased to

state:

(a) the total amount of educational loan disbursed in the last three years and the number
of beneficiaries, State-wise;

(b) the guidelines given by the Reserve Bank of India (RBI) to the banks in this regard;

(c) whether some banks are demanding security and reducing the quantum of the loans

required;
(d) if so, the details thereof; and

(e) the steps Government would take to ensure that every deserving applicant gets need-
based loans?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) State-wise details of number of accounts and amount outstanding of education loans by
Public Sector Banks (PSBS) as on the last reporting Friday of March 2006, 2007 and 2008, as

reported by Reserve Bank of India (latest available), are given in the Statement (See below).
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(b) ‘Indian Banks’ Association (IBA) has circulated a Model Education Loan Scheme to
banks with broad operational guidelines. The banks are required to adopt these guidelines for
extending education loans. The Model Education Loan Scheme is available on web-site of IBA at
www.iba.org.in.

(c) and (d) The banks are required to adhere to the operational guidelines stimulated in the
Model Education Loan Scheme. The following security norms have been stipulated in the Model
Education Loan Scheme:

Upto Rs. 4 lakhs — Co-obligation of parents. No security.

Above Rs. 4 lakhs and upto Rs. 7.5 lakhs — Co-obligation of parents together with
collateral security in the form of suitable third party guarantee.

Above Rs. 7.5 lakhs — Co-obligation of parents together with tangible collateral security of
suitable value, alongwith the assignment of future income of the student for payment of
instalments.

(e) The performance of PSBs under education loan scheme is reviewed in Quarterly
Meeting of Finance Minister with CEOs of the Banks. Further, banks have been advised by IBA
that the education loan applications should not be rejected or passed on to other
banks/branches on the grounds of area of operation.

Statement

State-wise details of number of accounts and amount outstanding of education loans by Public
Sector Banks

(Amount in Rs. Crore)

Sl.  State/UTs

Education loans

Education loans

Education loans

No. outstanding as on outstanding as on outstanding as on
the last reporting the last reporting the last reporting
Friday of March Friday of March Friday of March
2006 2007 2008
No. of Balance No. of Balance No. of Balance
Alc 0o/s Alc 0o/s Alc 0o/s
1 2 3 4 5 6 7 8
1.  Assam 2409 46.38 4163 77.40 6821 146.99
2. Meghalaya 270 5.34 438 8.52 572 12.50
3. Mizoram 33 2.1 123 2.57 18 0.49
4. Arunachal Pradesh 25 0.60 71 1.16 113 1.94
5. Nagaland 24 0.99 128 2.47 154 4.50
6. Manipur 225 6.30 472 10.05 704 17.89
7. Tripura 406 3.40 462 6.42 654 10.81
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1 2 3 4 5 6 7 8
8. Sikkim 75 2.48 227 5.13 660 10.86
9. Bihar 7467 172.15 29219 276.98 23095 420.34
10. Jharkhand 6683 140.21 13397 224.48 18701 367.65
1. West Bengal 20229 364.26 34882 496.91 41892 724.01
12. Orissa 12684 239.46 25281 326.53 31560 510.18
13. Andaman and 97 1.70 158 2.51 190 4.73
Nicobar Islands
14. Uttar Pradesh 32505 607.19 50497 744.94 68350 1199.41
15. Uttarakhand 4883 97.06 8745 143.60 12205 211.46
16. Madhya Pradesh 25200 453.46 38796 474.10 43733 666.05
17. Chhattisgarh 3519 73.91 6102 97.24 8328 131.37
18. Delhi 15056 438.18 21313 577.63 23709 691.20
19. Punjab 12054 273.07 16710 325.10 22305 513.1
20. Haryana 10042 209.74 13234 285.68 19480 407.79
21. Chandigarh 2839 74.97 4692 126.07 4505 119.20
22. Jammu and Kashmir 977 23.29 1692 32.91 2304 55.08
23. Himachal Pradesh 2327 48.36 3663 64.15 5452 93.54
24. Rajasthan 13989 222.86 20347 320.52 27332 479.80
25. Gujarat 17514 396.98 26561 587.31 33646 768.1
26. Maharashtra 51492 959.51 75185 1257.76 84362 1717.03
27. Daman and Diu 12 0.44 44 0.94 25 0.60
28. Goa 1645 28.85 2428 36.27 2003 40.64
29. Dadra and Nagar 42 0.73 58 1.36 66 1.96
Haveli
30. Andhra Pradesh 104365 1990.59 148248 2302.03 164838 2937.95
31. Karnataka 62942 856.95 83704 1108.18 110188 1696.81
32. Lakshadweep 4 0.06 6 0.12 " 0.19
33. Tamil Nadu 126848 1741.71 219323 2285.49 306895 3492.15
34. Kerala 99372 1284.26 146871 1747.90 144099 2233.68
35. Puducherry 2824 36.29 4819 51.59 5913 58.03
ALL INDIA 641078  10803.84 1002059  14012.03 1214883  19748.08
Source:RBI
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Pendency in redressal of grievances
1846. DR. K. MALAISAMY : Will the Minister of FINANCE be pleased to state:

(a) whether there is a huge pendency still in the redressal of grievances in income tax

matters;
(b) what are the existing systems of disposal;
(c) whether it is adequate and effective;

(d) whether there will be a new approach to quicken the process of disposals as the

system in vogue does not serve the purpose; and

(e) whether there will be a move to pay interest to the tax payers for holding their money

in the case of tax payers’ money hold by the department?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE  (SHRI
S.S.PALANIMANICKAM): (a) No, Sir.

(b) Sir, The Income-tax Department has 3-tier Grievance redressal machinery as below:

(i) Central Grievance Cell under Chairman, Central Board of Direct Taxes. This cell
functions directly under an officer of the rank of a Director to the Government of India.

(i) Regional Grievance Cell under each Chief Commissioner/ Director General of
income-tax. In places like Delhi, Kolkata Mumbai, Chennai etc. where there is more
than one Chief Commissioner, the Regional Grievance Cell functions under the Chief

Commissioner-I.

(i)  Where no Chief Commissioner or Director General is posted, Grievance Cell functions
under the Commissioner of Income Tax.

In addition to this, we already have Income-tax Ombudsman in place with the
objective of enabling the resolution of complaints relating to public grievances against
the Income Tax Department and to facilitate the satisfaction or settlement of such
complaints. One round of publicity was already given to this Institution, through
advertisement in leading National and regional newspapers through DAVP. Necessary
processing is being done to release a second round of advertisement/publicity
through print/electronic media.

(c) Yes, Sir, it is effective.

(d) Sir, the institution of Ombudsman has been brought recently only with this purpose.
His level of seniority and experience has ensured speedy disposal and effective implement of the

settlement of grievance mechanism in the Income-tax Department.

(e) Sir, when the refund is delayed and the delay is attributable to the Department, interest

is being paid to the assesses.
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World Bank assisted schemes in the country
1847. SHRI SYED AZEEZ PASHA: Will the Minister of FINANCE be pleased to state:
(a) the number of World Bank assisted schemes which are in operation in the country;

(b) whether the repayment of World Bank loans by the States which have utilized the

loans are regular;
(c) if not, the details of the World Bank loan defaulting States; and

(d) the States that have drawn the maximum assistance from the World Bank along with

the amount thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) As on June 30, 2009 there are 62 World Bank assisted on-going projects in the country.

(b) Yes Sir.
(c) Inview of the answer in (b), does not arise.

(d) In the last four years (2005-2006 to 2008-2009) the top four States in terms of the
utilisation of the World Bank assistance are Karnataka (Rs.2637 Crore), Tamil Nadu (Rs.2339
Crore), Andhra Pradesh (Rs.2069 Crore) and Maharashtra (Rs.1998 Crore).

Implementation of Debt Waiver Scheme
1848. SHRI P. RAJEEVE: Will the Minister of FINANCE be pleased to state:

(a) whether the Agricultural Debt Waiver and Debt Relief Scheme, 2008 is implemented in

Kerala;
(b) if so, what are the conditions for waiver of debts of farmers;
(c) what is the position of farmers who had repaid the debt before 29 February, 2008; and

(d) whether the farmers who had repaid the debt before 29 February, 2008 continue to

remain under the purview of the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) Yes, Sir. The Agricultural Debt Waiver and Debt Relief Scheme, 2008 has been
implemented throughout the country, including Kerala. The Scheme covered all agricultural
loans disbursed by scheduled commercial banks, regional rural banks and cooperative credit
institutions during the period April 01, 1997 and up to March 31, 2007 and overdue as on
December 31, 2007. For marginal farmers (/.e., holding upto 1 hectare) and small farmers (1-2
hectare), there was a complete waiver of all loans that were overdue on December 31, 2007 and

which remained unpaid until February 29, 2008 while in respect of other farmers, there is a One
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Time Settlement (OTS) scheme for such loans. Under the OTS, a rebate of 25 per cent is to be
given against payment of the balance of 75 per cent. As per provisional figures, a total of
14,30,738 farmers (13,90,546 marginal and small farmers and 40,192 ‘other farmers”) have been
benefitted under the Scheme in Kerala with the total eligible waiver/relief amounting to
Rs.2,962.97 crore.

(c) and (d) Any farmer fulfiling the above criteria is covered under the Scheme.
Controlling fiscal deficit

11849. SHRI PRABHAT JHA: Will the Minister of FINANCE be pleased to state:

(a) whether itis a fact that fiscal deficit of Government has gone out of control;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that increase in public spending is the cause of fiscal deficit
going out of control; and

(d) if so, the steps Government is going to take as soon as possible to control or
decrease public spending?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (d) Progress on the fiscal consolidation front was satisfactory during the period 2003-04
to 2007-08 and fiscal deficit was contained within the targets set by Fiscal Responsibility and
Budget Management Act 2003. Fiscal deficit of the Union Government declined from a level of
4.5 per cent of GDP in 2003-04 to a level of 2.7 per cent of GDP in 2007-08. During 2008-09, the
Indian economy was seriously impacted by the twin global shocks-of unprecedented increase in
the global commodity prices in the first half of the year and the ripple effects of the deepening of
the global financial crisis in the second half. As an appropriate and immediate short-term policy
response, in line with international best practices, measures were initiated for conscious fiscal
expansion, comprising of both tax cuts and expenditure hikes. The fiscal deficit of the Central
Government for 2008-09 (Provisional Actual) is placed at 6.2 per cent of GDP and is budgeted
at 6.8 per cent of GDP for 2009.10. Once the adverse impact of the global shocks on the Indian
economy is overcome, the process of fiscal consolidation would resume. The Medium Term
Fiscal Policy Statement presented to the Parliament along with the Budget for 2009-10 estimates
that fiscal deficit would decline to 5.5 per cent of GDP in 2010-11 and further to 4.0 per cent of
GDP in 2011-12.

Accounts held by Indians in foreign countries
11850. SHRI SHREEGOPAL VYAS: Will the Minister of FINANCE be pleased to state:

(a) whether any country has provided the names of Indians who have accounts with its
banks;

(b) if so, the names of those countries and the number of accounts therein; and

tOriginal notice of the question was received in Hindi.
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(c) the progress made so far to know their names?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) to (c) Yes, Sir. Information, including bank related information, is
received from some of the countries under the provisions of the Double Taxation Avoidance
Agreement (DTAA). Sometimes foreign competent authorities, at their own initiative, share
information about Indian residents under the relevant provisions of the DTAAs. The Financial
Intelligence Unit-India (FIU-IND) also receives financial intelligence/information from counterpart
Financial Intelligence Units mainly through Egmont Secured Network. The information received
under the DTAAs and through the Egmont Secured Network is governed by the relevant
confidentiality provisions in the Double Taxation Avoidance Agreements executed by India with
the concerned country and can be disclosed only to authorities involved in the assessment or
collection of, the enforcement or prosecution in respect of, or the determination of appeals in

relation to the taxes covered by the DTAA.
Low inflation rate and prices of essential goods
1851. SHRIMATI BRINDA KARAT : Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware that despite the lower inflation rate the prices of

essential commodities are in increasing trend;

(b) if so, the wholesale and retail prices of essential commodities since 1 April, 2008 in the

market, month-wise;
(c) if not, the rate of inflation during this period, month-wise; and

(d) whether there is any relationship between the inflation rate and prices of essential

commodities ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (c) The year-on-year inflation measured by WPI for all commodities vis-a-vis 30 essential
commodities, since April 2008 to June 2009 is indicated below. In the first week of July 2009,
inflation in all commodities was (-) 1.21 per cent, as against inflation in essential commodities at

10.85 per cent.

Apr- May Jun- Jul- Aug- Sep- Oct- Nov- Dec- Jan- Feb- Mar- Apr- May Jun-
08 08 08 08 08 08 08 08 08 09 09 09 09 09 09

All 8.0 8.9 11.8 12.4 12.8 12.3 11.1 8.5 6.2 49 3.5 1.2 13 04 -14

comm.

Essential 6.1 6.2 6.4 6.6 7.6 7.8 8.4 8.7 9.4 9.8 10.8 9.6 10.3 1.1 11.3

comm.
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The month wise wholesale and retail prices of 16 essential commaodities in India, mentioned
on the website of the Department of Consumer Affairs, from April 2008 to July 2009 are indicated
in the enclosed Statement-I and Il respectively (See below).

(d) The WPI is a weighted average of 435 commaodities traded in the wholesale market,
classified in three groups of primary articles (wt=22.02%), fuel, power and light (wt=14.23%)
and manufactured products (63.75%). The fall in WPI inflation reflected the impact of the
deceleration in global prices in items like fuels, metals and oilseeds, with the negative inflation in
June stemming from a major decline in the fuel group and a lesser decline in the group of
manufactured products, accruing from a high statistical base in the corresponding period in
2008. Despite the fall in overall inflation, inflation in essential commodities continues to remain
high, on account of lower agricultural production in some crops, increase in the minimum
support prices and growth in demand.

Statement-/
Month-wise All India average Wholesale and retail prices in 2008 (Rs ./kg.)

All India Average Wholesale Prices of Essential Commodities-1st week of the month (Rs./kg)

Commodity Apr-08 May-08 Jun-08 Jul-08 Aug-08 Sep-08 Oct-08 Nov-08 Dec-08
Rice 13.66 14.02 14.35 14.90 14.81 15.06 15.177 15.08 15.29
Wheat 12.44 12.27  M.97  12.24 12.48 12.50 12.45 12.45 12.49
Atta 13.68  13.55 13.24 13.47 13.56 13.60 13.46 13.46 13.52
Gram 32.77  32.13 31.77 31.14  32.75 32.96 32.74 32.49 31.75
Tur 37.29 36.60 37.1%6 37.70 40.36 41.27 42,16 42.85 42.72
Sugar 15.99  16.03 16.06 16.11 17.23 18.78 18.99 18.73  18.88
Gur 14.78 15.45 156.84 16.02 17.18 17.96 18.2 18.57  18.41

Groundnut Oil 81.28 81.5 81.82 83.84 84.48 83.06 81.54 80.89 79.93
Mustard Oil 70.89  67.97 69.25 76.06 77.35 77.91 77.55 77.41 76.98
Vanaspati 64.18  60.37 60.47 62.56 61.76 60.02 56.57 55.01 53.64

Tea (Loose) 101.07 101.85 105.02 108.02 130.88 132.22 133.77 134.43 134.43

Milk 16.18  16.74  17.06 17.42 17.49 17.68 17.68 17.68 17.49
Potato 6.13 6.07  6.09 6.12 6.46 6.94 7.03 7.13 6.85
Onion 6.39 5.93 5.74 5.95 8.18 9.04 8.89 8.69  10.46
Salt (Pack) 6.89 7.4 7.27 7.46 7.62 7.66 7.74 7.78 7.91
Salt (Loose) 2.63 2.7 2.85 2.90 3.18 3.19 3.19 3.19 3.19
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All India Average Retail Prices of Essential Commodities-1st week of the month (Rs./kg)

Commodity Apr-08 May-08 Jun-08 Jul-08 Aug-08 Sep-08 Oct-08 Nov-08 Dec-08
Rice 15.24  15.67 16.82  16.61 16.59 16.76  16.75  16.61  16.66
Wheat 13.76  13.72 13.26 13.40 13.52 13.81 13.81 13.70 13.75
Atta 15.29  15.24 15.01 15.11 15.18 15.36  156.41 156.36  15.39
Gram 36.54 34.96 34.29 34.37 35.86 36.21 35.97 35.49 35.15
Tur 39.96  39.92 40.56 41.29 43.25 44.41 44.92 45.62 45.68
Sugar 17.05 1747 1706 1717 17.86  20.76 20.52  20.21  20.21
Gur 17.10 17.53 18.00 18.33 19.19 20.47 20.59 20.73 20.83

Groundnut Ol 86.00 85.59  86.1 89.11 88.82 87.17 86.72 85.81 84.45
Mustard QOil 73.78  71.46 73.46 80.35 80.97 81.84 81.01 104.08 80.63
Vanaspati 67.33 64.36 63.84 67.2 67.25 64.04 62.37 70.29 58.65

Tea (Loose) 128.28 130.66 130.19 131.71 131.77 133.85 135.12 135.33 136.91

Milk 19.77 20.00 20.18 20.35 20.40 21.01 20.93 20.85 20.82

Potato 8.28 8.1 8.47 8.33 8.71 9.03 9.15 9.27 8.97

Onion 8.44 8.03 7.87 7.91 9.72 11.66 11.26 11.85 13.47

Salt (Pack) 8.31 8.54 8.62 8.66 8.91 9.01 9.07 9.07 Q.22

Salt (Loose) 3.45 3.53 3.59 3.58 3.89 3.91 3.93 3.93 3.93
Statement-1/

Month-wise All India average Wholesale and retail prices in 2009 (Rs ./kg.)

All India Average Wholesale Prices of Essential Commodities-1st week of the month (Rs./kg)

Commodity Jan-09 Feb-09 Mar-09 Apr-09 May-09 Jun-09 Jul-09
1 2 3 4 5 6 7 8
Rice 15.20 15.29 15.23 15.36 15.55 15.52 15.38
Wheat 12.49 12.65 12.78 12.82 12.72 12.73 12.68
Atta 13.54 13.69 13.84 13.86 13.81 13.74 13.82
Gram 31.46 31.02 31.25 30.55 30.55 30.06 29.92
Tur 42.72 43.68 44.61 45.5 47.37 48.92 52.02
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1 2 3 4 5 6 7 8
Sugar 19.18 20.24 21.13 21.43 22.61 23.00 23.63
Gur 18.68 19.44 19.47 19.55 21.14 23.12 24.05
Groundnut Ol 79.67 78.33 77.46 76.15 77.14 76.6 75.34
Mustard Oil 77.19 76.22 74.91 71.17 70.18 69.45 68.03
Vanaspati 52.75 50.03 50.16 47.51 48.23 49.65 48.76
Tea (Loose) 134.43 135.1 135.77 138.4 139.92 141.3 141.13
Milk 17.54 17.54 17.72 17.99 17.99 18.54 18.54
Potato 6.31 5.97 6.05 6.62 7.35 8.42 9.49
Onion 11.95 12.57 12.3 11.29 10.18 9.15 9.66
Salt (Pack) 7.91 7.93 7.92 8.05 8.04 8.17 8.24
Salt (Loose) 3.22 3.22 3.20 3.21 3.21 3.23 3.47

All India Average Retail Prices of Essential Commodities-1st week of the month (Rs./kg)

Commodity Jan-09  Feb-09 Mar-09  Apr-09 May-09  Jun-09 Jul-09
Rice 16.82 16.96 17.02 17.00 17.27 17.28 17.24
Wheat 13.86 13.91 13.95 14.10 14.07 14.02 14.02
Atta 15.49 15.54 15.55 15.58 15.53 15.51 15.50
Gram 34.64 34.36 34.35 34.06 34.22 33.76 33.74
Tur 45.66 46.38 47.7 48.24 50.69 51.97 54.86
Sugar 20.85 21.59 22.59 22.78 24.27 24.77 25.22
Gur 21.16 21.96 22.25 22.25 23.79 25.75 27.04
Groundnut Ol 83.9 83.31 82.59 82.03 82.47 82.02 81.5

Mustard Oil 81.43 80.43 78.93 76.20 75.10 74.20 72.54
Vanaspati 56.35 54.70 54.41 51.92 52.51 53.05 52.66
Tea (Loose) 139.71 139.79 141.68 144.91 146.44 147.32 147.74
Milk 21.08 21.1 21.14 21.25 21.39 21.64 21.72
Potato 8.42 8.01 7.92 8.54 9.39 10.54 11.93
Onion 15.82 16.05 15.54 14.53 13.08 11.59 11.92
Salt (Pack) 9.25 9.31 9.35 9.4 Q.46 9.58 9.67

Salt (Loose) 3.93 4.07 4.07 4.1 4.1 4.14 4.14
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World Bank loans for India
1852. SHRI B.K. HARIPRASAD : Will the Minister of FINANCE be pleased to state:

(a) whether India is presently getting a blend of soft ideal loans and quasi-commercial

World Bank loans;

(b) whether this loan package contains a new US$130 milion to modernize obsolete

thermal power stations;

(c) whether this package also contains a proposed US$3.2 billion for recapitalising public

sector banks; and

(d) whether Government would reconsider its decision to borrow funds from World Bank

to prop up a still flawed banking system rather than raising funds from debt market ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) India is taking loans from the International Bank for Reconstruction and Development (IBRD)

and credit (soft loan) from the International Development Association (IDA) of the World Bank.

(b) A project titled (ICoal fired Generation Rehabilitation Projectﬂ has been approved by the
Board of the World Bank on June 18, 2009 for an IBRD loan of US$ 180 million and Global
Environment Facility Grant of US$ 45.40 million. This project involves renovation of three thermal

power plants situated in the States of West Bengal, Maharashtra and Haryana.

(c) Yes Sir. To enable the public sector banks (PSBs) to meet credit requirements of the
economy while maintaining a healthy and comfortable level of regulatory capital to risk-weighted

assets ratio, a proposal has been sent to the World Bank.

(d) No Sir. The assessment of the Indian financial system during 2007-08 done by the
Reserve Bank of India shows that the banking sector in India continues to be healthy, sound and
resilient.

Loans to industries
1853. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that a recent survey of 300 units having turnover between Rs. 1
crore and Rs. 40,000 crore had revealed that besides the Small and Medium Enterprise (SME)

sector, even bigger industries were facing problems securing easy loans;
(b) if so, the details thereof; and

(c) the steps being taken to give more loans to industries in each State, especially in
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):

(a) and (b) As per information made available by Indian Banks” Association (IBA), in the
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second and early third quarter of 2008 banks faced acute liquidity crunch, as a result of which
the industries had some difficulty in securing loans. However, since the beginning of 2009, the
situation has eased off and banks now have better liquidity position. Banks have now increased

their credit portfolios considerable since then.

(c) In October 2008, RBI advised the banks to review all cases where banks have been
averse to disbursing working capital limits and term loans (including short-term loans) against
the sanctioned limits where drawing power is available and permit drawal of sanctioned limits,

guided by their usual commercial judgment.
Fake currency notes in ATMs
1854. SHRI KUMAR DEEPAK DAS: Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware that the consumers are often facing trouble when they
withdraw money from Automated Teller Machines (ATMs) of various Banks which provided fake

currency notes to them; and

(b) the steps taken by Government to protect such innocent people and to protect the

interests of depositors ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) Reserve Bank of India (RBI) has reported that few instances of counterfeit currency

being dispensed through ATMs has come to their notice.

To protect customers and depositors interest, various steps have been taken by

Government/RBI, which include, issue of directions/guidelines to banks as follows.
(i) Todisburse only sorted and genuine notes over their counters and through ATMs.

(i) Note Sorting Machines to be installed at all the currency chest maintaining branches
and 210 non chest branches to enable banks to detect counterfeit notes at the entry

level.

(i) To establish Forged Note Verification Cells at the Head Offices of the Banks to take

effective steps to deal with counterfeiting.
(iv) Toimpound the counterfeit notes and lodge FIR with Police Authorities.

Further, the Reserve Bank of India has also been conducting training programs for
employees/officers of banks and other organizations handling large amount of cash. RBI has
also been popularizing the security features of the bank notes through its website, posters
displayed at branches of the bank etc. A film depicting the security features of a genuine note
has also been released in theatres besides being exhibited by Regional Offices of RBI at various

exhibitions, bus stations/railway stations etc.
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Auction of Government Securities
1855. SHRI T.K. RANGARAJAN: Will the Minister of FINANCE be pleased to state:

(a) the total value of public borrowings brought through auctions of Government
Securities for the years 2004-05 to 2008-09;

(b) whether Foreign Institutional Investors (Flls) are permitted to participate in such
auctions; and

(c) whether there is any ceiling prescribed for the Flls to invest in Government Securities ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) The amount mobilized through auction of Government of India dated Securities for the years
2004-05 to 2008-09 is as under:

(Amount in Rs. crore)

2004-05 2005-06 2006-07 2007-08 2008-09

80,350 1,31,000 1,46,000 1,56,000 2,61,000

(b) Foreign Institutional Investors (Flls) registered with the Securities and Exchange Board
of India (SEBI) and approved by Reserve Bank of India and any other person not resident in
India, as specified by the Reserve Bank of India with the approval of the Government of India,
are eligible to invest in the Government Securities.

(c) Interms of SEBI circular IMD/FIl and C/29/2007 dated June 6, 2008, the Government
of India has increased the cumulative debt investment limit from US$ 3.2 billion to US$ 5 billion
for Fll investments in Government Securities.

Measures to curb circulation of fake notes
11856. SHRI MANOHAR JOSHI: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the fake notes of Rs. 1000 and Rs. 500 denominations have
come in large number;

(b) if so, the reasons therefor;
(c) the steps Government is taking to prevent circulation of fake notes;

(d) whether Government would make it mandatory for all Government, Cooperative and
private banks that they install machines in the banks to identify the fake notes so that fake notes
neither reach the banks nor they are given to customers;

(e) if so, the details thereof; and
(f) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) The number of Fake Indian Currency Notes (FICN) seized by the Law enforcement

tOriginal notice of the question was received in Hindi.
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agencies and recovered through banks taken together constitute less than 0.001% of the total
notes in circulation. The apparent reason for circulation of FICN is to make quick profit.
However, many instances of fake notes coming into the country originating from across the

border have come to the notice of the Intelligence Agencies.

(c) The steps taken by the Government to curb circulation of Fake Indian Currency Notes
(FICN) in the country include stepping up of vigilance by the Border Security Force and Custom
authorities to prevent smuggling of fake notes; dissemination of information on security features
through print and electronic media and formation of Forged Note Vigilance Cells in all the Head
Offices of the banks. Additional security features have also been incorporated in the bank notes
in 2005 to make counterfeiting very difficult. To strengthen the security of bank notes further,
incorporation of latest security features is underway. A High Level Committee headed by the
Union Home Secretary comprising officials from central agencies and other senior police officials
has been constituted to monitor and draw a comprehensive strategy to combat FICN. Similar
bodies have also been set up in the States. In addition, Government of India have nominated the
Central Bureau of Investigation as the Nodal Agency to monitor investigation of fake currency
note cases. The RBI has also strengthened the mechanism for detection of counterfeit notes by
the Banks.

(d) to (f) No, Sir. However, RBI has informed that all the currency chest maintaining
branches (4299) and 210 non chest branches of commercial and private banks have been
equipped with Note Sorting Machines. Banks have also been advised to install Note Sorting
Machines at the sensitive and large cash handling branches so that counterfeit notes get

impounded as soon as they enter the banking channel and are stopped from further circulation.
Deputations under Central Staffing Scheme

1857. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of FINANCE be pleased to
state:

(a) what action has been taken for earmarking posts in the Higher Administrative Grade
(+) for Indian Revenue Service (IT) and Indian Revenue Service (C&CE);

(b) whether it is a fact that there are posts available for this grade for the Indian

Administrative Service and Indian Police Service, in the States;

(c) what action has been taken by Government on the recommendations made by the
Sixth Central Pay Commission on the issue of deputations under Central Staffing Scheme of

Government; and

(d) whether these recommendations have been listed in the pending items notified for

further deliberations by Government?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) In line with the recommendations of the Sixth Central Pay
Commission, 6 posts of Member in the Central Board of Direct Taxes (CBDT) and 5 posts of
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Member in the Central Board of Excise and Customs (CBEC) were granted the Higher
Administrative Grade (+) scale (Rs.75,500-80,000/-). Subsequently, after taking into account
various aspects, the Govt. of India has decided to further upgrade the above posts to the apex

scale of Rs. 80,000/ - (fixed) with the status of Special Secretary to the Govt. of India.

(b) the grade of Higher Administrative Grade (4) is applicable to some posts in the Indian

Police Service, but not to Indian Administrative Service;
(c) no action has been taken on the issue;

(d) the recommendations of the Sixth Central Pay Commission regarding Central Staffing

Scheme are not listed in the pending items notified for further deliberations by the Government.
Special economic package for Bihar
11858. SHRI RAJIV PRATAP RUDY : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the State Government of Bihar has demanded a special

economic package;
(b) if so, the details thereof;
(c) whether Government proposes not to give Bihar the status of a special State; and
(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (d) The Ministry of Finance has not received any demand for a Special Economic
Package for the Government of Bihar in the current year. However, Chief Minister of Bihar has
written a letter to the Prime Minister seeking assistance and support on various issues including
Kosi Reconstruction and Rehabilitation and grant of Special Category Status to Bihar. A
proposal has been received from the Government of Bihar regarding grant of Special Category

Status to the State and Government of India is seized of the matter.
Broadening the net for excise duty
1859. SHRI RAUJKUMAR DHOOT : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that in order to raise tax revenue for economic recovery, it has

become necessary to broaden the net for excise duty;
(b) if so, the details thereof; and

(c) how will it be ensured that the poor and lower middle class people are not adversely

affected?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): (a) No, Sir. Government has sought to deal with the economic slowdown
by providing fiscal stimulus through a reduction in excise duty rates rather than raising the tax
revenues by broadening the net for excise duty.

(b) and (c) Do not arise in view of (&) above.
Usage of third party ATMs
1860. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to state:

(a) whether Government is strictly implementing the usage of third party Automated Teller
Machines (ATMs) without charging any fee in all parts of the country by using ATMs on e-
commerce transactions and e-Government activities;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (c) On the directions issued by Reserve Bank of India, Banks are allowing its customers
to access Automated Teller Machines (ATMs) of other banks without levying any charges for
balance enquiry and cash withdrawals.

Borrowings by Andhra Pradesh

1861. SHRI NANDAMURI HARIKRISHNA:
SHRI M.V. MYSURA REDDY:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Chief Minister of Andhra Pradesh has requested the
Central Government to amend the Fiscal Responsibility and Budget Management Act (FRBM)
and allow it to borrow money from the market;

(b) if so, the details thereof;

(c) whether it is also a fact that the Central Government has allowed the State
Government of Andhra Pradesh to borrow Rs. 7632 crores from the market; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (d) The Chief Minister of Andhra Pradesh has requested that the State Government be
permitted to raise an additional sum, not exceeding Rs. 5966 crore from the market in the
current fiscal year, over and above Rs. 7632.60 crore permitted by Government of India for
2008-09, to meet the shortfall in the revenues due to slowdown in the economy, without losing
the benefits of Debt waiver and interest relief. In view of the economic slowdown, the Finance
Minister has recently announced that the states will be permitted to increase their fiscal deficit to
4% of the GSDP for the year 2009-10. This will allow the state to borrow upto Rs. 14852 crores
in the current year.
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Shortfall in GDP

1862. SHRI VIJAY JAWAHARLAL DARDA:
SHRIMATI SYEDA ANWARA TAIMUR:

Will the Minister of FINANCE be pleased to state:

(a) whether the estimated Gross Domestic Product (GDP) of 8 per cent for the financial
year 2008-09 has been achieved;

(b) if not, whether this shortfall is attributed to global recessionary trends or the factors
like slow output in farm sector;

(c) whatis the estimated GDP for the current fiscal 2009-10; and

(d) whether special steps have been taken to ensure the production in agriculture sector
or service-export sector does not lag behind the estimated projections ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) and (b) As per the Revised Estimates for 2008-09, released by the Central Statistical
Organisation (CSO), the growth in real Gross Domestic Product (GDP) at factor cost is
estimated at 6.7 percent in 2008-09. The lower growth in GDP in 2008-09 which was spread
across all sectors except Mining and quarrying, Community, social and personal services, could
be attributed to subdued demand conditions, uncertainty regarding the depth and duration of
global economic crisis, risk aversion, caution in extension of credit facilities and due to
agricultural production being influenced by the vagaries of nature.

(c) The real Gross Domestic Product (GDP) at factor cost is projected in the Economic
Survey 2008-09 to grow at around 7.0 +/- 0.75 per cent in the fiscal 2009-10, assuming a
normal monsoon.

(d) The steps initiated by the Government for development of agriculture and for restoring
export growth include enhanced target for agricultural credit flow for the year 2009-10; extension
in time period, by six months upto 31st December 2009, for payment of 75 percent of overdues
under the Agriculture Debt Waiver and Debt Relief Scheme (2008); increase in allocations in
2009-10 (Budget Estimates) compared to 2008-09 Budget Estimates, for Accelerated Irrigation
Benefit Programme and Rashtriya Krishi Vikas Yojana by 75 percent and 30 percent respectively;
extension upto March 2010, of the adjustment assistance scheme which was initiated in
December 2008 to provide enhanced Export Credit and Guarantee Corporation cover at 95
percent to badly hit sectors; enhancement in the budgetary allocation for the Market
Development Assistance Scheme for 2009-10 by 148 percent over the Budget Estimates for
2008-09 to provide support to exporters in developing new markets.

Foreign exchange reserve and foreign debt

11863. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of FINANCE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that there has been increase in the amount of foreign exchange
reserve and foreign debt in the financial year 2008-09 as compared to the financial year
2007-08;

(b) if so, the amount of both of these at the end of March, 2008 and March, 2009; and

(c) the percentage of these amounts in the gross domestic products of their respective
financial years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) to (c) The foreign exchange reserve and external debt during 2007-08 and 2008-09 and their
percentage share in gross domestic product (GDP) are as under:

(Us $ Bilions)
Year Foreign External Percentage of GDP
Exchange Debt
Reserves Foreign External
Exchange Debt
Reserves
End March 2008 309.7 224.6 26.2 19.0
End March 2009 251.7 229.9 24.1 22.0
Increase (+) / (-)58.0 (+)5.3

decrease (-) over
previous year

Extension of the banking system
1864. SHRI SANJAY RAUT : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that more than 40 per cent of the adult population of the country
remains outside the banking system;

(b) if so, Government’s response thereto and the steps being taken by Government to
open more banks, especially in rural areas of the country;

(c) whether Government is considering any proposal for making all Governmental
payments like salary, wages etc., through banking system;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
(a) The Government is aware that despite the expansion of banking network in the country, a
segment of the population remains outside the banking network.

(b) Financial inclusion and improvement of delivery of financial services is an important
agenda of the Government. One of the announcements in the budget for 2009-10 is to identify
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underbanked and unbanked areas in the country and to formulate an action plan for providing
banking services to all these areas in the next three years. An amount of Rs. 100 crore have
been set aside during the current year as a one-time grant-in-aid to ensure provision of at least
one center/Point of Sales (POS) for banking services in each of the unbanked blocks in the
country.

(c) and (d) In a letter written by the RBI in June, 2008, the State Government/UTs have
been asked to explore the possibility of routing Government payments including those under
NREGS to various beneficiaries through the banking system. Banks have already initiated
measures to appoint business correspondents/facilitators, open no frills accounts, distribute
smart cards and propogate financial literacy and credit counselling with a view to facilitating,
inter alia, greater use of the banking system for payments.

(d) Does not arise.
PSEs referred to BRPSE

1865. SHRI SANTOSH BAGRODIA:
SHRI GIREESH KUMAR SANGHI:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) how many Public Sector Enterprises (PSEs) under the Department of Heavy
Industries were referred to Board for Reconstruction of Public Sector Enterprises (BRPSE) and
when;

(b) out of these in how many cases the BRPSE has given its recommendation and when;

(c) out of these in how many cases Government has approved the revival alongwith the
details of these cases; and

(d) the cases which are still under consideration of Government and since when?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) and (b) Details are given in the Statement-|
(Seebelow).

(c) Based on the recommendations of BRPSE revival/restructuring in case of following 15
PSEs has been approved.

*  Andrew Yule and Co. Ltd.
*  Bridge and Roof Co. Ltd.
* Hindustan Salts Ltd.

*  BBJ Construction Co. Ltd.
. Praga Tools Ltd.

*  HMT (Bearings) Ltd.

. Heavy Engineering Corpn. Ltd.
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¢  Braithwaite and Co. Ltd.

*  Cement Corporation of India Ltd.

* HMT (MT) Ltd.

. Bharat Pumps and Compressors Ltd.

*  Bharat Heavy Plate and Vessels Ltd. (taken over by BHEL)
*  Tyre Corporation of India Ltd.

* Instrumentation Ltd., Kota

. Bharat Wagon and Engineering Co. Ltd. (Company transferred to M/o. Railways on
13.08.2008).

Details of funds provided by the Government in approved Revival/Restructuring cases are
given in the Statement-Il (See below).

(d) Government is contemplating referring Scooters India Ltd. to BRPSE.
Statement-/

List of PSEs referred to BRPSE

Sl. Name of PSE Date of Date of
No. reference to recommendation
BRPSE of BRPSE
1 2 3 4
1. Andrew Yule and Co. Ltd. 21.3.2006 9.5.2006
2. Bridge and Roof Co. Ltd. 22.12.2004 11.5.2005
3. Hindustan Salts Ltd. 21.12.2004 24.12.2004
6.1.2005
4. BBJ Construction Co. Ltd. 5.1.2005 28.2.2005
5. Praga Tools Ltd. 1.3.2005 17.3.2005
6. HMT (Bearings) Ltd. 13.9.2007 17.3.2005
7. Heavy Engineering Corp. Ltd. 13.9.2005 7.10.2005
8. Braithwaite and Co. Ltd. 11.3.2005 27.4.2005
9. Cement Corporation of India Ltd. 20.6.2005 2.9.2005
10.  HMT (MT) Ltd. 31.3.2005 9.9.2005
1. Bharat Pumps and Compressors Ltd. 15.2.2005 31.8.2005
12. Bharat Heavy Plate and Vessels 21.5.2007 6.7.2007

Ltd. (Taken over by BHEL)
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1 2 3 4
13. Tyre Corporation of India Ltd. 14.2.2005 29.11.2005
14. Instrumentation Ltd., Kota 11.2.2006 26.5.2006
15. Bharat Wagon and Engineering 03.06.2005 24.06.2005

Co. Ltd. (Company transferred

to M/o Railways on 13.08.08).
16. Tungabhadra Steel Products Ltd. 28.2.2005 6.4.2005
17. Richardson and Cruddas Ltd. 27.5.2005 4.7.2005
18.  Bharat Ophthalmic Glass Ltd. (Closure). 15.6.2005 19.9.2005
19.  Bharat Yantra Nigam Ltd. (Closure) 6.6.2005 21.10.2006
20. HMT Ltd. (holding Co.). 1.8.2006 28.11.2006
21. Triveni Structural Ltd. 7.8.2006 11.9.2006
22. HMT (Watches) Ltd. 25.112006 28.11.2006
23.  Nepaltd. 29.3.2005 10.6.2005
24. HMT (Chinar Watches) Ltd. 19.10.2006 9.4.2007

9.1.2008

25. Hindustan Cables Ltd. 7.11.2005 9.1.2008
26. Hindustan Photo Film Mfg. 22.4.2008 Still pending

Co. Ltd. in BRPSE@
27. Burn Standard Company Ltd. 19.5.2009 26.6.2009

Confirmed minutes
are awaited

@ Interim recommendations have been received. Final recommendations not yet finalized.

Statement-//

Funds provided by the Government in Revival/Restructuring cases already

approved by Cabinet
(Rupess in crore)
Sl. Fresh GOI FundsWaivers/conGOl Total
No. versions  guarantee
Cap. Others

Invest.
1 2 3 4 5 6 7
1. Hindustan Salts Ltd., 4.28 Nil 66.32 Nil 70.60

Jaipur
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2. Bridge and Roof Co. Ltd. 60.00 Nil 42.92 Nil 102.92
Kolkata

3. BBJ Constn. Co. Ltd. Nil Nil 54.61 Nil 54.61
Kolkata

4. Praga Tools Ltd. 5.00 Nil 177.30 32.59 214.71
Secunderabad (AP)

5. Heavy Engg. Corpn., 102.00 Nil 1116.30 150.00 1368.30
Ranchi

6. HMT (Bearings) Ltd., 7.40 Nil 26.57 17.40 51.37
Hyderabad

7. Braithwaite and Co. Ltd., 4.00 Nil 112.91 Nil 166.91
Kolkata

8. Cement Corpn. of India 30.67 163.62 1252.25 15.70 1452.24
Ltd., New Delhi

9. Bharat Pumps and Nil Nil 163.15 3.37 156.52
Compressors Ltd.
Allahabad.

10. HMT (MT) Ltd. 180.00 543.00 157.80 — 880.80

11.  Andrew Yule and 29.56 84.06 154.75 111.96 383.33
Co. Ltd.

12. National Instruments Ltd. — 1.81 240.05 — 241.86

13. Nagaland Pulp and 251.26 38.19 126.98 252.99 669.42
Paper Co. Ltd.@

14. Tyre Corporation of — - 815.59 — 815.59
India Ltd.

15. Instrumentation Ltd. - — 504.36 45.00 549.36
TOTAL 674.17 823.68 5001.68 629.01 7128.54

@ Rs. 108.18 crore for setting off the Capital reduction fund on account of reduction of existing
paid up capital from Rs. 120.20 crore to Rs. 12.02 crore by way of reduction of the face value of
the share from Rs. 1000 per share to Rs. 100 per share.

Downsizing in PSUs

1866. MS. SUSHILA TIRIYA: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether it is a fact that Government proposes to slash the number of employees in
Public Sector Undertakings (PSUs); and

(b) if so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) and (b) Government has not issued any general
guidelines to slash the number of employees in Central Public Sector Enterprises (CPSEs).
However, Managements of CPSEs assess the requirement of manpower in respective CPSEs,
from time to time. They are also competent to take need based action including manpower
restructuring in consultation with their administrative Ministry/Department, wherever necessary.

Budgetary grants for VRS/VSS in PSEs

1867. SHRI O.T.LEPCHA:
SHRI SANTOSH BAGRODIA:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) how many Public Sector Enterprises (PSEs) under his Ministry have been receiving
the budgetary grants to pay Voluntary Retirement Scheme (VRS)/Voluntary Separation Scheme
(VSS) and other statutory dues of their staff;

(b) for how long such annual grants are being given;
(c) the details of such grants year-wise;
(d) the details of annual budgetary grant received, PSE-wise;

(e) on what criteria such Grants were given and did such grants cover all the sick PSEs;
and

(f) how many employees have received their statutory dues during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) to (d) Budgetary support to sick/loss making CPSEs
are not given in the form of grant, but in the form of loan towards payment of Voluntary
Retirement Scheme (VRS)/Voluntary Separation Scheme (VSS) and other statutory dues and
salary and wages of their employees. The details of such CPSEs under the Department of Heavy
Industry and the budgetary support given to them are given in the Statement (See below).

(e) Criteria on which Budgetary support as loans are extended to CPSEs are:

(i) The CPSEs are still loss making under the definition given in Sick Industrial
Companies (Special Provision) Act, 1985/Department of Public Enterprises
Resolution dated 6.12.2004.

(ii) The CPSEs are unable to pay the salary/wages due to their poor financial
conditions.

(i) The revival/closure Plan is pending consideration of Government/BIFR for
approval based on recommendation of BRPSE.

No salary/wage support is sought for CPSEs whose Revival Plans have been
approved and implemented.

Such Budgetary supports have covered all sick CPSEs under the Department of Heavy
Industry, who are making operational losses.

(f) During the last three years 1160 employees of various sick/loss making PSEs received
support for VRS/VSS.
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Statement

Details of Budgetary Support for liquidation of pending wages/salary and statutory dues
including VRS/VSS dues in PSEs since 2004

Sl. Name of the PSE Ist lInd llird IVth Vth Vith Viith Vllith IX X X Xl Xl

No. Tranche Tranche Tranche Tranche Tranche Tranche Tranche Tranche TrancheTranche Tranche Tranche Tranche
(Oct., (July, (Oct., (June, (Sept., (Jan., (July, (Oct., (Feb., (June, (Sep., (Jan., (March,
2004) 2005) 2005) 2006) 2006) 2007 2007) 2007) 2008) 2008) 2008) 2009)  2009)

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15
1. Bharat Heavy Plates and 45.72 16.25 22.75 9.92 1.01 0.00 — - - - -
Vessels Ltd.

2. Bharat Pumps and Compressors Ltd.  14.07  1.86 3.39 0.00 0.00 0.00 - - - - -

3. Andrew Yule and Company Ltd. 32,12  7.22 0.00 29.47 12.77 14.88 23.29 7.95  24.09 - -

4. Bharat Opthalmic Glass Ltd. 1.95 1.51 0.77 1.79  0.00 0.00 1.12 - - - -

5. Burn Standard Co. Ltd. 4.27  1.30 0.65 3.25 1.95 0.00 — — — - —

6. Bharat Wagon Engg. Co. Ltd. 9.10  4.06 2.06  3.40 4.27 4.0  2.24 2.15 221 2.51 1.67

7. Heavy Engg. Corporation Ltd. 125.65 0.00 0.00 10.18  0.00 0.00 - — - - —

8. Hindustan Cables Ltd. 105.11 63.31 25.22 28.13 39.75 31.29 16.77 20.45 19.96 17.88 31.44 31.34  39.70
9. HMT (MT) Ltd. 38.28 0.00 5.62 9.92  6.10 7.82 - - - - -

10. HMT Watches Ltd. 30.43 22,11 14.28 18.11  19.93 20.54 10.23 10.42 10.42 12.02 18.88 15.36  25.26
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1 2 3 4 5 6 7 8 9 10 1" 12 13 14 15

11. Hindustan Photo Films Ltd. 3.06 8.74 4.24 5.92 6.93 6.19 5.63 3.24 3.23 3.58 5.14 3.97 6.65

12. Braithwaite and Co. Ltd. 1.1 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

13. Cement Corporation of India Ltd. 11.55  0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

14. HMT (Holding) Co. Ltd. 6.65 0.00 0.00 0.00 9.17 2.44 3.55 2.74 3.16  2.75 5.41 3.75 6.98

15. HMT (Chinar) Ltd. 5.03 8.83 4.25 4.43 5.78 6.83 3.38 3.97 3.98 3.89 5.33 3.71 3.29

16. HMT (Bearing) Ltd. 1.41  0.00 0.00 0.00 0.00 0.00  0.00 0.00  0.00 - -

17. Praga Tools Ltd. 2.97 1.52 1.04 0.00 0.00 0.00 0.00 0.00 0.00 - -

18. Instrumentation Ltd. 33.64 2.14 0.00 8.02 7.63 6.64 3.88 5.88 3.97 3.83 8.95 5.71 8.73

19. NEPA Ltd. 12.86 8.95 5.06 7.07 3.26 8.68 4.33 4.43 4.41 - - 5.99 6.26

20. National Instruments Ltd. 3.90 0.46 0.25 0.27 0.33 0.34 0.29 0.20 0.20 0.22 0.29

21. Triveni Structurals Ltd. 17.80  1.09 1.69 2.26 2.40 2.47 1.49 1.27 1.35  1.30 1.56 1.15 1.74

22. Tunghbhadra Steel Products Ltd. 5.06 0.88 2.14 2.60 3.09 1.21 1.05 0.50 0.51 0.54 1.03 0.86 1.24

23. Richardson and Cruddas Ltd. 1.61 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

24. Tyre Corporation of India Ltd. 4.07 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 - -

25. Scooters India Ltd. 9.45
TOTAL 517.43 150.24 93.41 144.74 124.37 113.43 77.25 63.20 77.48 48.52 79.70 71.84  109.30

2004-05 = Rs. 517.43 crore, 2005-06 = Rs. 243.65 crore, 2006-07 = Rs. 382.54 crore, 2007-08 = Rs. 217.93 crore, 2008-09 = Rs. 309.36 crore.
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Study for restructuring of HCL

1868. SHRI SYED AZEEZ PASHA:
SHRIR.C. SINGH:

Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that the Indian Institute of Technology (IIT), Kharagpur and Tata
Consultancy Services (TCS) were engaged by Hindustan Cables Ltd. (HCL) to conduct study
for restructuring the sick company;

(b) if so, the details thereof;
(c) whether they have submitted the report and recommendations; and
(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) and (b) Yes, Sir. In furtherance to the Draft
Rehabilitation Study (DRS) on revival of Hindustan Cables Ltd. (HCL) prepared by the State
Bank of India, the Operating Agency appointed by the Board of Industrial and Financial
Reconstruction (BIFR), a technical study was conducted by IIT, Khargpur in November, 2004.
Subsequently, Tata Consultancy Services (TCS) was appointed in for conducting a detailed

turnaround strategy for HCL.

(c) and (d) The technical study conducted by IIT, Khargpur suggested capital investment
of Rs. 1643 crore for revival of HCL. The TCS turn around strategy examined three options viz.
Status Quo, Closure and Revival. Status Quo option involved annual recurring expenditure of Rs.
80 crore. Cost of closure was stipulated at Rs. 1296.87 crore. Revival, even with certain
concessions, restructuring and large scale Voluntary Retirement, in the view of TCS, was not

possible.

Reports of SBI, IT and TCS were considered by the Board for Reconstruction of Public
Sector Enterprises (BRPSE) on 11.09.2006 when it was desired that since these studies did not
present an integrated approach on HCL, a fresh detailed, comprehensive, holistic study through
IIT, Khargpur be conducted. Report, accordingly, received from IIT, Khargpur was considered
by the BRPSE on 9.1.2008 when it was recommended for Joint Venture partnership either with
Public or Private Enterprises failing which a complete disinvestment. Based on the
recommendations of the BRPSE, views of Central Public Sector Enterprises, which have
synergies with HCL were called for in June, 2008 and thereafter an advertisement was published
in August, 2008 seeking expansion of interest from interested Public Sector Enterprises. Further

action is under process.
Steps for check on ragging

1869. SHRI KALRAJ MISHRA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
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(a) what steps have been taken by Government in compliance with the Supreme Court
order to effectively prevent ragging in central and other educational, technological, medical and

business institutions and universities and colleges; and

(b) the steps taken by different institutions, universities, colleges and schools in response

thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) In accordance with the orders of the Supreme
Court of India dated 16-05-2007, 12.12.2007, 30.3.2009 and 8.5.2009, in the matter of University
of Kerala Vs Council, Principals’ Colleges, Kerala and Ors., the Government has issued
directions to regulatory bodies to implement major recommendations made by Committee to
look into the issue of ragging and suggest means of prevention in educational institutions head
by Dr. R.K. Raghavan. This Ministry has also requested the Chief Secretaries and Directors
General of Police of all State Government/Union Territories to comply with the directions of the

Hon. Supreme Court of India.

The University Grants Commission has notified, on 17th June, 2009, its regulation namely
“The UGC Regulations on Curbing the Menace of Ragging in Higher Educational Institutions,
2009”. These regulations are comprehensive and provide for a number of punitive and prohibitive
measures, including stopping of grants by UGC and also withdrawal of affiliation/recognition or
other privileges conferred, if any higher education institution fails to comply with any of the
provisions of regulation or fails to curb ragging effectively. The regulations also require higher
educational institutions to take effective steps in order to sensitize students on the dehumanizing
effects of ragging and generate awareness among all stakeholders regarding the penal laws
applicable to incidents of ragging. The All India Council for Technical Education (AICTE) has
also notified its anti-ragging regulation on 01-07-2009. Other Statutory Councils responsible for
maintenance of standards of professional education are also in the process of finalizing
respective regulations for the curbing of the menace of ragging. The Department of School
Education and Literacy has been advised to formulate similar regulations within the school
system. A toll free anti-ragging “Helpline” has already been launched on 20th June, 2009 with
Call Centre facilities in English, Hindi and several regional languages to begin with, for helping
victims of ragging, besides faciliting effective action in respect of such incidents. This is being
further strengthened by creating a web enabled portal for monitoring appropriate data bases and

online interactive facilities.

The Court has also directed to set up two different Committees. The first Committee to be
appointed comprising psychiatrists/psychologists/mental health specialists, a documentary
maker and educationalists from various fields to ascertain the psychological impact of ragging

on students. The second Committee to be constituted immediately to examine the problem of
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alcoholism on the Rajendra Prasad Government Medical College Campus and to suggest
immediate de-addiction measures. Accordingly, the Ministry has issued orders for constitution

of above mentioned Committees.

Changes in mid-day meal scheme

1870. SHRI MAHENDRA MOHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the mid-day meal scheme, an important component of primary education

initiated by the Centre, has not been implemented properly and hygienically by the States;

(b) whether Government is aware that due to shortage of teachers in primary schools the

study and scheme both are suffering; and

(c) if so, what changes will be made in the existing schemes and whether parents of

students will also be made stake-holders in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Under the Guidelines of the Mid-Day Meal
Scheme (MDMS) elaborate arrangements have been made to ensure that children of primary
and upper primary classes (1-VIII) Government, Government aided and Local Body schools and
Centres of Education Guarantee Scheme (EGS)/Alternative and Innovative Education (AIE)
including Madarsas and Magtabs, supported under Sarva Shiksha Abhiyan (SSA) get nutritions
and hygienic hot cooked mid-day meal. During the financial year 2008-09, on an average 10.79
crore children per day availed mid-day meal. The MDMS Guidelines stipulate that under no
circumstances the teachers will be assigned responsibilities, which impede or interfere with
teaching learning process in schools. Their involvement in the programme is limited to ensure
that good quality, wholesome food is served to children and actual serving and eating is
undertaken in a spirit of togetherness, under hygienic conditions and in an orderly manner in
about 30-40 minutes. The guidelines also provide for active participation of parents through
Village Education Committee, Parent Teacher Association, School Management and
Development Committee, Mother’s Committee, etc. to monitor the (i) regularity,
wholesomeness, quality of meal, (i) cleanliness in cooking serving of mid-day meal and (iii)
social and gender equity in serving mid-day meal etc. As and when, any complaint is brought to
the notice of the Government, the concerned State Government/UT Administration is asked to
conduct a suitable enquiry into the complaint and to take appropriate action against the
responsible person (s) and initiate corrective measures to avoid recurrence of such incidents in

future.
Establishment of IISERs

1871. SHRI KANJIBHAI PATEL : Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
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(a) whether Government is considering to establish more Indian Institutes of Science
Education and Research (IISERs) in the country to cater to the needs of the States keeping in
view the accessibility to various region of the country;

(b) if so, the time by which these are likely to be established; and

(c) whether Gujarat is covered for establishing an IISER?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As per the recommendations of the Scientific
Advisory Council to the Prime Minister (SAC-PM) under the Chairmanship Prof. C.N.R. Rao,
five Indian Institutes of Science Education and Research (IISERs) have been established at
Kolkata, Pune, Mohali, Bhopal and Thiruvananthapuram. At present, there is no proposal to
establish any more IISERs in the country.

(c) Does not arise.
Single Board for School Examination

1872. SHRIM.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is considering a proposal to establish a single board for school
examinations instead of the current system of several State level and two National Boards CBSE
and ICSE and for making the class X Board exam optional;

(b) if so, the details thereof;

(c) whether Government proposes to hold any consultation with the State Governments
before taking a final decision on such a wide school reforms; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) There is no such proposal before the
Government at present.

(c) and (d) Do not arise.
Overhauling of Teacher’s Training Programme

1873. SHRID. RAJA:
SHRIM.P. ACHUTHAN?:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that the quality of teaching is woefully inadequate and massive
overhauling of teacher’s training programme is required to improve the quality of education in the
country;

(b) if so, the details thereof; and

(c) what measures are being taken in this direction?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Central Government, in collaboration with
the state governments, imparts training to school teachers through various institutions such as
the Block Resource Centres (BRCs), District Institutes of Education and Training (DIETs),
Colleges of Teacher Education (CTEs) and Institutes for Advanced Studies in Education
(IASES) and also prepares teachers for the schooling system by providing pre-service teacher
education courses in the various teacher education institutions of the country. Quality of such
training is constantly monitored and attuned to the requirements of changes in curriculum,
textbooks, and particular needs of the school teachers to enrich their pedagogical skills and
content knowledge.

(c) In order to further improve the quality of teacher education, the Government has
planned to revise the Central Scheme on Teacher Education for which the National Council for
Education Research and Training (NCERT) is evaluating the existing Scheme. The national

curriculum framework of teacher education is also being revamped.
Problem of brain drain in the country

1874. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is a fact that cream of post graduates in specialized courses in

India are lured by advanced countries for better job opportunities and working environment;
(b) if so, whether Government has taken any steps to stop this brain drain;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) No record of the number of engineers and
technocrats, including IIT engineers, leaving the country is maintained centrally. Indian
engineers, scientists and technocrats do go abroad for higher studies or employment. In the
present scenario of globalization and liberalization, the movement of technical personnel across
the national boundaries is inevitable. However, the Ministry of Human Resource Development is
taking steps for initiating a “Brain Gain” policy to attract talent from all over the world into its 14
National Universities aiming for world class standards as well as for Indian Institutes of
Technology (IITs), Indian Institutes of Management (lIMs), National Institutes of Technology
(NITs), etc.

International affiliation of schools

t1875. SHRI SHREEGOPAL VYAS: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) the number of schools having International affiliations State-wise and foreign affiliating
body-wise;

(b) whether these affiliations are given through Government;
(c) the deciding authority of its syllabus and teachers;

(d) whether complaints have been received against them and if so, the types of
complaints; and

(e) the steps Government is going to take on this matter?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) At present, about 210 schools in India are affiliated to
Cambridge International Examination and 62 are affiliated to International Baccalaureate (I1B).
State-wise distribution of these schools is not maintained in this Ministry.

(b) No, Sir.

(c) International Boards follow their own syllabi and the school recruit their teachers as per
their procedure.

(d) No complaint has been received during the current year.
(e) Does not arise.
Filling up vacant seats for SCs/STs in lITs

1876. KUMAR DEEPAK DAS: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the details of number of students of Scheduled Castes and Scheduled Tribes in
various Indian Institutes of Technology (IITs) in India;

(b) whether it is a fact that there are 50 per cent of the reserved seats remaining vacant as
SC/ST students are unable to secure the minimum threshold marks;

(c) if so, the details thereof; and
(d) what is the further course of action to fill up those seats?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) A Statement showing the number of Scheduled Caste
(SC) and Scheduled Tribe (ST) students in Under Graduate (UG) and Post Graduate (PG)
programmes in 2008-09 in carious Indian Institutes of Technology (lITs) is enclosed (See
below).

(b) to (d) It is not correct to say that 50% of the reserved seats remaining vacant as
SC/ST students are unable to secure the minimum threshold marks. All the reserved seats of SC
and ST are filled up as the system of preparatory classes, which has been in operation since
several years, takes care of the seats when the reserved candidates are not able to fulfill the cut
of marks requirements. The details of seats reserved for students belonging to SCs and STs, on
the basis of the result of Indian Institute of Technology — Joint Entrance Examination (IIT-JEE) :
2009, are shown below:-
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Category Number of seats available

Scheduled Castes (SCs) 1265

Scheduled Tribes (STs) 659

Of the above, 928 SC students and 201 ST students have been given admission in
B.Tech./B.Arch./Integrated Dual Degree Programme and the remaining 337 seats for SCs and
458 seats for STs have been allotted to the students in respective categories who will join a
preparatory course of one-year’s duration. After completion of the course, they will join the first
year programme in lITs. This is a standard practice for many years and the results of this year are
similar to the results of previous years.

Statement

Number of SC and ST students in Under Graduate and Post Graduate programmes in
2008-09 in various IlTs

Sl.No. Institutes Scheduled Castes Scheduled Tribes
1. [IT - Bombay 520 209
2. IIT - Delhi 633 187
3. [IT - Madras 492 172
4. IIT - Kanpur 485 144
5. IIT - Kharagpur 742 256
6. IIT - Guwahati 326 108
7. IIT - Roorkee 599 224
8. IT - Hyderabad 18 (UG) 5 (UG)
9. IIT - Bhubaneswar 11 (UG) 0 (UG)
10. IIT - Gandhinagar 10 (UG) 0 (UG)
. IT - Rajasthan 18 (UG) 1(UG)
12. IT - Ropar 16 (UG) 1(UG)
13. T - Patna 16 (UG) 0 (UG)

Making fresh law against ragging

11877. DR. PRABHA THAKUR: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the details of cases of ragging in various educational institutions of various States that
have come to notice in the last one year;

tOriginal notice of the question was received in Hindi.
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(b) whether there has been a decline in the cases of ragging in educational institutes;

(c) if so, the percentage thereof; and

(d) whether the present anti-ragging law is sufficient to prevent ragging or it is required to
make more stringent laws in this regard so that the prevention of inhuman crimes in the names of
ragging is ensured?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Although information on cases pertaining to
ragging in higher educational institution has not been maintained centrally so far, provision has
been made for maintaining such information by the ‘National Anti-Ragging Helpline” established
on 20th June, 2009 under the UGS Regulations in respect of ragging which have come into force
from 17th June, 2009.

(d) The University Grants Commission has notified its regulations on the Curbing of the
Menace of Ragging in Higher Educational Institutions. These regulations are comprehensive and
provide for a number of punitive and prohibitive measures including stopping of grants by UGC
and also withdrawal of affiliation/recognition or other privileges conferred, if higher education
institutions fail to comply with any of the provision of regulations or fail to curb ragging effectively.
The regulations also require higher education institutions to take effective steps in order to
sensitize students on the dehumanizing effects of ragging and generate awareness among all
stakeholders regarding the penal laws applicable to incidents of ragging. The All India Council for
Technical Education (AICTE) has also notified its anti-ragging regulations on 01.07.2009.

Regulation of private universities

1878. SHRIMATI MOHSINA KIDWAI:
SHRI MAHENDRA MOHAN::

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has decided to regulate admission and fee structure of various
private universities in the country;

(b) if so, the details thereof;

(c) the details of complaints received by the University Grants Commission (UGC) about
malpractices in admission and fee structure of private universities; and

(d) the manner in which such malpractices by private universities will be curbed?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The University Grants Commission regulation for
admission and fee structure in institutions deemed to be universities is presently under
consideration of the Government.

(c) and (d) According to the University Grants Commission (UGC), complaints
are received by the Commission that some of the private universities do not refund the fee
to the students, who opt out of the institution after taking admission, and also do not return their
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original certificates. The Commission has issued a public notice followed by a letter to all
universities to refund the fee and return the original documents of the students in such cases. A
legislative proposal to prohibit unfair practices in technical education, medical education and
universities is under consideration of the Government.

Number of students passing from Deemed Universities

1879. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
(a) the number of Deemed Universities in the country, State-wise;
(b) whether these are teaching or affiliating universities;

(c) whether this system of granting Deemed University status, contributed towards
improving the quality of graduate, post-graduate and professional courses; and

(d) if so, the percentage of students passing out of these universities as compared to
regular universities functioning in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As on 16th July, 2009, One hundred twenty-nine
institutions have been declared by the Central Government, under Section 3 of the University
Grants Commission (UGC) Act, 1956, as Institutions ‘Deemed-to-be-Universities. The State-
wise details are given below:

Sr. Name of the State/ Number of institutions declared as
No. Union Territory ‘Deemed to be Universities’ under
Section 3 of the UGC Act, 1956
1 2 3
(1) Andhra Pradesh 07
(2)  Arunachal Pradesh 01
(3)  Bihar 02
(4)  Gujarat 02
(5)  Haryana 05
(6)  Jharkhand 02
(7)  Karnataka 15
(8)  Kerala 02
()  Madhya Pradesh 03
(10)  Maharashtra 21
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(11)  Orissa 02
(12)  Puducherry 01
(13)  Punjab 03
(14)  Rajasthan 08
(15)  Tamil Nadu 29
(16)  Uttarakhand 04
(17)  Uttar Pradesh 10
(18)  West Bengal 01
(19)  New Delhi 1

Institutions ‘Deemed to be Universities” are only teaching institutions, and they are not
permitted to affiliate any college or institution.

(c) and (d) Institutions ‘deemed-to-be-universities” have expanded the base of higher
education in the country and are offering education and research facilities in various disciplines
such as Medical Education, Physical Education, Fisheries Education, Languages, Social
Sciences, Population Sciences, Dairy Research, Forest Research, Armament Technology,
Maritime Education, Yoga, Music and Information Technology, etc. However no data regarding
the number and percentage of students who pass out of Institutions ‘deemed to be Universities’
is maintained centrally.

Education beyond primary level

1880. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the details of schemes to encourage children to continue education beyond the
primary level;

(b) the expenditure on such schemes during the last three years in various States;

(c) whether his Ministry have any plans to help States like Jharkhand, where this
percentage is low, to mitigate the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Sarva Shiksha Abhiyan (SSA) programme
was initiated in 2001-2002 to provide for universalisation of elementary education amongst
children in the age group of 6-14 years in a time bound manner by 2010. Another scheme which
helps children to continue their education at primary and upper primary level is Mid Day Meal
(MDM) in existence since 1995. Details of funds provided to States during the last three years
under SSA and MDM are given in the enclosed Statement (See below).
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(c) Funds are released to Jharkhand under SSA and MDM on a regular basis, based on
the approved pattern of financial sharing between the Central and State Governments, and in
Annual Work Plan and Budgets approved by the Project Approval Board. The funds released to
Jharkhand are at Annexure.

Statement

State-wise details of GOI release during the last three years under SSA and MDM

(Rupees in lakhs)
SI.  Name of the State GOl Releases
No.
2006-2007 2007-08 2008-09
SSA MDM SSA MDM SSA MDM
1 2 3 4 5 6 7 8

1. Andhra Pradesh 46245.56  36885.14  28100.00 46741.75 71031.78  10504.62

2. Arunachal Pradesh  7143.74 2841.29  11043.55 1216.87  13683.64  1339.72

3. Assam 51464.72  29728.85 28903.62 14690.43 42740.91 26655.97
4. Bihar 107744.39 47829.87 135417.64 48723.66 186158.47 50505.17
5. Chhattisgarh 50182.20  1565633.19 46787.76 17146.69 51853.86 34777.30
6. Goa 724.12 277.87 899.57 306.70 804.41 628.32

7. Guijarat 14806.97  17640.71 22658.26 14304.58 25432.47 22674.39
8. Haryana 25647.12 5926.58  14220.00 6369.06 20546.87  7934.60

9. Himachal Pradesh 6250.75  4399.52 7638.30  3107.79  8552.99  11453.59

10. Jammu and Kashmir 22083.37  5876.58  20063.27 3741.14  205832.59  5860.59

1. Jharkhand 515615.00  15429.01 80748.99 21752.17 69041.09 20298.22
12. Karnataka 54206.98 24746.02 40604.78 33851.43 51578.19  30204.49
13. Kerala 6382.00 6231.79 8323.42  7420.20 10854.04  16012.90

14. Madhya Pradesh 110879.68 49718.43 86769.94 63583.40 85569.35 60920.33

15. Maharashtra 52158.56  45328.13 45729.96 33702.61 67386.02 78364.21
16. Manipur 9.24 1414.75 1850.95 986.76 321.21 1607.99
17. Meghalaya 4294.00  2650.65  9359.63  3743.78  9440.36  2553.30
18. Mizoram 3441.69 621.79 4212.02 485.00 5112.59 1568.20
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1 2 3 4 5 6 7 8

19. Nagaland 2315.20 1693.06  4596.00  1195.29  2867.87 1181.57
20. Orissa 44010.95 27980.77 62853.68 38294.23 49080.9  33103.28
21. Punjab 12879.92  6224.98  10493.88  8100.21 13808.1  18322.92
22. Rajasthan 75809.82  27561.57 101307.20 48330.18 108326.8 42060.74
23. Sikkim 402.14 788.51 1036.25 418.86 1075.31 496.75
24. Tamil Nadu 37329.65 14484.04 53125.09 18031.19  45414.47 29467.64
25. Tripura 5330.01 2762.46  4178.49  2448.56  6464.12 3506.38
26. Uttarakhand 16934.00  4947.95  13162.80 4545.25 11444.45  7384.05
27. Uttar Pradesh 206654.00 82664.11 204758.00 94690.18 212884.89 82725.28
28. West Bengal 61736.80  39644.01 90571.68 41544.53 65169.37  58284.40
29. Andaman and 419.62 46.52 187.10 125.52 780.54 404.66

Nicobar Islands
30. Chandigarh 300.00 17.15 934.95 361.75 820.52 378.49

31. Dadra and Nagar 100.00 26.47 418.54 180.56 104.63 180.89

Haveli
32. Daman and Diu 24.59 54.30 0 88.05
33. Delhi 4230.24 943.73 1671.55  2914.07 1529.01 6588.23
34. Lakshadweep 87.47 1.06 0.00 70 19.59
35. Puducherry 201.70 577.07 244.41 638.59 548.07
Total 1083719.91  523092.83  1143203.94 583353.12 126112041  668604.89

Earn and Learn scheme

1881. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government is considering to adopt a new scheme like Earn and Learn in the
country for benefiting poor and economically weaker section students;

(b) if so, the details thereof;

(c) whether Government intends to introduce career oriented new vocational courses at
secondary and higher secondary levels for providing more employment opportunities to the
students in the country;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) No such proposal is under consideration in the
Ministry of Human Resource Development.

(c) to (&) Under the Centrally sponsored Scheme of Vocationalisation of Secondary
Education, about 150 vocational courses are offered in Government and Government aided
Higher Secondary Schools to enhance employability of students.

Permission to 1IMs for opening campus abroad

1882. PROF. ALKA BALRAM KSHATRIYA:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Indian Institutes of Management (lIMs) had urged Government some time
back to allow them to start a campus in foreign countries which was refused by Government;

(b) if so, the reasons therefor;

(c) whether the Union Government has allowed several foreign universities to operate in
India whereas Indian universities are not given permission to set up their campus in foreign

countries; and
(d) if so, the reasons for not allowing Indian universities to operate in foreign countries?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. A request was received from IIM,
Bangalore for opening a campus in Singapore, which was not agreed to by the Ministry as the
Memoranda of Association (MOA) of IIM, Bangalore does not empower the Institute to open

campuses abroad.

(c) and (d) No, Sir, A legislation proposed to regulate entry and operation of foreign
educational institutions in India is presently under consideration of the Government. As for Indian
Universities, Institutions ‘deemed-to-be-universities” are allowed to open off-shore campuses
with the prior approval of the Government.

World Class Universities

1883. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has plan to set up 14 Central Universities of World Class in the

country;
(b) if so, the details thereof, location-wise; and

(c) what are the differences between a Central University and University of World
Class?

129



THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Government is considering a proposal to set
up 14 Universities aiming at world class standards at the following locations:-

Sl.No. Location

1. Amritsar (Punjab)

2. Greater Noida (Uttar Pradesh)
3. Jaipur (Rajasthan)

4. Gandhinagar (Guijarat)

5. Patna (Bihar)

6. Guwahati (Assam)

7. Kolkata (West Bengal)

8. Bhopal (Madhya Pradesh)

9. Kochi (Kerala)

10. Coimbatore (Tamil Nadu)

11. Mysore (Karnataka)

12. Pune (Maharashtra)

13. Vishakhapatnam (Andhra Pradesh)
14. Bhubhaneshwar (Orissa)

(c) Universities aiming at world class standards would act as exemplars for other
universities, including Central Universities, in benchmarking standards of teaching and research
to those prevailing in the best universities in the world.

Entrance test in University

1884. SHRIMATI JAYA BACHCHAN: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that admission to some courses in Universities e.g. Delhi University
is conducted on the basis of the Combined Entrance Test;

(b) if s0, the details of the courses admission to which is so conducted;

(c) whether it is also a fact that this negates the importance of the performance in the
qualifying examination; and

(d) if so, what is the justification of the entrance test?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) According to the information furnished by
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University of Delhi, admission to most of the courses of the University is made on the basis of the
performance of candidates in the qualifying examination. However, Entrance Tests are
conducted for some of the courses e.g. MBBS, BDS, B.E., M.D., M.S., D.M., M.Ch., M.A.,
M.Sc. M.Com., M.Tech., L.L.B., B.Ed., MBA etc.

(c) and (d) No, Sir. In order to become eligible to appear in the Entrance Test a candidate

is required to have the prescribed percentage of marks in the qualifying examination.
Establishment of model degree colleges in Gujarat

1885. SHRI VIJAYKUMAR RUPANI:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has formed a scheme of financial assistance by

the Central Government for establishment of model degree colleges;

(b) whether the State Government of Gujarat has forwarded proposals for establishing

such colleges in Banaskantha, Bhavnagar, Kutch and Panchmahal districts in Gujarat; and
(c) if so, by when Government is going to release the grants for the same?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) There is a proposal to launch a new scheme with
Central-State funding for establishment of one model degree college in each of the 374 identified
educationally backward districts having Gross Enrolment Ratio (GER) lower than the national
level. According to the University Grants Commission, proposals for setting up one model
college each in Banaskantha, Bhavnagar, Kutch and Panchmahal districts have been received.
Subject to approval of the Scheme, 200 colleges are proposed to be assisted during the
remaining period of the Eleventh Plan, and selection of districts shall be based on evaluation of

proposals in terms of relevant parameters.
Sweeping reforms in education system

1886. SHRIMATI SHOBHANA BHARTIA:
SHRI'N.K. SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has decided to bring sweeping reforms in the education system

throughout the country;
(b) if so, the details thereof;

(c) whether the views of eminent educationists, State Governments and experts have

been invited and examined before bringing reforms in the education system; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The 100 days programme announced by the
Government includes major Legislative initiates; Policy initiatives; and Administrative and other
initiatives.

(c) and (d) Education is a subject on the Concurrent List of the Constitution, it is the
shared responsibility of the both the Central and State Governments. The Central Advisory
Board of Education (CABE) is the highest advisory body to advise the Central and State

Governments in the field of education. Important issues pertaining to education are discussed in
the CABE from time to time.

Access to higher education for all

1887. SHRI MATILAL SARKAR: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the total number of students seeking admission in the professional institutions of
higher education in both Government and private sectors at graduate and post graduate levels;

(b) how many have been granted admission and how many refused among those during
the year 2008-09;

(c) the policy of Government to provide opportunity to all those who are desirous of taking
higher education within their affordable expenditure;

(d) whether Government agrees that the doors of higher education should not be closed
to those who aspires to pursue higher studies; and

(e) if so, the plans therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) Information is being collected and will be laid on
the Table of the House.

Mid-day Meal Scheme

11888. DR. PRABHA THAKUR: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) what percentage of amount is paid to the States by the Central Government under
Mid-day Meal Scheme and whether State Governments also contribute in the scheme
financially;

(b) whether the quality of this Mid-day Meal being provided to the children is also taken
care of by the Union Government;

(c) if so, the details thereof; and

(d) the details of increase in the percentage of students attending schools if any, due to
Mid-day Meal Scheme, State-wise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Under the Mid Day Meal Scheme Central Government

provides:

M

@

100% cost of the following components:

(i)  Foodgrains: Supply of free food grains (wheat/rice) @ 100 grams per child per
School Day at Primary classes (1-V) and 150 grams per child per School day at
upper primary classes (VI-VIII)

(i)  Transportation: Actual cost of transportation of food grains from nearest FCl
godown to the Primary School subject to the ceiling of Rs. 125 per Quintal for
11 special category States viz. Arunachal Pradesh, Assam, Meghalaya,
Mizoram, Manipur, Nagaland, Tripura, Sikkim, Jammu and Kashmir, Himachal
Pradesh and Uttaranchal and Rs. 75 per quintal for all other States and UTs.

(i) Management, Monitoring and Evaluation (MME): At the rate of 1.8% of total
assistance on (a) free food grains, (b) transport cost and (c¢) cooking cost.
Another 0.2% of the above amount is utilized at the Central Government level
for management, monitoring and evaluation.

(iv) One time Central Assistance is provided to States for construction of Kitchen
Sheds @ Rs. 60,000 per unit and Rs. 5000 for procurement/replacement of
Kitchen Devices for each school covered under MDM Scheme. If this amount
is not found adequate for construction of Kitchen Sheds, then the States/UTs
are required to mobilize additional resources through convergence with other
developmental schemes or State budgetary support.

Central Assistance for Cooking Cost on sharing basis. At Primary stage the Central
Assistance towards cooking cost per child/school day is Rs. 1.89 for NER States
provided the States contribute minimum 20 paise and Rs. 1.58 for other States/UTs
provided the State/UT contribute minimum 50 paise. At Upper Primary stage the
Central Assistance towards cooking cost per child/school day is Rs. 2.42 for NER
States provided the States contribute minimum 20 paise and Rs. 2.10 for other
States/UTs provided the State/UT contribute minimum 50 paise. Some of the
States/UTs are contributing more than their mandatory share for providing better
quality of mid-day meal to children.

(b) and (c) Though the overall responsibility to ensure all logistic and administrative

arrangements for regular serving of wholesome, cooked mid day meal in every eligible school,

EGS/AIE centres lies with the State Government/UT Administration, the Central Government has

been continuously urging the State Governments to.

ensure that food is cooked in a hygienic environment;

food items are stored in dry and safe places;
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— adequate drinking water is made available;
— cooks are properly trained in adopting hygienic habits.

Besides, States have also been urged to involve the parents and community members to
supervise the cooking and serving of mid-day meal. It is provided in the guidelines that the food
prepared is tasted by 2-3 adults including at least one teacher before it is served to children. As
and when, any complaint is brought to the notice of the Government, the concerned State
Government/UT Administration is asked to conduct suitable enquiry and to take appropriate
action against the responsible person(s) and initiate corrective measures to avoid recurrence of
such incidents in future.

(d) Enrolment, retention etc. of students in schools depend on several interventions of the
Government in the field of education, health, nutrition, economic development, demographic
changes, expansion of private sector in Elementary Education etc. including the Mid-Day Meal
Scheme. Therefore, change in enrolment cannot be attributed solely to Mid-Day Meal Scheme.
State/UT wise change in percentage of enrolment (including private unaided schools in which
mid-day meal is not served) between 1995-96 to 2006-07 is given in the enclosed Statement.

Statement

State/UT-wise change in percentage of enrolment of classes -V during 1995-96 and

2006-07
Sl. State/UTs Enrolment Percentage increase/
No. decrease with
1995-96 2006-07 respect to 1995-96
1 2 3 4 5
1. Andhra Pradesh 7640402 7363237 -3.63
2. Arunachal Pradesh 141904 200803 41.51
3. Assam 3352604 3245754 -3.19
4.  Bihar 9961032 11503960 15.49
5.  Chhattisgarh™* 0 3195546 —
6. Goa 127009 114922 -9.52
7.  Guijarat 5879030 6560923 11.60
8. Haryana 1895897 2197296 15.90
9.  Himachal Pradesh 680709 676245 -0.66
10.  Jammu and Kashmir 865022 1134528 31.16
11.  Jharkhand * 0 4064769 —
12.  Karnataka 6505828 5725006 -12.00
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1 2 3 4 5

13. Kerala 2865066 2524232 -11.90
14. Madhya Pradesh 9328672 11812968 26.63
15.  Maharashtra 11456469 11648450 1.68
16.  Manipur 232179 369758 59.26
17. Meghalaya 291980 563708 93.06
18.  Mizoram 117081 150977 28.95
19.  Nagaland 161364 224715 39.26
20. Orissa 4146193 4485315 8.18
21.  Punjab 2078524 1922553 -7.50
22. Rajasthan 5928559 9326565 57.32
23. Sikkim 82561 84999 2.95
24. Tamil Nadu 8195672 6145971 -25.01
25. Tripura 431884 493169 14.19
26. Uttar Pradesh 13395321 25811922 92.69
27. Uttarakhand® 0 12021563 -
28. West Bengal 9708543 8862119 -8.72
29. Andaman and Nicobar 43035 38174 -11.30
Islands
30. Chandigarh 60248 51402 -14.68
31. Dadra and Nagar Haveli 22010 38058 72.92
32. Daman and Diu 13903 16403 17.98
33. Delhi 1375343 1651019 20.04
34. Lakshadweep 8658 7244 -16.33
35. Puducherry 102347 110866 8.32
Total 107095049 133525730 24.68

*Did not exist in the year 1995-96
Source: Selected educational statistics Published by Ministry of HRD

Education scenario in Jharkhand

1889. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:
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(a) whether it is a fact that Jharkhand lags behind other States in terms of number of
schools, technical, medical and architectural colleges;

(b) whether the Central Government has provided any special assistance to Jharkhand for
improving this situation;

(c) if so, how much; and
(d) what s the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Jharkhand has many districts declared as
educationally backward.

School Education

Under Sarva Shiksha Abhian Programme (SSA), funds are released to States and UTs in
accordance with the approved financial sharing pattern between the Centre and States, as
per Annual Work Plan and Budgets (AWP&B)), approved by SSA’s Project Approval Board
(PAB) every year. Till 2008-09, Jharkhand has been sanctioned 17842 Primary Schools
Buildings, 8175 Upper Primary Schools Buildings, 31150 additional classrooms and 93166
teachers. Out of 24 Districts in Jharkhand, 22 Districts have been covered under Jawahar
Navodaya Vidyalayas.

Higher Education

Colleges located in these areas receive special assistance from the University Grants
Commission (UGC). In addition, there is a UGC scheme of special assistance for the
colleges located in tribal/rural/border/ hilly areas and the colleges of Jharkhand are also
covered under this scheme. With a view to increase access to quality higher education in
the State of Jharkhand, the Central Government has established ‘Central University of
Jharkhand’ under the Central Universities Act, 2009. The estimated financial requirement of
the University during the Eleventh plan period has been projected at Rs. 240 crore.

Technical Education

One Indian Institute of Management (IIM) is proposed to be set up at Ranchi (Jharkhand)
and 17 polytechnics will be set up in unserved and underserved area of Jharkhand.

Central University in Rajasthan

11890. SHRI OM PRAKASH MATHUR: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the announcement for a World-Class University at Aimer and a Central
University at Bikaner in Rajasthan was made long time back;

(b) if so, the present status of these proposals; and

tOriginal notice of the question was received in Hindi.
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(c) whether Government is going to consider Jaipur situated Rajasthan University’s

demand to grant it the status of Central University because it has all required facilities ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Central University of Rajasthan has already
been established by the Central Universities Act, 2009. The Government of Rajasthan is to
provide, free of cost, about 500 acres of land for this University. The location of the University
will, therefore, depend on the various sites as may be offered by the State Government, and
would be notified by the Central Government in the Official Gazette. The State Government is yet
to offer a site for the University. As regards establishment of a University aiming at
World Class standards in the State, Jaipur has been identified as the location for this University.

The Government is in the process of finalizing the Concept Note of such University.

(c) The scheme of establishing new Central Universities during Eleventh Plan envisages
setting up of one University in each such State which did not have any Central University. As a
new Central University has already been established in Rajasthan, the question of converting any

State University into a Central University does not arise.
Higher Education Centres

1891. DR. RAM PRAKASH: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state the number of lITs, Engineering Colleges, Polytechnics and Colleges
of Education separately in the country, State-wise in March, 2005 and March, 2009

respectively ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): The state-wise details of the number of IITs, Engineering
Colleges, Polytechnics for the year March, 2005 and March, 2009 is as follows:-

States/UTs Indian Institutes of Engineering Polytechnic
Technology (IITs) Colleges
2005 2009 2005 2009 2005 2009
1 2 3 4 5 6 7
Madhya Pradesh 0 1 63 161 49 55
Chhattisgarh 0 0 14 4 10 16
Gujarat 0 1 38 55 43 68
Mizoram 0 0 1 1 3 4
Sikkim 0 0 1 1 2 2
Orissa 0 1 40 68 33 43
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1 4 5 6 7
West Bengal 1 1 52 71 45 49
Tripura 0 0 1 3 2 2
Meghalaya 0 0 1 1 3 3
Arunachal Pradesh 0 0 1 1 2 2
Andaman and Nicobar 0 0 0 0 2 2
Assam 1 1 3 7 1 13
Manipur 0 0 1 1 1 2
Nagaland 0 0 0 1 13 1
Jharkhand 0 0 9 13 19 18
Bihar 0 1 9 15 13 13
Uttar Pradesh 1 1 89 241 84 93
Uttaranchal 1 1 9 19 17 30
Chandigarh 0 0 4 5 3 3
Haryana 0 0 38 116 24 102
Jammu and Kashmir 0 0 5 7 12 14
New Delhi 1 1 14 19 15 17
Punjab 0 1 45 70 48 68
Rajasthan 0 1 44 81 21 67
Himachal Pradesh 0 1 5 9 7 9
Andhra Pradesh 0 1 241 527 100 100
Pondicherry 0 0 6 9 5 5
Tamil Nadu 1 1 255 352 219 323
Karnataka 0 0 17 157 205 241
Kerala 0 0 89 94 49 60
Maharashtra 1 1 157 239 170 224
Goa 0 0 3 3 7 8
Daman and Diu, 0 0 0 0 2 2
Dadra, Nagar Haveli
Total 7 15 1355 2388 1239 1659

The details regarding number of Colleges of Education are not centrally maintained.
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Foreign campus of IITs at 1IMs

1892. SHRI S.S. AHLUWALIA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that Government is contemplating to allow Indian Institutes of
Technology (lITs) and Indian Institutes of Management (lIMs) to set up their Campuses in
foreign countries;

(b) if so, the details thereof indicating the names of countries which are chosen with
proposals received and examined already, if any, for opening campuses in the near future and in
later period;

(c) the basis on which these countries are chosen;

(d) whether opening of campuses of IITs and IIMs are presumed to yield any benefit to
these institutions, in particular, and to our country in general; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (e) In view of the faculty shortages in the existing
older Indian Institutes of Technology (lITs) which also have to undertake 54% expansion in their
intake capacity for implementing the reservation in admissions as per the Central Education
Institutions (Reservation in Admission) Act, 2006 and are also engaged in the mentoring of the
eight new IITs setting up of their campuses abroad may not be immediately feasible as that
would further strain the IITs’ limited manpower and other resources. However, as and when the
faculty situation eases due to the efforts being made by the IITs and Indian Institutes of
Management (IIMs) to recruit new faculty, the Government would be open to the idea. The
various Memoranda of Association of the IIMs, which do not at present empower them to open
campuses abroad, will also need to be amended.

Establishment of IIT in Orissa

1893. SHRI RAMA CHANDRA KHUNTIA: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering setting up of an Indian Institute of Technology
(IIT) in Orissa;

(b) if so0, the details of the project;

(c) whether the presence of wild elephants in and around the proposed project site has
been factored in the approvals obtained; and

(d) the details of Centres of Excellence have been set up under the Ministry since
20007

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) An India Institute of Technology (IIT)
has already been set up in the State of Orissa. IIT-Bhubaneswar started functioning from the
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academic session 2008-09 from the campus of IIT-Kharagpur. The classes for the academic
session of 2009-10 would start from the IT-Kharagpur Extension Centre at Bhubaneswar.

(c) No elephants have been sighted near the campus. There is an Elephant Reserve in
Bhubaneswar in Chandaka which is more than 7 kms. away from the land proposed for IIT
Bhubaneswar.

(d) While, the University of Roorkee was converted to Indian Institute of Technology (IIT),
Roorkee in 2001, Central Government took over the control of 20 National Institutes of
Technology (NITs)/Regional Engineering Colleges (RECs) at Allahabad, Bhopal, Calicut,
Durgapur, Hamirpur, Jaipur, Jalandhar, Jamshedpur, Kurukshetra, Nagpur, Patna, Rourkela,
Silchar, Srinager, Surat, Surathkal, Tiruchirappali, Warangal, Raipur and Agartala from 2003
onwards. Indian Institute of Management (lIM), Shillong was set up in 2007. The Cabinet on
17-7-2009 approved the establishment of eight new IITs in the states of Andhra Pradesh,
Bihar, Rajasthan, Himachal Pradesh, Madhya Pradesh (Indore), Gujarat, Orissa and Punjab.
The IITs and the NITs are Institutes of National Importance while the (IIMs) are Centres of
Excellence.

Establishment of Central University in Bihar

11894. SHRI PYARELAL KHANDELWAL: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has approved the opening of a Central University
in Bihar and the State Government has been asked to provide land therefor;

(b) if so0, the details thereof;

(c) whether the State Government of Bihar has selected a site for setting up of the Central
University and submitted the proposal to the Union Government; and

(d) if so, the time by which the construction work on the site would commence ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Central University of Bihar has already been
established by the Central Universities Act, 2009. The Government of Bihar is to provide, free of
cost, about 500 acres of land for this University. The location of the University will, therefore,
depend on the various sites as may be offered by the State Government, and would be notified
by the Central Government in the Official Gazette.

(c) and (d) The Government of Bihar had offered three sites in East Champaran district.
The Central Government is, however, of the view that good connectivity with social, physical and
academic infrastructure of a high order would be of great significance for locating the Central
University in the State. It would also be imperative that adequate housing facilities, good
schools, health-care, job opportunities for spouses and other essential facilities, are available in
the area, to attract and retain high quality of faculty in the University. The State Government has,

tOriginal notice of the question was received in Hindi.
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therefore, been requested to identify suitable land for locating the Central University at a place
well connected, preferable by air, and having good social infrastructure, as available in Patna,
Vaishali, Gaya or Nalanda.

Formation of Anti Ragging Committees by colleges

1895. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the names of colleges and other institutions of higher learning aided by the University
Grants Commission (UGC) and other central agencies where serious cases of ragging leading
to deaths and severe injuries were reported during 2008 and 2009 so far separately;

(b) the number of these colleges and institutions which have not set up Anti Ragging
Committee as per Supreme Court directions; and

(c) the action taken in each case?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c¢) No information was being maintained centrally in
regard to cases of ragging during the period referred to in the question. However, a case
involving death of a medical student was reported in the month of March, 2009, as a
consequence of an incident of ragging at the Dr. Rajendra Prasad Medical College, Tanda in
Himachal Pradesh. The University Grants Commission has notified, on 17th June, 2009, its
regulation namely IThe UGC Regulations on Curbing the Menace of Ragging in Higher
Educational Institutions, 2009l. These regulations are comprehensive and provide for a number
of preventive, punitive and prohibitive measures including setting up of Anti Ragging Committee,
stopping of grants by UGC and also withdrawal of affiliation/recognition or other privileges
conferred, if higher education institutions fail to comply with any of the provision of regulations or
fail to curb ragging effectively. The regulations also require higher education institutions to take
effective steps in order to sensitize students on the dehumanizing effects of ragging and
generate awareness among all stakeholders regarding the penal laws applicable to incidents of
ragging. The All India Council for Technical Education (AICTE) has also notified its anti-ragging
regulations on 01.07.2009.

Participation in higher education

1896. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that the participation of students in higher education in
the country is quite low compared with the advanced countries;

(b) whether it is making any concerted efforts to increase it; and
(c) if so, what are the steps taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The Gross Enrolment Ratio (GER) in Higher
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Education is low compared to several other countries and there is a need to expand the intake
capacity in Higher Education to raise our GER. The strategy being followed is to expand capacity
as well as increase opportunities of access to all sections of the society, while maintaining
standards. Expansion of capacity in higher education is a joint effort of the State Governments
and the Central Government. The Eleventh Five Year Plan outlay on Higher Education is nearly 10
times of the actual expenditure under the Tenth Five Year Plan with such priorities as are going to
significantly increase the access to higher education along with equity and excellence in our
universities and colleges. 15 new Central Universities (including the conversion of three State
Universities into Central Universities) have been established with effect from 15.1.2009 in hitherto
uncovered States. 14 Universities aiming at world class standards are proposed to be set up in
phases. A new scheme for assisting the State Universities/State Governments for establishing a
model college in each of the 374 districts which have a Gross Enrolment Ratio (GER) lower than
the national level, is under consideration. Eight new IITs in the country have been set up. A
proposal to set up Indian Institutes of Information Technology (IIITs) in the Public Private
Partnership (PPP) Mode is under consideration in the Ministry of Human Resource Development
during Eleventh Five Year Plan. Eleventh Five Year Plan envisages establishment of eight [IMs in
the country. A new Centrally Sponsored Scheme namely “National Mission on Education through
Information and Communication Technology” has been launched by the Government to leverage

the potential of ICT, in teaching and learning process.
Use of mother tongue in imparting instructions to children

1897. SHRI M. RAMA JOIS: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state the policy of the Central Government regarding imparting instruction in the
mother tongue of the children, called as home language of the children in Yashpal Committee

Report from primary, 1st standard to 4th standard ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): National Curriculum Framework, 2005 recommends
that mother tongue or home language of children should be the medium of instruction at
schools and if a school does not have provision for teaching in the child’s home language(s)
at the higher levels, primary school education should be covered through the home

language(s).
Regulation on seats in higher education

1898. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether it is a fact that the numbers of graduates and post graduates passing
out every year are far in excess as compared to employment opportunities available per

annum;
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(b) if so, whether Government has assessed the annual requirement in various disciplines
over next 10-15 years and regulate the number of seats for admission in various colleges,

institutes and universities accordingly;
(c) if so, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) While higher education does have a linkage to
employment opportunities, the essence of education goes beyond to the wide vision of growing
knowledge through research, including values and bringing forth informed citizens. The Ministry
of Human Resource Development has not commissioned any study to relate the output of higher
education to the employment opportunities in the country.

Universalisation of Secondary Education

11899. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is working on a plan for universalisation of Secondary Education;
(b) if so, by when this scheme will be ready;

(c) the total yearly expenditure proposed to be incurred on this scheme;

(d) the funding pattern of the scheme; and

(e) whether the Union Government will bear the entire cost?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The new centrally sponsored scheme called
“Rashtriya Madhyamik Shiksha Abhiyan™ is meant to universalize access to secondary education
and to improve its quality. The scheme has already been launched in March, 2009.

(c) The allocation for the scheme for the Eleventh Five Year Plan is Rs. 20,120 crore. A
provision of Rs. 1353.98 crore has been made in 2009-10 for this scheme.

(d) and (e) The sharing pattern between the centre and the states, for both recurring and
non-recurring cost, during the Eleventh Five Year Plan is 75:25, while for the north-eastern
states, the ratio is 90:10.

Committee on Higher Education

1900. SHRI N. BALAGANGA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the high-level committee on ‘Renovation and Rejuvenation’ of Higher
Education submitted its report to Government;

(b) if so, whether Government has accepted the recommendations of the committee; and

tOriginal notice of the question was received in Hindi.
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(c) whether Government has taken measures to pursue action on the lines of the report of

the committee ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir. The Committee to advise on Renovation and
Rejuvenation of Higher Education constituted by the Government under Prof. Yash Pal, has
submitted its Report on 24th June, 2009.

(b) and (¢) The Report is under consideration of Government.
Fee hike in playing schools in NCR

1901. SHRI RAMDAS AGARWAL : Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government is aware of steep fee hike in many National Capital
Region (NCR’S) schools particularly pre-primary playing schools who are charging fee “on free

will” in absence of any guideline on quantum of fee hike by concerned State Government;

(b) if so, what action Government proposes to take to redress the grievances of hundreds
of poor parents who are unable to pay such a huge amount of fee in Delhi and elsewhere apart
from demand from the school authorities to pay arrears to the tune of Rs. 5000/ - to Rs. 10,000/ -

per student; and

(c) whether Government proposes to associate Parent Teacher Associations (PTAs) in

this regard before such schools take a decision in fee hikes ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c¢) Education is a concurrent subject and school
education is primarily within the purview of the State Governments. It is for the concerned State
Governments to monitor the fee hike in schools. In case of schools of Delhi, the Education
Department of Government of NCT of Delhi has issued a detailed order on 11.02.2009 to regulate
the fee hike in private unaided recognized schools including pre-primary playing schools. A
Grievance Redressal Committee has been constituted by the Government of NCT of Delhi to
redress the grievances of aggrieved parents and it has been made mandatory for schools to

associate Parent Teacher Associations in the matter of fee hike.
Central University in Himachal Pradesh

1902. SHRIMATI VIPLOVE THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes for setting up a Central University in Himachal
Pradesh;

(b) if so, the details thereof alongwith the status of the proposal;
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(c) whether Government has received any request from the State Government of
Himachal Pradesh for starting classes for academic session 2009-10;

(d) if so, the details thereof;

(e) whether the State Government has suggested land measuring 697 acres at Dehra in
Kangra District which was inspected by the site selection committee and has offered temporary

premises for the University at Jawali;
(f) if so, the reasons for not starting academic session 2009-10; and
(9) by when this Central University will start?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Central Universities Act, 2009 providing,
inter-alia, for establishment of a Central University in Himachal Pradesh has already been
enacted by Parliament. According to the relevant provision of the said Act, the location of the
University would be notified by the Central Government in the Official Gazette.

(c) to (e) The site for establishment of the Central University of Himachal Pradesh, as
offered by the State Government has already been visited by the Site Selection Committee
constituted by the Central Government. The Committee has, however, not yet submitted its
report/recommendation to the Government. The State Government has also requested for
starting the courses of the University from the current academic session from the temporary
premises identified at Jawalaji.

(f) and (g) The main reason for non-starting of the Central University of Himachal Pradesh
is that the person appointed as the first Vice-Chancellor declined the offer. The process for
appointment of another person as the first Vice-Chancellor has already been set in motion and it
is expected that the University would start functioning soon.

NOC for establishing technical institutions in States

1903. DR. RAM PRAKASH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether it is a fact that some Chief Ministers have written letters to him to make State
NOC mandatory for consideration of the proposal by All India Council for Technical Education
(AICTE) for establishment of new technical institutions, variation in intake and introduction of
additional courses in already existing technical institutions; and

(b) if so, the action taken by Government on this proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Under the present system of granting approval/ variation
in intake/introduction of additional courses by the All India Council for Technical Education
(AICTE), the State Governments are required to forward their views within 30 days from the
date of receipt of the proposals by the Regional Offices of AICTE. The Government of Orissa has
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drawn the attention of the Ministry of Human Resource Development to the fact that the
prescribed time limit of one month is quite insufficient and impractical in view of the large number
of inspections required to be carried out by the State Government.

(b) As per information given by AICTE, the nominee of the State Government is invited to
be a part of the Expert Committee. Moreover, keeping in view the difficulties being faced by the
State Governments regarding issuance of Letter of Approval throughout the year the Council has
modified its procedure to make the schedule for issuance of Letters of Approval by 30th June
every year for becoming eligible for admission of students for the current year.

Deemed universities as universities

1904. SHRI R.C. SINGH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that Government has recently issued an executive order allowing
deemed universities to call themselves as ‘universities”;

(b) if so, the details of the order; and

(c) the reasons behind passing of such an executive order inspite of the fact that there is
a vast difference between a ‘university’ and ‘deemed university’ ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Based on the recommendation of a Committee
consisting of Chairman, University Grants Commission (UGC), Chairman, All India Council for
Technical Education (AICTE) and then Secretary Higher Education, the UGC conveyed its
approval to the use of the word DUniversityD by institutions ‘deemed-to-be-universities” with a
condition that such institutions were required to state the notification number of the Government
of India and that they were declared under Section 3 of the University Grants Commission Act,
1956.

Reservation in faculty in Centres of Excellence

1905. SHRI S.S. AHLUWALIA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government has decided to implement quota for SCs/STs and OBCs in
recruitment of faculties in Centres of Excellence, namely, lITs, [IMs, besides research institutes
of strategic importance like ISRO etc.;

(b) if so, the details thereof;

(c) if not, the reasons therefor indicating whether Government is contemplating to
implement the reservation in faculty; and

(d) if so, the road-map thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The Government vide its letter dated 9th June,
2008 have asked the India Institutes of Technology (IITs) to implement 15%, 7%% and 27%
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reservation for Scheduled Castes (SCs), Scheduled Tribes (STs) and Other Backward Castes
(OBCS) respectively for recruitment to the posts of Assistant Professors and Lecturers in
Science and Technology subjects and in all faculty posts for subjects other than Science and
Technology. In the Indian Institutes of Management (IIMs), reservation for SCs/STs/OBSs is
provided for recruitment to the posts of Lecturers. Recruitment of Scientists/Engineers in Indian
Space Research Organization (ISRO), for carrying out research in advanced technology, is
exempted from the provision of reservation and is purely based on merit.

Deemed Universities in Madhya Pradesh

11906. MISS ANUSUIYA UIKEY: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the number of deemed universities in the country; State-wise;
(b) the criteria to grant the status of deemed university and its benefits to students;

(c) whether any proposal has been received from the universities of Madhya Pradesh to
obtain the status of deemed universities;

(d) if so, the present status thereof; and

(e) whether Government would consider to relax the rules to grant the status of deemed
universities to the universities of a tribal State like Madhya Pradesh ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) As on 16th July, 2009, One hunderd twenty-nine
institutions have been declared by the Central Government, under Section 3 of the University
Grants Commission (UGC) Act, 1956, as Institutions ‘Deemed-to-be-Universities’. The State-
wise details are given below:

Sr. Name of the State/ Number of institutions declared as
No. Union Territory ‘Deemed to be Universities’ under
Section 3 of the UGC Act, 1956

1 2 3
(1) Andhra Pradesh 07
(2)  Arunachal Pradesh 01
(3)  Bihar 02
(4)  Gujarat 02
(5)  Haryana 05
(6)  Jharkhand 02
(7)  Karnataka 15

tOriginal notice of the question was received in Hindi.
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1 2 3

(8)  Kerala 02
()  Madhya Pradesh 03
(10)  Maharashtra 21
(11)  Orissa 02
(12)  Puducherry 01
(13)  Punjab 03
(14)  Rajasthan 08
(15)  Tamil Nadu 29
(16)  Uttarakhand 04
(17)  Uttar Pradesh 10
(18)  West Bengal 01
(19)  New Delhi "

(b) The criteria for granting status of ‘deemed to be university” to eligible institutions have
been laid down in the “Guidelines for Considering Proposals for Declaring An Institution As
Deemed To Be University Under Section 3 Of The UGC Act” are available on UGC’s website at
www.ugc.ac.in/financial support/guidelines.htmi. In broad terms, to become eligible for status
of ‘Deemed to be University’, an institution should be academically and financially sound, should
have good infrastructure, should have been in existence for more than 10 years and should be
engaged in teaching and research of high standards.

(c) and (d) As per section 3 of the University Grants Commission Act, 1956, the Central
Government may, on the advice of the Commission, declare by notification in the Official Gazette
that any institution for higher education, other than a university, shall be ‘deemed to be a
university” for the purposes of this Act. Accordingly, the question of receipt of proposals for
grant of status of deemed university, from universities in Madhya Pradesh, does not arise.

(e) Institutions are declared as ‘Deemed to be Universities™ only if they fulfil the eligibility
and other conditions prescribed under the said guidelines of the UGC. However, relaxation
related to requirement of infrastructural facilities, etc. is available only to certain applicant
institutions categorized under the de novo category that is, those in the emerging areas of
knowledge with the promise of excellence.

Audit of Kendriya Vidyalaya expenditure

1907. SHRI RAJNITI PRASAD: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
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(a) the details of funds given to Kendriya Vidyalaya No. 1, Air Force Station, Agra, for
various purposes, during financial years 2007-08 and 2008-09;

(b) whether any audit has been conducted of the expenditures by this school during these
financial years;

(c) if so, the details thereof and if not, the reasons therefor;
(d) whether any misappropriation of the funds have come to notice;

(e) whether Government is aware of the misuse of funds in the purchases and other
expenditures during these financial years in this school; and

(f) if so, the details thereof and the action proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Amounts of Rs. 143.20 lakh and Rs. 236.60 lakh were
released to Kendriya Vidyalaya No. 1, Air Force Station, Agra during the financial years 2007-08
and 2008-09 respectively.

(b) to (d) Yes, Sir. The Internal audit of K.V. No. 1, AFS, Agra was conducted for the
period from 01/01/2007 to 31/08/2008. No misappropriation of funds has been reported in the
above said audit report.

(e) and (f) A complaint has been received regarding financial irregularities done by the
Principal and it is under examination with Kendriya Vidyalaya Sangathan.

Benefit of SSA to depressed Muslims

1908. DR. EJAZ ALI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased
to state:

(a) whether Sarva Shiksha Abhiyan (SSA) is able to achieve the desired results, as
promised at the time of launch of the so called programme;

(b) if so, the details thereof highlighting the statistics of its reach to the depressed Muslim
class; and

(c) what steps the present Government intends to take in case the depressed Muslims
class has not benefited ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Sarva Shiksha Abhiyan (SSA) has made
significant progress in its overall goals of universal access and retention, bridging of gender and
social category gaps in education, and enhancing learning levels.

SSA provides for the following targeted interventions in order to reach Muslim children:-
. Focus on provision of schools in Muslim Minority Concentration districts.

. Support Madarsas and Maktabs by providing EGS/AIE facility for regular curriculum
transaction.
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. Provide for Urdu text books for Urdu medium schools and also for those teaching Urdu

as a subject.
. KGBVs have been sanctioned in 427 blocks with Muslim population above 20%;

. KGBV guidelines provide for two Urdu teachers, if there is a demand for Urdu as a

medium of instruction in those schools.

Class X examination as an option

1909. MS. SUSHILA TIRIYA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
(a) whether itis a fact that Government proposes to make class X examination optional;
(b) if so, the details thereof;
(c) whether several State Governments have resented the move; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The National Curriculum Framework — 2005 has
recommended that the Board should consider, as a long term measure, making the Class-X
Examination optional, thus permitting students continuing in the same school (and who do not
need a Board Certificate) to take an internal school examination instead. A proposal to make the
Class-X Examination optional for students continuing in the same school, for schools affiliated to
Central Board of Secondary Education (CBSE), is under consideration. However, there is no

such proposal as far as State Examination Boards are concerned.
Literacy improvement in the country

1910. DR. GYAN PRAKASH PILANIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number and percentage of illiterate people throughout the country at present,

Age-wise and State-wise;
(b) the statistics pertaining to SC/ST/OBC/Women as regards literacy;

(c) whether according to the World Education Report 2005, of the 771 million adult
illiterates in the world, 262 million are Indians; and

(d) if so, the steps Government proposes to take to improve literacy scenario?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Based on the decennial Census 2001, a
statement indicating the number and percentage of illiterate people SC, ST and women is

enclosed (See below). The data for OBC has not been estimated during Census 2001.
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(c) As per UNESCO’s Education for All Global Monitoring Report 2006, the number of
illiterates in the population aged 15+ was estimated to be 771 million in the world out of which

267 million are in India.
(d) The steps taken to improve the literacy scenario in the country include:

(i) Renewed focus on low literacy areas of the country with special emphasis on female,
SC, ST and minorities.

(i) Enhanced budget allocation for adult education for Eleventh Plan.

(iii) Significant enhancement in access and quality of elementary education which would
reduce the influx into the pool of adult illiterate population.

Statement

Age-wise and State-wise, number and percentage of illiterate people,
SC, ST and Women

SI.  State/UTs Number/Percentage of illiterates in 7+age group

No. (as per census 2001)
Persons Women SC ST

1 2 3 4 5 6

1. Andhra Pradesh 2,61,03,827 1,62,08,523  49,32,224 26,19,983

39.53 49.57% 46.48% 62.96%

2. Arunachal Pradesh 4,07,312 2,35,485 1,660 2,85,786
45.66% 56.47% 32.36% 50.38%

3. Assam 81,42,099 48,42,875 5,09,489 10,33,026
36.75% 45.39% 33.22% 37.48%

4. Bihar 3,50,82,869  2,11,36,155 72,38,716 4,33,272
53.00% 66.88% 71.53% 71.83%

5. Chhattisgarh 61,05,738 41,43,328 7,14,902 25,99,576
35.34% 48.15% 36.04% 47.91%

6. Goa 2,16,138 1,45,260 5,876 210
17.99% 24.63% 28.08% 44.12%

7. Gujarat 1,33,10,863 87,58,707 8,99,411 32,22,009
30.86% 42.20% 29.50% 52.26%

8. Haryana 57,15,350 36,65,261 15,00,813 -
32.09% 44.27% 44.55%
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1 2 3 4 5 6
9. Himachal Pradesh 12,43,142 8,52,014 3,81,998 72,796
23.52% 32.58% 29.69% 34.50%
10. Jammu and Kashmir 38,50,611 23,15,707 2,67,597 5,64,160
44.48% 57.00% 40.97% 62.54%
11.  Jharkhand 1,02,11,801 64,95,657 15,85,341 34,12,302
46.44% 61.13% 62.44% 59.33%
12. Karnataka 1,52,33,500 96,86,751 34,21,059 15,12,548
33.36% 43.13% 47.13% 51.73%
13. Kerala 25,62,540 12,82,555 4,78,714 1,12,042
9.14% 12.28% 17.34% 35.65%
14. Madhya Pradesh 1,79,73,246 1,17,81,715 30,068,812 56,54,112
36.26% 49.71% 41.43% 58.84%
15. Maharashtra 1,92,41,558 1,31,72,357 23,64,790 31,51,424
23.12% 32.97% 28.10% 44.79%
16.  Manipur 5,47 ,669 3,63,183 14,193 2,17,603
29.47% 39.47% 27.68% 34.15%
17. Meghalaya 6,92,968 3,68,368 4,080 6,09,171
37.44% 40.39% 43.73% 38.66%
18. Mizoram 83,394 47,566 27 74,675
11.20% 13.25% 10.80 10.66%
19. Nagaland 5,68,035 3,08,619 - 5,15,743
33.41% 38.54% 34.05%
20. Orissa 1,16,08,795 76,85,110 22,85,985 42,03,733
36.92% 49.49% 44.47% 62.63%
21. Punjab 64,30,200 36,51,249 26,01,896 -
30.35% 36.64% 43.78%
22. Rajasthan 1,81,54,176 1,23,60,938 36,77,413 30,73,429
39.59% 56.15% 47.76% 55.34%
23. Sikkim 1,44,321 84,739 8,435 31,405
31.19% 39.60% 36.96% 32.86%
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1 2 3 4 5 6
24. Tamil Nadu 1,46,45,974 97,80,343 37,92,303 3,25,122
26.55% 35.57% 36.81% 58.47%
25. Tripura 7,40,658 4,71,142 1,21,961 3,61,522
26.81% 35.09% 25.32% 43.52%
26. Uttarakhand 20,23,535 14,19,435 4,52,312 78,472
28.38% 40.37% 36.60% 36.77%
27. Uttar Pradesh 5,88,54,009  3,66,99,086  1,49,97,337 54,530
43.73% 57.78% 53.73% 64.87%
28. West Bengal 2,15,65,574 1,33,76,195 64,17,675 20,77,219
31.36% 40.39% 40.96% 56.60%
29. Andaman and Nicobar 58,236 34,980 — 8,514
Islands 18.70% 24.76% 33.21%
30. Chandigarh 1,41,777 80,189 42,804 -
18.06% 23.53% 32.34%
31. Dadra and N Haveli 76,387 47,178 748 63,707
42.37% 59.77% 21.75% 58.76%
32. Daman and Diu 30,026 19,191 618 4,389
21.82% 34.39% 14.87% 36.58%
33. Delhi 21,68,894 13,42,125 5,72,116
18.33% 25.29% 29.15%
34. Lakshadweep 6,876 4,897 — 6,712
13.34% 19.53% 13.86%
35. Pondicherry 1,60,819 1,12,181 42,015 -
18.76% 26.10% 30.88%
TOTAL 30,41,02,917  19,34,79,064  6,24,03,320  3,63,79,192
35.16% 46.33% 45.31% 52.90%

PIL for regulation of Deemed Universities

1911. SHRI B.K. HARIPRASAD: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether a Public Interest Litigation (PIL) plea seeking regulation of Deemed
Universities in the Apex Court in 2006 is still pending for final verdict;
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(b) whether the petitioner has challenged the norms for conferment of Deemed University
status;

(c) whether the University Grants Commission (UGC) has recommended to the Centre
for the grant of Deemed University status to more than 50 institutions, while the issue was sub-
Judice; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir. Writ Petition (PIL) No:142 of 2006 is before the
Hon’ble Supreme Court of India.

(b) Yes, Sir.

(c) and (d) According to available information, there are no direction of the Hon’ble Court
for the University Grants Commission to put on hold the applications before it.

Tura Campus of NEHU

1912. SHRI THOMAS SANGMA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government has taken any action regarding declaration of the Tura Campus
of North Eastern Hill University (NEHU) as a full fledged university within ten years time as
assured by the then Prime Minister in the presence of the then Finance Minister during February,
1996 while inaugurating the same;

(b) if so, the details thereof; and
(c) if not, by when this assurance would be fulfiled ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) As per the policy endorsed by the National
Development Council, during the Eleventh Plan period, one Central University is to be
established in each such States which do not have a Central University. Since Meghalaya already
has a Central University, namely, North Eastern Hill University (NEHU), Shillong, at present
there is no proposal to establish another Central University in the State.

Education reform

1913. SHRI SHANTARAM LAXMAN NAIK: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to undertake reforms in education system of the
country;

(b) if so, what are the areas in which reforms are contemplated;

(c) whether the reforms proposed, require change in the Education Policy, State
Legislations and/or Constitutional amendments;

(d) whether Government propose to consult the State Governments in this regard;
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(e) whether the announcement made by the Prime Minister on 1 August, 2007 would be

made part of the reforms; and
(f) if so, the details of the progress made in the proposals of the Prime Minister ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) The 100 days programme announced by the
Government includes major Legislative initiatives; Policy initiatives; and Administrative and other
initiatives. Education is a subject on the Concurrent List of the Constitution, it is the shared

responsibility of both the Central and State Governments.

(e) and (f) In pursuance of the announcement made by the Hon’ble Prime Minister on 15th
August, 2007, the Eleventh Five Year Plan envisages the setting up of 30 Central Universities
including 14 world class universities, 8 new Indian Institutes of Technology (IITS), 7 new Indian
Institutes of Management (IIMs), 10 new National Institutes of Technology (NITs), 3 Indian
Institutes of Science Education and Research (IISERs), 20 Indian Institutes of Information

Technology (llITs) and 2 new Schools of Planning and Architecture (SPAs).

Out of the above, 15 new Central Universities have been established w.e.f. 15.1.2009 in
hitherto uncovered States (except Goa); out of 8 new IITs proposed, courses have been started
in July-August, 2008 in 6 new IITs in Andhra Pradesh, Bihar, Rajasthan, Orissa, Punjab and
Guijarat. 1 new IIM viz. Rajiv Gandhi Indian Institute of Management (RGIIM), Shillong has been
established and its first academic session commenced from 2008-09. New [ISERs at Mohali,
Pune, Kolkata, Bhopal and Thiruvananthapuram have also started functioning from temporary
premises. 2 new SPAs Bhopal and Vijayawada have started functioning from the academic
session 2008-09.

PPP in education sector

1914. DR. T.SUBBARAMI REDDY:
PROF. ALKA BALRAM KSHATRIYA:

Wil the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether Government is set to formulate broad framework on Private Public
Partnership (PPP) to attract private agencies for collaboration in expanding educational facilities

in country;
(b) if so, by what time broad framework on private-public partnership is being prepared;

(c) whether Government has also decided to set 20 Indian Institutes of Information
Technology (IIT), 600 Polytechnics and 3500 model schools in PPP mode; and

(d) whether recent meeting with representatives of private sector had expressed concern
over PPP mode on issue of autonomy and were demanding full autonomy sans any interference

from Government or institutions being started by PPP mode ?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Government favours active support and
involvement of private participation for funding and management of educational institutions
subject to reasonable surplus earned and the same being ploughed back for development of
institutions. The Eleventh Plan document as approved by the National Development Council,
also mentions the need to explore private sector initiatives and various forms of Public Private

Partnerships (PPPs) in the education sector.

(c) Government has already decided to set up 2500 Model Schools and 300 Polytechnics
under Public Private Partnership mode during Eleventh Plan period. A proposal for setting up of
20 new Indian Institutes of Information Technology in various parts of the country under PPP

mode is also under consideration.

(d) During interaction with various stakeholders to discuss setting up of model schools in
the PPP mode, some of the participants had raised the broad issue of functional autonomy for

the model schools to be set up in PPP mode.
Setting up of Central University in Uttar Pradesh

1915. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has plan to set up 15 Central universities in the country;
(b) if so, the details thereof, Location-wise;

(c) whether any of these universities will be set up in Uttar Pradesh;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) by when these universities are likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Central Universities Act, 2009 providing for
establishment of 15 Central Universities has already come into force on 15.1.2009. These
Universities would be located in the States of Bihar, Chhattisgarh, Gujarat, Haryana, Himachal
Pradesh, Jammu and Kashmir, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Orissa,
Punjab, Rajasthan, Tamil Nadu and Uttarakhand.

(c) No, Sir.

(d) The proposal was to provide one Central University to each of such States which
did not have a Central University. The State of Uttar Pradesh already has four Central

Universities.

(e) Fourteen of these Universities have already come into existence.
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Affiliation to foreign universities

1916. SHRI KALRAJ MISHRA:
SHRI SANTOSH BAGRODIA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that certain private universities and technical institutions recognized
by the University Grants Commission (UGC) or All India Council for Technical Education
(AICTE) have also affiliated with certain foreign universities;

(b) whether such an arrangement permissible under the recognition granted by the UGC
or AICTE;

(c) if not, what action is taken by Government against such institutions/universities; and

(d) whether similar arrangement is also permissible for Government universities and
technical institutions ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) There is no Central law to regulate the entry and
operation of foreign educational institutions in India. At present, only the All India Council for
Technical Education (AICTE) has framed regulations, for entry and operation of foreign
institutions imparting technical education in India, and six collaboration between Indian and
foreign institutions have been registered by AICTE under the said regulations.

Regulation of capitation fee

11917. SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether regulatory agencies have failed in checking the practices of capitation fees in
private institutions providing technical education;

(b) if so0, the details thereof;
(c) the findings of Yashpal Committee in this regard; and

(d) the arrangements Government had made and is going to make in future to tackle the
failure of regulatory agencies?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As per the information given by the All India
Council for Technical Education (AICTE), two cases of charging of capitation fee by People
Education Society Information and Technology (PESIT) Bangalore (Karnataka) and Babaria
Institute of Technology, Vadodara (Gujarat) which were accompanied by prima facie evidence,
were reported to them since May, 2007. However, information regarding charging of capitation

tOriginal notice of the question was received in Hindi.
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fee was received in respect of three more institutions viz. Draunacharya College of Engineering
and Management, Noida (UP), Acharya Institute of Technology, Bangalore (Karnataka) and
Raja College of Engineering and Technology, Madurai (Tamil Nadu) but was not supported by
prima facie evidence. AICTE has informed that the above two institutions of Karnataka and
Guijarat would not be granted any increase in intake or additional courses for two academic

years.

(c) and (d) The Yashpal Committee has only referred to Capitation fee in the context of
growth of private commercial education providers. A legislative proposal, to provide the legal
mandate to prohibit unfair practices including charging of capitation fee in any from in technical
and medical educational institutions and universities, is under consideration and inter-ministrial
consultations have been taken up for firming up the legislative proposal.

Periodical report by deemed universities

1918. SHRI BHARATKUMAR RAUT:
SHRI SANJAY RAUT:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has granted deemed-to be-university status to some institutions

to run educational activities;
(b) if so, how many institutions have so far been awarded such status;

(c) whether such ‘deemed-to be-university’ status institutions submit their periodical

report about their activities to Government; and

(d) whether some mess have been reported in these universities forcing
Government to constitute a Committee in the Ministry to probe the ‘deemed-to be-university’

mess?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The Central Government is empowered by Section
3 of the University Grants Commission (UGC) Act, 1956 to declare, on the advice of the
Commission, an institution for higher education, other than a University, as a ‘Deemed-to-be-
University’. So far, 129 Institutions have been declared as Institutions ‘Deemed-to-be-
Universities’. The Annual Reports of only those institutions ‘Deemed to be Universities’ are laid
on the table of the House which are fully or substantially funded by the Government.

(d) There have been media reports regarding some institutions which were declared as
institutions ‘deemed to be universities” demanding capitation fees from students for admission.
While no specific complaints have been received in regard to dilution in academic standards,
some reports in the media express concern in this regard. In view of such perception, the
Government has ordered a review of the functioning of institution ‘deemed to be universities’,
both by the University Grants Commission as well as separately by an independent team of

experts nominated by the Government.
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Reforms in higher education sector

1919. SHRI RAHUL BAJAJ:

SHRI RAUJKUMAR DHOOT:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state the major
decisions in the higher education sector under consideration of Government and what process of
consultation with stakeholders is envisaged in taking these decisions ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): The major decisions in the higher education sector under
consideration of the Government is enclosed as Statement (See below).

As the proposed reforms will have major implications, Government is holding consultations
with all stakeholders which inter-alia includes State Governments, Universities, Technical and
Management Institutions etc.

Statement

Details of Major decisions in the higher Education sector under Consideration of the Government

A. Legislative Initiatives

1.

An autonomous overarching authority for Higher Education and Research based on
the recommendations of Yashpal Committee and National Knowledge Commission;

A law to prevent, prohibit and punish educational malpractices;

A law for mandatory assessment and accreditation in higher education through an
independent regulatory authority;

A law to regulate entry and operation of Foreign Educational Providers;

A law to establish a Tribunal to fast-track adjudication of disputes concerning stake
holders (teachers, students, employees and management) in higher education;

A law to further amend the National Commission for Minority Educational Institutions
Act, to strengthen the Commission;

A law to amend the Copyright Act, 1957 to address the concerns relating to
copyrights and related rights of the various stake holders.

B. Policy Initiatives

1.

Formulation of a ‘Brain-Gain’ policy to attract talent from across the world to the
existing and new institutions;

Launching of a new Scheme of interest subsidy on educational loans taken for
professional courses by the Economically Weaker Students;

Strengthening and expansion of the Scheme for Remedial Coaching for students
from SC/ST/minority communities, in higher education;
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4. ‘Equal Opportunity Offices” to be created in all universities for effective
implementation of schemes for disadvantaged sections of the society;

5. A new policy on Distance Learning would be formulated;

6. Regional Centre/Campus of Indira Gandhi National Tribal University, Amarkantak to
be started in the state of Manipur;

7. Model degree colleges would be established in 100 districts with significant
population of weaker sections and the minorities;

8. 100 women’s hostels would be sanctioned in higher educational institutions located
in districts with significant population of weaker sections and the minorities;

C. Administrative and Other Initiatives

1. Review of the functioning of the existing Deemed Universities;
2. Operationalizing newly established 12 Central Universities and 2 new IITs;
3. Academic reforms (semester system, choice-based credit system, regular revision

of syllabi, impetus to research, etc. which are already mandated under the Central
Universities Act, 2009) to be introduced in other Central Educational Institutions;

4. Modernization of Copyright Offices;

5. 5000 colleges/university departments to be provided with broadband internet
connectivity under the [National Mission on Education through ICTD;

6. Assistance would be provided to States to establish at least 100 new polytechnics
(over and above assistance already provided for 50 polytechnics in the last financial
year) in districts without any polytechnic at present. States would also be assisted
for the construction of 100 women’s hostels in the existing polytechnics and for
upgrading 50 existing polytechnics;

7. Approvals would be obtained for establishing 10 new NITs in the un-served States
so that every State has one earmarked NIT;

8. Operationalising 700 revamped Community Polytechnics for skill development of
rural youth;

9. Direct credit of scholarship into the bank accounts of 41,000 boys and 41,000 girls
every year, under the new Merit Scholarship Scheme for students in the universities
and colleges.

Central University in Gujarat

1920. SHRI NATUJI HALAJI THAKOR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has taken a decision to establish a Central
University in Gujarat;
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(b) whether it is also a fact that the State Government of Gujarat has already submitted

details of suitable land and all other information required by Government; and
(c) if so, the time by which the University will be set up in Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (¢) The Central University of Gujarat has already been
established by the Central Universities Act, 2009. The Government of Gujarat is to provide, free
of cost, about 500 acres of land for this University. The location of the University will, therefore,
depend on the various sites as may be offered by the State Government, and would be notified
by the Central Government in the Official Gazette. The State Government has offered a few sites
in Sabarkantha district. This Site Selection Committee constituted by the Central Government for

finalization of the location of the university is expected to visit these shortly.
Participation of women members in Panchayat meeting

11921. SHRI JANESHWAR MISHRA:
SHRI BHAGWATI SINGH:

Will the Minister of PANCHAYATI RAJ be pleased to state:

(a) whether it is a fact that instead of elected women members, their husbands take part

in the meeting of district Panchayats; and

(b) if so, the action being taken by Government to strengthen the Panchayati Raj system

and empowerment of women?

THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (a) and (b) ‘Local
Government’ is a State subject and meetings under the Panchayati Raj System are convened
and organized by all the three tiers of PRIs according to the respective State Panchayati Raj Act
of each State/UT Government. No information relating to the participation by the husbands of
elected women members in the meetings of district Panchayats is available at central level
although anecdotal references have occasionally appeared in the print media in this regard.
Ministry of Panchayati Raj has requested the State/UTs to ensure that such instances do not

take place and some states have issued administrative instructions to curb such practices.

In order to supplement the efforts of State Governments for empowerment and capacity
building of elected women representatives (EWRS), the Ministry of Panchayati Raj is
implementing the [Panchayat Mahila Evam Yuva Shakit Abhiyan (PMEYSA)D targeted at elected
women and youth representatives, which provides financial support to State/UT Governments
for supporting the formation of Associations of EWRs and organizing training/sensitization
programmes for such EWRs and EYRs who have been elected more than once, so that they are

able to provide enlightened leadership in their Panchayats.

tOriginal notice of the question was received in Hindi.
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Through the Backward Regions Grant Fund scheme and Gram Swaraj Yojana, the Ministry
of Panchayati Raj also provides funds to the states for capacity building of staff and elected
representatives of the Panchayats.

Amendment in Panchayati Raj rules

11922. SHRI PYARELAL KHANDELWAL: Will the Minister of PANCHAYATI RAJ be pleased
to state:

(a) whether Government proposes to amend the Panchayati Raj rules;
(b) if so0, the details thereof;

(c) whether Government is considering to enhance the rights of Panchayati Raj office
bearers;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (a) to (&) Local Government,
i.e. Panchayati Raj is a States subject. States covered under Part-IX of the Constitution are
empowered to make legislations and rules thereunder regarding Panchayati Raj, and also
regarding Panchayati Raj office bearers. Government of India has no direct role in the matter.

Rajiv Gandhi National Drinking Water Mission in Kerala

1923. SHRI A. VIUAYARAGHAVAN: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) whether it is a fact that several crores of rupees that are to be reimbursed to the
Competent Authority of Kerala for successfully implementing the schemes under Rajiv Gandhi
National Drinking Water Mission with 50 per cent Central assistance is pending from the year
2002-03;

(b) if so, the reasons therefor;

(c) whether this pending amount will be reimbursed affirmatively;
(d) if so, the details thereof; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (a) to (e) No sir. Each State, including Kerala, is allocated funds at the beginning of
each financial year from the budgetary provision made for Accelerated Rural Water Supply
Programme (ARWSP), now renamed as National Rural Drinking Water Programme (NRDWP)
of the Rajiv Gandhi National Drinking Water Mission, Department of Drinking Water Supply.
Funds are then released to each State in two instalments during the year. The first instalment
is released unconditional, unless the State has not taken its 2nd instalment for the previous
year. At the time of release of second instalment, the funds are released after fulfilling certain

tOriginal notice of the question was received in Hindi.
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conditions such as provision of matching share of funds by the State, and deducting the balance
carried over from previous years, expenditure disallowed by the respective audit, etc. The funds
so deducted for the respective year lapse in the same year. Therefore the question of any
pending amount or reimbursements thereof does not arise.

Rural Housing in Rajasthan

1924. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the details of time-bound action plan on annual projects under Bharat Nirman Yojana
and Indira Awaas Yojana for rural housing, to ensure ‘Housing for All" and budget provisions
thereof;

(b) how many Kachcha houses in rural India, need replacement, repair and upgradation;

(c) how many of them belong to Below Poverty Line (BPL) persons and outlay required
thereof;

(d) the scenario of shelterlessness in rural India and rural Rajasthan, till date;

(e) the number of houses constructed under different schemes in rural areas, during past
three years, in India/Rajasthan, Scheme-wise, Year-wise; and

(f) out of the houses, how many have been allotted to SC/ST/OBC and BPL, Category-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Rural Housing is one of the six components of ‘Bharat Nirman’ Programme which is
being implemented through the Indira Awaas Yojana (IAY). IAY is a centrally sponsored
allocation based scheme being implemented in the rural areas of all States/UTs (except Delhi
and Chandigarh) with an objective to provide financial assistance for rural BPL households for
construction of a dwelling unit. Under the scheme, targets are fixed on year to year basis
depending on the budgetary allocation. However, the Government has proposed to construct
120 lakh houses during the ‘Bharat Nirman’ period from 2009-10 to 2013-14.

(b) and (c) As per Census 2001, there are 114.02 lakh non-serviceable kachcha houses
and 199.20 lakh serviceable kachcha houses. Further as per an estimate, 243 lakh houses
belonging to BPL families still require replacement. To replace these kachcha houses by pucca
houses, about Rs. 64000.00 crore would be required as Central share at the existing rate of unit
assistance provided under IAY.

(d) to (f) As per the information furnished by the Office of Registrar General of India based
on 2001 Census, total housing shortage in rural areas throughout the country mainly on account
of non-serviceable kachcha houses and households not having houses, was 148.33 lakh. A
Statement showing the housing shortage in rural areas of the country including Rajasthan and
the number of houses constructed and allotted to SC/ST rural BPL households during the last
three year in India including Rajasthan under Indira Awaas Yojana Scheme is enclosed
(See below). However, data in respect of OBC is not captured separately.
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Statement

State-wise Housing Shortage in Rural Areas as per 2001 Census and Total Houses Constructed and allotted to SC and ST under Indira Awaas Yojana during
2006-07, 2007-08 and 2008-09

Unit in Nos.
SI.  Name of the Housing 2006-07 2007-08 2008-09
No. States/UTs Shortage in
rural areas Total Houses Allotted toTotal  Houses Allotted to Total  Houses Allotted to
as per Houses Houses Houses
Census  Constructed SCs STs Constructed SCs STs Constructed SCs STs
2001

1 2 3 4 5 6 7 8 9 10 1" 12
1. Andhra Pradesh 1350282 146403 65407 27412 194861 98306 47591 266654 94626 52699
2. Arunachal Pradesh 105728 4600 0 4600 6422 0 6422 7236 0 6425
3. Assam 2241230 125441 27886 41541 150776 29450 49251 112706 25289 41202
4. Bihar 4210293 349053 191678 13236 430864 221132 13374 484197 262739 15106
5. Chhattisgarh 115528 20818 4098 9579 30093 5974 12774 30023 5330 11573
6. Goa 6422 1115 40 275 735 5 102 586 0 6
7. Gujarat 674354 65195 10203 29736 110908 13574 57508 122412 14120 52086
8. Haryana 556572 10375 6470 0 13398 8177 0 13302 8059 3
9. Himachal Pradesh 15928 3317 1650 193 4029 2080 317 4715 2365 390
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1 2 3 4 5 6 7 8 9 10 1 12
10. Jammu and Kashmir 92923 10667 1702 3581 156361 947 6038 13211 1047 4150
1. Jharkhand 105867 57246 13359 26007 45936 10235 18274 53317 8403 17769
12. Karnataka 436638 49088 19390 8428 39990 15344 6113 87051 33960 14904
13. Kerala 261347 30817 16926 1079 37094 19723 1804 53133 27788 2448
14. Madhya Pradesh 207744 54544 15509 20640 60222 16894 22247 74651 13303 16086
15. Maharashtra 612441 78427 26276 22778 126117 43895 32400 118611 41035 27985
16.  Manipur 69062 3460 192 2229 3379 96 2207 514 10 21
17. Meghalaya 148657 4183 0 4183 2271 0 2271 5619 9 5673
18. Mizoram 30250 2178 0 1778 1918 0 1918 5179 0 5179
19. Nagaland 97157 6321 0 6321 7491 0 7491 24717 0 0
20. Orissa 655617 81345 29501 23221 140853 50990 36003 62447 19923 17646
21. Punjab 75374 8250 6995 0 17992 14459 0 12189 8589 0
22. Rajasthan 258634 33397 15161 7234 42517 17904 7725 52654 21143 9676
23. Sikkim 11944 1554 321 478 1533 302 425 1774 298 448
24. Tamil Nadu 431010 27919 16493 581 103379 58393 2420 94675 42529 3057
25. Tripura 174835 10612 2263 4485 12945 2312 5810 26389 1197 2559
26. Uttar Pradesh 1324028 165469 100223 464 264296 156148 846 267543 141456 930

165



1 2 3 4 5 o) 7 8 9 10 1" 12

27. Uttaranchal 53521 17239 5283 1614 18766 6685 1765 11874 4471 152

28. West Bengal 974479 128838 61946 18252 107575 47858 16572 126016 51951 19266

29. Andaman and 17890 62 0 0 297 0 0 124 0 0
Nicobar Islands

30. Dadra and Nagar 1926 77 1 76 121 0 121 41 0 0
Haveli

31. Daman and Diu 787 8 1 5 12 2 6 0 0 0

32. Lakshadweep 190 88 0 88 97 0 97 190 0 95

33. Pondicherry 7778 261 78 0 101 31 0 42 14 0
Total 14825436 1498367 639052 280094 1992349 840919 359895 2133792 829654 327494
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Development of roads in rural area

11925. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government’s attention has been drawn to the report of International Food
Policy Research Institute wherein construction of roads has been stated to be most important for
alleviation of rural poverty;

(b) if so, what is Government’s reaction in this regard; and

(c) the percentage of rural habitats of the country connected by roads upto March,
20097

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Yes, Sir.

(b) As per 7th Schedule of the Constitution of India, Rural Roads are within the jurisdiction
of the State Governments. However, realizing the importance of Rural Roads, Government of
India has launched Pradhan Mantri Gram Sadak Yojana (PMGSY) on 25th December, 2000 to
provide road connectivity in rural areas of the country. The programme envisages connecting all
habitations with a population of 500 persons and above (250 persons and above in respect of hill
States, tribal and desert areas) with all weather roads. PMGSY is a 100% Centrally Sponsored
Scheme. The Government of India has also identified ‘Rural Roads’ as one of the six
components of ‘Bharat Nirman’ with a goal to provide connectivity to all habitations with a
population of 1000 persons and above (500 persons and above in case of hill States, tribal and
desert areas) with an all-weather road by 2009.

(c) It was initially estimated that 1,66,938 habitation were eligible for providing connectivity
under PMGSY. Out of these, up to March, 2009, 19,847 habitations have either been connected
by other schemes or found not feasible to connect. Out of the remaining 1,47,091 eligible
habitations, 61,279 have been connected under the programme up to March, 2009. Thus
41.67% of the rural habitations eligible to be covered under PMGSY have been provided
connectivity under the scheme up to March, 2009.

Guidelines of NRDWP

1926. SHRI ISHWAR SINGH: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether Government has recently convened a meeting of State Secretaries for Rural
Development to review the implementation of revised guidelines for National Rural Drinking Water
Programme (NRDWP);

(b) if so0, the details of discussion held in the meeting and the outcome thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether the drinking water situation in the country particularly in rural areas are at an
alarming point; and

(d) if so, the efforts made by Government to effectively implement the revised guidelines
for NRDWP also to ensure availability of safe drinking water in rural areas ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (a) and (b) Yes, Sir. A meeting of State Secretaries in charge of rural water supply
was held on 1st July 2009 to review the implementation of revised guidelines of the National Rural
Drinking Water Programme (NRDWP). The issues discussed, inter-alia, were the status of re-
alignment of existing data and filling of the gaps, setting targets for the current vyear,
preparedness of each State to meet drinking water situation in the ongoing dry months, setting
up the institutions required for implementation of the guidelines, etc. The participating States
presented their status on the agenda points.

(c) and (d) The status of drinking water in rural areas in the dry months and preparedness
of affected States was also discussed in the meeting on 1st July 2009. All States had been asked
to review the drinking water scenario in their States and also draw contingency plan to tackle the
problem. The States that identified problems in the dry season were Haryana, Chhattisgarh,
Guijarat, Rajasthan, Andhra Pradesh, Punjab, Uttar Pradesh, Uttarakhand and Maharashtra. The
States have been tackling the shortages by supplying drinking water through tankers, trains,
mules, etc. wherever required. Pending the passing of the Union Budget 2009-10, adhoc release
has been made in April 2009 to these States under NRDWP, for implementing the Guidelines and
ensuring availability of drinking water in rural areas.

Ombudsman for NREGA

1927. DR. JANARDHAN WAGHMARE:
SHRI'N.K. SINGH:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government has decided to set up an ombudsman to redress grievances
relating to National Rural Employment Guarantee Act (NREGA);

(b) if so, the details thereof;
(c) whether the modalities to set up ombudsman for NREGA have been worked out; and

(d) if so, to what extent the various grievances arising out of NREGA are likely to be
resolved?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) to (d) Yes, Sir. The issue is under consideration.

Bungling of NREGS cards
1928. SHRI BALBIR PUNJ: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that National Rural Employment Guarantee Scheme (NREGS)
cards were found in debris of a political leader’s house in Khajuri in West Bengal;
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(b) if so, what steps Government is planning to undertake to stop this Panchayat level
corruption; and

(c) the details of performance of Government with special mention to West Bengal and
Orissa in last three years regarding the implementation of NREGS, block-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) No, Sir. As reported by the State Government of West Bengal, there is nothing on
record to show that any NREGS job cards were found among the debris of the houses of the
political leaders in Khajuri in West Bengal.

(b) Does not arise.

(c) The Ministry receives on-line district-wise Monthly Progress Reports from the States
on performance of NREGS. Performance of NREGS in West Bengal and Orissa is given in the
enclosed Statement-l and Il respectively.

Statement-/

District-wise Monthly Progress Report on performance of NREGS in West Bengal

Districts of FY 2006-07 FY 2007-08 FY 2008-09
West Bengal
Employ- Person- Total Employ- Person- Total Employ- Person- Total
ment days Expen- ment days Expen- ment days Expen-
providedGenerated diture providedGenerated diture providedGeneratedditure
(in lakhs) (in lakhs) (in lakhs)
1 2 3 4 5 6 7 8 9 10

24 Parganas 259027 28.37 2393.54 252537  47.05 4170.51 128414 24.29 2945.58
South

Bankura 219930  53.09 4864.87 235389  96.83 10009.42 204181 57.99 8065.40
Birbhum 467676 100.79 8879.85 377950 115.38 11075.89 185743 70.14 8545.19

Dinajpur 175869 27.7  2191.91 86839 18.52 1693.55 70156 17.31 1648.00
Dakshin

Dinajpur Uttar 328449  32.11  3226.20 131164  25.06 2523.60 57116  13.71 1656.81
Jalpaiguri 358791  38.49 3364.66 277000 80.38 8292.45 221578 56.28 7177.40
Maldah 174019  23.16 2106.74 148821  23.74 6294.42 96296  16.04 2345.71
Murshidabad 369777  58.03 5037.72 330016  51.70 5465.53 184127 38.39 5160.38

Paschim 462855 36.85 3506.30 313673  76.10 8474.15 319753  86.69 10600.70
Medinipur
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1 2 3 4 5 6 7 8 9 10
Purulia 267364 41.49 3890.84 167554 49.63 4918.89 123571  37.79  4287.48
24 Parganas NA NA NA 113648 35.91 3597.34 163353  68.99  6316.22
North
Burdwan NA NA NA 351251 99.09 10011.98 412065 138.13 14812.30
Coochbehar NA NA NA 265304 60.33 5750.72 228955 34.84  6019.69
Darjeeling NA NA NA 59151  14.79 1505.28 68138 15.87  1962.39
Hooghly NA NA NA 209976 51.85 5209.07 148856 29.57  3357.28
Nadia NA NA NA 324149 76.76 6294.42 116426  35.04  3499.00
Purba Medinipur NA NA NA 198913 45.65 5147.40 261424  42.39  5087.96
Howrah NA NA NA NA NA NA 35702 3.16 550.94
TotAL 3083757  440.08 39462.63 3843335 968.77 100434.62 3025854 786.60751 94038.43

Statement-1/
District-wise Monthly Progress Report on performance of NREGS in Orissa
Districts of FY 2006-07 FY 2007-08 FY 2008-09
Orissa
Employ- Person-  Total  Employ- Person-  Total Employ- Person-  Total
ment days Bxpen- ment days BExpen-  ment days  BExpen-
provided Generated diture  provided Generated diture  provided Generated diture
(inkekhs) (inkekhs) (inlekhs)

1 2 3 4 5 6 7 8 9 10
Bolangir 80092 4996 424796 44798 M.62 204235 4422 139 2466.42
Bouadh 33723 1.5 338.63 16599 549 839.06 19278 500  946.38
Deogarh 32673 21.36 192683 19712 1085 124948 12012 3.60466 836.94
Dhenkanal 65623 2631 260063 27465 9.82 1305.58 22425  7.20656 11912
Gajgpati &30M 2725 283245 47640 1766 202076 43769  16.14239 2211.04
Ganjam 140832 48.04  4839.85 147805 70.79 63122 156747 9178 742035
Jharsuguda 34200 24.M 1994.85 25500 3.6 1602.06 13319 492263 1145.27
Kalahandi 121517 61.76 72125 55649 184 3804 44271 1859 2420.72
Kandhamal 69762 496 493 77113 26,59 39175 45755  13.64668 2199.57
Kendujar 71994 227  35KB.T78 30464 1.32 196548 36984  8.96274 2344.24
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1 2 3 4 5 6 7 8 9 10

Koraput 81513 8566  8302.33 H4976 2024 2732.95 60188 17.88 3028.46
Malkangiri 38833 4326 304431 36/88 2361 3288.16 28380 7.2 1934.17
Mayurbhanj 202751 1205 108254 88508 31.39 581846 116364 80.81164  8327.59
Nebarangapur 79118 49.85 440925 38178 1227  1741.59 41227 u2 2506.25
Nuapada 45796 3185 267483 36798 B2 217686 32196 20 2333.43
Rayagada 70423 4189 372728 82161 1937 284773 57833 27.643390  3760.23
Sambalpur 76646 3837 33914 20216 1662 216749 25717 721023 1968.99
Sonepur 3125 2641 25/0.12 29134 B21 2331.36 2483 8.03185  1761.12

Sundargarh 4637 3615 3267.01 57611 1458  2912.06 45043 10.14 2182.39

Angul NA NA NA 28305 548 1195.57 20526 647 1234.96
Baleshwar NA NA NA 28271 1036 2060.64 44003 11.58 1740.84
Bargarh NA NA NA 55626 10.79  2014.25 27337 5.01397  1135.67
Bhadrak NA NA NA 36381 7.4 M12.92 37583 12.96 1817.656
Jajour NA NA NA 2053 522 1238.57 52917 1.97 2125.7
Cuttack NA NA NA NA NA NA 16606 3.17845  403.067
Jagatsinghpur NA NA NA NA NA NA 13110 123014 166.387
Kendrapara NA NA NA NA NA NA 3695 0.44381 83.29
Khordha NA NA NA NA NA NA 4820 0.61 88.91
Nayagarh NA NA NA NA NA NA 4321 0.66826  109.284
Puri NA NA NA NA NA NA 3598 0.32 34.29
TotAL 1304160 799.34  73346.62 1096711 40523 5795691 1106420  403.7461 59933.808

Implementation of NREGS in Punjab

1929. SHRI NARESH GUJRAL: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the total budgetary allocation for the States under National Rural Employment
Guarantee Scheme (NREGS) in the last three years; and

(b) how many people were given employment in Punjab in the last three years under this
scheme and what was the total expense incurred, Year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) The Central Government released Rs. 8640.85 crore during the year 2006-07, Rs.
12,610.39 crore during 2007-08 and Rs. 30,000.00 crore during 2008-09 for implementation of
NREGA in the States.
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(b) A household is the basic unit for providing employment under NREGA. Year- wise
details of districts covered, number of households provided employment and expenditure under
NREGA in Punjab State is as under:

Year Number of Districts Number of households Total Expenditure
covered provided employment (Rs. in Lakhs)
2006-07 1 31648 2500.21
2007-08 4 49690 3004.29
2008-09 20 147336 7204.95

Pace of PMGSY

1930. SHRIMATI VIPLOVE THAKUR: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(a) whether the attention of Government has been drawn to the slow pace of work in the
country under the Pradhan Mantri Gram Sadak Yojana (PMGSY);

(b) if so, the details of such works which have not been completed within stipulated time,
State-wise;

(c) the details of works which have been started in Himachal Pradesh under PMGSY
during the year 2008-09 and the limit of stipulated time for each work; and

(d) the action taken by Government to expedite the works going on the PMGSY ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Yes, Sir.

(b) The details of such works, which, have not been completed within expected date
during the last three year is given in the enclosed Statement-1 (See below).

(c) The details of works which have been started in Himachal Pradesh under PMGSY
during the year 2008-09 and the limit of stipulated time for each work are given in the enclosed
Statement-Il (See below).

(d) As per PMGSY Guidelines, implementation of the PMGSY is the responsibility of the
State Governments. The State Governments have been advised to expedite the pace of
execution of projects. On the part of the Ministry the following steps have been taken to facilitate
timely completion of works under PMGSY.

¢  State Governments have been advised to augment executing capacity.

. Bidding document provision have been rationalized to enlarge the pool of eligible
contractors. Flexibility has been given to the States to float packages above Rs. 10
crore and to permit joint ventures between big and small contractors.

¢ Delay in tendering and award of works also results in time overrun in execution of
projects. In order to address this delay, State Governments have been advised to take
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recourse to e-tendering of the projects under PMGSY which would not only expedite
the process of tendering, it would also enhance transparency and competitiveness in
the bidding process.

Performance incentive for timely completion of projects has been introduced in
September, 2006 under which contractors delivering projects within schedule are
accorded higher weightage in qualification assessment in future contracts.

State Governments have been advised to closely monitor the schedule of
implementation and levy liquidated damages, wherever required.

Review and monitoring meetings are being held regularly for proper monitoring of the
progress.

Statement-/

Details of works not completed within expected date under PMGSY
(works cleared between April, 2005 to December, 2007 )

Sl. State 2006-07 2007-08 2008-09 Total
No. Not completed

1 2 3 4 5 6
1. Andhra Pradesh 436 303 267 1006
2. Arunachal Pradesh 64 43 73 180
3. Assam 430 0 139 569
4. Bihar 160 392 1218 1770
5. Chhattisgarh 945 0 1769 2714
6. Goa 0 0 0 0
7. Gujarat 122 209 349 680
8. Haryana 22 38 66 126
9. Himachal Pradesh 0 859 165 1024
10.  Jammu and Kashmir 0 107 141 248
1. Jharkhand 0 102 341 443
12. Karnataka 177 198 259 634
13.  Kerala 91 77 322 490
14. Madhya Pradesh 919 1613 2295 4827
15.  Maharashtra 0 1331 355 1686
16.  Manipur 0 59 0 59
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1 2 3 4 5 6
17. Meghalaya 30 26 0 56
18.  Mizoram 0 34 29 63
19.  Nagaland 0 23 29 52
20. Orissa 1007 797 1561 3365
21.  Punjab 28 57 0 85
22. Rajasthan 698 1348 332 2378
23.  Sikkim 29 67 38 134
24.  Tamil Nadu 0 358 0 358
25.  Tripura 36 266 330 632
26.  Uttar Pradesh 1410 2826 0 4236
27.  Uttaranchal 79 102 79 260
28. West Bengal 281 229 414 924
GRAND TOTAL 6964 11464 10571 28999
Statement-I/

Details of works which have been started in Himachal Pradesh under PMGSY during the year

2008-09
Sl. Package Name of Work Stipulated date
No. No. of completion
1 2 3 4
1. HP-04-04 Link road Noun to Hardi Tenders under
process
2. HP-04-135 Har to Janarkar 31.32010
3. HP-04-134 Kareri Khas to Khadi Behi 28.2.2010
4. HP-04-125 Baijnath Phatahar 31.12.2009
5. HP-02-75 C/0 Bakani to Dharbetta road 12.9.2010
6. HP-02-81 C/0 Jakhla to Dhar Dukhara road 21.6.2010
7. HP-02-85 C/0O Haripur to Nanu road 13.8.2010
8. HP-02-89 C/0 Bakani to Kalwara road Tenders under
process
9. HP-02-90 C/0 Kalhel Chatri Jungrar road Tenders under

(Portion Charodi to Kareri)

process
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1 2 3 4
10.  HP-02-95 C/0 Sunara Kundi Andrund road 13.8.2010
M. HP-02-96 C/0O Tissa Ganed Nera road Tenders under
(Portion Khajua to Nera) process
2. HP-02-97 Sultanpur Draman road 15.6.2010
3.  HP-02-101 C/0 Churi Sunara Taggi road 12.9.2010
14. HP-02-103 C/0O Mangla Tapoon road 7.6.2010
5. HP-02-112 C/0O Mehla Bhagiar road Tenders under
process
16.  HP-02-77 C/0 Parsiara to Kathiari road 22.4.2010
17. HP-02-94 Up-gradation of Dhalog to Sudli road 14.5.2010
18.  HP-02-102 Upgradation of Kuddi to Hubar road 20.6.2010
19.  HP-02-106 C/0 Dhurasappar to Pukhra road 22.4.2010
20. HP-02-83 C/0 kandi Kuther road 18.2.2011
21.  HP-02-84 C/0 Pilli Sawai road 15.9.2010
22. HP-02-86 C/0O Gehra to Upper Lech 12.8.2010
(Dunali to Upper Lech)
23. HP-02-100 C/0 Nayagram to Bajol road 12.2.20M
24. HP-04-40 C/0 Rajgunda to Bharabhangal road 1.2.20M
25. HP-02-1M1 T-01to Upreli Tiyari 24.8.2010
(Section T-01 to Jhikli Tiyari)
26. HP-04-97 Jawali to Kardial road 21.3.2010
27. HP-04-100 Keherian to Tallian road 21.3.2010
28. HP-04-102 Dehra Jawali road to Bajhere 23.3.2010
29. HP-04-104 Tallian to Harrian road 23.3.2010
30. HP-04-99 Kardial to Papahan road 10.3.2010
31.  HP-04-119 C/0 Surdial to Dadoli road 8.5.2010
32. HP-04-91 Upgradation of Indora to Kathgarh road 15.2.2010
33. HP-04-121 Link road to connect G..P. Pukhru under 22.2.2010
PMGSY
34. HP-12-03 Upgradation/Renewal of Mawa Kohlan Jhikli 19.07.2010

to Gagret road
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35. HP-12-05 Upgradation/Renewal of Nandpur Mairi road 20.07.2010

36. HP-12-06 Upgradation/Renewal of Daulatpur 20.07.2010
Bhanjal road

37. HP-12-33 Balance work of C/O link road Makrer to 2.08.2010
Bohru Km. 0/0 to 7/0.

38. HP-12-07 Upgradation/renewal of Baruhi Dumkhar road 17.08.2010
Km. 0/0 to 29/300

39. HP-12-1 Upgradation/renewal of Hatli Talpi road 17.18.2009
Km. 16/0 to 24/00

40. HP-12-08 Upgradation/renewal of Una Basoli road 27.08.2009
Km. 0/0 to 8/00.

41. HP-12-04 Upgradation/renewal of Panjawar Bathri road 25.08.2010
Km. 0/0 to 8/700 and 24/700 to 42/300

42. HP-12-09 Upgradation/renewal of Una Dhamanri road 20.08.2010
Km. 0/0 to 13/500

43. HP-12-10 Upgradation/renewal of Panjawar Bathri road to 25.10.2010
Gondpur turf Jaichand road Km. 0/0 to 2/240.

44. HP-04-05 Punner to Patrodak 2/2010

45. HP-04-07 Link road to Vill. Gadiara 12/2010

46. HP-04-01 Naura to Balota 9/2010

47. HP-04-02 Link road to Vill. Bharath 8/2010

48. HP-04-03 Malahu to Dugni 8/2010

49. HP-04-06 Mansimble Satrehar 2/2010

50. HP-04-101 Dehan to Maserna 9/2010

51.  HP-04-30 Barai Tharu to Kaisthwari 9/2010

52. HP-04-31 Kufri Patialkar Khas Rounkhar 1/201

53. HP-04-98 Durna to Dhewa road 1.9.2010

54. HP-04-35 Up-gradation of Jaunta to Khel road 5.9.2010

55. HP-04-113 Imp. and Up-gradation of Kaloha Lohari 10.2.2010
Nichli road

56. HP-04-114 Imp. and Up-gradation of Chamukha 10.8.2010
Banagana road

57. HP-11-29 C/0O Chardev to Domehar Bakhere road 31.12.2009

Km. 0/0 to 5/665
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58. HP-11-37 Improvement and Up-gradation of Jawala 30.62010
to Jialang road

59.  HP-11-40 Improvement and Up-gradation of Jamala to 30.06.2010
Niyar road

60. HP-11-42 Improvement and Up-gradation of Kunplate to 30.04.2010
Nand road

61. HP-11-44 Improvement and Up-gradation of Johar ji 31.12.2009
Mallah road

62. HP-11-46 Improvement and Up-gradation of Waknaghat 31.12.2009
to Chausha road

63. HP-09-225 Narail Kelwi Dharmpur road 31.12.2010

64. HP-09-014 Janeghat to Dublu road 30.06.2010

65. HP-09-154 Badheri to Shilly road 30.06.2010

66. HP-09-224 Hiranagar to Sharog road 30.06.2010

67. HP-09-202 C/0 Link road to Vill. Chebri Km. 0/0 to 1/105 16.04.2009

68. HP-05-32 Up-gradation of road from NH-22 to Ropa 15.03.2010
Khas Km. 0/0 to 15/850

69. HP-05-33 Up-gradation of road from Akpa Khas to 30.01.2010
Jangi Khas Km. 0/0 to 7/500

70.  HP-05-34 Up-gradation of road from Jangi Khas to 30.01.2010
Asrangi Khas (Portion Jangi to Lipa)
Km. 0/0 to 10/130

71.  HP-05-35 Up-gradation of road from NH-22 to Khadura 09.03.2010
Km. 0/0to 5/0

72.  HP-09-209 Up-gradation of Rattan Funja road Km. 0/000 7.06.2010
to 9/000 under Package No. HP-09-209

73. HP-09-188 Up-gradation of Nogli to Kaperi road Km. 12.09.2010
0/000 to 12/000 under Package No. HP-09-188

74. HP-05-16 C/0 link road to Vill. Brua Km. 0/0 to 6/500 13.09.2010

75. HP-06-82 C/0 link road from Chowai to Tappri 17.08.2009
Km. 0/0 to 3/705

76.  HP-06-77 C/0 link road from Kuthal (Bashad) to 16.09.2009
Sharshah Km. 0/0 to 10/000

77. HP-10-92 C/0 link road from Km. 8/500 of T-02 to 30.06.2009

Phoolpur Shamshergarh Km. 0/0 to 1/495
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78. HP-10-95 Gurarth to Barar road 7.08.2010
79.  HP-10-96 Bali Koti to Chamra Morar road 7.08.2010
80. HP-10-94 Khalla Kiary to Bandal Surakh road 28.02.2010
81. HP-10-93 Kharkoli to Unger Kandon road 30.08.2009
82. — C/0 Manijholi to Chanjah road km. 0/0 to 8/0 30.08.2009
83. HP-09-31 C/0 Katinda Giltari road 4.12.2009
84. HP-09-216 Up-gradation of Badshal Nallah Ramteri 12.09.2010
Kharla road
85. HP-09-215 Up-gradation of Badiyara Masli Jattata 19.5.2010
Dakgaon road
86. HP-09-189 C/0 link road to Village Kanda 31.03.2010
87. HP-08-128 C/0 Takoli Pali road via Sadhala km. 0/0 21.4.2009
to 4/520
88. HP-08-156 C/0 Nagwain to Shilh Mashora road 16.7.2009
km. 0/0 to 6/480
89. HP-08-157 C/0 Farsh to Swakhari road km. 10/600 21.4.2009
90. HP-08-153 Khuhan to Diddar 15.7.2009
91.  HP-08-140 Cheuni to Chet road 15.7.2009
92. HP-08-141 Dudar to Bharaun road 16.7.2009
93. HP-06-54 Upgradation of Patlikuhal Pnagan road 11.3.2010
Q4. HP-06-66 Ruzak Shallang road 20.11.2009
95. HP-06-78 Brahman Bhalyani road 19.12.2009
Q6. HP-06-74 Ropa to Suchain 28.6.2009
97. HP-06-64 Ratocha to Dhara 21.6.2009
98. HP-06-69 Bhakhli to sari road 3.10.2009
99. HP-06-75 Doghri to Samana 30.9.2009
100. HP-03-34 Baroti to Bhel road 29.7.2009
101. HP-01-23 Dadhol to Jaroda 21.2.2010
102. HP-01-77 SNB - Kharkri 7.8.2009
103. HP-01-65 Behal Golthai - Bada Koranwala 7.8.2009
104. HP-01-78 Dholag - Gah 10.7.2009
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105. HP-01-75 Bard Kodra 21.10.2009
106. HP-08-143 Pandoh to Sayog road 5.1.2010
107. HP-08-147 Ghatasani to Barot road 5.1.2010
108. HP-08-148 Baggi to Sain (Sain Gugra-Ra-Ropru) 18.1.2010
109. HP-08-142 Sidhpur Saklana road 22.1.2010
110. HP-08-144 Bangaloo to Luhnun road 31.12.2009
1M1. HP-08-146 Kot Devidarh to Kandi road 1.3.2010
12. HP-08-151 Kelodhar to Naglog road 19.1.2010
113. HP-08-155 Pandar to Janol road 5.1.2010

SPSDRY in Andhra Pradesh

1931. SHRI NANDI YELLAIAH: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the details of the guidelines formulated for the Special Projects for Skill Development
of Rural Youths (SPSDRY);

(b) the total number and details of such projects launched in Andhra Pradesh and the
total number of youth benefited by SPSDRY during the last two years, District-wise separately;
and

(c) the details of the Special Projects proposed to be launched in Andhra Pradesh during
the current year?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Under the existing guidelines of Swarnjayanti Gram Swarojgar Yojana (SGSY), 15%
of allocation every year is set apart for taking up special projects which are of pioneering nature
for bringing a specified large number of rural Below Poverty Line (BPL) beneficiaries Above
Poverty Line in a time-bound manner. Under the special project component of SGSY, Ministry
supports demand-based skill development training leading to placement of rural poor and
projects strengthening marketing linkages under SGSY -Special Projects at present.

(b) The total number and details of such projects launched in Andhra Pradesh and total
number of youth benefited by the SPSDRY during the last two years, district wise is enclosed as
Statement (See below ).

(c) The details of the multi-State special projects covering Andhra Pradesh sanctioned
during the current year are as under:

a. Special project under SGSY for Skill Development in 10 States (Assam, Chhattisgarh,
Jharkhand, Haryana, Delhi, UP, Orissa, AP, Maharashtra and Tamil Nadu) for service
sector trades.
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b. Special Project under SGSY for Skill Programme for Inclusive growth — Placement

linked skill development programme for rural BPL youths in Leather Industry-Pilot

Project for South India (Andhra Pradesh and Tamil Nadu) for Leather finishing.

c. Special Project under SGSY for Placement-based Skill Development in Maharashtra,

Karnataka and Andhra Pradesh for Construction works.

Statement

Total Number and Details of the SGSY special projects implemented in

Andhra Pradesh
SI. Name of the Trades Districts Number of youth
No. Project offered for covered benefited in two
training years
District-wise Total

1 2 3 4 5 6
1. Special project Sewing Visakhapatnam 1472 2398

under SGSY for Machine Rangareddy 368

creation of gainful Operation Anantapur 48

employment Nellore 433

opportunities for Mahabubnagar 77

rural BPL youth

for the apparel

industry in the

country on pilot

basis
2. Special Project Hospitality Visakhapatnam 1700 1700

under SGSY for

tourism and

hospitality based

skill development

of rural youths in

AP Orissa and

West Bengal
3. Special Project Security Hyderabad 3032 3032

under SGSY for

skill development
programme for BPL
youth for employment
in Security Sector

in 12 States
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4. Special Project Information Anantapur, East 5453 5453
under SGSY for Technology, Godavari, Guntur,
Skill Development of Customer Karimnagar,
Rural Youth through Relations, Kurnool,
Grameen LABS- Bedside Patient =~ Mahabubangar,
Zone-4 (South) Assistance, Medak, Nellore,
Automobile, Nizamabad,
Hospitality, Rangareddy,
Hardware Visakhapatnam,

and Networking. Warangal

TOTAL 12583 12583

NREGS in Uttar Pradesh

1932. SHRI AMIR ALAM KHAN: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether 100 days guaranteed work is not being provided to the card-holders under
the National Rural Employment Guarantee Scheme (NREGS);

(b) if so, the details thereof;

(c) whether Government has compiled any data on the average number of working days
provided to the card-holders on an average in different States particularly Uttar Pradesh;

(d) the steps taken by Government to ensure availability of 100 days of work to each
family under the scheme; and

(e) the nature of work done and assets created under the scheme, so far?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) NREGA is demand-based. The Act provides a legal guarantee of 100 days of
wage employment in a financial year to every rural household whose adult members volunteer to
do unskilled manual work. Number of days of employment availed by a household depends on
the number of days of employment demanded by the household.

(c) Yes, Sir. The Ministry has compiled data on the average number of days of
employment provided to the households which have taken up employment under NREGA in
various States including Uttar Pradesh.

(d) To ensure guaranteed employment to the households, intensive IEC activities have
been undertaken to generate greater awareness among rural households about their legal rights
under the Act. It has been emphasized upon the States to deploy dedicated staff in the
implementing agencies. Salary of such dedicated staff is met out of the administrative
expenditure admissible under the Act. The administrative expenditure admissible under the Act
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was enhanced from 2% to 4% of the cost of the scheme with effect from 1.4.2007 and has now
been further enhanced to 6% from 1.4.2009. States have been directed to ensure that adequate
number of works are available to meet the labour demand.

(e) Activities which are permissible under NREGA are listed in their order of priority in para
1 of Schedule | of the Act. Number of words of different categories taken up under the scheme

so far are as under:

Activity Total works Total works Total works Total works

taken up taken up taken up taken up in

in in in 2009-10 (up

2006-07 2007-08 2008-09 to May, 09)
Rural connectivity 180049 308091 491044 301385
Flood control and protection 17905 51125 95053 38809
Water conservation and 267760 473480 579075 393461

water harvesting

Drought proofing 77580 125229 1927784 127149
Micro irrigation works 28060 90484 144590 92256
Provision of irrigation 80894 262709 556412 357040
facility to land owned

by SC/ST/BPL/IAY

beneficiaries

Renovation of traditional 60415 133327 239403 180698
water bodies

Land development 89192 287731 397160 237309

Pension for old, widows and disabled
1933. SHRI D. RAJA: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government has any proposal for increasing the amount paid under Old Age
Pension Scheme, Widow Pension Scheme and Pension for Disabled; and

(b) if so, the mechanism Government has adopted to ensure that it reaches to all eligible,

especially women ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) No, Sir. There is no proposal to increase the amount of central assistance of Rs. 200
per month per beneficiary being provided under Indira Gandhi National Old Age Pension Scheme
(IGNOAPS), Indira Gandhi National Widow Pension Scheme (IGNWPS) and Indira Gandhi
National Disability Pension Scheme (IGNDPS).
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(b) States have been asked to identify all eligible beneficiaries both in rural areas from BPL
List 2002 and from corresponding lists in urban areas. States have also been asked to disburse
the pension under IGNOAPS through bank/post office account, where feasible. In case of
IGNWPS and IGNDPS disbursement through bank/post office has been made compulsory to
ensure that it reaches all eligible beneficiaries.

PMGSY in Kerala

1934. PROF. P. J. KURIEN: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the amount sanctioned under Pradhan Mantri Gram Sadak Yojana (PMGSY) for
Kerala in the last three years;

(b) the amount spent so far;
(c) the reasons for not spending a major portion of the sanctioned amount; and
(d) the steps Government would take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Amount released to State of Kerala under Pradhan Mantri Gram Sadak Yojana
(PMGSY) 2006-07 to 2008-09 is as under:

(Rs. in crore)

Year Amount released
2006-07 15.00
2007-08 24.68
2008-09 84.02

(b) Since inception of the programme Rs. 321.05 crore has been released to Kerala. The
cumulative expenditure incurred under the scheme wupto 30th June, 2009 is
Rs. 251.82 crore.

(c) Inadequate executing capacity, delay in tendering of Phase-VI and Phase-VIl and poor
response of bidders are the major reasons for slow progress under the scheme.

(d) As per PMGSY Guidelines, implementation of the PMGSY is the responsibility of the
State Governments. The State Governments have been advised to expedite the pace of
execution of projects. On the part of the Ministry the following steps have been taken to facilitate
timely completion of works under PMGSY.

*  State Governments have been advised to augment executing capacity.

. Bidding document provision have been rationalized to enlarge the pool of eligible
contractors. Flexibility has been given to the States to float packages above
Rs. 10 crore and to permit joint ventures between big and small contractors.

. Delay in tendering and award of works also results in time overrun in execution of
projects. In order to address this delay, State Governments have been advised to take

183



recourse to e-tendering of the projects under PMGSY which would not only expedite
the process of tendering, it would also enhance transparency and competitiveness in
the bidding process.

¢ Performance incentive for timely completion of projects has been introduced in
September, 2006 under which contractors delivering projects within schedule are
accorded higher weightage in qualification assessment in future contracts.

¢ State Governments have been advised to closely monitor the schedule of
implementation and levy liquidated damages, wherever required.

. Review and monitoring meetings are being held regularly for proper monitoring of the
progress.

The State Government has also taken following steps to expedite tendering and award of
projects:-

*  The Government granted provision for allowing market rates for cement, steel and
bitumen at the time of the executing the agreement over and above the estimate
approved by the Government of India.

* The works which could not be awarded due to poor response from the eligible
contractors were re-tendered after revising the estimate as per Schedule of Rate
(SoR) 2008 of Kerala Public Works Department. The additional expenditure in this
regard will be borne by the State Government.

SGSY in Haryana

1935. SHRI NANDI YELLAIAH: Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the separate details of the physical and financial performance of Swaranjayanti
Grameen Swarojgar Yojana (SGSY) in Haryana during the last two years, District-wise; and

(b) the details of the works proposed to be undertaken in the State under SGSY during
the current year?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) The district-wise details of the physical and financial performance of Swarnjayanti
Grameen Swarojgar Yojana (SGSY) in Haryana during the last two years is enclosed as
Statement (See below).

(b) the details of the works proposed to be undertaken in the State under SGSY during the
current year is as under:-

*  Total No. of Swarozgaris to be trained — 7368

*  Revolving Fund to be provided to 7368 Grade | SHGs
*  No. of SHGs to be assisted — 1857

*  No. of SHGs Swarogaris to be assisted — 18568

. Three rural Village Haat to be set up in each district of Haryana.
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Statement

District-wise details of Physical and Financial progress under SGSY in Haryana during 2007-08 and 2008-09

(A) 2007-08
Sl District Financial (Rs. in lacs) Physical (in Nos)
No.
Central Central Total Total Total SHGs SHGs taken Total Total
allocation releases credit subsidy Investment formed Economic Swarozgaris Swarozgaris
disbursed disbursed activities trained assisted
1 2 3 4 5 6 7 8 9 10 1
Haryana
1. Ambala 75.61 75.61 186.1 59.97 246.07 98 69 173 634
2. Bhiwani 194.28 194.28 527.4 184.67 712.07 63 129 1908 1908
3. Faridabad 65.30 65.3 116.42 68.77 185.19 69 56 662 662
4. Fatehabad 79.83 79.83 106.5 56 62.5 118 227 560 560
5. Gurgaon 33.21 33.21 89.83 32.88 122.71 10 12 60 376
6. Hissar 160.81 160.81 520.2 170.35 690.95 91 155 1734 1734
7. Jhajjar 75.10 75.1 241.852 71.079 312.931 39 41 486 800
8. Jind 186.55 186.55 662.01 190.4 852.41 294 193 141 2005
9. Kaithal 112.49 112.49 224.07 88.75 312.82 206 171 560 840
10. Karnal 178.75 178.75 281.31 147.26 428.57 256 136 265 1479
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1. Kurushetra 87.25 87.25 288.913 86.411 375.324 74 89 8196 865
12. Mohindergarh 56.83 56.83 55 47.02 102.02 15 60 2440 465
13.  Mewat 12.41 12.4 108.17 48.03 156.2 12 71 721 1030
14.  Panchkula 32.52 32.52 364.85 312.84 677.69 33 21 222 222
15. Panipat 57.44 57.44 114.37 54.24 168.61 138 43 2122 562
16.  Rewari 100.61 100.61 353.408 105.51 458.918 151 206 3766 987
17.  Rohtak 68.34 68.34 185.35 51.67 237.02 89 56 285 593
18.  Sirsa 121.07 121.07 334.99 93.62 428.61 127 91 1324 924
19.  Sonipat 92.80 92.8 375.77 80.73 456.5 150 83 967 967
20. Yamunanagar 97.51 97.51 262.55 92.02 354.57 128 231 947 947

TOTAL 1988.70 1988.71 5399.06 2042.62 7441.68 2261 2140 29809 18560
(B) 2008-09

Haryana
1. Ambala 89.38 89.38 208.617 75.072 283.689 15 73 271 787
2. Bhiwani 229.68 229.68 587.85 199.57 787.42 74 105 307 2048
3. Faridabad 77.20 77.2 112.56 46.89 159.45 196 34 482 482
4. Fatehabad 94.37 94.37 75 75 150 128 75 750 750
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5. Gurgaon 39.26 39.26 86.36 32.31 118.67 51 14 335 349
6. Hissar 190.11 190.1 459.5 146.91 606.41 151 149 1528 1528
7. Jhajjar 88.79 88.79 250.248 59.325 309.573 53 27 88 626
8. Jind 220.54 220.54 783.48 227.07 1010.55 351 229 4651 2375
9. Kaithal 132.98 132.98 213.13 109.116 322.246 226 12 145 1120
10.  Karnal 211.32 211.32 471.21 228.24 699.45 418 230 166 2326
1. Kurushetra 103.15 103.15 300.248 100.844 401.092 177 93 2505 980
12. Mohindergarh 67.18 67.18 44.82 31.59 76.41 374 18 56 320
13.  Mewat 132.89 132.89 213.82 99.8 313.62 369 60 945 1034
14.  Panchkula 38.45 38.45 81.19 27.77 108.96 67 32 364 364
15.  Panipat 67.91 67.91 172.75 59.79 232.54 71 30 972 652
16.  Rewari 118.95 118.95 369.258 99.297 468.555 312 86 3296 935
17.  Rohtak 80.79 79.32 241.1 63.51 304.61 187 59 1213 693
18.  Sirsa 143.12 133.99 366.67 105.14 471.81 656 97 1039 1039
19.  Sonipat 109.70 109.7 460.17 99.33 559.5 260 104 141 141
20.  Yamunanagar 115.27 115.27 410.6 100 510.6 270 105 1090 1090
TOTAL 2351.04 2340.44 5908.58 1986.57 7895.16 4506 1732 21344 20639
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NREGS in tribal areas

1936. SHRIMATI BRINDA KARAT : Will the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether Government has any information regarding the status of National Rural
Employment Guarantee Scheme (NREGS) implementation in tribal areas;

(b) whether Government has any monitoring scheme to check whether tribal migration
has decreased due to implementation of NREGS; and

(c) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) The unit of NREGA entitlement is a household and not area. Therefore, the Ministry
compiles data on NREGA performance that includes information on the persondays share of
tribal workforce.

(b) and (c) The Ministry monitors performance of NREGA in all the districts. There is no
separate monitoring scheme to check whether tribal migration has decreased due to
implementation of NREGS.

Drinking water for villages

1937. SHRI O.T.LEPCHA:
SHRI KALRAJ MISHRA:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that over 2.17 lakh villages in India still remain deprived of sources
of drinking water;

(b) if so, the details of such villages and the population that still remains to be provided
with safe drinking water facility, State-wise; and

(c) the progress made in providing safe drinking water facility to villages since Fourth Five
Year Plan, Plan-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (MS. AGATHA
SANGMA): (a) and (b) Under Bharat Nirman, besides other targets, 2,16,968 habitations were
identified as quality-affected, having excess arsenic, fluoride, salinity, iron or nitrate in the
drinking water source. In case of 46,344 of these habitations potable water is being supplied
through completed projects. The remaining habitations targeted under Bharat Nirman and
subsequent new habitations are being tackled through projects which are either ongoing or the
approved and are to be started shortly. The number of habitations covered and those with
projects approved/ongoing for each State is given in the enclosed Statement-| (See below).

(c) The progress of coverage of problem villages/habitations since the Fourth Five Year
Plan given in the enclosed Statement-II.
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Status of Quality -affected habitations (2005-06 to 2008-09)

Statement-/

SI.  Name of State/UTs Number of Total no. of No. of
No. Quiality -affected habitations habitations
habitations covered addressed
(ason (ason with
01.04.2005) 31.03.2009) Projects *
1 2 3 4 5
1. Andhra Pradesh 4050 26M 5696
2. Arunachal Pradesh 0 401 986
3. Assam 8119 1626 28181
4. Bihar 776 6306 18583
5. Chhattisgarh 5021 1042 5021
6. Guijarat 8717 3551 8717
7. Haryana 361 205 356
8. Jammu and Kashmir 49 0 49
9. Jharkhand 168 175 997
10. Karnataka 21008 3238 15303
1. Kerala 867 691 979
12. Madhya Pradesh 5381 559 5381
13. Maharashtra 3787 3622 11212
14. Manipur 37 0 74
15. Meghalaya 160 98 174
16. Mizoram 26 26 78
17. Nagaland 157 46 196
18. Orissa 32254 5124 32254
19. Punjab 2093 703 2097
20. Rajasthan 41072 5355 40832
21. Sikkim 0 0 76
22. Tamil Nadu 5574 1300 5451
23. Tripura 7031 683 6687
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24. Uttar Pradesh 5062 2882 5564

25. West Bengal 65156 6012 64570

26. Andaman and Nicobar 26 0 26
Islands

27. Puducherry 16 88 88
TOTAL 216968 46344 259628

*The total number of habitations with projects ongoing or approved. It also includes habitations
subsequently identified after 01.04.2005 as quality affected and being addressed with projects.

Statement-I/

Progress of coverage of problem villages/habitations

Plan Coverage of Problem
Villages/Habitations

Fourth Plan (1969-70 to 1973-74) *18200
Fifth Plan (1974-75 to 1978-79)

Annual Plan (1979-80)

Sixth Plan (1980-81to 1984-85) 239024
Seventh Plan (1985-86 to 1989-90) 251431
Annual Plan (1990-91) 38804
Annual Plan (1991-92) 36500
Eighth Plan (1992-93 to 1996-97) 339705
Ninth Plan (1997-98 to 2001-02) 417951
Tenth Plan (2002-03 to 2006-07 353190
Eleventh Plan (2007-08 to 2011-12) 473723

(Information till 2008-09)

*The Central Scheme of Accelerated Rural Water Supply Programme (ARWSP) was started
in 1972-73. Data was consolidated in 1979-80. The achievement shown is from 1969-70 to
1979-80.

Upliftment of rural women

1938. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of RURAL DEVELOPMENT be pleased to state:
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(a) the details of the schemes launched by Government for unliftment of rural
women, alongwith the amounts allocated under each during each of the last three years in

Rajasthan;
(b) whether any criteria has been fixed for the launching of schemes;
(c) if so, the details thereof;
(d) the achievements made under these schemes during the said period, scheme-wise;

(e) whether any proposal in above context from the State Government of Rajasthan, is

pending, at present, with the Centre; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) to (d) The Ministry of Rural Development have not launched any scheme specifically
for upliftment of rural women in Rajasthan during the last three years. However, the Ministry is
implementing three major programmes /.e. National Rural Employment Guarantee Act
(NREGA), Swarnjayanti Gram Swarozgar Yojana (SGSY) and Indira Awaas Yojana (IAY)

having special provisions for coverage of rural women in the country including Rajasthan.

The wage employment programme of NREGA is a demand driven programme but the
guidelines provide that 1/3rd of the employment opportunities should flow to the women who
register and demand for wage employment under the programme. During the last three years, it
has been reported that the share of women in the persondays of employment generated under
NREGA has been more than 40%. The SGSY is a self employment programme under which
rural poor are organized into Self Help Groups (SHGs), given training of their capacity building
and are provided assistance in the form of subsidy and bank credit to set up economic activities.
It has been provided in the guidelines that 40% of the swarozgaris assisted under the
programme have to be women. During the last three years, the percentage of women assisted
under SGSY has been more than 60%. Under the rural housing programme of Indira Awaas
Yojana (IAY), the house is allotted in the name of women member of the rural BPL household or

jointly in the name of husband and wife.
(e) No,Sir.
(f)  Does not arise.
Implementation of NREGS in Chhindwara

11939. MISS ANUSUIYA UIKEY: Will the Minister of RURAL DEVELOPMENT be pleased to

state:

tOriginal notice of the question was received in Hindi.
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(a) the funds provided in Chhindwara district of Madhya Pradesh under National
Rural Employment Guarantee Scheme (NREGS) till date since the introduction of the said

scheme;
(b) the details of works sanctioned and being undertaken from the funds approved;
(c) the mechanism to monitor the quality of construction works under this scheme;

(d) whether there is any committee consisting of the MPs, MLAs and local representatives

of people which reviews the quality of approved works;
(e) if so, the details of meeting of this committee held during last three years; and
(f) if not, whether any such arrangement will be made?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Chhindwara district of Madhya Pradesh was covered under NREGA in the second
phase during 2007-08. Rs. 4.30 crore were released to the district during 2006-07 for
preparatory arrangements. A sum of Rs. 62.72 crore during 2007-08; Rs. 121.50 crore during
2008-09 and Rs. 15.84 crore during 2009-10 (till date) have been released to the district.

(b) Details of works taken up in Chhindwara district under NREGA during 2007-08, 2008~
09 and 2009-10 (up to May, 09) is enclosed as Statement (See below).

(c) The Ministry of Rural Development has a comprehensive system of monitoring the
execution of the programmes through monthly/quarterly progress reports, Performance Review
Committees (PRC) of Secretaries, field visits by the Area officers of the Ministry and National
Level Monitors (NLMs).

(d) to (f) Vigilance and Monitoring Committees (V and MCs) are constituted at district
level which include Members of Parliament and Members of Legislative Assembly (MLAs) and
representatives of Panchayati Raj Institutions (PRIs). The V and MCs review the execution of the

schemes of the Ministry of Rural Development.

Meeting of the district level V. and MC of Chhindwara district was held on 21.2.2007.
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Statement

NREGA work details in Chhindwara (Madhya Pradesh) during
2007-2009 (upto May, 09)

Year Rural Connectivity Water Conservation and Water Harvesting Drought Proofing Micro Irrigation Works
Nos. Nos. Nos. Nos.
Completed In progress Total Completed In progress  Total Completed Inprogress  Total Completed Inprogress  Total
2007-08 53 2585 2638 0 1219 1219 21 1328 1349 0 14 14
2008-09 470 2196 2666 186 5M 697 105 1013 1118 1 89 90
2009-10 upto 140 2167 2307 4 563 557 136 1079 1215 0 89 89
May, 09
Year Provision of Irrigation facility to Renovation of Traditional Water Land Development Total Total Total
Land Owned by SC/ST/BPL/ bodies works ongoing completed
Beneficiaries of IAY works works
Nos. Nos. Nos.
Completed In progress Total Completed In progress  Total Completed Inprogress  Total
2007-08 31 6997 7028 1 27 28 0 3622 3622 15898 156792 106
2008-09 3390 11813 15203 55 89 144 362 2977 3339 23257 18688 4569
2009-10 upto 1062 11031 12093 2 104 106 0 3222 3222 19589 18245 1344

May, 09
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Development of Vadinar Port

1940. SHRI NATUJI HALAJI THAKOR:
SHRI KANJIBHAI PATEL:

Will the Minister of SHIPPING be pleased to state:

(a) whether Government is aware that the Kandla Port Trust (KPT) has given an
advertisement inviting global expression of interest for development of port facilities at Vadinar;

(b) if so, whether it is not contrary to the understanding arrived at between the Union
Government and the State Government of Gujarat to develop Vadinar Port in joint venture;

(c) whether the State Government has also separately requested the Union Government
to develop Vadinar Port in joint venture; and

(d) if so, the status of the proposal?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) Yes, Sir.

(b) to (d) The Government of Gujarat requested the Union Government to develop Vadinar
Port as joint venture. However, it has been decided that the development of Vadinar will be
taken up by the Kandla Port Trust.

Development of ports

1941. SHRI PARSHOTTAM KHODABHAI RUPALA: Wil the Minister of SHIPPING be
pleased to state:

(a) whether the State Government of Gujarat had submitted proposals to the Central
Government regarding developing Hagdalla, Navlakhi, Porbandar, Veraval and Bedi Ports to
facilitate coastal shipping in 2005 and 2006;

(b) if so, the action taken by the Central Government so far on the proposals;

(c) whether the Central Government awarded consultancy work to Tata Consultancy
Services to identify suitable location for coastal cargo, who submitted their report as back as
2003; and

(d) if so, the reasons for such a delay in according the approval on these
proposals ?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (d) According to the Indian
Ports Act, 1908, responsibility for development of non-major ports vests with respective State
Government. However, one non-major port from each Maritime State, including Magdalla in
Guijarat, was identified for development for promoting coastal shipping under the National
Maritime Development Programme. Tata Consultancy Services also submitted a report in
December, 2003, on the development of coastal shipping and non-major ports. With a view to
develop coastal shipping the following two schemes had been proposed in the working group
report on Eleventh Five Year Plan document of Ministry of Shipping:—
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(i)  Coastal Shipping Development Fund for soft lending for the purpose of acquisition of
coastal vessels.

(i) Centrally Sponsored Scheme for development of coastal shipping
infrastructure. The budgetary support required in Eleventh Five Year Plan for above
two schemes was Rs. 500 crore each. But since no fund could be allotted for the
purpose in the Eleventh Five Year Plan, the development of non-major ports may be
taken up by the respective states themselves with pubic private participation.

Vessel Traffic Monitoring System

1942. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI NATUJI HALAJI THAKOR:

Will the Minister of SHIPPING be pleased to state:

(a) whether the project for setting up of Vessel Traffic Monitoring System (VTMS) in the
Gulf of Kutchh has been completed;

(b) if so, whether the exercise for regulating the shipping traffic has been
started;

(c) if not, the reasons for delay; and

(d) by when the project would be completed ?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN)Z (a) No, Sir.
(b) Does not arise.

(c) The delay is due to the remoteness of sites and slow progress of civil engineering
works.

(d) The re-scheduled date for completion of the project is 31.3.2010.

Captive cargo handling at major ports

1943. DR.T.SUBBARAMI REDDY:
SHRI JESUDASU SEELAM:

Will the Minister of SHIPPING be pleased to state:

(a) whether Government has allowed private parties to set up captive cargo handling
berths at twelve existing major ports in the country;

(b) whether policy allowing captive berthing locations is being finalized by Ministry of
Transport;

(c) whether it will help private investment in port sector;
(d) if so, whether UK companies have offered know-how for port development; and

(e) whether his Ministry has agreed to give financial powers up to Rs. 500 crores to Port
Trust so that this move may help to speed up smaller projects to enhance capacity ?
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THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) Captive Cargo Handling Berths
have been set up by private parties at some of the major ports in the past as per the guidelines
issued by the Ministry of Shipping on Private Sector Participation for development of port
infrastructure in 1996. These guidelines include broad guidelines on development of captive

berths at Major Ports under the administrative control of the Ministry.

(b) and (c) The policy for the Captive Use of Major Ports is at present under consideration
in the Ministry under a Committee constituted for recommending various steps for increasing the
efficiency of the ports and for encouraging the private enterprise to take part in the functioning of
the ports. With the aforesaid objectives in mind, the Committee is also looking into the subject to
recommending guidelines for creation of captive use facility by port based industries within the

Major Ports. The proposed policy is likely to bring in private investment in the port sector.
(d) and (e) No, Sir.
Development of Machilipatnam Port

1944. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that the consortium for construction of Machilipatnam

Port has not so far submitted its financial disclosure even after about three months of deadline;
(b) if so, the reasons therefor;

(c) whether it is also a fact that Government is planning to retender the Machilipatnam
project along with other twenty port projects that it is proposed to award in the current fiscal;

and
(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (d) Machilipatnam Port is a
Non-Major Port in the State of Andhra Pradesh. Under the Indian Ports Act, 1908, the
responsibility for development of Non-Major Ports vests with the respective State Government.
Accordingly, the development of Non-Major Ports in the State of Andhra Pradesh is taken up by
the Government of Andhra Pradesh.

Development of Kollam Port
1945. SHRI A. VIJAYARAGHAVAN : Will the Minister of SHIPPING be pleased to state:

(a) whether the Competent Authority of Kerala had taken up the Port Development of
Kollam (Thangassery) Port vide letter dated 30 April, 2009 and 11 March, 2009;

(b) if so, the action taken thereon;

(c) whether the proposals for additional works have been approved;
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(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (&) Kollam (Thangassery) Port
is a Non-Major port in the State of Kerala. Under the Indian Ports Act, 1908, the responsibility for
development of Non-Major Ports in Kerala vests with the Government of Kerala.

Protection of interest of seafarers

1946. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of SHIPPING be pleased to
state:

(a) whether Government has taken any steps to protect the interest of seafarers;
(b) if so, the details thereof;
(c) the number of Indian seafarers missing, injured and died in the last two years; and

(d) the steps Government has taken to ensure grant of adequate compensation to the
victims/heirs of the deceased, from the respective companies?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) Yes, Sir. To protect the
interest of seafarers, the Government of India has promulgated Merchant Shipping (Recruitment
and Placement of Seafarers) Rules, 2005. These rules provide a mechanism of protection for
Indian Seafarers working on Indian and Foreign Flag vessels and necessary safeguards for their
repatriation in the event of their being stranded, or during such other exigencies when the ship
owner fails to discharge the duty of repatriating the seafarers.

(c) The details regarding Indian Seafarers missing, injured and died in the last two years
are as follows:—

Year Missing Injured Death

2007 24 13 70 (*49+ @ 5+ # 16)

2008 43 16 36 (¥20+ @ 1+ #15)

2009 (End of June) 10 08 2(*6+ @2+ #14)
*  Accidents.

@ Homicides/Suicides.
# Natural death.

(d) The grant of payment of compensation to the victims/heirs of decreased is governed
by the terms of the Collective Bargaining Agreement between seafarers and employers and also
the requirements of the concerned flag administration of the vessel where the Indian seafarer has
chosen to take employment. In the wake of an unfortunate eventuality of injury or death,
resulting from operations on board ship, Directorate General of Shipping coordinates the

payment of compensation from employer company.
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Inland water transport in Kerala
1947. SHRI P. RAJEEVE: Will the Minister of SHIPPING be pleased to state:

(a) whether Government has any Centrally Sponsored Scheme (CSS) for development of

inland water transport for the State of Kerala;

(b) if so, whether Government has any plans to revive the CSS which was dropped by the

Planning Commission in 2007; and
(c) if so, whether steps are being taken to revive these CSSs?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) No, Sir.

(b) and (c) In Tenth Plan (April, 2002 to March, 2007) there was a Centrally Sponsored
Scheme for development of Inland Water Transport (IWT). In this scheme grant of 100% to
North Eastern States and 90% to other States was provided by the Central Government to the
respective States for development of IWT. This scheme has been discontinued from 1.4.2007
after review by the Planning Commission. For North Eastern Region, however, this has been
classified as a Central Sector Scheme. Other States have been informed that the development of
inland waterways may appropriately be taken up in the Annual Plans of the States by providing

suitable allocations of IWT sector.

Waiver of OBC quota in lITs

1948. SHRI M. V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
SHRIR.C. SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Indian Institutes of Technology (IITs) are demanding waiver of

OBC quota in some selected courses;
(b) if so, the details of the IITs which have been demanding for waiver of OBC quota;

(c) if so, whether it is a fact that the demand is contrary to the provisions of the Central

Educational Institutions Act; and
(d) ifso, what is the response of Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) There has been a suggestion that while increasing
the overall number of seats by 54% in an Indian Institute of Technology (IIT), to give effect of
implementation of OBC reservation, increase in the number of seats in individual disciplines may
not be insisted upon, but may be decided by taking into account the popularity, demand and
importance of the disciplines. The issue is being considered in consultation with the Ministry of

Law and Justice.
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Grants to Kendriya Vidyalaya Sangathan

11949. SHRI SHREEGOPAL VYAS: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether grants are provided to Kendriya Vidyalaya Sangathan;

(b) if so, whether schools running under Kendriya Vidyalaya Sangathan are entitled to
charge any other fees apart from tuition fee;

(c) if so, the details of said heads;
(d) whether grants are provided for development of schools; and
(e) if not, the sources from where the Kendriya Vidyalayas collect funds?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) and (c) Yes, Sir. Such charges are (i) Vidyalaya Vikas Nidhi and (i) Computer fund.

(d) and (e) Yes, Sir. Vidyalaya Vikas Nidhi is supplementing efforts for development of
schools.

Finalisation of MSSS

1950. SHRI NATUJI HALAJI THAKOR:
SHRI PARSHOTTAM KHODABHAI RUPALA:

Will the Minister of SHIPPING be pleased to state:

(a) whether in-principle approval for subsidy of Rs. 88.23 crores to Alcock Ashdown
Gujarat Ltd. (AAGL) has been granted under subsidy scheme for export projects of
Government;

(b) whether proposal regarding Modified Shipbuilding Subsidy Scheme (MSSS) has been
finalised;

(c) if so, the details thereof; and
(d) ifnot, the time when this scheme is likely to be finalised ?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) In principle approval for payment
of Rs. 7,73,34,088/- on account of subsidy to Alcock Ashdown (Guijarat) Limited has been
granted, and this amount has been released to Alcock Ashdown (Gujarat) Limited. In addition,
applications for in principle approval for grant of subsidy for shipbuilding contracts signed by the
shipyard in respect of export orders amounting to Rs. 86.00 crores (approximately) have been
received in the Ministry.

(b) No, Sir.
(c) Does not arise.

(d) No time frame for finalizing the scheme can be indicated.

tOriginal notice of the question was received in Hindi.
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12.00 NooN

[MR. DEPUTY CHAIRMAN in the Chair. ]

PAPERS LAID ON THE TABLE

Outcome Budget (2009-10) of Department of Agriculture and Cooperation of the Ministry of

Agriculture

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):

Sir, 1, on behalf of Shri Sharad Pawar, lay on the Table, a copy (in English and Hindi) of the
Outcome Budget for the year 2009-10 in respect of the Department of Agriculture and
Cooperation in the Ministry of Agriculture.

[Placed in Library. See No.L.T. 538/15/09]
Notification of the Ministry of Shipping
Outcome Budget (2009-10) of the Ministry of Shipping
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Sir, | lay on the Table:

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Shipping, under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963,
together with delay statement:

(1) G.S.R.75 (E), dated the 5th February, 2009, publishing the New Mangalore Port
Trust Employees (Reoruitment, Seniority and Promotion) Amendment
Regulations, 2008.

(2) G.S.R. 76 (E), dated the 5th February, 2009, publishing the New Mangalore Port
Trust (Allotment of Residences) Amendment Regulations, 2008.

(3) G.S.R. 77 (E), dated the 6th February, 2009, publishing the New Mangalore Port
Trust Employees (Reoruitment, Seniority and Promotion) Regulations, 2009.

[Placed in Library. See No.L.T. 349/15/09]

Il. A copy (in English and Hindi) of the Outcome Budget for the year 2009-10 in respect of
the Ministry of Shipping.

[Placed in Library. See No.L.T. 350/15/09]
Notification of the Ministry of Human Resource Development

Report and Accounts (2007-08) of Aligarh Muslim University, Aligarh and Auroville
Foundation, Auroville alongwith related papers

Report and Accounts (2006-07, 2007-08) of Indian Institute of Management (lIM),
Calcutta, Indore and Lucknow alongwith related papers

Report and Accounts (2007-08) of Assam University, Silchar and JNU, Delhi alongwith
related papers

Accounts (2007-08) of Kendriya Hindi Shikshan Mandal, Agra and related papers
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VI. Report and Accounts (2007-08) of Sarv Shiksha Abhiyan State Mission Authority,

Nagaland and Meghalaya alongwith related papers
VIl.  Account (2007-08) of North Eastern Hill University, Shillong and related papers

VIIl. Report and Accounts (2007-08) of Indian Institute of Technology, Kharagpur, Roorkee and

Bombay alongwith related papers.
IX.  Report and Accounts (2007-08) of PDPM-IITD&M, Jabalpur and related papers

X. Report and Accounts (2005-06, 2006-07 and 2007-08) of Indian Institute of Science

Education and Research, Pune and related papers.

XI.  MOUs (2008-09 and 2009-10) between Government of India (Ministry of Human
Resources Development, Deptt. of Edu.) and Ed. C.I.L.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): Sir, | lay on the Table:—

I. A copy (in English and Hindi) of the Ministry of Human Resource Development
(Department of Higher Education) Notification G.S.R. 240(E), dated the 6th April,
2009, publishing the University Grants Commission (Inspection of Universities) Rules,
2009, under Section 28 of the University Grants Commission Act, 1956.

[Placed in Library. See No.L.T. 373/15/09]

Il. A copy (in English and Hindi) of the Ministry of Human Resource Development
(Department of Higher Education) Notification S.0. 371 (E), dated the 30th January,
2009, regarding reservation of seats for admission of the students belonging to the
Scheduled Castes, the Scheduled Tribes and the Other Backward Classes of citizens,
to certain Central Educational Institutions established, maintained or aided by the
Central Government, under Section 7 of the Central Educational Institutions
(Reservation in Admission) Act, 2006.

[Placed in Library. See No.L.T. 698/15/09]

. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 34 and sub-section (4) of Section 35 of the Aligarh Muslim
University (Amendment) Act, 1981:

(a) Annual Report of the Aligarh Muslim University (AMU), Aligarh, for the year
2007-08.

(b) Annual Accounts of the Aligarh Muslim University (AMU), Aligarh, for the
year 2007-08 and the Audit Report thereon.

(c) Review by Government on the working of the above University.
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V.

(2) Statements (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.

[Placed in Library. See No.L.T. 369/15/09]

(1) A copy each (in English and Hindi) of the following papers, under sub-sections
(3) and (4) of Section 24 of the Auroville Foundation Act, 1988:

()

®)

(©

Annual Report of the Auroville Foundation, Auroville, Tamil Nadu, for the
year 2007-08.

Annual Accounts of the Auroville Foundation, Auroville, Tamil Nadu, for the
year 2007-08, and the Audit Report thereon.

Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No.L.T. 374/15/09]

A copy each (in English and Hindi) of the following papers:

O @

(®)
©

@i (@

®)
©

(i) (2)

(®)
©

Annual Report and Accounts of the Indian Institute of Management (IIM),
Calcutta, for the year 2006-07, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
() (a) above.

[Placed in Library. See No.L.T. 356/15/09]

Annual Report and Accounts of the Indian Institute of Management (IIM),
Indore, for the year 2007-08, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above.

[Placed in Library. See No.L.T. 357/15/09]

Annual Report and Accounts of the Indian Institute of Management (IIM),
Lucknow, for the year 2007-08, together with the Auditor’s Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(ii) (a) above.

[Placed in Library. See No.L.T. 362/15/09]

202



() (@

(®)

V) @

(®)
©

D) (@

(®)

©

(vii) (a)

(®)
©

(vii)) (a)

(®)

() ()

®)

Annual Accounts of the Assam University, Silchar, for the year 2007-08,
and the Audit Report thereon, under sub-section (4) of Section 31 of the
Assam University Act, 1989.

Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above.

[Placed in Library. See No.L.T. 358/15/09]

Thirty-eighth Annual Report of the Jawaharlal Nehru University (JNU),
New Delhi, for the year 2007-08.

Review by Government on the working of the above University.

Statement giving reasons for the delay in laying the papers mentioned at
(v) (a) above.

[Placed in Library. See No.L.T. 363/15/09]

Annual Accounts of the Kendriya Hindi Shikshan Mandal, Agra, for the year
2007-08, and the Audit Report thereon.

Review by Government on the Audit Report of the Kendriya Hindi Shikshan
Mandal.

Statement giving reasons for the delay in laying the papers mentioned at
(vi) (a) above.

[Placed in Library. See No.L.T. 368/15/09]

Annual Report and Accounts of the Sarva Shiksha Abhiyan State Mission
Authority, Nagaland, for the year 2007-08, together with the Auditor’s
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(vii) (a) above.

[Placed in Library. See No.L.T. 366/15/09]

Annual Accounts of the North Eastern Hill University, Shillong, for the year
2007-08, and the Audit Report thereon.

Statement giving reasons for the delay in laying the papers mentioned at
(vii) (a) above.

[Placed in Library. See No.L.T. 365/15/09]

Annual Report and Accounts of the Sarva Shiksha Abhiyan, State Mission
Authority, Meghalaya, for the year 2007-08, together with the Auditor’s
Report on the Accounts.

Statement by Government accepting the above Report.
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) @

®)

i) (2)

(®)

©

(xii) (a)

®)

©)
C))

(xii) ()

C))

(©
C))

Statement giving reasons for the delay in laying the papers mentioned at
(ix) (a) above.

[Placed in Library. See No.L.T. 367/15/09]

Annual Accounts of the Indian Institute of Technology, Kharagpur, for the
year 2007-08, and the Audit Report thereon, under sub-section (4) of
Section 23 of the Institutes of Technology Act, 1961.

Statement giving reasons for the delay in laying the papers mentioned at
(x) (a) above.

[Placed in Library. See No.L.T. 353/15/09]

Annual Report of the Indian Institute of Technology, Roorkee, for the year
2007-08.

Annual Accounts of the Indian Institute of Technology, Roorkee, for the
year 2007-08, and the Audit Report thereon, under subsection (4) of
Section 23 of the Institutes of Technology Act, 1961.

Statement by Government accepting the above Report.
[Placed in Library. See No.L.T. 699/15/09]

Report of the Pt. Dwarka Prasad Mishra-Indian Institute of Information
Technology, Design and Manufacturing (PDPI\/IIIITD& M), Jabalpur for
the year 2007-08.

Annual Accounts of the Pt. Dwarka Prasad Mishra-Indian Institute of
Information Technology, Design and Manufacturing (PDPM-IITD&M),
Jabalpur for the year 2007-08 and the Audit Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xii) (a) and (b) above.

[Placed in Library. See No.L.T. 355/15/09]

Annual Report of the Indian Institute of Technology, Bombay, for the year
2007-08.

Annual Accounts of the Indian Institute of Technology, Bombay, for the
year 2007-2008, and the Audit Report thereon, under sub-section (4) of
Section 23 of the Institutes of Technology Act, 1961.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(xii) (a) and (b) above.

[Placed in Library. See No.L.T. 354/15/09]
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(xiv) (a) Annual Report of the Indian Institute of Science Education and Research,
Pune, for the year 2005-07.

[Placed in Library. See No.L.T. 359/15/09]

(b) Annual Report of the Indian Institute of Science Education and Research,
Pune, for the year 2007-08.

[Placed in Library. See No.L.T. 360/15/09]

(c) Annual Accounts of the Indian Institute of Science Education and
Research, Pune, for the year 2006-07 and 2007-08 and the Audit Report
thereon.

(d) Review by Government on the working of the above Institute.

(e) Statement giving reasons for the delay in laying the papers mentioned at
(xiv) (a), (b) and (c) above.

[Placed in Library. See No.L.T. 361/15/09]
VI. A copy each (in English and Hindi) of the following papers:

(i)  Memorandum of Understanding between the Government of India (Ministry of
Human Resource Development, Department of Higher Education) and the
Educational Consultants India Limited (Ed. CIL), for the year 2008-09.

[Placed in Library. See No.L.T. 369/15/09]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Human Resource Development, Department of Higher Education) and the
Educational Consultants India Limited (Ed. CIL), for the year 2009-10.

[Placed in Library. See No.L.T. 370/15/09]
1. Notification of the Ministry of Finance
2. Annual Accounts (2007-08) of SEBI, Mumbai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Sir, | lay on the Table:

I. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Economic Affairs), under Section 48 of the Foreign Exchange
Management Act, 1999:

(1) G.S.R. 61 (E), dated the 30th January, 2009, publishing the Foreign Exchange
Management (Borrowing or Lending in Foreign Exchange) (Amendment)
Regulations, 2009.

(2) G.S.R.107 (E), dated the 20th February, 2009, publishing the Foreign Exchange
Management (Borrowing and Lending in Rupees) (Amendment) Regulations,
2009.
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(3) G.S.R. 108 (E), dated the 20th February, 2009, publishing the Foreign Exchange
Management (Transfer or Issue of any Foreign Security) (Amendment)
Regulations, 2009.

(4) G.S.R. 299 (E), dated the 1st May, 2009, publishing the Foreign Exchange
Management (Acquisiton and Transfer of Immovables Property in India)
(Amendment) Regulations, 2009.

(5) G.S.R. 300 (E), dated the 1st May, 2009, publishing the Foreign Exchange
Management (Guarantees) (Amendment) Regulations, 2009.

(6) G.S.R. 301 (E), dated the 1st May, 2009, publishing the Foreign Exchange
Management (Transfer or Issue of any Foreign Security) (Second Amendment)
Regulations, 2009.

(7) G.S.R. 349 (E), dated the 22nd May, 2009, publishing the Foreign Exchange
Management (Current Account Transactions) (Amendment) Rules, 2009.

(8) G.S.R. 440 (E), dated the 23rd June, 2009, publishing the Foreign Exchange
Management  (Foreign Exchange Derivative Contracts) (Amendment)
Regulations, 2009.

(%) G.S.R. 441 (E), dated the 23rd June, 2009, publishing the Foreign Exchange
Management (Transfer or Issue of any Foreign Security) (Third Amendment)
Regulations, 2009.

(10) G.S.R. 442 (E), dated the 23rd June, 2009, publishing the Foreign Exchange
Management (Deposit) (Amendment) Regulations, 2009.

[Placed in Library. See No.L.T. 332/15/09]

A copy (in English and Hindi) of the Ministry of Finance (Department of Economic
Affairs) Notification No. LAD-NRO/GN/2009-10/11/167759, dated the 29th June,
2009, publishing the Securities and Exchange Board of India (Payment of Fees)
(Amendment) Regulations, 2009, under Section 31 of the Securities and Exchange
Board of India Act, 1992.

[Placed in Library. See No.L.T. 333/15/09]

A copy (in English and Hindi) of the Ministry of Finance (Department of Financial
Services) Notification S.0. 1580 (E), dated the 30th June, 2009, notifying the merger
of Kamraz Rural Bank and Jammu Rural Bank, under sub-section (4) of Section 23A
of the Regional Rural Banks Act, 1976.

[Placed in Library. See No.L.T. 334/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Financial Services), under sub-section (3) of Section 36 of
the Recovery of Debts due to Banks and Financial Institutions Act, 1993:
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VI.

(1) G.S.R. 404 (E), dated the 12th June, 2009, publishing the Debts Recovery
Tribunal-1ll, Chennai (Group C and D posts) (Non-Gazetted) Recruitment Rules,
2009.

(2) G.S.R. 405 (E), dated the 12th June, 2009, publishing the Debts Recovery
Tribunal-1l, Ahmedabad (Group ‘C’ and ‘D’ posts) (Non-Gazetted) Recruitment
Rules, 2009.

(3) G.S.R. 406 (E), dated the 12th June, 2009, publishing the Debts Recovery
Tribunal-ll, Chandigarh (Group C and D posts) (Non-Gazetted) Recruitment
Rules, 2009.

(4) G.S.R. 407 (E), dated the 12th June, 2009, publishing the Debts Recovery
Tribunal, Madurai (Group C and D posts) (Non-Gazetted) Recruitment Rules,
2009.

[Placed in Library. See No.L.T. 335/15/09]
A copy (in English and Hindi) of the following Papers:

(a) Annual Accounts of the Securities and Exchange Board of India (SEBI), Mumbai,
for the year 2007-2008 and the Audit Report thereon, under sub-section (4) of
section 15 of the Securities and Exchange Board of India Act, 1992.

(b) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No.L.T. 505/15/09]

A copy (in English and Hindi) of the Statement of Market Borrowings by Central
Government during the year 2008-09.

[Placed in Library. See No.L.T. 507/15/09]

Notifications of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): Sir, | lay on the Table:

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Revenue), under Section 159 of the Customs Act, 1962,
together with Explanatory Memoranda on the Notifications:—

(1) G.S.R. 432 (E), dated the 19th June, 2009, amending Notifications G.S.R. 499
(E), dated the 22nd July, 2005 and G.S.R. 500 (E), dated the 22nd July, 2005,
to substitute certain entries in the original Notifications.

(2) G.S.R. 433 (E), dated the 19th June, 2009, amending Notification G.S.R. 33
(E), dated the 15th January, 2008, to substitute certain entries in the original
Notification.
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(3) G.S.R. 484 (E), dated the 7th July, 2009, amending Notification G.S.R. 118 (E),
dated the 1st March, 2002, to substitute certain entries in the original Notification.

(4) G.S.R. 485 (E), dated the 7th July, 2009, amending Notifications 734 (E), dated
the 30th September, 1994, G.S.R. 166 (E), dated the 1st March, 2003 and
G.S.R. 311 (E), dated the 12th May, 2004, to substitute certain entries in the
original Notifications.

(5) G.S.R. 486 (E), dated the 7th July, 2009, seeking to re-introduce exemption
from additional duty of customs on parts, components and accessories of mobile
handsets including cellular phones up to 6th July, 2010.

[Placed in Library. See No.L.T. 336/15/09]

A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification G.S.R. 487 (E), dated the 7th July, 2009, seeking to provide exemption to
packaged software or canned software, the additional duty leviable thereon, under
sub-section (1) of Section 3 of the Customs Tariff Act,1975.

[Placed in Library. See No.L.T. 336/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Revenue), under sub-section (4) of Section 94 of the
Chapter-IV of the Finance Act, 1994, together with Explanatory Memoranda on the
Notifications:—

(1) G.S.R. 488 (E), dated the 7th July, 2009, seeking to exempt the taxable service
provided to the Federation of Indian Export Organizations (FIEQO) and specified
Export Promotion Councils, on the membership or any other fee collected by
them.

(2) G.S.R. 489 (E), dated the 7th July, 2009, seeking to supersede Notification
G.S.R. 645 (E), dated 6th October, 2007, by bringing into effect a revised refund
scheme so as to bring simplification and facilitation of refunds.

(3) G.S.R. 490 (E), dated the 7th July, 2009, seeking to exempt two taxable
services, namely, ‘transport of goods by road and ‘commission paid to foreign
agents’ from the levy of service tax, if the exporter is liable to pay service tax on
reverse charge basis.

(4) G.S.R. 491 (E), dated the 7th July, 2009, seeking to exempt the taxable service
provided to a Scheduled bank, by any other Scheduled bank, in relation to inter-
bank purchase and sale of foreign currency.

(5) G.S.R. 492 (E), dated the 7th June, 2009, seeking to exempt the
taxable service provided to inter-state or intra-state transportation of passengers,
in a vehicle bearing ‘contract carriage permit’, with specified conditions.
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V.

(6) G.S.R. 493 (E), dated the 7th July, 2009, amending Notification G.S.R.153 (E),
dated the 1st March, 2002, to substitute certain entries in the original

Notification.

(7) G.S.R. 494 (E), dated the 7th July, 2009, publishing the Taxation of Services

(Provided from outside India and Received in India) Amendment Rules, 2009.

(8) G.S.R. 495 (E), dated the 7th July, 2009, publishing the Works Contract

(Composition Scheme for Payment of Service Tax) Amendment Rules, 2009.
[Placed in Library. See No.L.T. 339/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Revenue), under sub-section (2) of Section 38 of the Central

Excise Act, 1944, together with Explanatory Memoranda on the Notifications:

(1) G.S.R. 465 (E), dated the 7th July, 2009, amending Notifications G.S.R. 375
(E), and 376 (E), dated the 11th April, 1994, to substitute certain entries in the

original Notification.

(2) G.S.R. 466 (E), dated the 7th July, 2009, amending Notification G.S.R. 361 (E),
dated the 13th May, 2002, to add certain entries in the original Notification.

(3) G.S.R. 467 (E), dated the 7th July, 2009, amending Notification G.S.R. 138(E),
dated the 1st March 2003, to substitute certain entries in the original

Notification.

(4) G.S.R. 468 (E), dated the 7th July, 2009, amending Notification G.S.R. 266
(E), dated the 31st March 2003, to substitute certain entries in the original

Notification.

S.R. , date e uly, , amending Notification G.S.R.
5) G.S.R. 469 (E), dated the 7th July, 2009 ding Notification G.S.R. 420
(E), dated the 9th July, 2004, to substitute certain entries in the original

Notification.

(6) G.S.R. 470 (E), dated the 7th July, 2009, amending Notification G.S.R. 421
(E), dated the 9th July, 2004, to substitute certain entries in the original
Notification.

(7) G.S.R. 471 (E), dated the 7th July, 2009, amending Notification G.S.R. 93 (E),
dated the 1st March, 2006, to substitute certain entries in the original

Notification.

(8) G.S.R. 472 (E), dated the 7th July, 2009, amending Notification G.S.R. 94 (E),
dated the 1st March, 2006, to substitute certain entries in the original

Notification.
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V.

(%) G.S.R. 473 (E), dated the 7th July, 2009, amending Notification G.S.R. 95 (E),
dated the 1st March, 2006, to substitute certain entries in the original

Notification.

(10) G.S.R. 474 (E), dated the 7th July, 2009, amending Notification G.S.R. 96 (E),
dated the 1st March, 2006, to substitute certain entries in the original
Notification.

(11) G.S.R. 475 (E), dated the 7th July, 2009, amending Notification G.S.R. 100 (E),
dated the 1st March, 2006, to substitute certain entries in the original
Notification.

(12) G.S.R. 476 (E), dated the 7th July, 2009, amending Notification G.S.R. 125 (E),
dated the 1st March, 2006, to substitute certain entries in the original
Notification.

(13) G.S.R. 477 (E), dated the 7th July, 2009, amending Notification G.S.R. 130 (E),
dated the 1st March, 2008, to substitute certain entries in the original
Notification.

(14) G.S.R. 478 (E), dated the 7th July, 2009, amending Notification G.S.R. 841
(E), dated the 7th December, 2008 to substitute certain entries in the original
Notification.

(15) G.S.R. 479 (E), dated the 7th July, 2009, seeking to exempt biodiesel from
additional duty of excise.

(16) G.S.R. 480 (E), dated the 7th July, 2009, seeking to exempt packaged software
or canned software from duty of excise.

(17) G.S.R. 481 (E), dated the 7th July, 2009, publishing the CENVAT Credit
(Amendment) Rules, 2009.

(18) G.S.R. 482 (E), dated the 7th July, 2009, publishing the Central Excise
(Amendment) Rules, 2009.

(19) G.S.R. 483 (E), dated the 7th July, 2009, amending Notification G.S.R. 882
(E), dated the 24th December, 2008, to substitute certain entries in the original
Notification.

[Placed in Library. See No.L.T. 337/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Revenue), under sub-section (7) of Section 9A of the
Customs Tariff Act, 1975, together with Explanatory Memoranda on the Notifications:-

(1) G.S.R. 434 (E), dated the 19th June, 2009, seeking to impose definitive
safeguard duty on imports of Aluminium Flat Rolled Products and Aluminium Foil
into India from People’s Republic of China.
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(2) G.S.R. 435 (E), dated the 19th June, 2009, rescinding Notification G.S.R. 187
(E), dated the 23rd March, 2009.

(3) G.S.R. 455 (E), dated the 30th June, 2009, seeking to impose provisional
safeguard duty on imports of Phthalic Anhydride into India.

S.R. , dated the 30th June, , rescinding Notification G.S.R.
4) G.S.R. 456 (E), dated the 30th J 2009 inding Notification G.S.R. 55
(E), dated the 29th January, 2009.

[Placed in Library. See No.L.T. 338/15/09]

MOUs between the Government of India (Ministry of Heavy Industries and Public Enterprises,

Department of Heavy Industry) and various companies
for the year 2009-10

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): Sir, | lay on the Table a copy each (in English and Hindi)

of the following papers:

®

0,

(i)

(V)

)

Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises, Department of Heavy Industry) and the Hindustan
Machine Tools Limited (HMT), for the year 2009-10.

[Placed in Library. See No.L.T. 317/15/09]

Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises, Department of Heavy Industry) and Tyre
Corporation of India Limited (TCIL), for the year 2009-10.

[Placed in Library. See No.L.T. 318/15/09]

Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises, Department of Heavy Industry) and Scooters India
Limited (SIL), for the year 2009-10

[Placed in Library. See No.L.T. 319/15/09]

Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises, Department of Heavy Industry) and the

Instrumentation Limited, for the year 2009-10.
[Placed in Library. See No.L.T. 315/15/09]

Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises, Department of Heavy Industry) and the Rajasthan
Electronics and Instruments Limited (REIL), for the year 2009-10.

[Placed in Library. See No.L.T. 311/15/09]
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(vi) Memorandum of Understanding between the Government of India
(I\/Iinistry of Heavy Industries and Public Enterprises, Department of Heavy Industry)

and the Heavy Engineering Corporation Limited (HEC), for the year 2009-10.
[Placed in Library. See No.L.T. 324/15/09]

(vii) Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises, Department of Heavy Industry) and the Hindustan
Salt Limited (HSL), for the year 2009-10.

[Placed in Library. See No.L.T. 320/15/09]

(vii) Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises) and the Engineering Projects (India) Limited
(EPI), for the year 2009-10.

[Placed in Library. See No.L.T. 323/15/09]

(ix) Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises) and the Cement Corporation of India Limited
(Cal), for the year 2009-10.

[Placed in Library. See No.L.T. 321/15/09]

(x)  Memorandum of Understanding between the Government of India (Ministry of Heavy
Industries and Public Enterprises) and the Hindustan Cables Limited (HCL), for the
year 2009-10.

[Placed in Library. See No.L.T. 322/15/09]

MOTION FOR ELECTION TO THE NATIONAL SHIPPING BOARD
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Sir, | move the following Motion:

(IThat in pursuance of clause (a) of sub-section (2) of Section 4 of the Merchant Shipping
Act, 1958 (44 of 1958), read with sub-rule (2) of Rule 4 of the National Shipping Board
Rules, 1960, this House do proceed to elect, in such manner as the Chairman may direct,
one Member from among the Members of the House, to be a member of the National
Shipping Board in the vacancy caused due to the retirement of Shri Thennala G.

Balakrishna Pillai from the membership of Rajya Sabha on the 21st April, 2009".

The question was put and the motion was adopted.
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MOTION FOR ELECTION TO THE COURT OF THE
ALIGARH MUSLIM UNIVERSITY

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | move

the following Motion:

“That in pursuance of item (xxiv) of clause (1) read with clause (2) of Statute 14 of the
Statutes of the Aligarh Muslim University appended to the Aligarh Muslim University
(Amendment) Act, 1981, in terms of Section 28 thereof, this House do proceed to elect, in
such manner as the Chairman may direct, one Member from amongst the Members of the
House to be a member of the Court of the Aligarh Muslim University in the vacancy that will
arise on the 9th August, 2009 due to the expiry of the term of Shri Moinul Hassan as a
member of the Court.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Hon. Members, today, we are taking up Calling Attention. A
large number of Members have given notice about the reported humiliation of the former
President, Shri A.P.J. Abdul Kalam at the Indira Gandhi International Airport, in view of the
importance of the subject, as an exception, we are taking it up as a Zero Hour submission. No
other Zero Hour submission will be allowed. After that, we will take up the Calling Attention.

MATTER RAISED WITH THE PERMISSION

Reported Humiliation of the former President, Dr. APJ Abdul Kalam at Indira Gandhi
International Airport

Tt GHTT ST (A&7 <) < SUFHIIRT ARIey, faeel & SaxT it sfaRisi garule R 9Rd
P Y4 IIURT b A1 $© (&1 gd Sl g1 9 8, I/ 1 © [ I8 Afth BT 9| 8] ganl
2, IT VIR P ATHT 3Nl 8, WRA Bl goord o A1 Ractars a1 1 21 I8 SFRIeT H T8l gorl
8, I8 WRT & e U 3T B TGl Bl Sil U1 ARBRI AT W Fifewicd WRASH B
FeTge A o1 X U1 T Tt cO 083 21 9 <1a1dh & foTu <11 X2 91 31 AT B avg org+
H @S I 3T MIHTe FMHER 1 39 MR IRt &1 ff a1 5 9 qd wrgufy € ok wr
HICIhId & T8d Sd! SAd Tl B ol Fhdlll ...(@ALM)... Al § I8 gare1 daredm g &
...(gagm ). ..

SHRI BALBIR PUNJ (Orissa): This is not fair, Sir. ... (Interruptions)... The External Affairs
Minister can stay. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): He can stay back for a while, Sir.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not related to the Ministry of External Affairs It is the Home
Ministry. ...(Interruptions ... The Government is there. ....(Interruptions)... It is the Home
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Ministry. It has nothing to do... (Interruptions)... Sit down please. ...(Interruptions)... Please
speak.

it 9T 31 TIRISST & SfAATRAT BT Fft AT 7 98T Rl 39 s 89 &l B T8l
ST 81 39 <% B gedl-ded] S Sl 8| G4 IS STt &l 9= FebTall 731, S5 SiF B
AR Aot FepTell 78 3R I8! 311 AU &b 3felTal I8 Hal T b 3179 379 St WY IATRT|
IR-IR BB $ a1 ft U1 fobam 111 319 &9 ST 918d @ fob RIT WRA-XeT U1 S A fh bl
YA I I 19 HRAN? T8 bdcl Ah DI IJTH 8| ATl S8 URT X far o7, I AR
<31 & frrse waAfod! €, 9 qd Isgufl 81 AR Aol ford! g% B MU S dted SR fea
goT &1 get forean gan & f o5t viP <t & forg gRem Sita & ge <1 1€ 21 98 99 8N & Jravs
U1 T Tl 3R fhdd el R gaAT? a1 I8 VR Bl &1 PR B BIg Te<] ATfTe dl Te
ofI? RIT YR DI T B BIRT AT T8l &I T3 M2 I ARHIRAT F HUR R HRATS BT
ST, § TRBR | I ST A8 § 2 STAHIIRT HEIS, GXPR $I 59 UG B g1 A1y
o5 et S TRY R gaven oY, TR YReN AHTRAT 7 IR-9R Fal f& I AR qd Iegufer 8
..(T9g )...

sft STy : SF 2, UG THY FAT €T AT ...(FQLM).... TH-Ud Uit | UH-Tdh
s §IfeTUl It is not an open discussion. ...(Interruptions) One minute, please. ...
(Interruptions)

SHRI BALBIR PUNJ: Sir, | associate myself with what the hon. Member has said.
...(Interruptions). ..

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, | also associate myself with what the hon.
Member has mentioned. ...(Interruptions)...

SHRI  SANTOSH BAGRODIA (Rajasthan): Sir, we all associate ourselves.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions) 3119 afeg 7 ...(caum). .
319 IfSY ....(GLTH). ... AT I qler SN ...(FGEH)....

it IPBTeT STaSHR (TERTE) : WX, SUH TP 9aTd & b S SMR®HT TaRers 7, S
. (T9Y ...

st Sy ; 3mg Q%Q, ST ... (FIHH)... Please allow me to speak. When | am
speaking, why do you interrupt? ...(/nz‘errupz‘/’ons)... Please allow me to speak. é]%li’, 5-6
JTNE JH T 3 T WX Afes f&AT B1 Discussion & 91 I8 T gl & today, as a special
case, we will take up Zero Hour. %I%ﬁﬁ e fean %, EI%T*\[ G% ﬂ?l'ﬁ fﬂﬁﬂ'&'l Rl ‘JUIT@‘%T % 5
e § Y- U] ¥ Udh-Udh HHR §9 R dlel, d1fd 39 UR discussion &1 b

7 TG, SRt (IIRES) : W, i+ Aifew faan 2, 37! garsul

7t ST|UTafY : 1. 79 M7 I1ed|

1. I MUTA ATEd (SR Y<30) = 219, BHR A1 il 1 4l Sl 9% SoT, I8 agd
B TR AT 81 8 gHI § & Us IR 7181, gl & 9gd ufiftsd usi iR 43 g¢ aafRhal
P 1Y T U U 3T IRE DI BRG] 18R g5l BHN former THR P 1 URAT GaAT; SiTot AT

fSthe fAfer 9, ST A1 U1 all 98 o1 GUNI Exl 0% g7 AT, Hald AIed & AI I8
feg T 1 el faeel! § Usb facell Hvil & 1Rl gIRT 9 gaiT, 519 I RadiRed
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SITHR U8 e X2 & [ d g & d g ufil &1 9t &l S ST &1 3 <1 3fTach H1egd
g T Ho b 59 HUHl & SFfRIRAT B RIATh dehTel BRIATE! B ST 3R g siiRe=
BT 7 TE BBT AT, ‘nobody is exempted’, ST STABTRT BT BT 5 <97 I I18X b1 &
AT STRY B b freer fag S|

it THTI AASH (FERTS) : STAHMIRI FEIGY . (qL™)....

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu) : Sir, | also want to speak on this.

MR. DEPUTY CHAIRMAN: First of all, | am calling the names of those Members who have
given the notice. ...(/m‘errupz‘/ons)... Then, as | said, | will allow one Member from each party.

...(Interruptions)...

ft U1 SIS HR: SUFHUNT AEIGY, § Had &1 1a1 Bl S oI & 39 TR ATl
BT IR FaD! Al 8, IRT <2 A8 &, 9P IR-TR $9 A8 DI GG 81 81 &1 ATID] ATS
BT o6 Tgel off AT & wiene & A1y Tt 'eT g8 3R =i SReR Ryet @t a3 &1 €
RE DX el

99 Gy ¥ ) S A0 &1 Igel 9 a1 IE & f préiNed tsReig— & 5 siffert 4 59
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IRIR® g H1 SHY, H 3MTueh! 9471 Va1 § % iax Sfea garans—d &1 i subsidiary Air Cell
g, Upod WIg, H PR I aTH! 91 R8T § &6 I Air Cell BT RUIC oM W Y Rifae gfager
A <1 IS PrIaTS! AT 78T D17 3R 379 5 YR THRUT UR AT HIIare! bl Sei?
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3 Q¢ H U 9gd R &N 2, RS 7 wrge dIs ue W T2 7, dfed 9 fah faey
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SHRIMATI JAYANTHI NATARAJAN: Sir, we would also like to associate fully with the
sentiments expressed by Shri Prabhat Jha. It is totally outrageous that the former President of
India should have been subjected to this humiliation on Indian soil by a foreign airline. As my
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colleagues on the other side have mentioned, just before me, this has happened several times
on foreign soil. But, that it should happen on Indian soil is something that we cannot condone.
Only one more sentence, Sir, the fact is, as Prakash Javadekarji just mentioned, security is
something that is the concern of our forces within the airport and that the airline subjected the
former President of India to this humiliation despite being told who he is. The hon. Minister has
said already, | think, that there will be a probe, but our demand also will be that until those
officers of the Continental Airline are taken to task and punished or whatever action is taken
against them, the flying of Continental Airline should be suspended because otherwise the

honour of India cannot be upheld.
MR. DEPUTY CHAIRMAN: Now, Shrimati Brinda Karat.

SHRIMATI BRINDA KARAT (West Bengal): Sir, from our party, Shri Sitaram Yechury will

speak.

SHRI SITARAM YECHURY (West Bengal): Sir, | entirely agree and want to associate myself
with both, what Shri Javadekar has said and what Jayanthiji has said; suspend the operations of
this airline immediately and since this comes from the United States of America,
...(/m‘errupz‘/ons)... | am sure, | am not provoking Shri Arun Jaitley, | would also like the
Government to ascertain whether this action and what has been done with the former President
of India has also got something to do with his name, which is Abdul Kalam. If that is the case,
then the matter is more serious; the matter is much more serious than a mere slip of the
operations that the airline may have conducted. But, | want this matter also to be inquired and

an answer given by the Government.

Sir, since the hon. Minister is here, | would like you to ask him to assure the House and the
country that the major issue of security will not be outsourced to private agencies and this must
be purely and completely under the state’s control, and that must be ensured. Otherwise, we

will have such problems in the future.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the first thing which pains us more is that this
incident has occurred on our soil. The insult that has been meted out to a person is not in the
capacity of a former President, but is now the role model of the younger generation across the
country. The simplest man, who has proved his capability while he was in office, should not have
been treated like this and concealing all the agony we are all having, we would like the Minister
first to delist the operator who has been a cause to this and, whoever is responsible, should be
taken immediate action against. It is a very sorry incident, we will show our country in a very bad
shape for having treated such a great personality like this. He has been treated so badly on our

own land.

SHRI D. RAJA (Tamil Nadu): Sir, my party joins the entire House in deploring this shameful

incident which has happened to our former President. | urge upon the Government to act fast
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and take necessary action to punish those responsible for such an incident. It is a matter of
concern in all airports; we respect some people with high esteem, persons like Dr. Abdul Kalam,
and he should not have been treated like that. The outsourcing of security is a major concern. |
do not know what is the thinking of the Government. But, as other Members expressed, the
Government will have to come with a proper response and will have to take some action so that

such incidents do not happen in future.

DR. V. MAITREYAN (Tamil Nadu): Sir, it is a national shame. The former President of a
country is subjected to such a humiliation in the national capital itself. In fact, even before this
issue is discussed in the House, we would have been very happy if the hon. Civil Aviation
Minister had taken suo motu cognizance of the incident and ordered an inquiry already. | would
like to know whether he has done anything and the status now. ... (Interruptions)...

sft Sumwmafer : IRay, syt urdt &1 9w § e Bl ...(Interruptions)... Everybody is

raising his hand, how to accommodate? (Interruptions)

SHRIMATI BRINDA KARAT: Only one suggestion, Sir. Let the hon. Minister go and express
regret to the hon. former President on behalf of the House. That is what he should do.

...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA (Assam): Sir, this is not only an insult of Dr. Kalam, it
is the insult of the entire nation. We are associating with all the Members who have expressed
here. | totally agree with Shri Javadekar, Smt. Jayanthi Natarajan, and we want strongest action

against the airline.

£} SR R8st (STR U=wn): SUQHIINT #EIGY, I8 Sl °geHl 8% & AR 7] we agd
TEfRAT A o XET 8, S SR UIET e & qTa=sil & A1 g1 WX, § I9H U 91 it
=TET § 5 TS ol R W T & TR @, WK AR F SMRET & AT, BTt RN Bl i<t
TIaT H 21 G| Ig oTSTs el St b1 ATSY 1B IhT F, HSell Bl Sl § I8 B 3R ©l0 ohfear
BT ARBT H FREIRT TP 980 IS11 TSl 8H TSR © (b ST W1 B 989 39 ANl &
fmT 3 319l 18 78T 21 AfeTy Ae @l 39H g Al Sirs 1 =113 q fob g 3 il ig 4 e
o foneft <1 9 U gan &, S Uiy fonef) o1 guiaar 7€l 81+ anfey) oifes, s o 9 o
TS 8, gfery g Rifder vfver Mfees yagd vl & Aret | a1 = a6 @fh s
Bl GIBR B Y] TRBR DI A% A U Hae ST 1Y b I8 gHIGY0] HRaTs g8 8 AR
et ft I W ART 9D gafed TE Bl SFRET & e TRy ST R H S
3R PR 39 A8 | S ANl B! WIST-J1 T IR 9 PR &l g, Al HRDT U8TS 3T Tl 8
81 9red & A HRATZAT BT SV SAFAT HRBT TRIRI 319+ dRB J IR H, YR &b eafd
A, TG #3113 SR YaYd ISR 3 &1 7| I8 U 95 TR AR 8, AR

#} STTIRI: T8 IR BT BT sentiment & ...(FETH)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, this is indeed an
outrageous incident, it is not merely a matter of discourtesy to the former President. It is an issue

which puts the whole nation into shame. | am sure the hon. Minister will make a statement. If he

218



has not already ordered an inquiry, should order one but then there is a larger connected issue
also. Members have mentioned that there are incidents like our former Speaker had to cancel his
visit; our former Ministers have been frisked by taking off their coats, be it their shoes, etc. And
at times, we feel so enamoured when certain visiting dignitaries come, we send vehicles to the
tarmac to receive them and exempt them from all these issues. Protocol involves courtesies; and
protocol and courtesy are always reciprocal. Will the Government also look into this larger issue ?
Our dignitaries, world over, are being frisked in this manner and we are sending vehicles to the
tarmac to receive them when foreign dignitaries of certain countries are coming. This issue
would have to be linked to this and this, perhaps, may be an issue for introspection by the

Government itself.

MR. DEPUTY CHAIRMAN: Hon. Members, this is the sentiment of the entire House.

...(Interruptions)...

SHRI SITARAM YECHURY: | would like to know from the Government whether Madam

Clinton has been apprised of this situation. ... (/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: It is the unanimous sentiment of the entire House. It is a very
serious incident and | hope the Government will take necessary action and the Minister will make

a statement.

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL):
Mr. Deputy Chairman, Sir, | fully associate myself also with the sentiments expressed by the
Members of the House from all sections and from all parties. | do agree and unconditionally |
would like to state that this act of frisking the former President, one of our tallest figures and
heroes of our country, is absolutely unpardonable and it is beyond the scope of laws of our
country. | would also like to make it very clear because some Members have expressed doubts
whether the security is being outsourced. The security of our airports is purely done and only
done by the CISF and what has happened involves the security of the airline itself at their

embarkation point. So, it is not the security of the airport or ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please listen to him. ... (Interruptions)...
SHRI PRAFUL PATEL : | am associating myself with you. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Let him complete. ... (Interruptions)...

SHRI'S.S. AHLUWALIA: They are again frisking at the aerobridge....(Interruptions ... They

suspect your security.
MR. DEPUTY CHAIRMAN: He is just informing. ... (Interruptions)...

SHRI PRAFUL PATEL: The frisking or the act per se is absolutely wrong because we have
our own guidelines; we have our own circulars, which have already been issued. The former
Presidents and many other distinguished people in our country have got the security exemption.

So, there was no reason. In fact, | would also like to say that not only a preliminary inquiry has
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been ordered, but we have also a preliminary report on the basis of which the Continental Airline
has already been issued a show-cause notice to explain as to why action against them under

Section 11A of the Aircraft Act, 1934 for wilful violation of the BCEAS circular should not be taken.

I am not trying to say that Government or we are insensitive to what has happened. | would
be more than happy to see that strictest action is taken and contemplated in accordance with
the sentiments expressed in this House, and, also | would not only take action but | would also
speak to my distinguished colleague, the Foreign Minister because this involves not only an issue
of the airline security per se but it has slightly wider ramifications as the Leader of the Opposition
has also mentioned. We would definitely be more than happy to see that any action taken is also
in consonance with established international law and practice because we cannot take a
decision in isolation whereas | respect that when foreign dignitaries come to India we accord the
highest protocol, the highest level of courtesy, including exemption from all kinds of security or
checks or frisking. The same is expected. Therefore, this action — what | am trying to point out
is — is an issue of airline per se. Airlines are not barred from having pre-embarkation security of
their own. But, the fact is, that security exercise should no be extended to people who are
anyway exempt from the BCA circular. It is the moot point which | fully accept. | deplore this
incident. We condemn what has happened and on behalf of the Ministry of Civil Aviation, | can
assure you that the Bureau of Civil Aviation Security will take the most stringent action in

accordance with the rules, regulations and the law.
MR. DEPUTY CHAIRMAN: Now, Calling Attention.

SHRIMATI BRINDA KARAT: Will he go to him personally and express regret?

...(Interruptions )
St SuUTAfe : € 1 € A7 SR fbhef T drerin dred 87

SHRI PRAFUL PATEL: As a matter of respect and courtesy, though it is not a failure of any
agency of the Government, as a mark of respect and sentiment | will personally go and explain

the position and express regret from my side to the former President.
MR. DEPUTY CHAIRMAN: Shri Tapan Kumar Sen to call the attention of the Minister.

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC
IMPORTANCE

Hike in price of petrol and diesel and pricing policy of Petroleum Products

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | beg to call the attention of the hon.
Minister of Petroleum and Natural Gas to the grave situation arising due to hike in price of petrol

and diesel and pricing policy of petroleum products.
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): Sir, over the
last six months or so, international oil prices have been on the rise. The Indian Basket of crude
oil, which averaged $ 40.61 per barrel in December 2008, rose to $ 69.12 per barrel in June, /.e.

by about 70% in June 2009.

Although the international oil prices have shown a small reduction during the fast fortnight of
July 2009, the prices have again started rising during the second fortnight and the average price

of the Indian basket during July 2009 (up to 17.07.2009) is US $ 63.22/barrel.

The Public Sector Oil Marketing Companies (OMCs) under recoveries on the sale of four
sensitive petroleum products, on 1st July 2009, were projected to be Rs. 4,870 crores for the
month of July 2009. The Government was constrained to increase the price of Petrol by
Rs.4/litre and Diesel by Rs.2/litre, with effect from 2.07.2009. This price increase, along with the
reduction in international oil prices during July 2009, has helped to reduce the under-recoveries

estimated for the month of July 2009, from Rs. 4,870 crore to around Rs.2,880 crore.

However, even after the price increase on 2.07.2009, the OMCs are still suffering under-
recoveries on Petrol and Diesel of Rs.1.01/litre and Re. 0.02/litre respectively (based on the
Refinery Gate Price (RGP) of 16.07.2009). It is worthwhile to mention that even after the recent
price increase, retail selling price of Petrol (ex-Delni) at Rs.44.63/litre is lower than the price
prevailing in June, 2006, i.e. Rs.47.51/litre. The retail selling price of Diesel is more or less at the

level of June 2006. There has been no increase in the retail selling price of PDS Kerosene.

To protect the consumer from the inflationary impact of rising international oil prices,
Government has been modulating the retail prices of sensitive petroleum products; viz. Petrol,
Diesel, PDS Kerosene, and Domestic LPG. Under the burden-sharing mechanism in vogue, the
major portion of the burden of international oil prices is borne by the Government through
issuance of Oil Bonds, and upstream oil PSUs through price discounts on crude oil/products.
During 2008-09, the Government sanctioned Oil Bonds of Rs.71,292 crore and the upstream oil
PSUs contributed Rs .32,000 crore by way of discounts towards under-recoveries of the OMCs.
In addition, the upstream oil PSUs, namely ONGC and OIL contributed Rs. 943 crore through

price discounts to OMCs to compensate them for their import losses.

The OMCs’ financial health is a matter of concern to the Government. The OMCs’ under-
recoveries have compelled them to borrow heavily to meet their cash flow requirements. As
compared to the total borrowings of Rs. 66,900 crore, as of March 2008, OMCs’ borrowings
ballooned to Rs. 1,07,115 crore as on 31.12.2008, thereafter falling to Rs. 88,900 crore in March
2009. During 2008-09, the OMCs’ interest burden increased to Rs. 8,201 crore as against Rs.

3,016 crore during the previous year, making a serious dent on their profitability.
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To meet the hydrocarbon needs of the nation, the three OMCs have projected capital
investments of Rs. 17,247 crore during 2009-10 in refineries, Green Fuel projects and marketing
infrastructure. The upstream oil PSUs too have ambitious investment plans for exploration and
production of oil and gas. Taken together, the annual plan outlay of oil PSUs, during 2009-10, is
of the order of Rs. 57,475 crore. The oil PSUs will not be in a position to carry out these Capex
programmes during the year as planned if their financial health is not sound. The oil PSUs arc the
backbone of the country’s energy security and their sound financial health is a pre-requisite for

ensuring smooth and uninterrupted distribution of the essential fuels across the country.

It needs mention that having regard to the need to provide relief to the poor end the middle
classes, Government has decided not to increase the retail prices of PDS Kerosene and
Domestic LPG. On the basis of the RGP effective 1/7/2009, Government is bearing a burden of
Rs.15.26 on each litre of PDS Kerosene and Rs. 92.96 on each cylinder of Domestic LPG. To
ensure uninterrupted supply of these two products at subsidised prices, Government’s subsidy
burden (considering an average crude oil price of $ 70 per barrel), is projected to be over Rs.
30,000 crore in 2009-10. The retail price of PDS Kerosene has not been revised since March
2002.

The State Governments are levying very high rates of Sales Tax/VAT on petrol & diesel.
The Ministry of Petroleum & Natural Gas has recently requested all Chief Ministers and the
Finance Minister of West Bengal, as the Chairman of the Empowered Committee of State
Finance Ministers, on the urgent need to rationalize the Sales Tax on petrol and diesel, so as to

reduce the impact of rising international oil prices on the consuming public.

Government is monitoring the international oil prices closely and will take appropriate pricing
decisions to protect the interest of the common man particularly the vulnerable sections of the

society.

7 TH.T9. IEaTierdl (FRES): W, 3777 I8 Calling Attention SIfSTT 3R 3 91 lunch
PRI 3MTST Ministry of Health and Family Welfare @1 functioning R 989 1 8 3R 39 W B b
ISHT 81 3R 3T lunch ¥ &1 H¥1 3R SAd 91 I 1S §o1 I §87 & fog WY dield at
Members &l S| s?:ﬁ%ﬂ’ MY g Calling Attention STeal WH Eﬁ, ooz T T BT lunch BY
IR S 91 ministry UX discussion start P

MR. DEPUTY CHAIRMAN: The rule is, seven minutes will be given to the caller of the
motion and five minutes each will be given to the subsequent speakers. And, time allotted for the
Calling Attention is one hour. If we observe that, we can finish it in one hour... (Interruptions)...

Now, there are 14 names in front of me. | will not be able to entertain any more names.

DR. RAM PRAKASH (Haryana): Sir, | am on a point of order. #RT SId%ell &1 U% I8 & &
AT MY FH31 A2 BT I8 9 BT fh a8 319+ statement fa=<i 3R ST ST wmwmali &
I Y feam B, SN b ugel v ofi?
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s} SaaHIfe: §_§ Bl ?Frctﬁ ?ﬂﬁml ...(aGY).. Hon’ble Members RENIE S request P

g pointed questions E(@I No repetitions. | appeal to the hon. Members not to repeat what has
already been mentioned and take one or two minutes only to seek clarifications. A detailed

statement has been made.

SHRI TAPAN KUMAR SEN: Mr. Deputy Chairman, Sir, while responding to the statement
made by the hon. Minister, | would like to seek certain clarifications. The hike in prices of petrol
and diesel, to the present level, is claimed to be the consequence of the rising international
crude price. The Government has made a claim, in its statement, that it is bearing the major
burden and it is modulating the price to make the consumer comfortable. But, | think, the figures
say a different thing. A serious clarification is required in this regard. As on today, the
international price of crude oil is 64 dollars, which works up to Rs. 20 per litre, add to this the
refinery cost, the marketing cost, the distribution cost. Adding together, thus, mark the price at
the refinery gate. My first clarification is, whether the refinery-gate-price, which you have
mentioned in your statement, is the international crude price converted into rupee, plus the
refining cost, the marketing cost and the distribution cost. If you do that, we cannot land at the
present prices of petrol and diesel in Delhi, as you have replied. My second point is this. The fact
remains that you had ascertained, in this House, through a reply to Unstarred Question No. 955,
that, in Delhi, the petrol is priced at Rs. 44.63 per litre, of which Rs. 21.65 is the non-fuel
component, that is, the taxes and duties, which is as high as 48.5 per cent. In the case of
diesel, the tax component is as high as 25 per cent. Is this the way of modulating and giving
consumer a relief? When 48.5 per cent is the tax component of the retail price, which has no
relation with the international price, which, as on present day, works out to be Rs. 20 per litre,
plus another Re.1 as refining cost etc. ...(Time-bell rings) Sir, please let me complete. | am

initiating. At least, | must get the due time that you have announced.

MR. DEPUTY CHAIRMAN: Please conclude. | had asked, in the very beginning, not to

follow the practice of 7 minutes and 5 minutes and had requested to put only pointed questions.

SHRI TAPAN KUMAR SEN: Sir, my third point is this. When you are talking of giving relief to
people, how much tax are you extracting from the common man on account of petroleum

sector, while dolling out subsidy to the same aam aadmi? As per my estimation, aam aadmiis
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being fleeced three times more than the subsidy you are dolling out, on the petroleum products,
to the same aam aadmi. Can you confirm this? You are taking away three rupees from him and
giving him only rupee one. Is that the approach?

MR. DEPUTY CHAIRMAN: Conclude please.

SHRI TAPAN KUMAR SEN: You have expressed serious concerns about the under-
recoveries of the oil PSUs. Kindly define underrecoveries. Is that a loss? Let me try. An under-
recovery is the international price of the finished product, added together with all import
charges, insurance cost, freight at the Indian soil, minus the actual sale or modulated price. That
is a notional figure, and that is not a loss. You have been projecting the under-recovery as a loss
to confuse the people. You must come clear on this point. When you are so concerned — of
course, we are also equally concerned — about the oil PSUs, what are you doing about the

stand-alone refineries ?

MR. DEPUTY CHAIRMAN: This is not clarification. These are your views. Please seek
clarifications on the statement.

SHRI TAPAN KUMAR SEN: Sir, | am putting a pointed question. When PSUs are taking the
burden of catering to the domestic market, what are you doing about the stand-alone refineries
in the private sector? A part of this has been given export-oriented status. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Conclude please.

SHRI TAPAN KUMAR SEN: You have relieved them from tax burden. On the other hand,
they are not subject to the burden being shouldered by the oil PSUs for catering to the domestic
market. They are earning a windfall profit, based on your own pricing mechanism. If the oil,
refined by us, processed by us, is to be priced on the basis of international price, without having
any relevance to the cost of production, what is that pricing? ...(Interruptions)... And that
price...(time-bell rings)

MR. DEPUTY CHAIRMAN: Please conclude... (Interruptions)

SHRI TAPAN KUMAR SEN: Sir, | am concluding. Please allow me. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no, what is it that | can allow? ... (Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, give me two minutes. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If you are not cooperating, then, what can | do?
...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, this is related to the pricing policy of petroleum products.
The Parliamentary Standing Committee on Petroleum have recommended — and there is a
national political consensus —that the prices of petroleum and diesel be fixed on the basis of
cost-plus reasonable profit approach, based on 12 - 16 per cent profit, as this Government has
suggested for the power sector. ...(Time-bell rings)..
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MR. DEPUTY CHAIRMAN': Please conclude.

SHRI TAPAN KUMAR SEN: Sir, | am just concluding. A price stabilisation fund should be
formed out of the cess collected from the ONGC and OIL. My suggestion is that the private
stand-alone refineries should also be brought in in that cess collection. A price stabilisation fund

should be formed to address the volatility of the international market.

My last point, Sir, is that when you are conveying to the people, please tell in terms of rupee
per litre, not in terms of dollars per barrel, because aam aadmi understands that. They pay as

rupees per litre while consuming petrol and diesel.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, supporting the hon.
Member who has just spoken, | have to seek just one clarification from the hon. Minister. The
Statement is full of statistics. The entire argument is that international oil prices have risen;
therefore, the Government is helpless. The Government has to increase the domestic oil prices;
the oil companies are in a loss. Now, every time the oil prices go up in the international market
and the taxation rates remain constant, the revenue, which the Government extracts out of the
increased prices, also goes up. A revenue neutral policy would be, everytime the international
prices go up, instead of allowing the revenue collected to go up, the percentage of taxation must
be brought down which will, at least, neutralise the effect to some extent. For example, in Delhi,
if you take it as an illustrative case, today, on petroleum, 48.64 per cent of what an average
consumer pays is, actually, the cost of petrol. It is the cost of crude refining transportation.
About 33.85 per cent is the excise duty. So, every time the crude oil prices go up and the
petroleum prices are increased, the excise duty component goes up. Customs duty is 0.84;
sales tax or VAT which will go to the local State Government is 16.67. Therefore, in order to
compensate the consumer — this unfair enrichment which the Government makes out of the
increased oil prices — is the Government willing for a policy, that if it has to share the burden of
increased international crude oil prices, at least, the revenue would be rationalised to an extent
that it remains revenue neutral ? Therefore, the percentage of taxation in three categories, excise

duty, customs duty and the local sales tax is correspondingly brought down.

SHRI O.T. LEPCHA (Sikkim): Sir, there does not appear to be any long-term measure to
sustaining the price of petrol and diesel. One of the long-term measures in this regard, Sir,
would be to mix the alternative fuels, bio fuels and ethanol with the conventional fuel. |
understand that the hon. Minister is taking some steps towards mixing and production of bio

fuels, ethanols... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please seek the clarifications. You are reading it. No, no, here, |

cannot allow this. From the Minister's statement, seek the clarifications; don’t read from a

paper.
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SHRI O.T. LEPCHA: Okay, Sir. | would like to know the policy and approach of the
Government in this regard. Do you have any specific bio-fuel policy? If so, what is the
implementation status? Secondly, what are they doing to increase the domestic production of
crude in various exploitation blocks? There has been a considerable delay in starting production

in this block due to administrative reasons. Thank you.

it 7= e (SR UST) : STFHTIT ABIG, FAN TS 3ATth I, 3707 Sicel! Sl
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areas 3R inland areasfffreight equalisation 3R termination @1 91 oY, S R RIT BT fpam <1
R8T 87 6% YR A D! rationalise BT T XET 82 FHHT! 1 HXCH ST R TRATSS S|
aﬁﬂﬂrationalisemaﬁwaﬂi’ﬂ, ﬁmm@ﬁﬁmé%mintemaﬁonal price dedIl
g, Al PIeH ST RACH & 3919 I 98 Il 81 T IRBR $B VA1 914 81 8 b 3 e
P fag1 91U, 1 U & fBAe H, $9U & e § 9 B o1 9, difes 51 98 9R U &
T < 1 3MeH) ®I SITeT U411 ST U ? S A1 B /1T A WA S 7 37U weeHe H
Bl & fb = ! a2 3R 9 o Sl TR0 B HH B3 & foly BaT 21 Sigt  f[qal e iR 9e
BI &R0 Pl HH B DI G DR S ©, 1 I AR H3AT S PRed ST AR TS S2! Bl
0N HA B, R {6 3 e &1 gergar firel? 9 2 Sivtd & SR, {9y ®u 3 SIfiE
3T P HUR BICH S| ATE HH BRP AP &H DI HH [T SMY?

HEISY, AT |31 Sl 5 379 IeeHe H $eET & fob ded oIl BT 3R Y 70 SIaiR A X8
g, STaf ol a8 64 SToR e TET 7, O 3FR &H G 70 $E <4 8, ol international prices 3T
MR TR GG 7 &1 W1y 19 64 STelk ST Il Y&T 7, A1 4 70 STelk IR 319 ST B R
FefRa v 3= 22 31 379 R o Ry & % S 9™ 1Y 1Y €, S9! &9 fhar 9y, ween
ST TIRE Pl HH AT 1Y MR S/ IR H AXPR 3791 AT FaTg|

it YTotig ya™ wet (FER) : ITAUHRY S, a4 qa-ia! fawal & IR # g9R uiraer &
AT 7 PE1 IR AU AR A A18d o A P, lfbd § P 3R vy S =g, aifd
IRBR B YT T propriety BT 7, Afh WRGR 1 T4 fhar f wiferamie e # 7=,
TiferImie e 9 31 Ua & Ugel WReR 7 73 fohar {6 Ugial § IR $Uy 3R Sivfel H &1 %y
TGT 1 ifh B I8 ST ATl fh TRBR B AHRISHT 39T 82 WIBR g9 gig dell @ AR
WWW@WQ%@W@W@WWW%WOWIEﬁ?ﬂ%,ﬁ%%
IR U1 B B BIs AALIHAT T8G9 el g3l A Y1 A1 {6 CCPA &1 95 H 59 W fawef
o ST &, fohg 9 SRR 1 392l 71 31 sraeganar Te1 qasil 89+ g1 o1 {6 &s IR S
TSI & B ©, IS9P A1 WY a7t fopan Sl 7, <ifth WR&BR &7 IEHR 341 8 b o
FEartt gai | ot et 98 wx TrEdl ¥R, 98 S9% S ©, dfed #gey, g1 b ug
ST A1 foh ARBR B sensitivity ITRIR HET Teil TS ? 31 S I8 o o= 21, g are 3

it STqUTUfy : I8 91 ol ¥ 121 2. (caay™). ..
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7} XTSTE 919 WSl : A8 IS, ¥R 3R qaTdl 81931 I8 Yol 1.
7 STRHUTART : 3T 3T FARIB bR Yfyl. ..(Fqem). ..

it Trofta waTg < o uiE e wET o, 31 A1 U € e gan B Weley, H usi aw
BT g 3iR e e 3 qH1 - |
N SRpuTafa : i e e .. (aum). .

i} YTl IdT9 WSt : 3T BT AT fh TeFeS) ...(ae™). .. J8ied, 3R] dTd WcH 8l
SRR EE IR

MR. DEPUTY CHAIRMAN: Because there are 14 names.

i} ST garg wst : § G A BRAT g, <l H I8 YV V&I § b ARPR Bl sensitivity HET
TSl ITg 87 SIS 5T UT! BT AT &, IRAT BT 34TE 8, T8l U U q(H H €T DI BAA T
P o1y, Me IR BR & fA1Y, paddy IR &= & v WY Uog | 99 el Sioid & @ud gl
21 faSTell &1 314Td &, T8T 31T ATST 9T sensitive B, ATST AT 3R SASIR B, dT(P [HATl BT
SPT  Ae FhaT | ARBR 7 T SHD] Hegd el (b (P 58 T3 A1 ) 8d 394 2
BH I8 ST A1l o fo7 TR | SRR &1 I8 3991 &, O ISR A M ¢ 7, dl (91
RIS 1 FBI &1 Sl BT TRPR ARKTAR B 5, 394 VAT U1 Bl 8 6 ARPR SR
AT B T IR IoTR # 1 SHUR SIY| 59 faRTSERT 919 § & SR SIUT, T IRER
S &I 9T 81 Sicel! AT8d 7 S wal 3R au= d1ed ¥ w8l {6 3967 U iR Wy & 6
RBR SASR BT B b SIARTE T IToTR | 5P <1 96 1Y, AT HRT ST 9T B.... 3R
3 S fiscal deficit BT ST GTIRT ofdhR & 31T &, a1 IRFRART § TRAR SaoIR el ® fh
FIRTERT IIoTR H M 98 S, dTfh FHRT IOTRG 961 IRBR Bl 39 TR Uh T Bl o
P o B IR 89 AR 4, T.SLY. B TSR 1 J1d QU I, 89 I IR 93 8 I, af
THAT ARG 7 I YKATd DI ToRAETS B A7 7, RIP BRI 8H IRBR J g ST A1
f5 39 TBR BT S windfall gains IRBR HRAT T84T § 3R SHD! equalise &l BT &,
RIS TR H YT S SHRITE © ..(AHT Bl 6. 3R S SHD! BT 8, R IRBR
D! TRE FB TR B BT U1 @ 82

MR. DEPUTY CHAIRMAN: We have read out the names of those Members who had given
the Notice. The Members who have now given their names — the additional names which we
have received — will have to seek only clarifications.

SHRI MOINUL HASSAN (West Bengal): Sir, Government had stated that it had formed
expert committees to look into the issue of petroleum prices. In this regard, | would like to know,
on the basis of the statement that has been laid down, why the Government ignored the
unanimous recommendations made by the Standing Committee on Petroleum which reflected a
national consensus for putting in place a pricing policy based on the cost of production and
processing plus reasonable profit for oil companies. Secondly, why does not the Government
come out transparently with cost-sheet of each petroleum product giving the price component
at retail level instead of misguiding the people and media with national figures of losses ?
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MR. DEPUTY CHAIRMAN: You are reading out. Please seek only clarifications.

SHRI MOINUL HASSAN: Sir, | shall take only thirty seconds more. When Government

denotes crude prices per litre in dollar terms, why can’t it do so in rupee terms?

SARDAR TARLOCHAN SINGH (Haryana): Hon. Petroleum Minister, farmers are the worst
hit. With no rain, no power supply, farmers are spending Rs. 300 per acre to provide water to
the paddy crop. Farmers buy diesel and you have raised the price of diesel at a time when they
require more water. May | ask the hon. Minister whether he would consider giving special
package, while framing a new policy, of reducing the price of diesel by, at least, Rs. 10 per litre
for all those farmers — farmers provide food to the whole country — who need to supply water

for paddy.
...(Interruptions ...
MR. DEPUTY CHAIRMAN: Please.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, the one-line summary of Minister’s
statement would be that India responds helplessly to global prices of petroleum. His statement
gives an impression that the Government is not only interested in the additional windfall that
come from imports and increased global prices, but it has other interests in importing oil. One
evidence of that is that while the ONGC was not able to find any petroleum resources and gas
resources in the Godavari and Krishna Valley, the private sector could find it in a very short time.
Further, Sir, to reduce the dependence on imports, the Government should have encouraged
the production of Ethanol, and bio-diesel by allowing free production of these petrol substitutes
and doing away with all kinds of prescriptions as to blending percentages and left it to the
producers of Ethanol and bio-diesel to fix their prices rather than leaving the job to the petroleum

companies.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, India is adopting an import parity price
mechanism. This is based on refined oil prices in Singapore and freight charges from Singapore
to India. Sir, the Singapore price is itself questionable. And there is a lot of speculation on that
price. | would like to know from the hon. Minister if he could publish a white paper on the
transparency of this price-fixing mechanism. Also, can he rationalise taxation, as the senior
Member, Shri Jaitley, has advised? Another point is about under-recoveries. There is need to
protect BPL families by giving them subsidies on kerosene and gas. | would like to know from
the hon. Minister if there is any proposal to provide cash vouchers equivalent to the amount of

subsidies.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | would like to know the Government’s stand on the
recommendations of Dr. Rangarajan Committee like free pricing of petroleum products. What is

the strategy Government has to face the situation if oil prices go up again? Wil it be passed on
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to consumers, or, will the Government give subsidy for increasing prices, or, will the oil
companies absorb the cost? | would like to know the strategy that the Government is having in
hands. | would also like to know whether the Government would rationalise the taxes. The
interest of the Government should be to protect the interest of common man in this country.
What is the support and encouragement the Government is giving for any substitute that is being

designed for these petroleum products ?

SHRI' RAHUL BAJAJ (Maharashtra): Sir, | share the sentiments expressed by some
Members, especially the Leader of the Opposition. | am putting forward a question to the hon.
Minister on a contrary point of view. | associate with the Leader of the Opposition. After short
recovery there was no exorbitant increase in revenue and no exorbitant price charging. |
generally support gradual removal of administered price. | am in support of that. | am for the
kerosene consumers. | have no sympathy for petrol consumers. | am sorry to say that. Where
does the short recovery come from? It either comes from oil companies making a loss if that is a
fact or it comes from fiscal deficit. Fiscal deficit means inflation, which hurts the poor. But it hurts
tomorrow. Here people are concerned by vote bank politics. So, we don’t want to hurt any
citizen of the country. But | am concerned with the health of the oil companies. You control the
private sector. But | am concerned with the health of public sector oil companies. | am also
concerned with energy security. He has said so earlier. But | don’t think that enough is being
done. China is taking away oil fields and everything in Africa and all over the world. So, | would
like energy security. ..(/nterrupt/ons).. Oil companies will go to dogs. Where is the energy
security? | want oil companies to be healthy, but no profiteering by the Government. Let the

market fix the prices for petroleum, etc., subject to no profiteering.

47 GHTI AASHR (FERTE) : SUAHIUNT ABIGd, § #31 ABlqd § FHad &l i B GelTdr
AN $9 qoIC 4, AT ST TY3Tel golc JUd &7 7 U fhaT & IH <% IR hadl A1 89R
PRIS BT BT Bl ol 3TTD! T glg A, IR DY 3R &1 BYY H MY ST IR A9 E9R
PRI BT BT ATGT & 3R 31T 98 WibR 4 a1 51 1 I8 U, SR I 1 3ad 8¢
IR |9 e DI W@ U T SHP] HH B DI TRBR Bl Blg Ao 2?2 FART, 2004 & J0U10T0
P FI0THOGI0 H Ugel IS AT 3R 918 § W HATT - Hal A1 {h 89 BIgg! HIE Usd Yiferd] IR
S| Ui Aol did Y, R e g1 1 I8 B 8?7 Vb ol aR-aR 31 I8! 8 fb Ne
IRAR & Ricier B, Pl I & Riciex B Twlls Bl AT Hb Had 16 Ricies & Th
FHAd H fIQ ST 9T TRBR & U BIs QAT TUISTd 2 S fATdl 32/ @ifST T 781
IYEH PIIE E?

PROF. P.J. KURIEN (Kerala): Mr. Deputy Chairman, Sir, for importing petroleum and oil
we spend a lot of foreign exchange. The consumption of oil and petroleum is increasing

exponentially every year. Has the Government taken any steps for moderating the consumption
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1.00 P.M.

and use of petrol and diesel in this country? | think that is not being done. Secondly, we should
try for some alternative. As Mr. Joshi has already said why shouldn’t we use ethanol and bio-
diesel so that the use of petrol and diesel can be reduced. | would like to know the reaction of

the Government.

SHRI D. RAJA (Tamil Nadu): Sir, | have only two clarifications. One, the taxes constitute
major component of domestic prices of petrol, diesel and other petroleum products. This issue
has been raised by Mr. Arun Jaitley also. Is the Government seriously thinking of restructuring
duties according to the fluctuations of price of crude oil in the international market? It has been
the demand of the Left that duties must be restructured. Secondly, the Government, very
recently, has declared that natural gas is the national asset. If it is so, will the Government play a
proactive role in determining the price of natural gas instead of leaving it to private players?
Here, | would like to ask the Government whether the Government will give serious thinking to
have the administrative price mechanism. As far as the gas is concerned, that will be the best
way to determine the price of natural gas. These are the two things on which | want clarification

from hon. Minister.

SHRI MURLI DEORA: Sir, at the outset, | would like to thank Mr. Sen, my friend, and
several other parliamentarians who took the trouble of making so many suggestions. | would like
to draw the attention of the House to the fact that India imports 75 per cent of its requirement of
oil. A little upward or downward trend in the international oil prices affects us very much. The
recent increase in the price of petrol by Rs.4 per litre and Rs. 2 per litre in the price of diesel was
a result of that. When oil price was $ 50 per barrel, there was no problem. When it went up to $
70 per barrel, we waited for one month. When the price stabilised at that level, there was no
other solution but to increase the prices of petrol and diesel by Rs. 4 per litre and Rs.2 per litre
respectively. We never feel happy in increasing the prices. Hon. Leader of the Opposition
mentioned about Delhi. There is a myth that the prices have gone up in last two years. Two years
back, the petrol price in Delhi was Rs.47 per litre. Now, after an increase Rs. 4 per litre last
week, the price in Delhi today is about Rs.45-46. Sl price 9 fe= Qﬂ, IR BTYIT U oy gl
& 15 37T Hl IHH HF 21 FA IR R T2 & (& 3D HF | $HF 911 91 A1y AR 8
Hb, Al T1 TS AMEY| T B8 HEIH USel BIFd Tl, ST b 3! A1eH & {140 STeR
J 1Y B 42 STeR 81 14T, AT R 8F 10 BUY <lIeR BIFd TSTHR AN DI T < afl A4
P8 TSR 1 Y81 © fd IS price Ty g, A1 a1 811172 H1 ugel WY yrferamie H &8 & 3iR 319
fl #g <81 § 1o AT ST price fBR <M, Tl price HT BRG], IADT TSI B Bl
gic fear Sgm|

BRI M T VT QT &, STET eUIoll 3R BRI B 950 81 Hrorvier g1 3TIH! g a1
FADBR G BT b 9 A1 30 BOIR BRIS BUAT T Folc & 3R JATYTI 30 TSR PRIS BT
LPG 3R PRI & HUR S o Fhall AT, g8 el i, RN {6 dogad &l 1 v eiex
BRI el Gerdlsl o1 Sl RicieR &, a8 WY 1! U< 9T IR Al BT e 81 8189 BIfI
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PR I & b 3 A SHHT 919 21 GG 1 ... (FAYF)... RBR 30 EOR BRI T Bl AIRTS! 39
gofe § 2t 399 Tadiol 3R BRIR & 91a § BH) B <) SIIU| S9RT < Th AT 9 2

oo (TAYTH)...... ISIATNIT ATEH, ATY SR GIT|
Y U909, rgqianferan : R, A O HedT 7B B ...(FAUM). ..
7t Rt TART : R, FAT AR BRINAA A1 | HEl T8l (Herar 31 url HY didel it 781

oottt 2, Terdiot ot 72 firercl 21 # ooy faeell &= 381 § o6 S g8y aT1el 91! §, ST 84
STATE <3| 39 AR A 49 == § urfefR¥ne foaar, 396 folv s a=iarg| ... .(deH ). ..

SHRI MOINUL HASSAN: No report, no answer, nothing. Then, what is the use of this
Calling Attention Motion ?... (Interruptions)...

SHRI ARUN JAITLEY: Every Member, who has spoken, has uniformly asked one question,
and that is the principal question which is that international prices are rising and you may be
compelled to raise it. But, what about the unfair profiteering that the Government is making
through almost 52 per cent taxation in Delhi and about 50-51 per cent in the rest of the country?
Are you willing to rationalise the process and make them revenue neutral. Now, answer the
question.

MR. DEPUTY CHAIRMAN: Mr. Minister, the question which they are asking is when the
prices go up, you are compelled to raise the prices, but why the taxes should go up
automatically... (Interruptions). ..

SHRI PRASANTA CHATTERJEE (West Bengal): Why are you looting the people?
...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): Mr. Deputy Chairman, Sir, | would like to clarify the queries which have
been raised. Firstly, Sir, | think, Shri Sen, Shri Mahendra Mohan and Shri Siva have practically
asked the same thing regarding ratio of the refinery grade pricing, and, with regard to import
parity and trade parity, they have asked whether we are using those pricing models. Yes, we
are. We are using them because of the fact that if we were to go for cost of production pricing
system, it will automatically reduce the price of four sensitive petroleum products. At the current
spread between the crude oil prices and prices of products, switching to the cost of production
pricing at the refinery grade will actually lead to a rise in the refinery grade pricing of both petrol
and diesel. If we switch to the cost of production pricing methodology, the refinery grade price of
petrol will go up approximately by Rs. 1.74 per litre, and, the refinery grade price of diesel will go
up by around Rs. 0.43 per litre.... (Interruptions). ..

MR. DEPUTY CHAIRMAN: Mr. Minister. ...(Interruptions).. One minute.
...(Interruptions).. Please. Please.

SHRI JITIN PRASADA: Sir, coming to Mr. Jaitley’s question. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Please. Most of the Members want a clarification on the

taxes. ...(Interruptions)...
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SHRI JITIN PRASADA: | will clarify regarding taxes also. ... (Interruptions)...
SHRI PRASANTA CHATTERJEE: There is a limit to looting the people. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Please. ...(Interruptions)...

SHRI JITIN PRASADA: Regarding taxes, Sir, it is a fact that 48.44 per cent of the retail price
of petrol at Delhi is constituted by taxes and duties. Similarly, 24.5 per cent of retail price of
diesel is taxes and duties. However, the Central Government has taken general measures, which
I will just tell you, with regard to reduction of custom duties. The custom duties on petrol and
diesel have been gradually reduced from 15 per cent to 2.5 per cent between 2004 to 2008, the
period when the PA Government was in power. The custom duty on LPG and PDS kerosene.
...(Interruptions).....

SHRI S.S. AHLUWALIA: Custom duty is already less than one per cent.

...(Interruptions). ..
SHRIJITIN PRASADA: May | complete? ... (Interruptions). ..
SHRI SITARAM YECHURY (West Bengal): Sir, | would like to know ... (Interruptions)...
SHRI'S.S. AHLUWALIA: Sir, it is less than one per cent. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: One by one, please. ...(/nterrupt/ons)... The Minister is giving

clarification. Let him complete. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, he has yielded for one clarification. ...(/nterrupﬁons)... Sir,
I would like to know from the Minister if you remove this tax component, is there any subsidy at
all in the sector. Is there any subsidy at all in this sector? On the contrary, you are earning from

these taxes ... (Interruptions)...

SHRI JITIN PRASADA: Sir, as far as taxes are concerned, the Central custom duties and
excise duties have been reduced which | have just stated. There is a tax component of sales tax
which the State Governments levy, which is a sizable component. We have requested all the
State Government to cooperate and reduce the prices and taxes so that the common man does

not bear the brunt of the rise in international crude prices.
SHRI'S.S. AHLUWALIA: Sir, | would like to know ... (Interruptions)...

SHRI JITIN PRASADA: Sir, to go further ...(Interruptions)... May | complete?

...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, Shri Murli Deora was saying that whenever the price of
the crude goes up, the price of the finished product also goes up. The point is how much
crude oil you purchase under longterm agreement where price does not go up, and, how much

you purchase from the spot market. In the spot market, stocks are going high. It is like a stock

232



market. But where the spot market prices are going up, is it going to affect your hundred per
cent production. No, it is not. Sir, | come to the second issue. Hon’ble Leader of Opposition and
so many other Members are interested to know about it. The Minister of State has said that they
have reduced the custom duty. Sir, custom duty is already 0.8 per cent, it is less than one per
cent. We are concerned about excise duty which is 33.85 per cent, which increases the price,

and, the cost of the ... (Interruptions)...
SHRI JITIN PRASADA: As far as the ... (Interruptions)....

SHRI' S.S. AHLUWALIA: One minute. One minute. ...(Interruptions )... Why are you in a
hurry? The point is that in one rupee, 48.64 paisa is the cost of the oil, 33.85 paisa is the excise
duty, 0.84 paisa is the custom duty, and, 16.67 paisa is the sales tax. You are saying that you
are giving Rs. 30,000 crore subsidy on kerosene oil and LPG. Can you afford to remove that?

No. But then why are you charging high here? That is the point. ...(Interruptions)...
SHRI SITARAM YECHURY : The tax revenue is higher than the subsidy. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Minister.
SHRI MURLI DEORA: What you have asked, we will send you in writing. (Interruptions )
SHRI SITARAM YECHURY : Sir, is it a fact that.. (Interruptions)..

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch till 2.00 p.m.

The House then adjourned for lunch at ten minutes past one of the clock.

The House re-assembled after lunch at three minutes past two

of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
DISCUSSION ON WORKING OF MINISTRY OF HEALTH AND FAMILY WELFARE

MR. DEPUTY CHAIRMAN: Now, discussion on the working of the Ministry of Health and

Family Welfare. Shrimati Brinda Karat.

SHRIMATI BRINDA KARAT (West Bengal): Thank you, Sir, for giving me this opportunity to
initiate the discussion on such an important Ministry which literally affects the lives of crores of
our people. Sir, if you look at the health sector, one of the most striking features is the stark
contrast in the health sector. On the one hand, we have some of the best doctors in the world,

some of the most skilled personnel in the world, some of the best medical facilities in the world
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and, on the other hand, we have some of the worst. U@ ST 319 SITUAT, @Y 20 TRG TIT H liver
transplant 81 ST, WWWTﬁHﬁWﬁWﬁ SITGAT, 1 319 S fo TP saline & il
P U g1 T8Y PR AR BT B MM <& b paediatric care 3o+ 9f¢dT &, AR < H 3
sophisticated operations 0 8w %, I8 B AT 3 BR operation XdTl N6 %, AP B AT
TR 5 TG gedi &) §og el SRIRAT & PRI BT 21 T8 Sl stark contrast 8, H I8 FHI §
o T stark contrast R 1 & health sector & ATH, TIR I Bl WRBR & G, 99 B2
EHN TR H3] & AT I STga < Al & b BHR <27 b 3H A b [T health & &
Sill inaccessibility %\*, Sill inaccessibility I B %\’, 3 challenge P T HA meet HA? 30 AT
Ugal ST Alma-Ata Declaration T, S¥ XIBR HRb WRBR 7 &4 slogan AT - “Health for All’
TR, certainly ST 8H HATII & BT bl S HRA 8, THIET B 8, I 88 9 context § T8
ST & f ‘Health for Al & slogan &1 31Fel | @ & forg gAY Hiferdt @ 81 ¥R, g9 g
AR BT Annual Report @1 ST, 89 outcome budget 1 4 ST, A1 FB policy THITRIT e
g, i1 ¥ ugel ST AT

X, gl 914 © - B ﬁﬁ?fff BT structure. 31T eT ﬁﬁ?fff P 4 departments 2l Health
and Family Welfare, AYUSH, Health Research 3R 31§ AIDS & foTq i T 31ervT feurc e 911 B
ENERCRICIK] 98d IR autonomous institutions 3R TLRATT &, S TR HATlI B T NSl
gs ol

AR, B Rerd o1 Sl 721 fEUreHe a1 8, H SHBT TN el g1 3741 1 g8 YB3 &R
W 2, ST ISP IR H 89 PO T8 H8 qbdl, ol H AU g (b geel R H Bl busiist
BT QR SIHRA g1 BT BUiisl gea RAd BT YoisT 319 G & folg €1 e PRl 21 For

example, | have heard that the tropical diseases in the whole world research are hardly even 10

per cent of world research which is linked to diseases which are affecting our people. EQT%R’ #
Tl § o 9% N gor Rad o1 furdie 8, Saedt yoier uel Ae fhar oy 98 e e &
6 Q¥ Rad @1 AFTell a€1 Bl SUS SR dve belsl & U & AR I7h A Tl
ST BAR S & AN dl - g9ax fhy <11 ¥ €1 3R et feurcHic vl axie 9 &M
B, Al H IHBT W B § 3R IAH IHIG B § b AT SMSSHIRTT & RO AR <9
ST 9 3 RS- 991 <81 8, 98! dXIP & B9 BRP 3D gRT 3 Taid il B bl
SITgT

T8l I AIDS fSUTEHe & T8+ &1 HaTd §, SHE a8 H 7Y $B [aTd &l Are we going to
have disease-based separate Department? What is the reason to have a separate Department
for AIDS? The figure is, | think, for every few minutes, three people are dying of TB in this
country. There are a number of cases of death just due to TB, dd &I Ad & 1%1(’ MY Al
feurddc el'*IIQ‘I? gHIX 9 ¥ communicable diseases H HTH Elaﬁ?l'\ﬁ §_§ %, 1 T 3T P
forg ft U s1erT feurcHe aIaT? e it 317 AIDS F forg s1erT feurcHe 9+ 37 €2 # |werlt
TF AR S Fr A N oE v TR iR I s wud o T g1 wg e a8, &
Aol § {6 BN S99 I aT8d 81 3k a4l 89 Aril 7 I8 fhan 8, Afe 391 99 qrdi &l # 78

\_rl'l:l?ﬁé\"l Even in policy matter, Sir, AIDS has to not be a vertical programme. It is linked to so
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many other aspects. So, it should be included as it was earlier. § GHeII g 3R I8 18 W §
% 39 TR Y SR fIaR &9l

TR, STl T FFeR &1 qdTd 2, $B A fSurcHed, giiced safs ve fAfg
B IG-XG H B PR Iz ol AFCR W8T 31 1% BT, 319 374 311C &, H 9gd g § o o
e HAl & &1 H AU I8 BT dA18d] g (b 59 [Uoel B ATall A I8 <1 & [ S8l ARPR
B TWET BT AT, TRBR YIS 6 PR Hab TP G I&| 8, AP oT8] TRPR B SWIET
TE BT AR, TET TRBR TTERGT A8ldh | ERIET BRcll 21 319 SETE0T & oI AN premier
medical institute AIIMS H &IT §3ﬂ? Why in AIIMS should you have the Health Minister as the Ex-
Officio Chairman? What is the reason for it ? It is a medical institution; it has its own standards; it

has its own requirements. | don’t think in any of these premier medical institutions, there is the
necessity of the heavy hand of the Government. ST BTH R SITU| 3R 3MTTh I S
Retfes B8 dieer=a 31t €, I 3MIS T THM STAHR 2 f 319 a8i gwded ¥ | oifdhd aa )
3MIP] HfShol SIS BT AT Bl Ueh oD o iR GRIGTT T PR BH BT A1
A TG, T8 AXPR Bl $SAI AT A12Y, T8 98 Tal B I8! 8l T, 3Nl § bold
FATREY BT &RIT BTeAd §7 31T fATATSIR & M A ATGARTT Bl oy o1 RRIf =it 82 @
g, et 2ReT & ar 4, Rraat Uhedt & IR § 9™ a1 8§, 9 g 31T Hifde |
SIS I = T R? F Sl § & Letrozole Udh gd-T YdXATd contraceptive %\*, Afh
ITRT PIs X 81 B, b Wl ST dhelor 7 SHH! golieid < <f Bl

Today I-Pill is supposed to a liberating pill for women to stop unwanted pregnancies. If you
have unprotected sexual relations and you are afraid that you are going to get pregnant, there is
this pill which is now being sold over the counter. It is highly dubious and dangerous. | know of
SO many young women who are everyday shown on TV advertisements haemorrhaging suffer
serious health problems because there is no doctor’s supervision. But when we ask, how is it
done, how it is permissible, it is happening. So, where the Government should exercise control,
where the Government should ensure compliance and | do not want to make allegations against
this or that institution, but | tell you there are serious apprehensions that the Drug Control
Authority is being compromised as far as protecting the interests of the people are concerned. It
should be strengthened but kindly clean it up. That is what | want to say and have some control

over it.

TR, Tel P &1 I8 S TR 2, 394 § I8 Al § 3 31gWd & MR W S waa?
H 3o giedl Il fa@rs < 8 €, 99 R US-Ud SIS B e B HATd Bl A1y 6
SRl 1EE BT TR ©, g8l 98 7SS BN 3R Sial i g1 A1y g8f dIv &¢| I8t Ue wqferd
Ff"\"l—cﬁﬂé’?structure of Ministry & X H BT 3|

AR, T YN HATAT & T H A Sil 9 important 1T 8- FID after all, health is not
just drugs, doctors and diseases. “Health” includes so many other things — food security,
water, sanitation etc. cife, 3R &9 XUl WU H 8¢ Bl <X, Al FDbIdhd I8 &- difd H qrab!
ol IR 1 2o PR} & T ¥ 92 T oo drec §, olfh 9% 91d 9el ® {5 qenafa
reform policies % A9 IR fUsel §1 T2HI H THH social sector spending H IR Hekdt §'§ HER
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Tdh global phenomenon%\Sﬁ?ﬂ’s’%@?ﬂ?ﬁqﬂ%lﬁ?ﬂﬂ%ﬂsﬁwwm?@%ﬁﬁ
allocations as a proportion of GDP é@, 1990 ¥ ST T8 reform policies 3}?55‘{:‘, Wasa proportion
of GDP, 1.3 per cent expenditure was meant for health. 3 27 P 3T TP T TR expenditure
P BIBR 0.98 TR 3T TATI 2004 H, oIFe BT A g el BT & 6 JoT0T0 TRPBR BT 16 gafl
SﬁR’%—o?I QCHN'I(%IN ) GIG_,IcN“I §_§, but, Sir, even today, in spite of the fact—and | recognise this

fact—that the Central Government expenditure has increased— the allocation for health is, still,
not comparable even to the expenditure we had in 1990 when the reform was started. STd 84
FE ¢ [ 9gd deIaN] g8, T4 O gaTl, Tl JMMIP] TE@HT IS 3R § I8 A g {3 the reform
policies have been damaging and destructive to the interests of the poor in various sectors,
including health, and that is why, | believe, today, &% AX®R BI Sil fTHERI &, ST # I6 H
HET [ I8 ST SRIATT & 3R Sl 8F “Health for All” P AT 3 §R ST B 8, $HD] /T B P
forg geer # ST UelIopei @l STevd 2, a8 T ¥ ATet 22 URIRId nominal increase a1l 7, $9%
qrasie W S STRd 8, S 89 Al dgd UY 81 $AfTY, AR, AMYS §RT H ey HAl Sif 4
3T Bt b 3T I Brg—1a AR & AfeU 3R 3ot Hfene & +f2r fb vt sk
TAThE &I STxd &1 H I8 F9sil g b 39 < $1 &% ANIRP, Sl I8 7eqd I 381 ¢ F
2 P PR A T8 Bl §R &, I8 3IHT A1 <11

X, o9 g9 allocations P I DR %, it is not just some academic thing. H allocations
HH B BT YW HET o 78 &2 B 98 IIRI schemes I il T8 I8 318! 914 B 39 A
wRaH EIS ) &ﬁTﬁ, Afeh Eﬂﬁ fRI%eq F infrastructure T 3T gz gleld %\’, T vicious circle
2 T U9 <91, IfeT ¥il-a ) U1 absorb Y &1 81 Hhdl &, Riifdh BART infrastructure g
IR Bl W, TEIT & H F®T infrastructure 8?7 B 5 BOIR HI AEEI W TdH
sub-centre &, S¥® 91§ PHC ®, d4 SH$ HUR Community Health Centre 2 3R 9 P HUR
3T BEIATS TRE Tl WY, TH I Bl G B 37T 2T 811 f ST8T population & LR TR
BHH-H-%HH 2 G sub-centres BI SR 7, AT Dol fAeIR 9 1.45 @RI B Although there are
1.45 lakh sub-centres, as far as the functioning of those sub-centres is concerned, personnel 7
JITT W, SEed b Fald TR AR N quH s F gdd WX, WX, H 3MUd!
sub-centres & 3R PHCs?WﬁW?ﬁ?méﬂTﬂﬁ?ﬁél § it PHCsEﬁﬁﬂﬂﬁﬁé%
arfY 77.8 per cent PHCs @ %, ST8T 24 hours delivery facilities el %, Labor Room, NIRCH T
qTafied diet %\’, dg 49.8 per cent PHCs EERRSCIN Operation Theatres 55.7 TRC § T8 &l
9 UBR & I T AHS &1 A U d R T, Afhd § I feceq § G097 e o1 arsdt gl
Afh, T IRGIR 3T © P infrastructure R T 872

ﬁﬁmﬂﬂaﬁﬁa@ﬁﬁ?ﬁ%ﬁ%Health Concurrent List § g1 9 ffead ®u d a8
we Bl 4 fRER € 3R I8 a1 A1 WEl & & 89 97 & QR 80 goie H T BT W 65 4 70
gfererd 8, oifed U fordr atel 91d I8 ® {6 & BT expenditure &9 81 BT ® HRiifd
resources 1 ¥ &1 A1 9T BRT? T b UK U1 781 © 3R Hex YRI RTHER of T8l aI el §
ar ug 31 1 uRemH ® fF 89X infrastructure @1 I BTed 81 AT infrastructure & R H I
IAR AeF 997 B ¥ infrastructure development & fog, § I8 Bl drsdl § P
T SR TR, S SHREFARE STATHC BT 9gd ST [o¥l BI41 AMMRY AT 18] Riifdh g6 H df
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QRN BT S &1 Farel 87 s9ferg # @red! § i g{ 2o M) g aer saeude & forg
U 3T WA 99771 31T 98 UHSTRUATH H 7, oifdh 31d 2 ShIREdR Saduic & oy U
WWWW@? D %IK’ URHR ST allocations W%%%WWtime bound
R 81 H o

N, I & qrg-aT Rl personnel YT human resouce &1 feapd %\’I qfePpd NNCIE
Concurrent List # & 3R gl A+ & U B, offdh STgl ddb ASdhd Yodhed b1 §aTd 8,
I H TaHC Y ARSHA Plefolol AMUD HEl 87 RN ARBR A0+ g1 RFATRY Private
Entrepreneurs TR STcT Hebdl & b ST H1T 31T UTSde AfSH S hloioiel WeTq| TRBR B Bl
TR 781 51 9%, a9 2003 H 519 AT STt 5ot AR off a1 1R St A, IT/M 6 AllMs like
Institutions @Tet ST &1 9T Hal Y1 31T IHD! A 6 ATl B 7G| H 31t argant RS # ygr 3iR
Wﬁé’@ﬂﬁ?\’%ﬂqﬁfMOOW@_WWWEW%QE%SWWWE}%We are happy
to say that construction has started, oifh 319 éEFﬂ g %\’ & asi T ?z_c' RECll Tﬁﬁ%?ﬂ ﬁ fsg_d
I T 8, I g8 | construction ¥ AT §1 IR I8 914 el © [ ASH Bictorel &b fog
HRBHR B S wrafiesdT g A1y, 98 Tl feardt < 381 21 a8 11 wsde Haex & 99 B
3 QT%R’, MY P T 3M3C dH duic Rare & sy 3 Cadl %\’, you want 66 nursing schools, 12
Centres of Excellence, 15 State Nursing Councils, six colleges of nursing, etc. I 919 B,
AP U1 et &, Rt 46 BRIS SUTI AR, TS I81 I DI 9gd B 5, ANMs BT 3! &1 Al
ST STFeX 20 ARG YU HIUSIH B ShR T, I8 AT b ARG doiel & U JMT? st
919 & b 319 7 incentives &1 9710 B %‘??ERT%, 3T S% incentives aﬁﬂl 3R Slged bl ggi of
NIELS Afh Jqg il ‘gﬁl'a'lﬁ)[ NEIGE %, production of skilled manpower and womanpower for the
social infrastructure for health, 317X €4 3@ RACUNEI] P wY ﬁ, A9 <P & wY H SR AN
SIAWIC & folg ot &1 B, AT H FHSKT § b 3171 1 119 8, IHP PIRIT 31T Health For All
BT 51 AR &, I BT QRT 81 R Fehcl | AT H AT A request AT T8 § b 31T 3HSD
ISEAEASINERIN

AR, U 1 AR 394 s o dl [degpd el 81 5%+ Aol Al 8 &1 7811 AR AfSdha
PBlcIoTSl B IS H &, THM UISAT Dletorsl Wl T8 8, <fbd 39 YR doc § P T2l 81 Al I8
TS F] Uleet & AT IR H JAT9ehT &1 fear e gl

HR, IR 91 I8 o 3771 et wodt Afdg 3iiR UTgde 2o Afdd & Ui IRBR B efec
FIT8? I8 98 §1ATGT 914 81 IR, ST [EGET 3MTSTE g7l ol UTgde Adey hdd 10 IRUC 2o
AT ITAL BRI AT, AT ST ratio 80 IR &9 T 8 AR $B Tl H Al 39 4l SITaT
21T a1 22 § 2R ot vt ve Ffe) a5t RUIE 1 de R § =819 I8 $eT § o,

“The improved coverage and efficiency of Public Health delivery system as well as expanding

private health sector have contributed in equal measures to ameliorating the suffering associated
with adverse health events”.

R, 3R 37T YTsdT Adex H 39 ¥ Aicfhde <, § A § & argde Jacd # 984
3 SiacH T, 9gd Sfedhcs slacy |l 8, oifh a1 ST HATeT 39 THR BT Aicithde
S? MU HATAI BI U1 Te1 & b 317sT ge H1 59 AIE fhar T A1 TI0ded STl
faaman 2 f& 40 e v wad € 6 9 fifive & wR W safoy ugd €, a9ifs w@mwed & forg
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TP loans I TS, ST STHIH de T8, ST 99 B a4 111 Aaerd 571 v & foe d |«
P8 99 PR U & 3SR 3 | FI? Filfdh TIgde AT BT Yo (&7 26T HH S &
9IS &, ifh d THH AN ST 50 DI T BT U KT a1 DY, MTST BHR ST B vulnerability
@, illness 3MR ailments @1 i1 AT[ebell Y&T Bl &, SHDT BRIGT IST R I PR I8 8l W, §
PEAT ATEd] § [ I8 T Bl a1 Bl 3 g™ &1 I8 Rab1e © {6 a9 F$7 unregulated
private seotor%ﬂﬁéﬂﬁ%lﬁé?ﬂﬁ?ﬁﬁ,ﬁéﬁwﬁ@?aﬁémﬁﬁﬁ%aﬁ%
DI B9 AR B RIS BRI &, I Fbe=1 U1 of 72 E, fopery et 3md &7 U¥ie |RRTR,
QT P TG BT o S BT ST Tal ool 21 3R I I Q1 oG BT et &} H=T S, o
J P 974 8] 1| I8 R BB 87

If you want to be a caring society, if you want to be a society which cares for the sick, for
the needy, those who require health, you need to do a lot. You are allowing a private sector
which is the most rapacious private sector almost in the world. Therefore, we require social
control of the private sector. We require regulations for the private sector. We require some kind
of monitoring of the private sector. Therefore, while we appreciate and support the centres of
excellence which are being developed by many of these private sectors and doctors working in
the private sector — | am not tarring all doctors with the same black brush, X, oAfpa ghIhd
T2 ¢ f5 IR I B MR Jaedid T R IS 21 A e axal g v g S gw grgrg a
I <l RIRT 2, 9@ AF F oy &t Tom 7 et S & Iged H 98 HW S| T8l Uh
a1 I & fob UTsde-ufsete Ire-RRAM &) 9l 919 © 3R SHHT F9R A+ Sl Uh Tdid &,
IS TRBR o STIRY GRS BT BT TR I8 FIT 8- IS @Ry 8T Joi1| 39
TS @Ry ST AIoTT § WRBR o 31} 308 BIs $UT fod €1 I R didiver uRaR & forg
21 8 9RaR 30 ¥ M 3R 98 30 TR dd X IRAR & oy 21 a8 A 7, Afd I8
Targeted Insurance System YRTinadequate 21 317R 3117 6.5 BRIS IRAR Bl YRT D AR dRHAT EIEN
£ d1 39 inadequacy T BT & foTU 3MUBI HF I BH Tid oK BRIS BUI P STORd 2 I
308 PRI FHY QI WR, A1 <ifTY 3Ma wu-ar15-%d il A fhr WY I8 I da 81 3=,
TRT QUIYS 81 X, FTaH 9gd IR TR 81 3R 3777 26@f B g 15 Bl IoId TRICS
RTST FRIA, A1 39 Uil IR 3T qRT YaRToT 2

AR 91, 3R AT &eef Bl YIde Adex & A1 ST, Al Sl 30 IR 39 &, J HIsde
IRTAT | IT WIS Fellf~ih | SITGH| d S U Bl b 37U UTsdC SRS IR G0 Sl
W%W%%WWresourcesaﬂW%, FﬁERTrE_*TEb_'?resources?t?EFR'UTEITEﬁEr
Haex BT e SIET 99 S AR ufeetsd 2ef Afdast &l i q_1 el &4 AU A U
BI, T I W IR T8l ISM? AT FT I gHd 2, IT Al &4 ARg=1 a1yl I8 g¥
globalization EARISESES ﬂ?ﬁ%, some of the best systems of health. For example, in the UK S
T 2o RIeH 7, 519 9§ I8 UTSdT S3INH YO T ©, dal I SHST fha1 g1 3/R 7!
37157 39 BTST B éﬁrq ST one of the best health systems, public health systems.... IqH
$9h HRUT o+l Ulecl™T 37 &I 82 SI9 3T TNIET & 91 TR Yigde 8 sWINY <d 2,
I SHPT THRIHD IR YfecTdh Be FfaRIsT IR R IST? SHH! fHiTad wU I 3! <=1
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TSN 3R AT ST BT A1 H AP i, I g8 TP d1d &1 Gl 2, b § Feral g P
P IR H ARDR Bl €l el 7 el TSa9l I8 &l

S9ferg, § 59 forg 1 3T o1l oIl foh 3! MU oW | $8H U 3R 91 il &
BHIN Public Institutions H privatisation & aR H ggd deof Xel g, dfe ﬁ’:ﬁ ggd g BT & 9
privatisation @T STHRT AR Health Sector § ¥ 39 WU H 17T & foh S8 8AR A9 Ha 30
vaccine producing units @ privatise H1 BT 910 TR U8l 4 B 11 T BTIaT gaTl, fhean
PIIST g7 WX, U ATl A vaccine producing units ¥ P P 918 ATEl g2 immunisation &
AT 9 dfed X8 Y U g2 DI 9 3R 12 HEI & d1d H vaccine 1 TS, T4 d1 $G AT 8
SITQA, 9 ATIDT private sector vaccine éTIT, q I I b ﬁﬂ' Al immunisation T ﬁ T,
IaD! T el 3fR I8 garl &1 § I8! Wil § & privatisation 3fR ST vaccine units 1 §& fba
%\', ) g9 Ut R # é@ﬂ, 39+ HaT fh 31T vaccine units @1 production Eal o aﬁﬁ‘r,
AP IHH U 2Teg € S g ¥ 81T & b BCG, Sl #sT4 H Gindi Project &, G81 31Ta+ 371
R 7 ot 8, “That their duty is to import BCG.” I8 &1 Hddld 87 That is their duty! For

what purpose are you reviving them? Is it to import BCG vaccines into India? If that is the case,
then, | strongly protest against it. | also demand that not only should the vaccine production
units be immediately opened, but they should also be given adequate allocations to ensure that
they meet the GMP standards. Along with that, | also demand an inquiry into why they were
closed down, who was responsible for the closure and who is accountable for lakhs of our
children being deprived of immunisation. Please inform the House as to who has benefited from

it, which companies have benefited from it. And, kindly have a time-bound inquiry into it.

Sir, coming to the National Rural Health Mission, | would like to congratulate the Ministry for
the very successful working of the Janani Suraksha Yojana. THRI maternal mortality rate 3151 aq
ggd ET&‘ gl Udh oIl deliveries H 3t oft 301 3R AR %, pregnancy-related diseases EIGIEE
Ig 8T8 21 {7 ! A @1 figures ST 8, SR & JTfdd 31 H8 I8 © & 274 T 98 1
31T 3741, ﬂ?{WWW%\*, Eﬁﬁﬁéﬂﬁsmall samplewmﬁﬁﬁ?gﬂﬁﬂﬁpoints WﬁWI
Let us not overdo the claims. Yes, it is good. The Janani Suraksha Yojana has made a very good
start. It has increased institutional deliveries. It is something to be encouraged. But please do
not make unnecessary boasts and claims because those don’t hold any credibility whatsoever.
Ifep=T AT CIESER] %\, X, &5 3= high-performing States KIS low-performing States H ST
XRET IS & 31T incentives f&TI Low-performing States H 3iRd I STt U1 frer, high-
performing States H &I ASHAs, il high-performing States g STh! FH el 3R low-
performing States @1 SATGT fel?T, RIT? T8 FIT HHST B, TS T discrimination & TRIET H? T8
T ST ® 8IR I8 Selld g9y l Tad 8, O 99 & Idh) H AP 59 UGN A
discrimination io"ﬂﬁl’(’ W Tera %-\', MY immunisation & 3R SNLE! ?I"ﬁ, ST gqqﬁ Rure § forar g

— “Five high-performing States, in charge of immunisation, have fallen back, and eight low-

performing States have gone forward.” This may be the case tomorrow so far as institutional
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deliveries are concerned. So, your understanding, that high-performing States will always be
high performing, and low-performing States will always be low performing, and that is why, you
are discriminating on the incentives being given to a pregnant woman in high-performing and
low-performing States, which is not at all correct. Please don’t do it. It is a completely wrong
thing to do. So, please have a uniform higher incentive for women and ASHAs all over the
country. Also, don’t punish girls, who are going to become mothers, before the age of 19 years.
It is not their fault. But in high-performance States, you are saying, you are not going to give this
benefit of Janani Suraksha Yojana because she is 18 years old. Why? It is not her fault. Are you
are going to punish her! Are you going to punish the baby? You are not going to encourage
them to come to an institution for delivery! This is not the way to implement the Child Marriage

Restraint Act. Don’t punish the girl. | appeal to you, Sir, please, have a look at it again.
MR. DEPUTY CHAIRMAN: You have to conclude in the next two minutes.
SHRIMATI BRINDA KARAT: | would request ten minutes more, Sir.
MR. DEPUTY CHAIRMAN: But | have already given you the time.
SHRIMATI BRINDA KARAT: Sir, only ten minutes. | promise | will finish it in ten minutes.

Now, | come to the issue of ASHA, the Accredited Social Health Activist. This is a very, very
crucial thing. The former Labour Minister, who has always taken up those issues when he was in
the Labour Ministry, is here and he knows. What is the position of ASHA? The entire National
Rural Health Mission is working on the frail shoulders of ASHA. From morning till night she has to
do every job. T, MY U+t RIS # w1 foh &H ITH!T I &1 <7, I8 @l voluntary BT B
W1, 3Mud! AR ST 99 officials 8, 9 WY 24 ©C voluntary ®TH BR&b fe@Td, T 8F AT
foh ASHA 9T volunteer T=fT| T8 T THST B2 Health Ministry 7 Secretary 24 e voluntary TH
PG fe@ri| gAfery H @e I8 § P I8 Sl contempt &, T TRI9 3R A AT BH of 78 & AR
WW@%%%’?_@%remuneraﬁon REICUR @’HWT?%@HTWI IE 3T URAR BT AT
A1 B3 B BT 7, TG oI H MY ST 51 HaT Hf HRATU, T8 Tarad &b SR TR B B 3f%
3T IHPBT TP UNAT T8I <31, IE Hal BT =TI 87 Sir, this is gross injustice. | demand ASHA

should, at least, be given the minimum wage. That is the minimum that you can give them. This

is what | demand.

The third thing NRHM: it is good that you have a flexible pool. TTH & 3TeTT-3TelT AdTd &,
319 AT 51 IRIUT T Dl flexible pool & ¥& &1 H MUY (Ul Bl g fb $9h IR A ATST
AR NEE] oinllrtw ic <ol Pl flexible pool funds P AR STHIA %I ggd 3 state specific A %,
I 3T I éﬁﬁw, untied fund Tﬂ'f\lrl'q, health &1 monitoring 3ATY STY Eﬁﬁﬂ{’, A TR T8
flexible pool T &, A1 H FHSIIT § b TTH AU TR% A B 3R B9 4l B Ahcl &1 H I8 W
e Héatl fop Hex o weed & ufd EESEE fHERY 8, oifd 98 constitutional framework
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P I 1 379 IS BIs Aol AR, fod e & ST U9 & gt fAfvex 9 99R a1aid
PR, T BIRYTH H STHR SR DR I & IR ST U D136 el & [ ¥ Ta-HS Bl
AT TAfert &, o I8 constitutional framework | &1 &1 92t Y, # Wﬁﬁﬂ‘*fﬂﬂ?ﬁ‘g’ﬁﬁ 3mg
WW%W@WW@Q%&COHQHMD%I frameworkﬁ?%l

ﬁﬂaﬁﬁwﬁw@w%aﬁﬁ%l ﬁHWWGﬂﬁ%WﬁagﬁappreciateW
g, fUeel IR 519 UPA @ SR&R off, T1 &9 JeT #3401 STt & T4 7Y, 89 dal {6 ITgelR dold
EARCES:) Eﬁﬁl’(‘, coercive policies Pl TH Eﬁﬁﬂif 3R S8 DT HIAT HEIS I, family planning
R population control ﬁg@ﬁ?ﬂ'ﬁ?%\*, RifH population control H 31T RIT B B & b 31y TRIaT
BI ITH] TR &b BRI ST < I8 &1 3 W SH & Sl Hed © 1b g &I-9R child norm &l
P T B, ‘g[’% SIS PR &1 &1 H AR HEdl g f Kindly request those States to
give up such draconian, undemocratic and authoritarian laws. T %\* 3T ? 3T %‘Tﬁ Eeeiical
B9 991 TE] Fahd 21 37T W IMR 55/1000 &, I8 - YaRel &, offdh Y aford 92, U
anfeari I BT IMR 3T é@, arit is, at least, one-third more for Dalit and tribal families. You

cannot control infant deaths. You cannot really control or guarantee the lives of under-5 child

mortality to bring down the under-5 mortality rate of children and you are going to force
population control! T &1 &7 TAR 34 U&T & oIl A1 93 €, § 79 I8 a1 arech g, Fifd

] BRI, g eld Bl Population control is one of the most cruel instruments against the poor.

You cannot empower women. You cannot ensure that our children have a longer life-span.
Today, how many children do not reach the age of five? SIE-RCI I Tg' fob I8 |9 g ﬁrﬁﬂfﬁ
unambiguously Eﬁﬁ, ‘we are against population control; we are against coercion. We will
encourage informed family planning by looking at all the other factors. Look at Kerala. | can see,

Prof. Kurien wants to stand up. Yes, Kerala is a model.

PROF. P.J. KURIEN (Kerala): Madam, not coercion, but...(Interruptions)...say about

incentives.

SHRIMATI BRINDA KARAT: Incentives also become disincentives. | will tell you what are the
incentives. | won’t name the State. They say, “We will give you extra ration, if you accept the 2
child norms.” Why? Extra ration is my right. Is that an incentive? What is it? That is a
punishment. There is no such thing as this. Yes, incentives you have given to men who have
sterilisation operations. | appreciate that. Give that type of incentive. | have no objection.
...(Interruptions ... | don’t mind that. You have brought up the rate of male sterilisation, but still
97 per cent of the burden is on women. Give incentives to men to have sterilisation. | have no
objection to that. But, don’t give incentives to the poor, which are actually disincentives. That is

all I am saying.

Sir, the other very crucial thing in our country on population is the plummeting sex
ratio. HElQY, 8HIR FHTS ﬁ, W&W’FTW‘# son preference ElfﬁQ_cﬁ ﬂ'@ J © 3R I8 R
H g1 781, HegH g3 SR Rrferd drmi | Y 21 1 S8l 89 UTgelerd $glid &l 4 B o, female

241



foeticide Y 31T GﬁQ‘Cﬁ nightmarish EHIhd %\’, I social consequences EF’JT%? Gﬁ%ﬂﬁ et
gRamom % %, EEIECRAEASH] E’Fﬁ sex determination tests ToTTg 3R RO ¥ fUse T
Arelt # g, BTeifd nft $B gac B, oifT St U8dl gU €, S5 SR vl Tsd! & wmal
B P oIy TER & U< el A ASfhal BT WRIGHR Al o7 X8 81 I8 §hidhd & | ..(HAHM)...

2N T, IR (SIRES) : B AR I H 47 ... (FFeH)...

#T g1 BRA : AId IF 1Y H.... R srggarferan Sil, g g Faivl uifeifehd Bl
THH A TSV MY 419 & 2, 3R farsh of dorrdt o1, gaferg 98 ard 7281 21 ...(@aem™)... IR,
T BT W g AR TSI B Al g, b § I A d T2 o W8 g1 Y ed @ © |
..(FAYH)....

Sir, the issue of female foeticide is one of the most serious things. Sir, it is well accepted
today that development is the best contraceptive. Where a society’s social index of development
is high, population is low. Look at Kerala; look at many of the other States. Sir, eight States
today have reached replacement levels of fertility precisely because they are looking at a more
comprehensive aspect of development, and that is why population is coming down, fertility rate

is coming down. ... (Interruptions)...
PROF. P.J. KURIEN: That is also there. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Whatever time sought by you, we have given.

SHRIMATI BRINDA KARAT: | am completing, Sir. Therefore, seeing the low rates of
convictions under the PNDT Act, | request the Minister, through you, Sir, to give special
emphasis on the struggle against sex determination and to link up all these things in a
comprehensive manner and to come out with a clear statement as to your Ministry’s stand on

the issue of family planning.

Sir, | am also very disturbed to find it and | want to inform the House of this. There is unmet
contraceptive need in this country. It is up to 30, 35 or even 40 per cent in many States. Women
and men want contraceptive choices and they are not getting that. Provide them that. But, you
will be shocked to know — | want to protest against this — that now they are bringing long
acting hormonal contraceptives which the women’s organisations have strongly opposed. They
want injectible contraceptives. You know what is happening in blood transfusion; AIDS, HIV,
because of infeced needles. Now you want to give women injectible contraceptives ! You want to
give women Norplant Implants ! Who gives the ICMR the permission to have all these tests? How
they have tests for contraceptives which are harmful to women? And, | find a sentence in this
Report which says, “They have done the test and this is prior to introduction in the National
Family Planning Programme.” Sir, | request you, do not introduce harmful long-acting hormonal
contraceptives in the Family Planning Programme in the name of spacing methods; do not put
our poor women at risk with contraceptives which do have very many side effects. Please take it

out of your programme.
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Sir, AYUSH is a very important department. | congratulate the Government about labelling
of ayurvedic drugs, it is very important. But, | would say, the National Medicinal Plant Mission
which is there, got allocation of only Rs.50 crores. Why? We have such a huge national natural
resource. So much of human knowledge is there in our tribal communities about the efficacy of
these plants. Please use that knowledge. Make tribal women self-help groups the stakeholders
in this. In the North-East States, so much of knowledge is available. Make them the
stakeholders in this and develop it on a much bigger manner. | am sure, the entire House will

support you in this.

Lastly, Sir, | want to say on the legislations that are required. There are five or six urgent
legislations required under the Health Ministry. One, social control over the private sector. Two,
reversal of Schedule-Y of the Drugs and Cosmetics Act which liberalises clinical trials in this
country. Three, organ transplantation. SIRCERICE! T&\* %, ST SFHT T T el N&T %, IART
Hﬁﬁ?ﬁﬁ%ﬂ?@"ﬁ, I3 TR 31T 379 DI Eal GQHQI cé'\ﬂﬂnl TP ST cadaver I transplant %, S
AN AR ST &, S R B Sl SRANCI BIH 8, SAH Dls e T8 51 sreqanierar off, §
MY R Hel g b AR 1 S BlhR B2V fb Members of Parliament will show the way,

Sir. Let us, each Member of Parliament, fill the form, to donate after our deaths our organs,

eyes, whatever we can to help the needy. Let all the Members of Parliament sign that form, bring

the form here; make the laws conducive. (Interruptions)
SHRI S.S. AHLUWALIA: Where is the ban?
#elt ga1 HRa - § 981 BB BT g

SHRI S.S. AHLUWALIA: Where will they preserve the organs? People will donate them. But

where will they be preserved?

SHRIMATI BRINDA KARAT: Sir, in some countries, by default, it is there. STd €H HXY S %,
unless | say | do not want to donate my organs, my organs are automatically taken. In India,
because of the many cultural traditions and some feelings, there may be problems. But, please

have a campaign so that we can do this.

These laws require immediate study, consideration and reversal in some cases. There is
Clinical Establishment Bill, it has still not come. It has been pending for the last 3-4 years.
Meanwhile, clinical trials are going on in establishments without any regulation. So, have a
proper review of the laws, involve the Standing Committee of the Parliament. We will also
discuss it in the Standing Committee, review all the laws so that we can move forward. Sir,
through the important slogan of ‘Health for All’, | hope, the health of the Health Ministry also will
improve; where it should be it should be, where it should not be it should not be; Sir, | hope,

under the leadership of the new Minister, we can move towards that. Thank you very much.

SHRI S.S. AHLUWALIA: We agree to the organ donation but they should not make clones
for that! ... (Interruptions)...
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2} STFHTIfe : 21 e st giea i, s urd 20 e 8
37} 9. Q. STEGATITAT : ¥ organs THEHR T &1 clone d &1 411
S} TART AR (R ) = 377 T &1 BT &1, ST DI ST6vd 81 6

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, | rise to support the Budget of the Health
Ministry which has been placed for discussion in this House today. It is good that one of the
efficient leaders, Shri Ghulam Nabi Azad, has been given the responsibilities of implementation
of this Ministry’s objectives. Sir, accepting the acceptable standards of health care of the
general public has been the objective of the plan area of the health sector; in line with this
objective, there had been an increase in outlay, continuously and consistently, when the UPA
Government came to power; this is one of the 7 thrust areas under the National Common

Minimum Programme.

It is clearly reflected in terms of its fund allocation after the UPA Government came to
power. Sir, if you look at the funds allocated, in the Tenth Plan outlay which was Rs.36,0378
crores, the actual budget estimate was Rs.41,585 crores. The Eleventh Plan outlay is
Rs.1,36,147 crores. If you look at the Annual Plan of 2002-03 and 2003-04, when the NDA
Government was in power, it was Rs.6480 crores for both the years, which means Rs.Rs.6480
crores again. But after the UPA Government took over, the Annual Plan for 2004-05 was
Rs.7980 crores, in 2005-06 it was Rs.9330 crores, in 2006-07 it was Rs.11,305 crores and in
2007-08 it was Rs.13,875 crores. In 2009-10, it is Rs.21,605 crores, that is, in the Eleventh Plan
outlay, there is total increase of 227 per cent again of the actual plan of the Health Department. If
you look at the increase in the money for the Health Department, in 2004-05 there is an increase
of 22.30 per cent, in 2005-06 there is an increase of 13.7 per cent, in 2006-07 there is an
increase of 17.6 per cent and in 2007-08 there is an increase of 22 per cent and in 2008-09 there
is an increase of another 25 per cent. Sir, if you look at this, you will find that for the National
Rural Health Mission the original budget was Rs.1270 crores and it has been increased to
Rs.2057 crores. While talking about Rashtriya Swasthya Bima Yojana, there is also an increase
of 40 per cent in this budget. If you look at these things, the National Rural Health Mission and
the Rashtriya Swasthya Bima Yojana, these two are unique programmes, which can really take
care of the rural poor. | do fully agree with the hon. Member who was speaking from this side
that the fund allocated for the Rashtriya Swasthya Bima Yojana is inadequate. If we look at the
real necessity and consider it, there are about 400 million of workers who are working in this
country are getting less than the minimum wages. If we want them to have access to the health
facilities, the budget for this purpose has to be increased. Sir, if you look at the total budget
allocation also, in 2007-08, as has been stated, the total budget allocation for the country in tofo
was Rs.77,12,671 crores in 2007 whereas in 2009-10 it is Rs.10,020,838 crores but in the case of
health budget-| also do not agree with what the hon. Member has said - it has been increased

which is around 2.3 per cent of the total GDP. But the question is whether it is adequate to take
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care of the health of one billion people. Now, the way total budget has been increased,
accordingly, the health budget should also be increased. If we look at the Rural Health Mission, |
agree with the hon. Member that when we make some provision for the Rural Health Mission, we
should take care of the people and give them necessary facilities. We must see whether the

infrastructure is available in the rural areas, which is not available there.

In many hospitals, substations and primary health centres which are functioning in various
States, the doctors are not there, thousands of doctors posts are lying vacant, paramedical
posts are lying vacant, nurses are not there and the people who are living in the rural areas are
not getting the real facilities which they are supposed to get. Now, the question is to implement
the Rural Health Mission work and to give health care facilities to the rural poor. That is required
for developing the infrastructure in the rural areas and also for fulfilling the posts of doctors and
paramedical staff so that the funds which have been allocated for the purpose could be really

utilised.

In addition to that, Health being a subject under the Concurrent List, the real implementing
authority is the State Government. If the State Government is not sincere in implementing the
project, if the State Government is not sincere in giving facilities to the rural poor, | think, the
project cannot achieve its target. If we take the case of many British Aid, UK aid projects, it is
said that the projects which are not being properly implemented and the funds which have been
given for infrastructure development in rural areas, could not achieve the targets. That is also
another problem due to which we are not able to implement these projects. Sir, | want to know
about the external assistance in Health Department. In many areas, external assistance is given
to our country. Maybe WHO. Whether it is British aid, whether it is UK aid, or from any
organisational institutions of Government, assistance is being given to the Health Department for
better care of our people. | want to know what is the total external assistance received from the
health sector from 2005-2009. Has it been properly utilised? Are there also allegations that in
many States the assistance, which we are getting from external countries or organisations, is not
being utilised or misutilised. | want to specifically know if there is any case in any State,
especially, in Orissa. There was an allegation that a Minister asked money for the approval of the
project. There was an allegation and it was highlighted in the media and after that the Minister
was also compelled to resign from his post. If such things happen in our country, | think, neither
can we implement our project nor can we claim that other countries or other institutions should
also come forward to assist. Has such an instance occurred and if it has occurred, what steps
have been taken? Is it also a fact that the assistance given to the health sector from various
external agency, including Orissa State’s KBK district are not being properly utilised? If it is so,
we want to know. Will the Minister kindly tell us how much money they have blocked from 2005
to 2009 and what is the amount which has not been utilised till today? The National Rural

Health Mission and National Health Mission are definitely good programmes but in the absence
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of infrastructure how is it going to be implemented? | want to know from the hon. Minister: does
the Government have a specific strategy to develop the infrastructure or create infrastructure in
rural areas for proper implementation of this project? Sir, our country is also a poor country
where 400 million people are living. Another important area why people are facing difficulties is
because the minimum wage workers are getting less and in view of the investment in various

States, people are moving from one State to another State.

Now, in Delhi, you will find people from Orissa, Rajasthan, Uttar Pradesh and other States
working here. So also you will find people in Mumbai, Kolkata and in various parts of the country
as migrant labourers. A large number of people are moving from one State to another. They are
living in a very precarious condition without proper amenities, toilet, housing, etc. So, how the
Government is thinking of giving them medical facilities? Suppose, if workers living in Delhi —
the capital of the country — are engaged in Delhi Metro or on National Highways or in any work,
how the Government is intending to give them medical facilities since they are neither able to get
the facilities from the State Government nor the Central Government or from their employers who
have engaged them for this purpose? How the Government is going to extend these facilities

and what sort of infrastructure the Government wants to develop in that regard ?

Sir, in rural, forest, hilly and other areas we have a provision for mobile hospitals and
dispensaries to provide medial aid to women and poor. Though this system is in existence for
quite sometime, it is not properly working in those areas. | think, more attention has to be paid
on these areas so that mobile medical facilities are provided for the rural poor and women

workers in the country.

Sir, | draw your kind attention to one thing. Some hon. Members have been saying in this
House that we should not oppose hospitals run by private people. They should be there. Medical
colleges in the private sector should also come up. It is because the Government does not have
much money to spend in that area. We all know that the UPA Government also facilitating for
opening up of hospitals in some areas. It has been done by the Labour Ministry. The former
Labour Minister is sitting here. He had taken a decision during his tenure to create 26 hospitals
all over the country i.e., one medical college in each State. This is also one of the efforts of the
Government to create hospitals to give medical education and to recruit more and more doctors
and nurses. It is good news for all of us that funds for this purpose have already been allotted to

open these hospitals in 12 States.

Sir, in the recent Railway Budget, Ms. Mamata Banerjee, the hon. Railway Minister, has
said that the Railways is also trying to create some hospitals to cater to the needs of railway

workers, to improve the standard of medical care in railway hospitals, to give medical aid to the
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3.00 P.M.

general public and for those who are living Below Poverty Line. The UPA Government is also
making efforts to create hospitals through various departments, so that medical education can

be given proper care. | think, this is also a good effort of this Government.

Now, | come to the issue of ASHA. Many things have been said about ASHA. | am with
ASHA. There are around 6 lakh ASHAs working in the country. But, what are they getting? They
are getting much below than the minimum wages. | do want that each ASHA should get, at

least, the minimum wages and they have every right to live as a human being.

Sir, with your permission, | wish to give a suggestion on Village Health Guide. If you
remember, many years back, probably, thought on the lines of rural health mission to give
medical care to people living in the rural areas. But, subsequently, | think, from 2002-03
onwards this scheme was abolished by the Government. This is also not a correct decision.
There used to be Village Health Guide, who was given training to provide some medical aid to
people living in rural areas. We are engaging ASHAs in villages to work or to take care of women
and children. At the same time, trained Village Health Guide, who was getting only Rs. 50 per
month and Rs. 50 per medicine, is still in existence in each and every village of the country. |
think, they exist till now in each and every village of this country. If we can engage them in the
Rural Health Mission, like Asha workers, they can also be helpful in this programme. | would like
to request the hon. Minister to pay attention to this aspect and see to it if these village health
guides, who have been working for the Rural Health Mission earlier, could also be engaged, and
funds could also be allocated for this purpose. | would also like to know one thing more. Despite
our various programmes, whether it is swine flu or malaria or dengue or tuberculosis or

AIDS... (Interruptions)
MR. DEPUTY CHAIRMAN: Mr. Khuntia, you are left with two more minutes.

SHRI RAMA CHANDRA KHUNTIA: Okay, Sir. We have been taking many steps to eradicate
these diseases. But, unfortunately, we have not even been able to control tuberculosis and
malaria. So, | would like to know whether the Government has any action plan to eradicate
malaria, dengue, TB, chikungunya and bird flu. Is the Government of India taking any steps to

produce indigenous vaccines ?

Sir, health should be our first priority. Of course, we also want education, roads, railways,
industries, employment, but our first priority should be health. But if we look at the total
allocation to the health in the Budget, it is not very convincing. My request to the Government
and the hon. Health Minister would be to give first priority to health and allocate more funds so

that the Department of Health could take care of one billion people of this country.
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MR. DEPUTY CHAIRMAN: Now, Dr. C.P. Thakur.
[THE VICE-CHAIRMAN, PROF. P.J. KURIEN, in the Chair]

DR. C.P. THAKUR (Bihar): Sir, | thank you very much for having given me this opportunity
to speak on this very important subject. | would like to start with the Budget. When the experts
were framing the Rural Health Mission, they were thinking that this time the health budget
should, at least, be twice than the previous one, that is, two per cent of the GDP. But it still
hovers around the same figure of about 1 per cent because out of the total Budget, 10 per cent
will go to the North-East. India has two sets of health problems. One group is related to poverty
and the other group is related to affluence. Malaria, Kala Azar, diarrhoea, infant mortality, etc.
are all because of poverty. The second group of diseases, like, diabetes, high blood pressure,
heart diseases, cancer, etc. are lifestyle diseases. Both the groups of diseases are increasing in
India. Especially in Bihar, | see that diseases due to poverty are also increasing and the diseases
due to affluence are also increasing. And, | think, this is the phenomenon all over the country.
Therefore, from this point of view, the budget is certainly inadequate. Can we do something for
this massive health care programme? With slightly lesser amount of budget on health, one
country, that is, Sri Lanka, has done very well. Most of the health parameters of Sri Lanka are
certainly better than us. So, the Minister has not only to increase the budget, but he has also to
ensure a very efficient health care management. Only then he can tackle the different problems
of health. In science, whenever we make a project — this is also a project — the experts ask to
put the objective first. What should be the objective of the Health Ministry, now? Sir, one thing |
have copied from the Yajurveda is that the best objective will be Dany child born in India should
live for 100 years.ﬂ That is the philosophy. Thousand and thousand years ago, the people
thought that every child who is born would live for 100 years. So, that should be the motto. He or
she should live those hundred years in good condition. Your eye-sight should be fine; your ears
should be fine; your mental condition should be good and you should be strong enough to earn

and do some social service also. So, Sir, we should take some lesson from the Vedas.

Now, let us analyse our problems. Let us make a comparison of some of our
health parametres with that of our neighbours. | am not going to compare India’s
health parametres with that of England and America, but with Sri Lanka, Bangladesh and China.
As far as maternal mortality rate is concerned, in India, it is 450 per 1000 live births, as she said.

This is the recent figure given by the World Bank. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Dr. Sahib, it varies from State to State.

...(Interruptions)...
DR. C.P. THAKUR: Sir, this is national figure. In your State, it is very good.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, that is what | said.
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DR. C.P. THAKUR: In China, it is 45. In Sri Lanka, it is 88. Sri Lanka is much better than
us. Even in Pakistan, it is 320. The infant mortality rate in India is 56 per 1000 live births. The
infant mortality rate in Sri Lanka is 12. There is a lot of difference between India and Sri Lanka, so
far as infant mortality rate is concerned. If you look at the Budgetary allocations, you will find that
it is not so much in other countries. So, they manage very efficiently. In China, it is 23; in
Bangladesh, it is 54, but in India, it is 56. This is because they adopt good methods for delivery
anti notal, notal and past notal cases, etc. in rural areas. That is why, their infant mortality rate is
less. In Pakistan it is 79. As for life expectancy, we expect that everybody should live for 100
years. In India, it is 62.9; in China, it is 72; in Pakistan, 63.6; in Sri Lanka, it is 70.8; in Nepal, it is

61.3 and in Bangladesh, it is 62. So, we have to go a long way to achieve all these objectives.

Now, | come to anti-natal care. How can we improve our antinatal care? Shrimati Karat
was explaining about this. Actually, our Primary Health Centres are not well equipped. That is
the only health centre in the rural areas. It should be equipped —like it is working in England—
connected to district hospital, sub-divisional hospital and sub-centre and this should be the
nodal centre. This should be equipped with transport facility also. For example, when ladies
belonging to poor family have labour pain, they cannot go to a doctor immediately. If this part is
efficiently managed, even with less Budget, we can improve on antenatal care, number of
deaths, etc. It should cover the whole block. They should keep on supervising the health
problems of whole block. Primary Health Centre is for one block. This way, the Primary Health
Centre would work as health caretaker of the whole block. | personally think that the word
“Centre” should be replaced by the “Primary Health Hospital”. The word “Centre” implies that
there is some other centre. Sir, actually, if we improve on maternal mortality rate and ante-natal
care, the number of deaths in such cases can be reduced to a large extent. Then, how can we
improve on this? Sir, in every State, there is a medical college hospital. So, medical college
hospital is a tertiary care unit. It should be linked with the Primary Health Centre so that any
problem, serious problem, not all problems, can be referred to Primary Health Centre for
treatment. Then, only, the patient care can be done and the death of the patients can be

minimized.

Now, some of the other diseases are due to poverty like infectious diseases, parasitic
diseases, etc. During the period of BJP Government, Mr. Atal Bihari Vajpayee as the Prime
Minister, we fixed certain goals that by this year, we will eliminate this disease; by this year, we
will eliminate that disease and like that. But after that, | think the system was not keen on
achieving that goal. Say, we fixed that in 2002 we will eradicate Polio and we will eliminate Yaws
by 2005. Yaws has been eradicated; but we are still struggling with Polio. We fixed the target for
Leprosy by 2005. But we still see cases of leprosy. Take Kala Azar. Kala Azar is a big problem

in four States, namely, Bihar, Bengal, four districts of Jharkhand and some districts of U.P. The
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unfortunate part of the Kala Azar story is that in 1903, two scientists discovered the parasites of
this disease. At that time also, Bihar, then Bengal now Bangladesh and West Bengal were
heavily affected, and today, after more than 100 years, also they are heavily affected. So, we
have to do something to eliminate this disease. Then, we fixed we will eliminate Lymphatic
Filariasis by 2015. Then, HIV/AIDS is another great problem. We thought that we would be
eliminating it by 2007. Till 1994, as a Doctor, | did not see any case of HIV and AIDS in Bihar. At
that time, one of the Director-Generals of Government of India, ICMR, said that ‘we are very
pious people. So, the chance of spread of HIV and AIDS is very less in our country because we
are so pious.” But this disease is increasing so much that by now, every day, we see one

patient.
SHRIMATI BRINDA KARAT: Who said that?

DR. C.P. THAKUR: He was Dr. Pental. He is dead now. But he was the Director-General
of Indian Council of Medical Research. Now, this is a great problem and HIV/AIDS should not
only be considered as a medical problem, it is an economic problem also. In Africa, father is
dead; mother is dead; only the grandfather, the old man, and the young kids are alive; and there
is nobody to earn and feed them. So, it is an economic problem also. In Bihar also, we see the
father and the mother are dying and the children are without any guardian. It is like that. So, this
really requires more attention than we are giving to HIV and AIDS. Then, there are diseases like
Malaria and Kala Azar. | feel that Kala Azar and Malaria can be eliminated. If Government wants,
if the Government is serious, if the supervision is good, then this disease can be eliminated. We
had eliminated, as an individual, Kala Azar, from some parts of Bihar, as a research project, not
on a mass basis. So, if the Health Minister is really serious, this can be eliminated. Malaria
cannot be eliminated, but it can be controlled to a great extent. However, Kala Azar can be
eliminated. HIV requires a lot more attention than these diseases. It is difficult. In HIV, we are
seeing a shift. Previously, we were mentioning the Sonagachi experiment that HIV has
disappeared from Sonagachi. Sonagachi is a place in Kolkata. A lot of sex workers were there.
So, they did some experiment on Sonagachi. In Bihar, most of the HIV/AIDS people bring this
HIV/AIDS from four advanced States of the South, namely, Tamil Nadu, Andhra Pradesh,
Karnataka and Maharashtra. They bring it from there. But because Kolkata is so near to Bihar,
and because of the disturbance in Maharashtra recently, | now find that most of the cases are

coming from the Sonagachi area of Kolkata. This is a reversal.

Then, there was talk of increased utilisation of public health facilities from the current level of
20 per cent to 75 per cent, establishment of an integrated system of surveillance, national health
accounts and health statistics, increase in health expenditure by Government as a percentage of
GDP from the existing 0.9 per cent to 2 per cent. But that could not be done. There is also talk of

increased spending in the State health sector from 5.5 per cent to 7 per cent of the Budget.
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Now, | would like to say another thing regarding health. The Economic Survey talks about
‘efficient use of the existing infrastructure’. Talking of ‘efficient use’, it was really started during
our period. For example, we started a medical college in Safdarjung Hospital. It is a huge
hospital. The Leader of Opposition will speak more on this subject. One, | was invited to lay the
foundation stone at Nigri in Meghalaya. Before me, two Prime Ministers had laid the foundation
stone there; one was Mrs. Indira Gandhi and the other was Mr. Rajiv Gandhi. When | was
invited, | refused and said that | would not like to lay the foundation stone but would rather get
the construction of the hospital completed. The hospital is ready but still there are some
problems; there is lack of good faculty. It is a very big hospital. They can take care of the health
problems of the whole of North East, but there is the problem of staff. When we were discussing
Swine Flu here in this house, even on that day | had requested the Health Minister to see to it
that every State has, at least, one good viral laboratory. We are living in 2009 and Bihar has no
viral laboratory. Two-three States would be linked to Kolkata, two-three States would be linked
to some other good hospital, and so on. So, every State, from North to South, should have, at

least, one good viral laboratory.

Then, regarding medical colleges, we started the idea of starting an AlIMS-like hospital but
still, it is not there. But, fortunately, in the Budget some provisions have been made for six
AlIMS-like hospitals and 13 upgraded medical college hospitals. That is a welcome sign. |
personally feel that in every State there must be one apex hospital that is top-class, so that every
patient from Bihar or some other place does not come to AIIMS. AlIIMS is a very good hospital. It
is a top-class hospital. But it is very crowded and the doctors are very busy. The Minister must
increase the strength of the staff there. Only then research and good work can be done in this
country. We may have good hospitals, but the doctors can do research only when they are free.
They cannot do research with a taxed mind, after seeing patients from morning till evening.
AlIMS is very crowded. Hence, the area of AlIMS must be increased and more faculty should be
added. In AlIMS, a de-addiction was started this scheme was lying there for twenty years. We

also completed this trama centre, the scheme was 15 years old.

Better utilisation of existing infrastructure is very important. Now | come to the family
planning. Family planning is just like, “STH-ST 3T 98 d¢1aT, a1 &7 &Y wu fazaran @
I S99 8 59 MU W W9 9¢ 8T &, I 1 STHEIT 9gdl S ¥81 21 In this connection |
would like to tell you my experience of health melas. When | started health melas, Atalji
called me and asked T T &2 Fel § /T BRM? J ool [ I8 He- Bl Tl 2, oifbT saH
ARY T BRI at the door-step of the patient BT T U8l B Hall HYRT H o a8t
TEA TST T 3NT| IHH 70-80 TR AN ATYI IR, TX HYRT H Bl @I & U ATl 7 &I
JITIREI BY & 3R I Aol # 126 Y| SHST Aaieid Ie & f5 &9 Al &t Raferds drargs &
PR UM T IRIG ART 81 IFH AfSAT] T IORe HRa TT| g8 126 3oL Ul 981 3R
G, A foredl efedied # o1E Afee =), Sret & area Sft w&d €, afe 39 @e fa f e
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15 &1 a7 3718 g A1 SRT 15 & a1e dlieeR 371 & oy S8 uTd U1 781 81 I8 Wieetd &1 g8
B S A BRATAETST < SlIR 126 SiTURE U1 S9 a1d GOR1 BARI Aall fAifvex wred &
ST ¥, BRATS H g7l 1 ART S Joint Secretary |1 off, I8 H81 [ /@ HRA 4 Al
AICHR 3T T8 &1 STBT TS BT Thel TIT 3T AT SBI+ TR B ATHT AU neighbour BT < &1 b
ST MY I < ST Rifeh 31d HRATA A Al AlcH AT 81 5l T, T HRATA H 9gd
TR PRIY| F81 IR malnutritution AT a5 81 8AR MAfFRER A1 9t AfReR 38 €, S=M ST”
<@ BIT G981 malnutrition Ig I 981 A 19 89 AIdaR & 5118 WR off 32 & o fferd) aral =
Pl fh 31T §5 ST § AT FHR 31T 500 TSP play cards AhR Il Xg | A1 4 el fh PR
HA T Y 500 TS b W31, Tl A1 89 WY A1A-1 o, <lfh1 oM P& el 3R HRATA § aga
successful programme ATl G81 Igd @Ml & SITRIM 8T, 98d W TIcHT gUl oifdp
malnutritution T8T SITET & 3R TRIT oI | SATST 8, 3999 Pls P e ol § 3¢ IR & 1 e
TR BT AT I8 SRS H 45 TS AR A B

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): How many more minutes will you take? The

Leader of the Opposition will also speak.

DR. C.P. THAKUR: | am just finishing. X, 81 38 &7 Ugcl oa+s H A1 & malnutrition
®l qﬁﬁcﬁ o1 R <t 59 Qﬁﬂﬁ‘:ﬁ %I Rure 7 fewmrn %\’, alarming malnutrition in UP. %ﬂﬁ
BT b 39 & fava 4 o 81 ¥81 22 1 fhdl urdl &, {4l seHl 1 18] o8l & s an 4 3o
agitation G & AT PIs BIH G &1 Al I8 malnutrition YR ST H I8 SATGT 81 AU IBT I8
JMEHT, 3R T 2 malnutrition & Teld AR X2 B

AR, 379 HiFEl W @ a1 Tl ¥1 9T Sft o' <& off % Wireft wifsr ar g & =&
MY ...(FGLT)..

STt 93T HRA : UTYere™ boldl

310 30 do CIPX : Population control not Family Planning. WX, 3ATST 3T T H TETT
FE ST 3 9 &1 81 8 AN 9T ST ¥ 31 8, [98R 9iiRe 3 7Tl 9gd 96 Wl 81 $® el
I8 ISP IR o1 Gf¥he 81 SITYTI AT husband, wife 3R 3R ST g2d 1 FdT 81, dl
Sfaa grm fafex aee 1 e wede faT 8 6 age of marriage 9@+ @1fRT1 3R age of
marriage EI% SIGIED %’, Afh X bl Udh disadvantage %\’I 3R age of marriage Elﬂ?ﬁ % SIKE:]
BIFT 31U 37TT FHH T ST & 3R SHH SN BT defect M AT §l 3T Ig <& b Ryt ot
mental deficiencies 3T %\;, ot age Elé_iﬂ, genes mutation I ST Eﬁ"ﬂl sﬂﬁﬂf
UEC...(IHM). ..

@R 3R IRAR Heamor 73 (31 [ =t 3=TR): B9 70 AT H ATS & BT AT |-
ELSIEECECIEINES

S1. . ITPHR: TARY AT Ul Deldd Bl 81 ¥R, H as a Minister <2 & AR Teq
H HiEPHer R BT <1 3R AT 39 BTSH 4 IE $E Y81 g [P ASY P Sl IR WeH ©, SADT
2o Rive 984 o<l € 3iR R 1ef - U1 BIs W el S8l 89 T8l Y 8, §a SIE U avE
BT 5o FIEH 81 |d T8 defective &1 T8 USTE, BRATO 3 IR AAH I, e SIS Ueh I8
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P18 51 S UPR, f[8R 3R Ul 4 1 RATY d BIs Bb 21 81 Bl BIs B A8l ol $RA H G
gaE 471 qoT % sRudra # Sraey Tl 2, A1 G4 de1 741 {6 STaey Aed 21 3R I8 STy
IYATS | ST&I X891 Al &1 81 ST He has to come at nine o’clock. TeIfY g9ic &4 &, fh
1 931 I8 4T © b 3R honesty and efficiency, $ &1 @1 3T AR $R <31 Al I8 SR o &
I 95 improve BN T dIST il AR THI H Y& g8, &9 I8 a9 b o1 b 16 garsal
(AN Wﬁﬂ’d...(aﬁﬁ]‘ﬁ)... Now it should be increased to 50. 37X 9T provision Rl
SIQ ol 95 HedTvl Bl ST $781 2] & H1 g=gaTg |

it wraeht Rig (SR U230 AIAR, 9g4-9gd gIdTS | I Ugel § AT 9T BIRd Sft
P gRT a1 T I8 Gea & SR & Besl Bl A9 b forg g i1 @1ey - I8 el §
5 SEq THE Al B T3 Sreft frerf g9R <91 3 awe, S8l dd § G99l § Te] & I
BT, et iR TRy, FE A9 & e iR 97 Bl AoIgd a9 & = R 1 R <%
¥ fR1er 81T, TaRe S 81T, 91 <21 31Tl 1T o AT el Wohdll 21 MR T EftS W S=aT Sy
AN EAR T8I ol goic BT BRI QT TfTRId ey IR W 81 TeT 8 3iR S fadrreiiar o7 €, S
PRIG 10 HfTerd @ fhar ST 8T 21 31d U8 H <% &1 fadrd 3R I8 Udh Aoiqd I hd a9
FHT 2, T8 A B 910 71 39 e § wWreg & fog g9R I81 &1 S s 9eic o, 98
1913.43 BRIS BT AT, ST 9 IR °T BR 1362.63 BRIS 8 T &1 AR, AETe] 98 R8T § AR
I F F1-|rr FARAT Ff 9¢ & T VA R gore ggrn St =y o, Sefd 39 we
feram 721 81 1 Y RpATH - 21N ? B9 dHIRAT BT AT B BR D ? I8 S 3 30T 8
fop ST oiR FIRET B1 ST $Xh, FAIRTT B AHAH & forg S FT AR FISg
g | Tl 71 & off, ST Feldl FR & T o, Ry 4G &R B AhA™ F g uge
Frafia Srereor g o1 RIS, T9=1, S, Qiferd] I, e 3 R e o
RE1 off, 371 99 | Bkl g 21 37 ST AT WA BT, SHHI g TSl & A T ST
GETIE]

IUIR P U BIS Arefes TRt fears =1l ue X1 2

qIIAR, el FURKSROT B 91 oAl 8, ARSI Bl ARET < BT qId doiall & 3R
HIY SUTET 24 A g &% 2| AT, TR FoIc ¥ Bl B BT 59 IR RT 3R/R 81,
ST HE ol 81 GO TTRIT ST Al B

AR, AR e rgeer aRue & AR 60 9 70 BIa! 3R 7SI 6
SISl ol bR DRl & IR ol ST B | SHB! STHIF-STIETE, 9 [ ST 2| ey 17
T A A peldl B < TS 8, TP gord 31d TRIET o1 w1 [RAfT 187, I8 v foaroia yeq
gl

AR, GHCAN 9¢ V&l 8 iR dmiikat 9¢ &1 &, ANl &l 39Tl dd 9gam & fofg
Tl Bl FARAT &1 P IRIER 2| al Bl I S ST, BTl A A1 3R Jpd 8, g5-a9
HETTRI H 1 I8 =T AT HIHT H 81 & AR 90 Ui TR SR FeT a1 1 8 foraen
GRUTH I8 BT 3 31 T B SRYATEA b I bl ST

HIRIER, TRBR 7 g9 2008-09 H ATEH FHIET HRTS AR IHH I8 HET 71 2 b TTor &
H T 21,000 U WRF I, BRIF 5,000 TRF Isr AR BT 2,500 AR TR
P AT WY W T8 9l X8 &1 3B FR Ao WY I AT {7 ST A1 HH H HH S qad
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SATET SFHTTUR, I SITST FHRITAT A, FI SATET PHAGIR, TG SATGT AN A FoR gy qefior
A 8, ITP! B ABRI (el FhdT 8, ol 53 [0 H BIg TR faTg 81 IS V8T 2

HARIER, G TS ABAIN & A1 B IS Y&T & b gore H vardra fn a1 81 Jerfy w30 off
T TSI SSRAT & A1 3 & 3h] RTAT! Dl goic | 97 efed fhar 7, 39 forg § Saa!
geare Wt T4 §, o, AgaR, SR IS 9aY 991 IS ¥ © iR s gon uew 7, SHa
RIS G &, AGT% H SGPGI & 15 |Iel H 11 phase R 811 &, &if GATHIE P HROT
25 WTCT &1 1T & d1& $ddl Uab phase B G181 URIT &, FTaT e & 3R SGPGI H ga! s 8l
g o fIBR 3R HT-Hg YR IR U< & AT I8i IR Sellol & (oY 311l 8, i1 SqP! I8
SO B S, IR S A HIUG B IS ALheq], AT S | e, Iy
TR, AR 21 g TMiER, SHda) MY &1 a3 el ol Igarell 8, oRa+s 4 fefl
BT 3T 8, T ST AR &1 T8 fadl 71 fob S fory o it gl

il TRE ¥ 9IRY B, I8l gy Wadig S gI)7 wnfd e gam BHU &, I% ff Te
gffSa w1 8, <feh S|a! U1 21 faam 731 81 AraR, ArHivr & # Ao &t dar & forg,
I GiGem <71 P fIY geTd1 § U PGI &1 RATYAT §3 8, offpT 3! Al U1 781 faam 1 2
IR U $ A1 I8 S UeuTd 51 77 2, IR TS Bl Sl 3! B TS 2, I8 AT T8l
2, 393! St fohar ST =nfeyl § 9= w20 St 9 fRde o b a8f & < U 3yl &,
ITHT W T & rAfed B Bl HT B

AR, AT 37er TN idl B 51 SR H Ugel Hel fb THRT HRA iai H 99 8 3R
T8l U 49 8, TR 8, ST & 91 IR GRS §1 981 IR 3RUdT §, offdh Siaex agf S
H BRI €, d g81 81 S &1 IR0 I8 BT & fh d RUdTel ek 8, oif a8i arsend &
R <% & g1 FRIRT B 5 Sfaex T1idl 3§ S 81 1 81 3171 eid © &b S9! Giaum 9818
HkEd

HIAR, aT¢ A BI Dol off Y&! 81 TR & 9% &1 7181 ® fb 98 a1 WRigdhx #_IsT Bl
AT B Fh| SHH Uh &1 IR YT TS iR &H U &M AIfT 9901 g+t foh amra &
SATe 3 SareT foddl off ga1g @ HiEd Tl B ARyl 519 I &M HE 918 SITe, 99 dd FRell
P AR 19 &l et grdh|

IR, AP BAR < DI FIH T Tl &, b BT & H1 Hel gl & [d
ISP AT HSHIG B T8T 21 TE ST A A1 JMYde &b IR BN gglT Tl ST &l 7, Afp
B AYde Bl 3R el o I8 & a1 siuferi aygde 3 8, I Hal 78] & AR 7Pl Blg
R ot 7€ €11 7, 519 fo5 geiriel § aore garsal o Ryaer 8IdT &, offdh T smyde & iRk
€T a1 {21 <1 38T 21 U 99 Sa18di STel-gfedi | a1 & IR qad S1&T STl-gfedi 89N <%
¥ fE#Tery udd #xgelt H uTs Il 813771 f374 AvE A Sh] al8 8l X1 2, 74 R84 <d1 -1
e < %2 &, I8 STSl-gfedi WaRk H U TS € 3R AP S ]I 81 UT ] 5

HIRGER, Sl life saving drugs €, 79 AYAS B d1831 B 717 984 SyreT 8| fai-fas #ydg
P IAT GG SRS © MR THDI IB o (oG Pl AISI Te1 51 $GfeTT DI 374! T life saving
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drugsﬁﬂﬁﬂﬁmw%\ﬁm@gluoometer?:ﬁ?strip%W“ﬂﬂﬁ%{’m%lﬁ?’[
Geid & b 557 < A fby ST =nfeql § A1y H@20 St A fde= o b 9 3R geimal &
3R €T < 31 §9 ST B YR B | g=yaTa|

SHRI A. ELAVARASAN (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you very much for
having permitted me to speak on behalf of our AIADMK Party on an important topic under
discussion, on the working of the Ministry of Health and Family Welfare.

Sir, before | would advance my points in this discussion, | have taken enough hint from our
party and my beloved leader, hon. Amma, who has been known for her clear-cut, and emphatic
views on any intricate matters, particularly on matters of national importance and implications.

Sir, coming to the subject, it is needless to emphasise that the paramount basic need of
human beings can be divided into three categories — firstly, protection to life and property;
secondly, protection from hunger, that is, food security; and thirdly, protection from disease and
deficiency, that is, health care. It is a matter of fact, whether one meets all needs or not, at
least, these basic three needs which are listed by me just now are a ‘must’. | am quite conscious

of the word ‘must’.

Sir, to be little bit specific on “health”, “a healthy nation can be built by healthy people
only”. In other words, “a secure health system” is the nervous network for a country’s economic
stability and social livelihood. As such, it should assume major priority on the national agenda

envisaging national development.

Sir, while doing so, | am sorry to point out that our health care system in our country is not
at all satisfactory in terms of approach, infrastructure, manpower, style of functioning, etc.

It is disturbing to note from the Economic Survey 2008-09 that the country is suffering from
the shortage of infrastructure and manpower. It is seen that the country is short of 28000 health
centres, including sub centres, primary health centres and community health centres. It is again
seen that there is acute shortage of trained medical personnel in these medical centres. In public
hospitals, two doctors out of five are absent. In rural areas, things are still worse. No doctor
wants to work in the country’s most backward areas. Nearly eight per cent of primary health
centres in rural areas are without doctors, and 39 per cent are without laboratory facilities. One
more point in this context is that out of 22,370 health centres functioning, only 7212 primary
health centres alone are working round the clock. Seventy per cent of the people living in urban
slum areas are not getting health care facilities in time. It is very disheartening to come across
that on the whole for this country, there is a shortage of six lakh doctors, ten lakh nurses and
two lakh dental surgeons. And the doctor-patient ratio is 1:1588. Therefore, the problem looks to

be alarming.

On account of this inadequate infrastructure, followed by inadequate manpower and
professionals in these institutions, the infant mortality rate is increasing. Higher maternal
mortality rate is also witnessed. Around 1,41,000 women die every year during pregnancy or
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childbirth, as estimated by UNICEF. The reasons are manifold, such as, child marriages, poverty
and poor nutrition, unsafe abortion, unhygienic conditions, non-availability of post delivery care,

etc.

After having identified problems, it may not be difficult to solve the problem provided one
has got a will to do it with priority. There are 41 per cent of children and the Budget allocation for
children is only 4.15 per cent of the total outlay. Is it sufficient to take care of 41 per cent of the
population? Special thrust has to be given to take care of health of women, which sector again

seems to be neglected.

Coming to the problems faced by the poor and the down-trodden, | would like to mention
here that medical care could not reach them at all. Therefore, according to me, the Government
should make an all-out effort to set apart enough allocation of funds firstly, to increase the
infrastructural facilities; secondly, to recruit and train enough manpower with necessary
placement facility; thirdly, enough incentives may be given to them to ensure that they chose to
work in the rural areas; fourthly, if there is any regional imbalance in terms of medical care,

infrastructure and manpower, a sincere attempt should be made to correct the same.

Let me conclude with a special appeal to the hon. Prime Minister and the hon. Health
Minister to be kind enough and considerate enough to establish high standard institutions like

AlIMS in Tamil Nadu from where | come. Thanks a lot once again, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Elavarasan for sticking to
the time. Your Party had seven minutes, and you concluded your speech well within time. Now,
Shri Mahendra Sahni.

3t Ae=s AE (NER) : A8y, MU g3 39 fAvg W dier &1 999 faar, s96 fog
39T ggd-d8d g=gdIa| H Ueh §1d b IR 3T FabT T (ST ared g1 STel T g3 TRl
g, TIET Be13M BT ART 1970 AT 1971 § faam 1 of fb Wit 359 291 9 ger €1 9l onft 9o
foperT TRI9 B€ AP 7 3N b TRIS! T8l € FDI & ol TR SR 8 Y & SHH Ia1 H
TR R 8, WRIPR I SATh] H 7Y & RNTe 39+, YRT TR - fUs<T o7 9ifivd fear o §
fIBR 9 o § swafe # [IBR &1 a1 781 B I8T §, 31/, AT, ufver) e, IS, SR
Tael, fI8R - 3 IR Iy U9 © Sl 98d sl 9 fUes 59 9iftd 81 RT3 9@ medical
facilities & T WX 31 fUws Tl 1 o A=Y YAGT <7 DI 914 g3 872 R AT H AT db
T TEl gl H v ad & Irorifcras 3R ArIiTe Sitae # g, H 31ToT de YT B gY TE <
B9 TET 9B ¥ a1 81 I 81 aet fonedt ot areli 9y IroT B1e €, ot o1 15 a9 I eI B,
i1 98 I a1 Aradl 91 781 8 & & 8RR & oy 8 H=1 1 81 g Y a1t A 18] 377
aTell B1 39 ST & o [ Afadl o uaer 21 a8l il | 916 311l 51 14l wieR WU F 918
3 arelt Bl fUwelt aR a1¢ MY, |9 < SI9d 81 g8f I 3mueT Siffd @ it I8
TS ot o 9 B WRA WRBR A AT ST, AT H T2 A=r 3 S Fo el 72, S
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JFATITHC S &8I, I8 3N I (a7 AT 81| U1 Ie1, I8 a1 T9e1 H el 3Mrehl § b 519 g9 4
fres! Iy GIfYd - g € A1 9 oy 1 8% IisT Werd 811 F1fey, Werd Yool g1 912y,
QI 9 B AT, W <d1 8141 A118Q| Sy 8H MU )3, A9 #3i1 Sff 98d
AT AT 8, I 38l A8 A S © b (b qRIh I BT BRAT AlSY| ifh FIT R ITRT 8,
IE [IBR B ST <% RE] & 3R S SUfRRd 151 1 STl 1 < Ve 8

ST STl BTY STaesl &1 914 dell| el B9 S[eX BiF 87 I8 AR Bl 2, TAR U1
strength T8I &, S BT wT<IToT & b SITeT BT STdex I SelToT BRIBY AT AR &1 A & 918 §
Ip GRAR 1 T TR BT AR 78] BIT| H Ueh a1 b1 AR YD &I (e A8 §
o 39 29 & fIgR & 37Tl 2E B 31T Bis UFT e 81 g fhdl arca fUws goltd -8k
JHATS ot Bl faf=2d foraT 7471 &, 918 SR U< 81, 91 A5 &I, VA1 del Wl 71 5l dfdd,
A AT PR 1 S8R ¥ o fUss sare @l ff=d far & ok faf=d #3e asi 108
SATS IUTE PRTS| 3MTP T8t A o1 e X818, I8 89 ANl Bl ATQH T8l 5l MU 1 Jiddl N
IR 108 TAT3T BT SASH HRIAT 21 H g o 4R GRBR IFH IR B AR S AR
= fUesus H Sitg Sk 8, JRad H Sfid 8, S fory faRiy gfaer &1 Sy i daR o
TATS B I AR BI a8 [h¥) TN BT 09 Bl 872 $al 781 el el fieedt 7 oft <Ray,
Igt it Iueed TE1 81N 98 O | SIQ, J81 S 81, Ui dRd 1 QREHS 9, §H SR
TeT H2A1 D1 foRe 3R AR, ST AR ST T, §HP AT $© el (el

it Irorif yTe (9ER) : &g, 1 g 81, had Uar™ §9IR, S99 STa] Te (e

N Tews ATEAL : AT 59 W AR &1 BT ARy b g9 89 b ave W Bl i
wWReY HA! AEIG W MMUE HOM & f[IeR # i wW@re ddeft HRf gU & IqDb! BIa Hidd
HATHR IHD] TSI B 3R I P IR W AR IS 3 U FRJeR 53 P, Fq4 T_IT &7
BT 81 A, IIAT I BT AT DI ST H 8, A 9@ I &, § I AR 1 8] d18 &,
Ifeh=T 2 QT ® o5 & VT Qe U d1fh 31 aTet =1 # AT Ug aHeer <, g
St fdgR @1 81T g8 8, 98 BT S B AR ST SR arelt g1 AT, BT MR ey
3P Aol 81 S ARPR TR & I8 A <1 ST BT B 6, clfh o9 AT I TR &I e
1, 19 1Y TRIG b TT &1 81 <31, A H 78 TRTeTd 3111 & o Bl 41 $uT, Hel uid Budl,
FEI Al BUAT....(FAUH).... T4 T fHTe 3fR|

S9ferg # STIH I S [T8R B ST 7 1d 71 i (07 foran 2, I § g <=1 grgar
g

IR W IR EL, IR pE BIe A,
¥ ¥ oiel &1, 91 U W1 8IS o |
311R, Zoul0g0 ARPR I IR & 81,
A1 YoHOT0 TRBR BT BlS al I

CAICIEE

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Sahniji. Now, Shri Syed Azeez
Pasha.

257



SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | rise here, on behalf of the Communist
Party of India, to participate in the discussion on the working of the Ministry of Health and Family

Welfare.

At the very outset, | want to say that the Budget allocation which was made to the Ministry
of Health is not sufficient. It is not up to the mark.... because India is a country where you have

rampant poverty. There are a lot of deficiencies in the health care system.

As regards rural health system, the less said the better because a lot of deficiencies are
present there also. Even in metropolitan cities like Hyderabad, Chennai, Mumbai and other
places we see long queues at Government dispensaries and general hospitals. We have
corporate hospitals also. Though the corporate hospitals are giving some sort of qualitative

treatment, there are a lot of deficiencies which | will point out in the latter part of my speech.

There are several grey areas which | want to mention. The first one relates to infant mortality
rate. We know that it is one of the areas where we have not achieved any commendable
progress. In infant mortality we stand at No.2 all over the world. We are in a bad position in
relation to infant mortality rate. Then, there are problems like malnutrition, diarrhoea, HIV, etc.

These are the grey areas where we have to pay a lot of attention.

Recently, the hon. Health Minister has declared some incentives for doctors who will go to
the rural areas. | think, we have to compliment him for providing such sort of incentives. Let us
hope that a considerable percentage of the doctors will now go to the rural areas and they will
serve there. So, it will bring some sort of a change in the rural health system. As of today, there
is a resource crunch. At this juncture, it is necessary for us to go in for micro-level planning. The
Planning Commission has also mentioned that to overcome this resource crunch it is necessary

to have micro-level planning. | hope the Ministry of Health will give a serious thought to it.

With regard to the functioning of the Medical Council of India, | think, there are a lot of
deficiencies. It is giving permission to several medical colleges without going deep into the
quality of education that they are going to impart. Naturally, the quality will become a major
casualty. | know of several colleges which were blindly given permission on certain
considerations without going into the quality of education that they are going to impart. | think,

the Ministry of Health should seriously examine the functioning of the MCI.

Then, | come to the functioning of the corporate hospitals. We know that there are several
corporate hospitals and they are earning a lot of money. They say that they are providing good
medical care. But they are colluding with certain elements and handing out hefty bills. There are
several factories and institutions which have corporate hospitals in their panel. When a patient
goes there, they will not limit themselves to his specific complaint. They will rather compel the
patient to go in for a thorough check-up where it is not necessary. So, there is a hefty bill; there

is some percentage for the hospital and some commission is passed on to the patient also.
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4.00 P.M.

| feel that there is an urgent necessity to appoint a Commission to go into the affairs of

corporate hospitals and their functioning.

Sir, | have only two more points. One is in regard to indigenous medicines. For example,
there is the Unani System, which came to India 800 years ago, and the Homoeopathy System
came to India 200 years ago. The then Soviet Union used to take it very easy by depicting certain
quacks. Some persons in Siberia used to treat certain patients for diseases which were beyond
the jurisdiction of even very big hospitals. We need to give due consideration to the so-called

quacks and honour these people so that proper system of medicine can be implemented.

Sir, there are examples of some persons, without any qualification, indulging in private
practices and curing so many incurable diseases. We cannot take it easy. In this connection, |
would like to give one glaring example. One person from India went to USA for treatment of
leucoderma. He was asked, “You are from which part of India?” He said, “Hyderabad”. Then
they said, “From here, from the United States, we are sending so many patients suffering from
leucoderma to Hyderabad for Unani treatment”. So, there are certain good medicines in
Ayurveda, Unani and Homeopathy. We have to give due consideration to these medicines and
we have to promote these systems of medicine.

Finally, | join my other colleagues who said that life saving drugs are not being provided at
affordable prices. The Ministry of Health should try to bring down the prices of life saving drugs

so that the common man can afford it. Thank you.

SMT. VASANTHI STANLEY (Tamil Nadu)t: Hon’ble Vice Chairman Sir, | thank you very
much for giving me this opportunity to speak in Tamil.

O! my prosperous Tamil language! | salute you. You are my life; You are honey to me. |
dedicate my life and breath to you. If you wane, my life will also deteriorate. If you reach a

high position, the benefits will be showered on me also.

| Salute our Tamil Goddess. | Salute our revered leader, Dr. Kalaignar, who is living like our
prosperous Tamil language; | express my sincere thanks to our Party, Dravida Munnetra
Kazhagam(DMK), for sending me here. The people of India have given a good mandate in the
recent election, to bring this UPA Government back in power. It is their desire to have a good
Government, a secular, welfare-minded Government. This mandate has been given for the
continuation of welfare schemes of the Government. It is my duty to express my sincere thanks
to the people of Tamil Nadu, the People of India for giving a favourable mandate to this UPA

Government.
Our ancient Tamil Saint Thirumular has said,

| maintained my body and thereby | increased my life expectancy.

tEnglish translation of the original speech delivered in Tamil.
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That is, if one maintains ones health, the life expectancy will automatically increase.
Similarly, this Government which takes care of the welfare of the people, is responsible for the
well-being of the people also. Mr. Ghulam Nabi Azad, The Hon’ble Minister for Health and
Family Welfare, who has been the new incumbent in this office from May 2009, and our dear
Party colleague who hails from our home state, Mr. Gandhi Selvan, Minister of State for Health
and Family Welfare, deserve our appreciation. | hope that they will bestow many welfare

schemes upon the nation.

Sir, if we go through the 2008-2009 Annual Report of the Union Ministry of Health and
Family Welfare, we can realize how this Government has been gradually increasing the
allocations for this Ministry, between 10th Five Year Plan and 11th Five Year Plan. In particular, in
the year 2002-2003, Rs.1,550 crore had been allocated to the Department of Health and Rs.
4,930 crore for the Department of Family Welfare. In the year 2002-2003, nothing had been
allocated for research. In 2002-2003, Rs.6,480 crore had been allocated in total. According to
the Interim Budget, 2009-2010, Rs. 3,650 crore has been allocated to the Department of Health
and Rs.11,930 crore has been allocated to the Department of Family Welfare and Rs.420 crore
has been earmarked for research and a total of Rs. 16,000 crore has been allocated, which is
triple of what had been allocated in 2002-2003. This really shows the concern of the Government
with regard to Family Welfare. | really feel very happy about it. The new allocation of Rs.420 crore
for research, the establishment of a separate department for the prevention of a deadly disease
called AIDS, and the affiliation of a new department called AYUSH in this Ministry, deserve my

appreciation.

In this year (08-09) financial statement, Rs.2,057 crore has been allocated for the National
Rural Health Mission, in addition to the Rs.12,070 crore that had been allocated in the Interim
Budget. It is my duty to welcome this initiative. Apart from Government Hospitals, private
hospitals have also been included in the scheme Rashtriya Swasthya Bima Yojana for the benefit
of the people living below poverty line (BPL). The financial allocation for this Scheme has been
increased by 40 per cent. That is, a sum of Rs.350 crore has been additionally allocated. |

welcome this initiative also. Our ancient poet Thiruvalluvar has said,
Under his shelter thrives the world
Who bears remarks bitter and bold. (Couplet No. 389 of Thirukkural)

That is, the generous leader, who bears criticism, will rule the world. The entire world will
obey him. This implies that the leader should also lend his ears to the short-comings pointed
out. Therefore, | want to point out some discrepancies also. So far, | have given only my

appreciation.

Sir, | want to mention something about Primary Health Centres (PHC). According to
Census 2001, there is only one Primary Health Centres (PHC) for 30,000 people. About 10

Years have passed since this census. At this juncture, | would like to point out that the number
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of Primary Health Centres is not sufficient to meet the needs of people. As far as Tamil Nadu is
concerned, more than 4000 doctors and more than 5000 nurses have been appointed, during
the past three years. All facilities have been made available for providing round-the-clock

medical service.

Around 80,000 institutional deliveries have been undertaken in the Primary Health Centres
(PHC), in the year 2006. In the Year 2008, facilities have been made in the Primary Health
Centres (PHC) to undertake approximately 2 lakhs institutional deliveries. This shows our
concern in maintaining Primary Health Centres(PHC). This has enabled the common people to
avoid private hospitals and thereby enhance their saving to the extent of Rs.100 crore. | would
request the Hon’ble Minister to take this point into consideration. As the Government of Tamil
Nadu are properly taking care of the Primary Health Centres (PHC), their number needs to be
further increased by 200 to 400. | would humbly request the Hon’ble Minister that the financial
assistance needed to establish such number of Primary Health Centres (PHC) also needs to be

included in the Budget.

Prevention is better than cure. Therefore, a special scheme to prevent diseases has been
announced in Tamil Nadu by our revered leader, Dr. Kalaignar. The Scheme is called ‘Varumun

Kapoam’ in Tamil. It means, prevent before it comes. According to Saint Thiruvalluvar,
Test disease, its cause and cure
And apply remedy that is sure. (Thirukkural couplet no. 948)

First find out the disease, then find the cause of the disease. Then decide how to cure the
disease and finally give the treatment accordingly. If any disease is diagnosed at an early stage,
the patient can be saved. With the assistance of many medical specialists, 2000 medical camps
have been organised in Tamil Nadu. Around 90 lakh people have benefited from these camps.
There is a plan to conduct more than 4000 medical camps this year. At this juncture, it is my duty
to request the Hon’ble Minister of Health and Family Welfare that this Varumun Kapoam

Scheme’ (Prevent before it comes) should be extended throughout India.

Sir, with the assistance of World Bank, 270 new hospitals are established in Tamil Nadu. On
behalf of the Government of Tamil Nadu, a detailed memorandum has been given to the Union
Ministry of Health and Family Welfare, for the establishment of a separate hospital for the old and
aged in Tamil Nadu. The approval is still pending before the Ministry. | request the Minister to

immediately allocate Rs. 400 crore for the implementation of this plan.

My dear colleague from AIADMK, Mr. Elavarasan pointed out that there is no such
institution like AIIMS in Tamil Nadu. This view has already been noted in the Tamil Nadu State
Government’s Budget. A statement has been prepared to upgrade Madurai Rajaji Hospital

to AlIMS standard. The statement also mentions that Rs.150 crore is needed from the Central
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Government for this upgradation. The State Government is ready to give its share of Rs. 15 crore
and the necessary land. The Union government has to immediately allocate its share. | request

the Union Minister to take this point into consideration.

The number of seats allocated for Post Graduate Medical Courses is very less.
The number of seats has not been increased for a long time. The Union Minister
has to take necessary steps to increase the number of seats in Post Graduate Medical Courses.
In Government Hospitals, the quality of cleanliness has to be improved. Speedy measures are
needed to prevent epidemics like swine flu, bird flu and AIDS. The state Government of Tamil
Nadu has prepared a statement, for creating Awareness to women about Uterus cancer and
Breast cancer. A financial allocation of Rs.50 crore is needed for this awareness campaign. |

request the Hon’ble Minister to allocate this amount also.

Sir, Our revered Leader and Chief Minister of Tamil Nadu is going to initiate a new scheme
called ‘Life Saving Scheme’(in Tamil, ‘Uyir Kakkum Thittam’), on the 23rd of this month. This
will facilitate one crore of people belonging to poorer section. 51 kinds of diseases have been
included in this scheme. According to this scheme, Rs.One lakh will be given to them to
undertake treatment in any of the Government or Private Hospitals. There has been a special
maternity scheme for women in Tamil Nadu. It is called Dr. Muthulakshmi Reddy Memorial
Maternity Assistance Scheme. Under this scheme, Rs.6,000 is given to each pregnant woman
for the delivery. | request the Hon’ble Minister of Health and Family Welfare to consider all these
schemes and implement them throughout India. As soon as the Hon’ble Minister has come to
power, he has closed to 150 hospitals. | appreciate this initiative on behalf of my party and on
behalf of Tamil Nadu. This initiative has been appreciated by all Tamil newspapers. Hon’ble Mr.
Ghulam sir, | convey my salam to you. With these words, | conclude my speech. Thank you, Sir.

Vanakkam.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you. Tamil is really very melodious to

listen to. Now, Ms. Mabel Rebello. You have only 12 minutes.

Goht Aga R (FIRES): W=, # o wWF F 3= mix HP defihll ...(aem™)... IW,
2o el & Srievl & SR il =94l 81 %81 7, § 39 R dier & foy wSI g8 ¢

Sir, the hon. President of India, in her Address to the Joint Session of Parliament, said that
the National Council for Human Resources would be constituted. | am happy, Sir, at long last,
Government of India has woken up and has realised the need for human resource development.
Sir, States like Chhattisgarh, Jharkhand and Bihar, are not doing very well in the health sector.
That is because of lack of human resources, lack of medical personnel and so on. Sir, | would

like to tell you that | have with me the statistics pertaining to Jharkhand. Sir, we have got 53.61
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per cent shortfall of Medical Officers; Specialists, 85 per cent shortfall; Staff Nurse, 90 per cent
shortfall; Lab Technicians, 90 per cent shortfall; Pharmacists, 76 per cent shortfall;
Radiographers, 98 per cent shortfall. So, this type of shortfall is there. Even if the Government of
India gives plenty of money to construct Community Health Centres, Primary Health Centres,
hospitals and all these types of physical infrastructure, if you do not have the human resource,
medical resource, then, what do you do? Can you imagine instead of having 4000 Nurses, we,
in Jharkhand, have got 400 Nurses ? Sir, earlier, Nurses used to come from your State. But, now
they refuse to come because we are not giving them enough incentives. If we just give them
ordinary salary and ask them to stay in God forsaken place in Primary Health Centres, where
there is no road, where there is no electricity, where there is no secure Primary Health Centre,
where there is no accommodation, then, no girls from faraway places will ever come, Sir. If you
give them something special, may be double their salary, then, they will come. You have to do
something like what Himachal Pradesh did, when they wanted to send doctors to interior places,
remote places and tribal areas, they gave them one-and-a-half times more salary, and they
gave them lot of benefits. So, we will have to do something like that so that we can get doctors
to work in Primary Health Centres. Today, if you see the condition of Primary Health Centres in
Jharkhand, you don’t feel like going inside there. Sometimes, there is not even a single doctor.
At times, there is a contract doctor, a single fellow who will be available there. Sir, | congratulate
Tamil Nadu for this. They have built such beautiful Primary Health Centres. They have got 24-
hour doctors there. All the necessary medicines are available in their Primary Health Centres and
because of that Tamil Nadu has today, | think, almost 100 per cent institutional delivery. Because
of that IMR, MMR have come down tremendously, Sir. It is far better than the national average.
So, in fact, | have asked our Chief Secretary in Jharkhand to take up the Tamil Nadu model. |
asked the Chief Secretary and also the Health Secretary to try to imitate it. So, what Tamil Nadu
has done well, we must imitate that. | would say that Tamil Nadu State should become a sort of
role model for all of us. We should imitate such good things which people do over there. Sir, |
would request the hon. Minister sitting here that he should give some special allocations to
Jharkhand so that this lacuna that we have, the human resource which we do not have, we
should be able to create. | would ask him as to how quickly he is going to address this problem
and how he is going to do it. One of the things he could do it by starting medical colleges there,
nursing schools there, ANMS there and other allied schools. But, that will take time. | would say
the first thing immediately what we can do is to bring Nurses and ANMs from other States, may
be Kerala, may be Tamil Nadu, may be from Maharashtra. We specially require these people
more than even the doctors, Sir. Doctors, at least, we have enough, and we can manage. So,
there he will have to help us because Jharkhand is a poverty- stricken State, Jharkhand is a

Naxalaffected State, and he realises that almost 70 per cent people there are below poverty line,
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almost 70 per cent women and children are malnourished. So, this State requires health more

than anybody else.

Sir, now | come down straight to the National Rural Health Mission. Sir, this is a wonderful
Scheme. | appreciate it, but the problem is, when | go round in Jharkhand and other States, |
don’t even see a single Community Health Centre completed. This is the situation even today,
after five years. They have got the money long ago, as the NRHM is in vogue and is functioning
for the last five years. But, in Jharkhand you can hardly see anything what is happening.
Somewhere they have taken land and some construction is being done; | do not know when it
will be completed. | know of one district hospital, it is complete; but they do not have the money;
they need a pittance, something like Rs.25 lakhs to shift to the new hospital; Sir, even that sort
of money is not given. With that what happens? The people suffer, the tribals suffer. As Dr. C.P.
Thakur says, Jharkhand suffers from diseases like malaria, filaria, TB. TB is a disease because of
malnutrition, Sir, and also because of the pollution that is there, because of coal, iron ore and all
that. But, who takes care of them? Nobody. Sir, you will be surprised to hear, in Jharkhand,
almost 15 per cent of men die before they attain the age of 40. We need to know why this is
happening. Similarly, the national average of physically and mentally challenged children is hardly
3 per cent. But, in Jharkhand, it is 10 per cent! | do not know it is because of the leakage of
uranium mines and other things into the water bodies. But, some research needs to be done so
that we know what the cause is so that this high percentage of physically and mentally
challenged children who will become, some time or the other, a liability on the nation, we should

be able to arrest.

Similarly, if you come down to Jharkhand again, Sir, on the family planning; you all have
been talking. Jharkhand, instead of going down, it has gone up. The total fertility rate of
Jharkhand has increased from 2.8 to 3.31. We need to address ourselves to this problem
because most of the poorer people are sick. Physically and mentally challenged and
malnourished children, when they grow up, they are not going to be an asset to the nation. So,
we have to address this problem as we see it; otherwise, later on, we will have a big burden on

ourselves.

Sir, now what has happened in our country? The medical profession or health care has
become urban-centric. All doctors, good hospitals, all specialists are all in the urban centres.
There, we have got everything possible. It is only the UPA Government, when it came to power,
in 2005, we brought this National Rural Health Mission programme to attend to the 70 per cent of
the poor and 70 per cent of the rural people. Because of that, at least now, something is
happening. Of course, the southern States are doing very well. My suggestion to the Minister is,
Sir, almost 70 per cent of the medical colleges, almost 80-90 per cent of the nursing schools

are all based in Maharashtra, Karnataka, Tamil Nadu and in your State, Kerala. Our State like
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Jharkhand has got hardly one nursing school ! If this is the state of affairs, there should be some
sort of a rationalisation so that these areas, these nursing schools, these medical colleges are
spread all over; if not equally, at least some sort of a uniformity should be maintained so that the
people get the benefit. Jharkhand has the population of 3 crores. But, we have got just 3

medical colleges and 1 nursing school.

The hon. Minister has given six AlIMS-like institutions—one to Bihar, one to Madhya
Pradesh, one to Chhattisgarh and others to elsewhere. | would request him that he should allot
one AlIMS-like institution to Jharkhand as well. Similarly on nursing schools, he is having a
project to set up something like 16 nursing schools; almost 12 of them would be schools of
excellence. | would request him to locate one or two nursing schools in Jharkhand, Sir, so that
the local girls get the opportunity to do nursing; they have got the knack for nursing; if they are
given the opportunity, they will pick up the skills and they will be useful for the human resource
that we are lacking in Jharkhand. They can fulfil that gap.

We were talking about south India, mostly. We are talking about the medical or health
tourism. If we can invite people and attract people from all over the world to come here and avail
of the medical facilities, why is that in our own country, the poor people have got to suffer? | do
not understand the logic of this. | definitely congratulate the Minister when he recently said that
he would make it attractive for MBBS doctors to first go and practice and be in the rural areas. If
they do that, we give them incentives, we give them postgraduate diploma, of course, some
seats, some allocation. This sort of incentive should be there so that doctors after completing
their MBBS definitely are motivated to work for the rural poor because after all the Government of
India is spending money on them and they need to give something back to the community. This
is how we should motivate them and get work out of them. (Time-bell rings) | have not yet even

started speaking. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is a joke.
MS. MABEL REBELLO: What, Sir.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is the joke of the day.

MS. MABEL REBELLO: | have not taken even five minutes. ...(/nterrupz‘/ons)... From that

you took two minutes of mine.

THE VICE-CHAIRMAN(PROF. P.J. KURIEN): You have taken 11 minutes.
...(Interruptions)... You have already taken 11 minutes and you finish in the next two minutes.

...(Interruptions)...

MS. MABEL REBELLO: Sir, we have inadequate infrastructure, shortage of medicines, and
there is increasing absenteeism by doctors, even by contract doctors because they do not want
to work in these places. So, | would like to request the hon. Minister to make the postings of the
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Primary Health Centres attractive. Firstly, the building should be good, the habitation, the
housing that will be there for them should be good. Today in the Block Headquarters of
Jharkhand, where they have Primary Health Centres, they do not even have electricity leave
alone roads and bridges. How can doctors ever function there? That is why we need to make
these buildings, these complexes secure, safe and good so that people feel comfortable to
come there and doctors and nurses feel comfortable to stay there. For this, the Government of
India should give extra money to Jharkhand. Otherwise, the State Government does not have
the resources to meet these expenses, Sir. Now | come to Rashtriya Swasthya Bima Yojana. It is
a wonderful scheme, it is a beautiful scheme, but in Jharkhand at the district level there is not
even a single private hospital. How can this Rashtriya Swasthya Bima Yojana be successful, Sir?
They will have to go to the Government hospitals. (Time-bell rings) There must be some kind of
latitude so that people can go to Government hospitals so that insurance can be claimed through
the Government hospitals and they get medical care in the Government hospital itself. (T/me-

bell rings)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. You can take one more

minute. ... (Interruptions)...
MS. MABEL REBELLO: Sir, will you give just two more minutes? ... (Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You just take two minutes more. You have

already taken 13 minutes.

MS. MABEL REBELLO: One again, | have nothing much to add, | would only urge the hon.
Minister that he should think of the poorest States. There are four or five poorer States like
Chhattisgarh, Jharkhand, Bihar, etc. where we do not have health facilities, where we do not
have physical infrastructure for health, where we do not have human resource. He should assist
us particularly to create this human resource so that once human resource, local human
resource is created, doctors, nurses, ANMs and others are trained, then, we will be able to take
care of the hospitals and of the people, Sir. Otherwise, people of Jharkhand are migrating all
over and keep migrating and the tribals who were at one time 54 per cent have come down to 24
per cent. A time will come when the tribals will be annihilated from Jharkhand altogether. (Time-
bell r/'ngs) Therefore, | request the hon. Minister to take care of Jharkhand, the tribals and the

indigenous people particularly, Sir. Thank you.

it s Rig (92 U e) < SuwWTedd Sft, HY WRed iR URAR Hearer & Foic aTaeT=i
BI <1 &1 BTeAl(b goie IR 4 gig B T 8, ST 305 aasie Al I8 <2 & AFMRSI B
TR HATY IuA PRI 3 YA 8] 2| ITAHTEIE Sil, < & Pl goIc b At 2 Hfrerd
e TR UR W [T ST & S o YRV ST 3 TRy UR el BN, SIS bl A 10
wfcrerd e i 81 g fRUf R 87 89 del WS 87
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HEIGY, favd TRy WS & 191 ST B TR AA1A & Whel § WRI BT AT 11247 B
BART TSIl <91 #liciel 59 Gl 3 764 I UR 21 37112 Fd&Tur 2008-09 & JJAR, < & SiI
1,71,000 TI HIX HTH 3R 33,000 H TG fSAUTRIS €, ST iR srudrai # Rt 84,000
STFH &1 AT, ST 99T T, Fa-1 do! STTaT 3R STaes] &I A&l sa+1 BH ! TRl B
ST H¥ AR ? 39 ST Bl fRIfdear 31 e ¥ < urgdr?

SUFHILIET STI, ST 81 78], 2008-09 B Sl ATIH HI&T 8, ISP AP 2001 B
ST & AR, BAN T2 H 20,855 Ha-AcH UG 4,833 PHCs & IR BAR < ¥ 2,525
AMETRIS TR Bl &1 374} WY B 81 8 19 AR BT Bl TTeey Ry < I8 872
B9 370 AT Bl b AT 1 HATY UgdT I8 &2 T8 Tel, 8N <9 4 39,488 Wa-Hed &, S|l
feb Haer STt 51 o1l el 8, S Wa-Aed H Ul SudTe T8l &, I, A R qa-Hed without
water supply &1 31 TP W, BAR 33,996 Sl Wa-Aed &, d8] UX faolel &l ® MR 19,422 |
THT TS T e &1 Sl qrafies wawed b €, 98l 0} A )1 a¥i Bl 8Tl 811,647 WA
R b5 =1 4T & & 3R 2.186 4T U XIS & 81 89K 1187 £l Jew 1 fasrell & &

S &7 STl Pl PICH S | Fah PR DI ARBR SISl HIY0N &, 3R &9 I BlS
< Al P=1g goIc ¥ Il $B W HRIAD [adTs Tl odl g R I1 A1l 8, 99 Al &
AR ST ¥R SR fafeedr Giaemg gd STa! <+ 1Sy, IHHT i 391d 51 T Fdevl
P AR 56 ARG Aleraii § A B B! 81 Az THHAT B RidR &, b HRT 20
Trerd AfEall @l Jog THIERAT & SR &1 81 St 21 #3i1 Sff, 999 3 qd Ry ST9-av 4 9
<A AT gl 81 1S 21 39D |- Y9d g4 Sl GG Bl 7, I W Al A1 B glg gs §1 I8
AR oY 93 2 &) 91d 81 &89 371 99 ol § GUR o B TR SATGT &7 ST 9118y, SareT
e A1 AIfeql WRA H S < dTel 1000 F@l H W 55 d<d Al ST ol 1 3R 4G b
RIeR 81 S 81 19 9 I8 31ide 23 8, STdih |-Id! H Rt 6 21 1 10T &, 579 H {Tah!
B ATITH FAET UST| I TRBR 7 SRIGT SIART & b g8 AT dTed A1 991 & 3iex Ry 9g-
SR 7l R ol HEAl ST, I8 95 o8l 914 7, WfhT U8 B EN? 3HST HIs AT IR el
fopam T 21§ w2t ST < S =g o6 SHed! 5 HYA1? 79 ol 59 AR | ST AT

IUHHIEE Sfl, & T8 Fed g WS il 2 5 gAR <1 7 ufa 91t & &9 99 & 48 wirerd
o I ¥ 8iR 43 Uforera g2, et ao 9= &t 9 8, 3Fa Jmiikal 3 afid &
BART %0 ST 1 Faiferes T AT aTel <0 81 §F Wias &t Bl a1 didl 991 72 & ot
B9 ke YfAemg i TEl < U1 €2 U SH B ool AP FAIT b q1e i WRa H BIC gdi 7
PUIYOT B TR B 3BID! 2N A 4T 370 21 37 HUITIT 3iR 37eq PUINT Feai &b [Ty ARPR o
T TSI ATe] P! &1 S ICDS b T H U UINTER HIIHH AT,

(=t Suwwaf frori= gul

T 2, wRq 394 g Bl fha1 UINIER i1 , I8 U [y a1 21 <ifh sa f=iiferdi
BT 3R T IS AT W S el TR B GRS € 3R HTIHH & feeiiadt Rvew 9
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TS BY AN BT SR UINTER 81 -1 51 9IRd & ATl A iR aRietds = IrodaR R &1
SISl fordn & 3R aui Usp Rl ufd &l & 3k 99 R &1 <1 fravr fovan &, a8 aga
o o1 vy 81 S| A 59 forg om4T 20 TfrRrd &1 IR A1 ST | &1 781 18 TS, SHD
PO IUANT 8 T1 g1 21 ST ARIh I 39 HRIHA &l RIdbrdd Al g A &1 GER BT 1
PRI B, Ui Hfear & 71eaw q, goidei=d ST S 7109 I R Rrarid 3 & b g4
3FTe! RTepTarc 31Tl &1 s9fey | #3i1 St 9 a1 a1 b I8 a8 el AN 8, SHP] e
fawhet 71 81, SAIAY S BT A ATl GER Bl ST’ B

T TF | A H S AR SIS 5 &, 3 STATS! Bsl U= UTHIOT FaRey iR
UINTER f&a™ R 8% HEI Us HIfSH Bl & 3R I HIfST H 89R ANM & BHSC, ITH1 UTHI0T
TReY 3R JRET AT BT 8% BT & AR IFH Sl Tpel Y PR &, I 3G I PR BT
gt b forT ey M W Tt Bt &1 398 S WRey Mg IR 941 sl 7, Rk <=t € g
T, Uh I A I81 T SIGRAN & iR 3ua! & RUIE &, Second Common Review Mission @1
ﬁ"'iﬁé, #F gt ST 3 YT z|'I§7J|)[ — “Fixed weekly immunisation days have been and are

being held in AWCs. Supplies (including ORS) are not uniformly available in all centres. Even the
new baby comers are not found in most facilities conducting deliveries.” @T, H31 off, 39 IR § §
it 1 81 P ArgHl b AT SR aTges BaR B AHY RO BT AHTG &1 ATTH ART
T AT B [ AfZel 3R I=ai & Ty Bl Y Jrafiadrsil # IGHY 9! 3R WM dR |
ST 1 AT 9 P 3feR Ife R I &R 3R HUING Fedi BT e MM ared & al I Al
HRIHT B, 39 BRIBA! DI AR W AR I & <47 811 AR 39 A1 F WY & =181 gorm fb
fp gcer 9 fhaa] ARPR 2, 99 Al DI IR IGDHR 8H BT BT 81|

SYFHTART ST, AT 815 H T@Rey JIGeTy 7ot i 37 S Bl 9gd A uR 8, I8 <@T S0
S]] 8 6 9 GoAW G R B 31R ITd1 g d b 3SR 811 3D (oY TR BT il AT el
T, SHBT YESIHRYT {1 ST 98 STavt 1 I17a 3 i arerfiies waed &5 €, S aR § 3R
gdadhrsli 7 ¥t a1 2 5 I TRy Besl IR STaE 3iR 3T Sl ST BIAT B, S fofg Ygarsit
JlAenait BT AT 14Td &, I IRG H 1 SRR I8 RIbraa 317l 2 % sraed wiai # S
Tl FTEd ©, oifdh 98f ISP I8 & oY, I7d g<di B! UgTs & oY $© 721 8, I8i clIcied
T a1 § T2, gafery Sfacd agt S 781 =med 21 # 720 St 9 gl £ o a1al & ave M I
T < 3R goic § 59 dRI$ BT UTaET BN 3R IS fhs! Ioa] I1 929 & 7109 3 39 dild &
TRKITE AU &, T I YKITa1 Dl Rl Wil <1 9 A8 Sl T IR S b G 3R GeoId
STAR & 17 59 320 3 3 HATITHRI AISTHIY el I8 & IR ASTIS & A1eqq | d 31281
BT W BRI B, SHBT AT U b 319Td H <H Te] alevi| ST ART 3MYP HIEIH I HAT S
A 3MTUE & fob 90 SR &1 & iR s WRbR U T el bl Heg $hRl

# e YRl T b QTR &A1 AT & female foeticide ¥t 89 |ad forq e & a1 &
3R 39 I918 A male-female sex ratio FFIRaR fIRAT <11 %81 1 ool 9 S9! &1 STFHTOTHT &
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3ffepel ¥ A1 I8 W 8l TAT & b T Y20 Bl BISH, ATHT AR Yo 59 §¥ah I YHIAd 5
RN, HE TS H AT YOI BT IR P 1 F oy 9N qegg #30 <ft 1 a8t = it o
fPT &, S 9Tl & I | H g1 ST DI I A P TSl A AT, HAT qOT BT
I b & Ty ST g g8 81 59 IS & d8d d81 Y49 A Yd 3R ST & S &
15 | B IAd! e qo1 fIarg & IR e SRR §RT ol 718 © 3R o # # 379dh
HIETH I AT HAT ST a1 arg b 92003 H ST 6 AIMS T BT Wi &1 718 o, 39
T 39 USe §RT 39 &M & forg St STedl-Seal < 1 718 off 8iR 98f g9a! aRararn!
T TS B, TAfeh 1 31151 5 A1l 9 TIY 2, 37 Y U8 AXBHR AT H A8 2, oifh ot RISy <7
HI-T9 21 T fEeelt & AIMS BT a1 §Y 56 ATl 81 7T 8, S d19 Q2 BI ST g1 S1a]
TG 15 8 3R el $ AIMS & BT <RIy, A1 9aT =olw & a8l g <21 I #<ISi| &1 1 Bl
2 3R BT 39 ARE & ©, XIS BT S SUTET G919 B b Ueh-Tdh AR Bl Sidex A G o
& foIT 9gd SAOIR BT Ul B, Rifh SaT AT fore 300-400 &5t &N 7, 919 T STHT
R 31T B, I T Ps ALl Al YT SH & Al 9d &l SAIY AR 3T & & 37 AlMS BT
frrator Bl gRa 3% o g, T1fes A1 &1 faeelt SIT1-SIHT = 81 3iR 3fae uawii # &1 9
I TS @t Fafecar gfaerd fra ad

ITFHTAfT Sft, 3R7 HA S | g8 BE ® 6 A S mfie WReg Bl & 91 oS off,
Ty TRy W 3 37T HI Tl’é oft fo5 9 wial # promotive, preventive and curative services
<1, U Fafecdd, Te Alagd TSl 3R SH$ A1 2ATST AT para-medical staff - 99 $H®!
YBIAT B T Y, Wifh AT 50 AT YR BT Y 8, S WA WRey besl I ST fUer B 15
off, 3TST 1 F21 STUel I 21 g1 Sl SR el 2, IHS qaridd 4 S=asl, 2009
fafercar #f3at &1 ve awTee gon o1 iR I9H U7 fawy SR M o wATerd @ned § f6
I WReT Bsl H round-the-clock JdTY IUTE &I, fohq 98T T Slaex 4 Al B T8
Tl SHITY 31151 & ARG # g8 MIfis WRey sl 3 1 41 gaie fafdhcds T8l € a1 fhe
para-medical staff SUTE & g1 TRTeH # g7 faR-famet & srgar <t &9 9l g8 A 7,
T8 HU G BT SN, SHDT SR 54 golc H Al T8l [T 77 &, offh § areit g o w431 i
379 STaTd H 5 aR H B LT STl

IR ST, S TRIP F WA HE TRl sl H in-door AL T T 3141d 51 il
pregnant AfZETY BN &, ST SWEHT IR ¥4 HI i Gaamd - =1fzy, 9 glagmw g9 o=l
TR IYAL e o Helad, I MR THd HedhR dl AN o o SHY T I8 81 STd! qael
BT MY SAFAY TS Wi w@Rey 75 H HH I BH 10 bed B AT, i R IR
HIAT & BT BT IR & b |

H U8 HEPR AU G AT BRAT AT b 37T 3R 311R TRI9 BT @Tg ggl off &l 8
il H S TRey AT 8, 98 IRART B! 8 HUR A A1 Y1 AR Glftcas e Al Bl e
¥R B 1 21 iy A%1 AT Sff 4 a11wE © 6 @ AR A Sl T el ol ey gfaemd
2, ITDI IR J IR &1 <1 MU 31 ST T e 33T, 9% fofg 9gd-98d g=a1a|
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fager & w1 (3 U1 Sieet) : ITFHTART S, § Badl 4 G Hs1d WRF HAT Sff Bl
ST AN AR UB AT YId $6Y e o © P ST garsaf € ok fa9iy w9 § S life saving drugs
&, el 3o aul § gTd! B g4 91 €1 37d! DI 95+ & IS T BRI I8 A & fb S
AN RIS GRS §Y, f79d T8 product patent @1 regime fEg&IM & 3iaR a1Ts &, o
fB¥ BT product patent, register BT &, 981 W@MIfd® ©9 F I M 9 &l ATV H 3T
BT IR [ {1 garsal @l 3 Urede Uce fay oMy, fhee! 7 fay SV, IReR g9@! aRb
TR A W, TP NG AR DI HIAT APHSl, BRI R ARG TUT H S ot 2l

HEIeY, R TERT G9I1d I8 &, 9 IR a1 51l 7 P& gu efeedlv 9§ 37 fovar o1 fos foft
&3 1 R TReY TG 39 I2T H &, d 9gd He Wl 81 TT5 & 379 AT S9 W Pl aRared
&l B FhdT, AT Sl ufectd 2ot RiveH &, SHd $UR 919 W) 9 2T § 31K ufetd 8ot
RIeeH @ ATad, &\l IR ITGT IR a1 7181 & &5 8% aafth &1 a8 o7+t g # o Ut |
suferg QX faea # u& Yt a1 % o s, Ri9 ameH, o forg foh wew darg
IUAE T2 BIcll, I8 ST -TIReY & Sl il 8l &, a8 STdl & MR Sl I < Tl &, 98 $3IR9
JUIC & AEIH A, S TSl WReg Jard &, ITH ST 81 g8f Hf 98 S99 2, S T 3
A B ThIH BT 576 fhar 1T, oot a8t fY sa+1 <919 B o forelt &l o R 81 &Y Aoikl
PRI 8, AN SG-S ATl STHT W1 I 3 TN ISl & | 370 <97 H RPN SR DU,
ST S2ARE FHUIST 7 SH@! T TS FabTell §, offd 3t ¥t I 98 TR 721 21 Bl i
2o fiveH, 59 I IHBT SINY UlerdIs] & W1 X w0 3 JHLT 81 81T, IFHT IR
Tl 81 warar 21 1 I favy v 2, forae! warey #40 Sft <, fa< 930 & @ 39 fawg &1
TH-37T PN AR THPT FARR 379 <97 H 81, SHD] AR &1 3BT B

TG, THaRT fawa 98 B 5 amiior 3] & ofer i wdl 20 T U AR ) &, R
31 RoTees o1 ¥ &, 3151 <1 H 31 |9 Areeil & forg ol &5 4, ufers go afdwst &
FAETHR ST Ui IRT Slaed BT B & 3IR Ui ARG Siaed Bl HHI DI YRT HR I bl
PR & Y A7 377 Ursde SIS & fofg Al {11 Gwg 81 2| 3oy fora Siaer 39
S H 994 &, PO A< A ol SN &, AfBAR 319 <2 4 & ©, offh 3R 84 3Tl 914~
I A1l WY &0 1, AT TS U oIRG Sided Bl BH SIAEdT b 299 F dgdl & I8, S
%‘?Zﬁqﬁwﬁaﬂ qra| sﬁl?fw U9 33T 8 fh how to increase the supply side in the country,
as far as medical professionals are concerned 3R Wi %\' ICASRED X1 PN B %TQ R Ea
ST AfSHer e B, SHHT U= <97 F fORAR BT US| I8 Sl 8T AT fb ARPRI &7
UREH Pletorst Bl 741, expand BT, UG $© U1 H I8 37U MY H I8 &1 &1 AT B
3 AT-Aq1e ol & § S A et Bioioist 99 8, I fhd THR & Bielors 8, 396 SR
Teh T -fore 2 3R 981 IR I dlciolst & 3iax BUCH B § 3R 9 781 €, I8 T8 Ue B
ST 3N TS A15S P g0, dl I§ SIS B Y 319+ 3y & w@vifdd w9 3 HH s
fUod oo aul § g9 <@ & -5 &3 4 - f9oHe 4, ans .2l |, goifraRky 4, S
Blctoist H, STal AT 9¢1 2, 981 AR HH g ol T8 SRE & vl Bl dAdx W Dls
faare 721 gram o= a=d 92t q1Raer o1 ared €, 396! Wrifdsd dik 0 STRIaT e STrar 2
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gAY AREH T TOPHT DI expand BRAT ATMBY, BT 3 expansion & YT T ThTac o b
Faga § AfEdmat RIen o 89 AR A S & ST & |1 el 21 3T i ST I8 dedl 8
% ST a® 25 Y WA &1 81T, Foras srudrar ft anfe, R dierst ft g9+ =nfey, o
ot ot 2T8R & 3feR, BIC ¥ER & 3G B AT < 1 25 UhS STHIA 3TUd] Tl el 37Tt i
dwmel BY dETE H BT IRGRI & 7 4l U &, urgde e § M 09 €, 9% Ui 25 Uhe
ST 1 21 810, <ifth ast AfSdal dierel 941 U &Y S9d! difaferad WY 8, erFar ot ® 3R
I U ST ST 4l 81 314 faeet! § ST, I JH1ER ifgar 81ed & of Sifory, SH¢ a1
AfSdHe Bler attached T TET &2 TRBRI &5 BT Bietol 81 Ahdl &l A UHR A facel! H ofav
HATCT BT Uh STHRTS JNTTel Tl & STat Udh ol 989 21200 ISt &1 AREHd Hlcrol 6
SHTERATST I AT &, clfhd 25 T YA Tl 2| 3G TRBR 54 dIsT HI 3R Al Al & I8
19T S¥CT BT B T8l 2l This is not a realtors business. WY Sl REBTSwS 3R 950 e
TR & ASH SIICRIA 3R ST §9 <2 4 &, I8 ARBRI & | i AT f+7ofl & ¥ =l
WRBR ITD! T FAT 1Y, STP! 39 IR < MR I SIS b 3fER AEHel Pletforst
WS B B} AT 91T

TE1 IR G-I GARIT I8 3MMQ {3 3mae! ST thabee! 1 91 S¥CICei™ # Sa] Axeldl 9
a1 firerch| safo Afswd Wies & 3fex ST haec! 31 ReradAT o1 981 & IR § 4 39
A Tl &, T AfSdher Aed <21 & 3iay Iude I8 | #R7 3iferH vy Iz 2 3 e 9 o
WRBR & SR & - I UIgad] SRICe o, facell § o &, 391 UaR disflalg g,
W%ﬁﬁms?ﬁa(d% WW@TW%%ﬁ?ﬂHﬁHMR,Gﬁ\WMH%swq%m%
el AfSdhd thee!, AfSHe FTfIC! 9gd <! 7, S8l 37Tol Wl J=_-UdT g9k URicH &
RIST 371 ST P 3fER YT SISl HRAT P [olU AT & 3R TN TeH! Dl gai U= ATof i
HETIAT et &1 aRFRIRT 2, 77 TR & Wl g2 199 dlersgl § f37eh Br gabdl § fb
9 g9 SIS & g ¥ gl IR BIYH 9 &, I I1h 39 GG DI I8 LA {31 11
31 AT 39 T I8 BIg dodT el oAt fh IR #A3Ted et ©9 A §8 G| ASTHHART
A BR S 7 UIfTam™T H I8 3T (a1 o7l oifd fUsel gary 99 ¥ I8 WRERT a1 &
ST ATl STHIT AT A BIT 81 S H31 81 & - S1d AR IRBR 2T, T 1 I8 aRRAfT
off 3R a7roT A1 &1 URIRIRT B - I I7eh <IRHAT &9 I ©, IThT JYHS! 81 IR §041 8 3R
I I8 W UIE WU | Sl AT BT 81 G91 o § [ U aR 19 [ifg b w3 Bl
FE B BIT 21 TP Sl Rl 2ol (A 2, fecTar 2cel SICICN €, §1 ATSIIal Bl 1T
T I e Bl B & SAITY Hll 39 R X8, YT JURATSSRI el I AR 57 AR
DI WA 375 P IR R 9199 SIeQ) 31 Hael I IR GSId AP G P 3MTqh FHET
@ 9| 9gd-9gd gare|

STATEMENT BY MINISTER

Recent visit to India by Secretary of State of United States of America,
Ms. Hillary Clinton

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, | rise to inform the
House of the visit of the US Secretary of State Hillary Clinton to India. Secretary of State Clinton
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held talks with me, and called on the Prime Minister and the Leader of the Opposition yesterday.
...(Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal): Sir, we don’t have ... ... (Interruptions)...

it ST[HTRT : < T B ... (Interruptions)... See, usually, when the Minister starts reading,

itis circulated. ... (Interruptions)...

DR. V. MAITREYAN (Tamil Naolu): But there is paucity of people to circulate it.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, sometimes it happens; not always.

..(Interruptions)... You see, they are distributing it.
DR. V. MAITREYAN: It is such an important agreement. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: They are not aware of the importance. ... (Interruptions)...
S10 (STl AT BUGRAT (TSR : W, I8 g1 981 o
2} STFHTIRT : g1 721 8, e 4 BIeT 8

SHRI S.M. KRISHNA: ...During the visit, we held productive and constructive discussions
on global issues, the situation in our region and on how to enhance our bilateral partnership.

Our Governments have concluded two important agreements: (i) on creation of a Science
& Technology Endowment Board; and (i) a Technical Safeguards Agreement which will permit
the launch of civil or non-commercial satellites containing US components on Indian space

launch vehicles.

We have also agreed on the end-use monitoring arrangements that will henceforth be
referred to in letters of acceptance for Indian procurement of US defence technology and
equipment. This systematizes ad hoc arrangements for individual defence procurements from

the USA entered into by previous governments.

We have also agreed on a new bilateral dialogue architecture within which we will continue

discussions between our two countries on a wide range of issues.

The visit has helped to broaden and deepen our bilateral relationship and to set the terms of

future engagement between India and the United States of America.

A copy of the joint statement issued after our discussions is placed on the Table of the

House.

THE LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Sir, the statement of the hon.
Minister makes for a very disturbing reading. The statement says, ‘We have also agreed on the
end use monitoring arrangements that will henceforth be referred to in the letters of acceptance

for Indian procurement of US defence technology and equipment’. In simple language, this
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means that since India has a lot of defence procurement from the United States, both from the
US Government and from the private suppliers in the US, there is going to be an end use
monitoring arrangement which we have agreed upon. dXcl HIHT | DT aref g fo5 o foha
gfdadic & fog daiie, SaRIdlel SR gfaaqde fegei™ &I A, =18 98 IR 4 e,
TS I8 YATgCS Wl dI UIsde BH A fiel, T9 FgHI & 3iax Ul J&f & forg, f$ha &
T ST TRANT BT, T DT 3T B BI, IABT end use ANTCRIT HIA BT ATDBR
?fﬂsé_é ?%W P ET’ITI Sir, this is a serious compromise on India’s sovereignty, and India

should never be in a position to accept this. It is a compromise with India’s sovereignty, because

if our end use of our defence installations is going to be inspected by a foreign country, a foreign
country whose support we cannot take for granted always...(/nterrupt/‘ons)... Today we have
friendly relations, but we cannot forget a situation where the Seventh Fleet had entered the
Indian Ocean. That country also has a very friendly relationship with our neighbour on the
Western borders. Under such circumstances, are we going to allow monitoring of the end use

arrangements where these defence installations are going to be utilised ?

Sir, this agreement comes in the backdrop of three developments which have taken place in
the last one week. Those three developments are: one, which we have already discussed in this
House when the hon. Prime Minister was here, the Indo-Pakistan Joint Statement issued from
Sharm-el-Sheik, which not only the media is saying, which not only Pakistan is interpreting,
which not only we are saying in this House, which even now sections of the Congress Party are
saying, has seriously compromised the conventional Indian position. The Indian position has
never been that we are going to de-bracket the composite dialogue with Pakistan as far as
action against terrorism is concerned. Therefore, we have entered into a joint statement which is
not only a negation of, what could be called, the Nehruvian Foreign Policy, which is not only a
negation of what NDA did, but is also a negation of what UPA in its first five years stood for; you

have seriously compromised that position.

Then, you have a secondary development. The Prime Minister was present at
G-8 and G-8 negated the basic assurance, the United States negated the basic assurance,
when in this House the hon. Prime Minister made a statement. The Prime Minister had said that
full cooperation means full. The word “full’ was repeated twice over by the hon. Prime Minister,
and today, we have a situation where signing the NPT is made a condition precedent for

enrichment and reprocessing technologies to be made available to India.

Then, you have a third situation, Sir, where our representatives at the Climate Change
negotiations in Rome, suddenly come out with a draft at the Major Economies Forum, and this
statement also, in its annexure of the joint communication on Energy Security and Environment,

refers to what happened at the Major Economists Forum, which negates the basic redlines that
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5.00 P.M.

India has always had that we will never go below this. In short, the issue was that the western
countries, the European countries and the American countries, which have polluted through their
green house gas emission, are very large. They must bear the brunt and pay for the pollution
that they have caused for an environmental mitigation and restoration. Instead we are being
asked to now cap our emissions, which will be the consequence of these negotiations, and
capping us at a very low level is like capping our growth. These are the three things. And on this
third one today we virtually reversed our position. We had a first embarrassment when in the
presence of the Secretary of State, whose visit is referred to in the Statement, our hon.
Environment Minister, Mr. Jairam Ramesh, made a very categorical statement that we stand by
our traditional position. But the US negotiator present there confronted us with what we have
signed and agreed at the major economic forum. This is a new kind of diplomacy which has
started. You go for bilateral and multilateral negotiations, you agree to a particular statement and
then come back home and make a unilateral statement and try to retract from what you have
done there. But, unfortunately, for us international relations are governed by what we signed
there and not by what unilateral statements are made in India. Under these circumstances, |
have two clarifications to seek from the hon. External Affairs Minister. Is our apprehension true
that our Defence installations from what we receive as supplies from the US, is it now going to
be open for their monitoring? Did he take up these three issues that | have referred to which
have happened in the course of the last one week? Therefore, if, in the course of one week,
these three developments take place and then monitoring of our defence facilities taking place,
then we cannot help it if every Indian hangs his head in shame to say: Have we really mortgaged
our independent foreign policy ? Have we outsourced it to somebody else and we are no longer

taking our own decisions in these matters ?

SHRI SITARAM YECHURY (West Bengal): Mr. Deputy Chairman, Sir, it has been very
heartening to hear the Leader of the Opposition. It is almost equal to what we have been saying

in the last four years and that was one of the reasons ... (Interruptions)...
SHRI ARUN JAITLEY: But you were in the wrong company... (Interruptions)...

SHRI SITARAM YECHURY: We had to withdraw support from the Government on this
precise issue. That is why, | think, | have a very serious objection to this end-use monitoring of
US defence equipment agreement that has been entered into by India and the USA. This comes
in a string of measures that totally and completely make India vulnerable and continuously keep
surrendering our economic and political sovereignty bit by bit. And this is precisely the
apprehension that we had at the time of Indo-US nuclear deal, and each one of our

apprehensions is now turning out to be true. Before | come to what this means for us in India,
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that is the clarification that | want from the hon. Minister. This comes in the background of G-8
meeting when the Prime Minister was present where the G-8 had decided that no ENR
technologies, that is, technologies for reprocessing and enrichment will be provided to India
unless we become party to the international non-proliferation architecture. Unless we sign the
NPT, unless we sign the CTBT and unless we sign the FMCT, such full nuclear cooperation,
which the hon. Prime Minister on earlier occasions standing here had assured us, is not only full,
but complete civilian nuclear cooperation. That has obviously been violated. Then you had a
compromising position emerging at G-8 with the presence of our Prime Minister, who made right
statements there saying climate change proposals cannot be at the expense of poverty
alleviation in countries like India. But what is finally coming to us? That the carbon emissions will
be reduced universally and uniformally between the developed countries and developing
countries this is putting us at a tremendous disadvantage. We cannot, today, be party to such a
disadvantage and this will only mean again surrendering our sovereignty. Then comes the
question of your Doha round talks. The Doha round talks had collapsed last time, and we were
happy that they collapsed because both on Non-Agricultural Market Access and on agricultural
safeguards, we had not agreed to the demands of the West. Today the indications are that in the
current round of negotiations maybe this impasse would be broken. India is proud to say that it

will be broken. Does that mean we are agreeing on it ?

On top of all this, Sir, comes this end-use monitoring. This enduse monitoring means
what? It is giving access to the United States of America to visit all our defence installations. It is
throwing open all our security installations to their inspections. It is very clearly actually
surrendering the sovereign interests of India to the inspections of the United States of America.
And, this is not where it stops. It also says that U.S. business interests will now have priority in
Indian policy making because billions of dollars worth of Defence equipment is to be bought from
the United States of America; billions of dollars of worth of nuclear reactors are to be bought
from there. And, with each of them, if you have this end-use mechanism, every place where you
have a U.S. bought installation, they have the right to come and inspect. They have a right to
inspect everywhere, all our military installations, and all of us know, in the background of half-a-
century’s support to Pakistan that U.S. imperialism has given, access to the USA to inspect our
military installations will have serious consequences for our security and sovereignty. So, Sir,
these agreements, coming in the background of all these developments, and the indications,
that have also come, of greater arm-twisting that is being done vis-a-vis Iran, we have already
shelved the gas pipeline which is very beneficial for us. We can get energy at very cheap prices,
but we have given that up under U.S. pressure. Now, with this visit, there are also reports of
further arm-twisting on all these issues. Therefore, we would ask the hon. Minister to clarify to

us that the Government must give the assurance that it shall not enter into any commercial
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agreements with any U.S. corporation, company or Government till the assurance of full nuclear
co-operation is ensured, that is, no equipment will be bought from them until they clarify that we
need not sign NPT, CTBT, and FMCT. If they do not agree to that condition, India must
unequivocally state that we will not enter into any nuclear commerce with the USA. Number two,
as long as you will not protect India’s sovereignty by not permitting US inspections on our
military sites, no U.S. defence equipment can be bought, otherwise, under this condition, it
should not be done. Thirdly, on the question of climate change, and fourthly, on the question of
Doha, this Government will not rescind from our known positions. And, that clarification is very
important for the sake of India’s sovereignty. Sir, we, politically, had to take a decision of
withdrawing our support from this Government on this issue. At that time, they said that we were
wrong and they were right. Today, they are doing exactly what we were saying would have

happened. And, that is not in India’s interest.

MR. DEPUTY CHAIRMAN: Prof. Ram Gopal Yadav. Please, be brief... (Interruptions ). You

see, nobody is undermining that it is a question of national interest. But, be brief.
SHRI SITARAM YECHURY : Sir, | was as brief as | could.
DR. V. MAITREYAN: Sir, but the statement was very lengthy.

MR. DEPUTY CHAIRMAN: No. The statement is not lengthy. It is only one page. Now,
Prof. Ram Gopal Yadav.

1. I/ TS Aed (TR I<¥) : A9 o &1 o Ul ge]d i, S 9gd & f=ar o
1 21 Tgel o1 IvE W SIRTISS & IR § HHe 12 S 7 fRie fama, S6eh a1 A e
Sieel! Sit 7 St faRie fan ...aagm)... R G-8 @ Hifcn & 59 urgH ffres ared o
g $el & I8 2010 TP H¥IAIC BT ST, AT S SHART Giferdt off, I8 S99 fdegal 31 seax
oT| SHRET AT T I T8 TR 2 [ RGEAH 1o ol $HIE SIS o I <, Mfrd 89 I8
AT PR € 6 39 UR AlHS! B 81l I AlS! BH 1 B AR P8 I8 8 P I 2010 AP
BRI 81 ST U1 a1 & b S fergead™ & fhai &l Uieelq 81 aTell 8, I A
RHER 971 T 72 21 89 3701 3 UifetRial | 8oy a1d o 32 21 7e ol I8 URacd g 2l

)1 URT T8 ganl % ot o i uget &) A v w3 Sft fager g 9, Y S
SRS AT8d ¥ Hal b 519 TP I8 AT Ioldl e ...(FAYH)... SRIV, 399 I Bl
..(TAYH)..

it STqafa : 59 I Gdfrd T2 2

1. IF MY A1Ed ;3§ GRS Bl ..(FauH)... § I8 P8 @1 § [P 59 ARE A
..(FAIT)....

off SuuTafa : <RIT, B9 TRISTT ThaRy AR TR {9 &= o j@ €, 319 99

Th I 9 IoTT H 71 8] PR T8T §, IR AT MY W SHE F HUR FeiRBhheH I8 dl S
B I8 IR T8I IS S o H3H & 781 2
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1. X T A1ed : H 5396 918 feor] fade R o arefl g1 ... (@aem)....
ot STUTafy : 35T, fFReT IR ISV, . .(aU™). ..

1. I MATA I189 : U Al H JETH Sff  SRERT A $© dal, e 4 $v & faar
o (TAYTH)..

2 ITQHMRT : IEDT HIBT M GBI © ...(FAUM)... FETHAT 7 Lede e §
. (FAUF)... Wed ffRex 9 ®IRwE fear 2...(@auE)... i St & Sor @
E...(HIAYM)... T B B IHdT &...(FG). ..

. YT MU A1 : 379 fa<er §201 fRei fFeres anmg| 21-di9 foF 9§ R =, 9.8, R
SRR B @l g J8] § [ FfreraR et & axh gA ol a9 faam o1, e 7 W w5y 9
R <2 b A BT AT S 3 ARE D1 Bl a1 T8l 81, b AR a1l 3 Sieb (Aol g1 H
AT et w301 St 3 I8 ST =T o a1 39 IRE b FHSi <27 D Y $ oI g1
TET 8?7 9T SART WY b RIATP TE1 &2 FIT EGRIH B UMAIMCT & Tl §Y AT Bl
Fiftbed H foTy a1 59 A8 & AsdYel Bdel, ST <2 &I AYHTT P HUR U7 e T ared
g, H ARY A2 oFR T, @ a1 " fager #3 of, erdie facwr @ & | i @
TIRC GaAT B, THD! WhY B & oIy e ISTeI?

DR. V. MAITREYAN: Sir, the statement given by the hon. Minister s
regarding... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Please. It is not possible, Mr. Tapan Sen. | am
straightaway saying, it is not possible. ...(/nterrupt/ons)...

SHRIMATI BRINDA KARAT: Sir, | also asked for the time to seek clarification.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions)...
SHRI'S.S. AHLUWALIA (Jharkhand): Sir, let him speak. ... (Interruptions)...

o STGUIRT : T8 HI B T B..(FAHM).. It is important... (Interruptions )...We are in
the middle of the debate. If you don’t understand, what can the Chair do? (Interruptions) You
have to cooperate with the Chair.

DR. V. MAITREYAN: Sir, the statement given ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If you ask, then, others will also ask. (Interruptions) What | can
do?...(Interruptions)...

DR. V. MAITREYAN: Sir, the statement given by the hon. Minister regarding end-use
monitoring...(/nterrupz‘ions)...Sir, as was mentioned by Arunjiin the last week or so, it definitely
disturbs us. It appears as if the Government has opened the gates for the East India Company to
creep into our country. When the Indo-US Nuclear Deal was signed, my Party General
Secretary, Puratchi Thalaivi, called it a Master-Slave Charter.

MR. DEPUTY CHAIRMAN: No, no. Mr. Maitreyan, clarification please. ...(/m‘errupz‘ions)...

| cannot allow this.
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DR. V. MAITREYAN: Sir, | am coming to that. It mentions about the nuclear deal also.
(Interruptions)

MR. DEPUTY CHAIRMAN: Please bear with me. Please seek clarification only.

....(Interruptions)...
SHRI S.S. AHLUWALIA: One cannot keep control. Let him speak. ....(Interruptions)

DR. V. MAITREYAN: Sir, it mentions about the deal also. ...(/m‘errupz‘/'ons)... Sir, | am not
talking on civil-nuclear cooperation. (Interruptions)

SHRI S.S. AHLUWALIA: Sir, it is very disturbing statement. ... (Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, please. ...(Interruptions)... It is between me and

Maitreyan. ...(Interruptions)...

DR. V. MAITREYAN: So, she called it a Master-Slave Charter between the
United States, the Master, and, India, the Slave. Sir, the way these two agreements
have been signed yesterday, it is very clear that the Congress-led UPA Government is hell bent

on surrendering the sovereignty of our country to the United States. ....(Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, again, | am informing you that we are going to
have a discussion on the Ministry of External Affairs. What all you want to say, you can say at
that time. Now, please seek clarification only. ... (Interruptions)

SHRI S.S. AHLUWALIA: Sir, that would be a discussion on the MEA. ... (Interruptions)...
This does not come ... (Interruptions)....

MR. DEPUTY CHAIRMAN: This is under MEA.
SHRI'S.S. AHLUWALIA: No, Sir. No, no. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, please do not interfere.... (Interruptions)...

DR. V. MAITREYAN: Sir, we have no objection to Congress becoming slaves of the United
States but please do not enslave the country. &I & SFRIEHT BT TATH T TR &H BIg YaRTol
T2 8, AR < 3l R 7 IRay|

Sir, on behalf of the AIADMK, | urge that the clauses containing the end-use monitoring

should immediately be dropped, otherwise, the whole agreement should be scrapped.

SHRI D. RAJA (Tamil Nadu ): Sir, the position of the Left has been very well articulated by
comrade Sitaram Yechury. Despite that, agreeing with my previous speakers, | would like to ask
a couple of clarifications from the Minister. Firstly, Sir, the Minister has said, “we have also
agreed on a new bilateral dialogue architecture within which we will continue discussions
between our two countries on a wide range of issues.” | do not understand this new bilateral
dialogue architecture because what has been happening is the unilateral decisions taken by the
United States imposed on us and our Government is succumbing to them. That is what our

experience shows.
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Sir, the whole statement is the reflection of a big compromise on our independent foreign
policy positions. This is what we understand from the statement made by the Minister. In this

background, | would like to ask the Minister of External Affairs to explain a few things.

In the statement, the Minister talked about the end-use monitoring arrangements, the Indo-
US strategic dialogue, and the 123 Agreement. Some other things are also mentioned here. My
clarification is this. Is there any conditionality attached to it? Or do you think there is no condition
attached to it?

Even Dr. Anil Kakodkar, Chairman, Atomic Energy Commission, who happened to be the
main negotiator in the Indo-US Civil Nuclear Deal, expressed his serious concerns on the
statement made by the G-8 on nuclear fuel supply. He questioned many grey areas in that
statement. He has dismissed what the G-8 Statement said. | want to know whether these

arrangements are not conditional.

Be frank with the House and be frank with the people of this country. And if there is any

condition attached to it, let us know what is that condition which India has agreed to.

Secondly, the WTO Doha round. As far as the position of India is concerned, my
understanding is that India used to be with the developing countries. Now, are we changing our
position and moving closer to the USA and the European Union and dumping all our allies, the
developing countries? Developing countries happened to be our allies in our struggle to protect

our own agriculture.

What is this fresh initiative that India can take along with the USA? That is one thing that the

Minister needs to clarify.

Finally, climate change. We discussed this issue several times here and even carbon
emissions. India’s carbon emissions are less than the world average. It is the USA which is
number one culprit as far as carbon emissions are concerned. The USA should take the
responsibility to curb its carbon emissions. If there is one country which has to be held
responsible for such a high level of carbon emissions, it is the USA. What is there for India to
cooperate with the USA on this? India and China or all other countries cannot be kept on a par

with the United States of America as far as carbon emissions are concerned.

That is why the whole statement made by the Minister appears to me as ‘a big compromise’
on our independent Foreign Policy position and ‘a big compromise’ on our traditionally
maintained positions at international level. The Minister needs to clarify these issues. Thank you,
Sir.

MR. DEPUTY CHAIRMAN: This statement had been circulated to you. ....(Interruptions). ..
Please listen to me.

SHRIMATI BRINDA KARAT: Sir, | asked for permission to seek clarification on this

statement in writing.
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MR. DEPUTY CHAIRMAN: The statement of the Minister was shown in the agenda and it
was circulated to you. Some hon. Members have given their names for seeking clarifications.
But as the discussion started, many hon. Members started asking that they also wanted to seek
clarifications on it. This is very difficult. | am requesting the Members to cooperate. If every
Member wants to participate, it will not be possible. You had given the name, | will allow you.
...(Interruptions) &Y, ATY T &I AT B, @S| ....(RALM).... THH 3MYHT 9 81 g You
see, names are given. ...(Interruptions)... Please bear with us. The Leader of Opposition has
spoken. You have been given the opportunity. ...(Interruptions)... 39 ﬁr%q, 39 é‘%&'
...(|AY)... You don’t question me. | will do it. (Interruptions)

SHRIMATI BRINDA KARAT: Sir, in addition to the clarifications which have been sought by
other hon. Members in the House, | have two clarifications. The first clarification is, India has
been purchasing military equipment from many countries in the past. Has there been a single
example where we have given permission to any country from whom we have purchased such
military equipment to come and inspect the sites of these military installations of the
equipment we have bought? And if there has been no such precedent in the past, is it not a fact
that now we have laid ourselves open to any and every country from whom we are purchasing
equipment to come to India and wander around all our military installations and say, “Since you
have bought this plane or that equipment, we have every right.” Will you not be accused of
having double standards, favouring the United States of America? Therefore, is it not a fact that
you have set a precedence which is going to very severally damage the sovereignty of this

country?

The second point is, is this agreement, at all, linked to the Indo- US nuclear agreement?
Now, the reason why | asked this question is, on the eve of the visit of the Secretary of State of
the United States of America, the Assistant Secretary of State, Phillip J. Crawley, made a
statement and | quote, “The end-use monitoring agreement which is planned is part of the
fulfilment of an important initiative that India and the US have signed in the area of nuclear
cooperation.” This is the statement made by the Assistant Secretary of State, United States of
America clearly pointing out to the conditions on which you are signing this agreement. Now,
when this is clear, on what basis has the Government given an assurance to the Secretary of
State that two sites for American nuclear plants are going to be given to them as a gift? How is
it? Neither the EPR thing is clear. Your agreement, as far as reprocessing is concerned, is not
clear. And even before that is done, you are gifting two sites of Indian soil to be used by the

American nuclear industry and, therefore, Sir, | want clarification on both these points.

SHRI RAJEEV SHUKLA (Maharashtra): Sir, | want a very small clarification from the hon.

Minister. There is no mention of these BPO companies in this agreement. There is a major
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concern of the IT companies that the facilities which had been extended to the Indian companies
are being withdrawn in order to enhance the employment opportunities in America for the local
people. So, | want to know: Was there any discussion between him and Madam Hillary Clinton

about the BPO issue?

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the apprehensions raised earlier by my colleagues
urging the Minister to clarify them are genuine for the country with which we have signed an
agreement agreeing on the end-use monitoring arrangements, is not only friendly with us but is
also friendly with our neighbouring country which is totally unfriendly with us. Sir, keeping in mind
one of the recent statements made by Ms. Clinton that any military assistance extended to
Pakistan by the US cannot be questioned by any other country, my only concern is, without any

compromise at any point, for any reason whatsoever, our sovereignty must be upheld.

SHRI S.M. KRISHNA: Sir, | am thankful to the Members for airing their views on the
statement that | have made to this august House. Sir, | would like to assure this House and the
hon. Members that at no point of time was this Government which represents the people of this
country, in any way, compromising on the sovereignty of this country. References were made to
the Nehruvian foreign policy. Well, let me proudly proclaim that we are the legacy holders of that
Nehru’s pronouncement and subsequently, Indira Gandhi’s pronouncement.
...(Interruptions)... So, let us be very clear on one thing. No one is less patriotic than the other.
All of us are patriotic. So, let us be very clear about it and let us not distrust each other on this
basic issue. Well, this is a bilateral understanding between two sovereign countries. America is a
sovereign country and we are also a sovereign country. We are governed by a set of rules, by
our Constitution and by our rule of law and they are governed by their own set of rules and
regulations. And when you get to the negotiating table, when you want something for the

defence of your own country, don’t you have to bargain with them? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What is this? No, no. Please sit down. ...(/nterrupz‘/ons)...
DR. V. MAITREYAN: Sir, bargain cannot be at the cost of sovereignty ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, you are bargaining the sovereignty of your country. What is

this? ... (Interruptions).... You are bargaining your sovereignty. ... (Interruptions)...

SHRI S.M. KRISHNA: The simple proposition that | am making is, if you do not want this
technology, well, so be it. Now, the choice is entirely yours. If you feel that this high-end
defence technology is needed, then in the larger interest of the country, you will have to
negotiate with a country which has this technology, whether it is the United States of America or
the Soviet Union. ...(Interruptions)...And then each of these countries are to be governed by

their own laws... (Interruptions)...
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MR. DEPUTY CHAIRMAN': Let the hon. Minister complete his reply.

SHRI SITARAM YECHURY: Sir, will he give an assurance that India’s sovereignty is non-
negotiable or are you negotiating sovereignty ?

SHRI S.M. KRISHNA: It is not negotiable.
DR. V. MAITREYAN: Then what are you negotiating, Sir? ... (Interruptions)....

SHRI S.M. KRISHNA: | am saying about the purchase of this defence equipment. | was not
talking about sovereignty when | said ‘bargaining’. It is not negotiable, | know. How can anybody
think on those lines? ... (Interruptions)...

SHRI ARUN JAITLEY: Calling our defence installations open for American monitoring, if this
is not bargaining our sovereignty, what else is this? ... (Interruptions)...

SHRI SITARAM YECHURY : Sir, Indo-US Nuclear Deal, and now, allowing the US people to
come and inspect our military sites and installations, what else is this but negotiating our
sovereignty ? This is negotiating our sovereignty... (Interruptions). ..

MR. DEPUTY CHAIRMAN: Please allow the hon. Minister to complete his clarifications. You
wanted clarifications and you have said whatever you wanted to say. Now, let the Minister
complete his reply. ... (Interruptions)...

DR. V. MAITREYAN: It is not a question of saying. It is a question of
emotions... (Interruptions)...

MR. DEPUTY CHAIRMAN: What emotions? He has said that you are not the only person
who has emotions. Others have also got emotions. Let the Minister make all the clarifications. If
you start asking about every word, it is not proper. ...(/nterrupt/ons)...

SHRI SITARAM YECHURY: Sir, we are not satisfied because our sovereignty is being
bargained. Therefore, we are walking out.

(At this stage some Hon. Members left the Chamber. )

SHRI ARUN JAITLEY: Sir, we are very sorry to say that the Minister says that the bargain is
that to get this technology, we have to open our defence installations for inspection. This is
seriously compromising India’s sovereignty. We are not satisfied with this approach of the
Government, and therefore, we are walking out of the House.

(At this stage some Hon. Members left the Chamber. )

MR. DEPUTY CHAIRMAN: Let the Minister complete his reply. Mr. Jesudasu Seelam, let
the Minister complete his reply... (Interruptions)... Mr. Rajeev Shukla, let the Minister complete
his reply.

SHRI S.M. KRISHNA: Sir, | have heard...... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let the Minister complete it. ...(Interruptions)... No, no, no.

Mr. Shukla, please sit down.
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SHRI S.M. KRISHNA: Sir, | have heard some outlandish arguments. This country is a
sovereign country, it is a free country, and when we negotiate with another country, we do it
with utmost caution, keeping fully in mind that we are a sovereign country because the hopes
and aspirations of a billion people are involved in whatever decision that we take, in whatever
negotiations that we get into. Here is a situation where we are looking out for certain high-end
defence equipment, and it is available in a particular country. We have to negotiate to get that.
So, while, in the process of negotiations, they are governed by their own laws, we are governed
by our own laws. We will have to keep negotiating. A process has just been initiated, and
nobody need have any anxiety about surrendering our sovereignty or our freedom or our liberty.
With this assurance, Sir, | would like to say that this is in the larger national interest and we have

looked at various angles, and this is in the best interest of our country.

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)... Now, Mr. Sabir Ali. Be brief
because we have to finish the debate today. ...(Interruptions)... reply finish BT 7T, 319 98 3R
STaTd el 311 | have called him. Mr. Sabir Ali, you have five minutes.

DISCUSSION ON WORKING OF MINISTRY OF HEALTH AND FAMILY WELFARE (Contd.)

#t WIfeR sl (IER) : w=, § w9 4 ygel gam1 9T & 59 <2 4 Nl &l Afsda
HRIFIES <7 & fofg S STaed €, 3l 3! B TRl & Ugd 4 a6} &l Tl g1 4 78
FHEI b T TR R BT HETd DR $ I I Slaex & B G PR Ghell ol H 7307 St
ST ATEdT g o &1 50 R 3 S8 1 Bls SUTY Ald &2 ATST Siaed ATl | HTHI] BI ol
21989 & U fAivTe & U B9TRT 20T 3Tot BRd 21 3197 Pl aRRG § g 2Ex] H Sidey o 39
U I 947 foram &, S A9) Aor & g9ifad ¥ W ®1 59 S9Iad allow =&l Bl WX,
T @ o H3T St AR 91 Bl 8] G 3% &

{R, § 3779 &P A1 A HAT Sfl J YBHT A18d1 g (5 R TRBR & Sl U T2 6 BIC AR g
WWW%,WWWW@meehanism g, ST TP 7, S H 7t ot 981 8Terd & b
T8 U TG & 9=, FOIgR & 920 G fhdT & 92 I, 51 8- 7 UST BIT 2, injection & frerar
2, 39 Bl ga1 T8I el 3R Sl WY U 981 TP Ugad &, S BT GOUINT T Il 21 H ST
AT § 15 39 aR H 9T WRA PR g WRA IRBR b d=1d HA1 BIg GART mechanism
SISINICIERE-Y)

AR, | 3ATY P AT A A A1 I GO 918l § b I8i W f$Rgae oad iR &T Bl i
U S 8, ST Sl allocation foar ST 8, 99 &1 Rl fhas faa] # 4RA ARPR G
AT & 3R g8 U1 98T {5 base W ST 87 ¥R, # 9§ & 7 H&d Y, H31 ol & &4 7 I8
I AT ATEdl § [P JAoThd faa¥ & ARSHe Bleiorel H admissions BT &, Q% & S
PSSl &, S AUT &, T8I Bl HSHd Dlelsl GaIdl & AR 981 I 5T b 95 WIAT dSh
TGhR 3MTA &, S BT 379+ Iaf Afdxg &1 fArerct 8139 o1 HRUT I% 8 f 31mae T=i o1 Rived
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I DI permission el adl &l 39 Pl TS job el Helddl © Fiifd I8 BICT Yob ol TS T8
qiveATe 81, sficidT 81 A7 Ut &1, ST 98! BT &l U # 4-5 93 AfSdHel Pictordt &, IId
I Al TS U I 3T &, 981 DI USTS GHHAA DR &b a8 I Pl S1SAT H b 78]
foerelt 21 31T S forg R o= 78 §2 H 1Rest 91d it I8 de1 dredl g 6 IR WRAR &
STRRY ST ST bilateral relation %, ﬂ% EI%T EI’E!ﬁ Sill permission EIRSIGI] %\’, ST AT ) ST %\*,
D T IMYR &7 ITH FNET BT & FoIg o7 31171 311 IS HaH IS A8 272 $4T & 1
H 3T+ 97 B WeH Wél Once again, thank you very much sir & mgﬁgﬁw e &
f?tl’i’opportunity =

MR. DEPUTY CHAIRMAN: Shri Rajeev Shukla. You have seven minutes.

4 IoNa PF (FERT): F9a1E AR| T FSii 1 T9H a9 &, s9aferg § 81
FHSI § [ S g1l Bl QIR Bl ATTLIH] B

Y STHHTIRY: 319 B q1T e 78T B

Y Iofta 3 W1, § SR HEM fF § 19 919 BT to the point T | FAR Tt R
BT Y TR T I S BT XBT1 &, SHH BRI Sl SIce goic BIdl AT, SHET U g A fow
TS 5 TR W BIT AT H AXPR Bl 98TS S1 IT8T § 6 I 20 & HaFeR DI priority 1
& eI g 6 Terat wRe 2o e & SR fopd a1 Hhifiad ) Haw Somn M1 § 6 iR
IHBT BIIST 9 9 b AN o o, IR IHD] BII] G H3i1 311R S TRBR o o, ol Geb dgel
ST B 81 Ghdl 31 5 IRDR & I H R H 25 I 30 U2 &l AT 8IdT 81 39 IR
TR GXAR F dhsIeT 21,000 BRI BT FEUM AT W & v faar g, Rad s«
12,000 R S National Rural Health Mission & foTg SUcTe HRTIT 1 3R IR TREH 36!
TRE | BT B 31X TR & &5 § Sl Al ol &, I 39 X &1 & A1 &9 3779 31! 3iR TIaT
¥ forg 950 B IR A &, 1P 3TToT TR T 9gd ©R19 21 freit off IR sreuarar
ol ST, BT S+ WRI § b 319 TET YT ST BRI B fRFAd Tl B FhT| i e
g H 1 BOIR, I EOIR TUY I 3N 7, Sa-1 &l a1 98 Ygel fa el fof@ < 81396 a1
A1 I8 31+ RedeR a1 319+ Ai-9m, fraa] Ht o J1TdT 8, Sl #Id BT SToIR Bl ) S5
3TITAT I UK 3R BIS FRT Te1 BT TRBGRT SRYATAT 3§ gaT BIehl e , 9 &dT 99 7 &1 gaf
equipmentsWWWW%%W@WQ@WWWWW@%%IﬁW@
TFH-X 3R S B & fIU e 81 37 99 & foIY uareli & 9 g el §, d81 9 I8
{9 BT &, AT P R $O e 8141, SRYATA WIS &1 H 7SS AT8d PI HE - I8 T
T I IF A FAfFRe W0 32 € - T 98 39 SOTTE 31 99l 3R 1Y 981 & &RI-HRrel #
U1 < € A1 SHBT accountability 4T fix X b T8 U1 el T TRBIRT SRUATA! 3 Ugd Y81 & fh
&l Ugd <1 &, 4 A Si Primary Health Centres &, 379 Ugd Y81 & b T8I Ugd Y81 § 3fR 34
JMMeH IR I @9 BIaT © {5 1 81 22 91 921 © o faeett 3 37 S1man € ofR I # |
1 AT B, 7 T el ggadm 2, SIudral # e Ugadl gl Sadre & U9 g1 © b S
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ST I ST # Wt Gehel® Bl 21 T[T T 37O St §7aT accountability 9 fix BT b T@T
I SN U1 BOTRI-BRIST § ST ¥&T ©, I8 J19d AXGBRI & - & Reed &/, S R¥e u9ma= © a1
I 9 1 O Rieed 2 @R wWRey Y41t 8, S8 W7 781 S 1871 872 39 ensure B B g1
SR Bl

T a1 I8 © o5 H 59 I8 <@ Y1 1, Sl % U 98 1 38! A1 § fh AIMS (All India
Institute of Medical Sciences) ® disol I dHH o ﬁ, YN dR ¥ Sl Shde ?%W %\;, ITH
9 TRE & ©: 3R BRYICH a1 B AN 81 I8 95 378! a1d 51 394 JUl B 1 A B
forq o1E |erT e 2 ofR a8 foreht ot urgde eiedicd & STan © 1 99 9gd feawd ot 8, g8
S9! AT o ARyl § 8T IR R B o] U 91d dHET aTed 6 $9 institute Y @rem
BT Hhds I8 AT b =T S &Y 11 3rf¥rers oft, a8 ug oft f I8 IR Super Specialty Hospital
21 3R RAd &1 BT AR Ferd1 21 Today the AlIMS is like any other hospitals in the country.
People are flocking there. Thousands of people are in queue to get treatment. The doctors are

feeling the heat and they are feeling the pressure. They are not able to deliver what they are
expected to deliver. That is the major problem in the AlIMS. If you go to the AIIMS, it is like any
district hospital. The conditions are pathetic. The operation theatres are carrying infection. |
would like to mention one incident. One hon. Member of this House, Shri Narendra Mohan, died
of infection which he got from the operation theatre of the AlIMS. AIIMS is in a bad shape. If this
is going to be the showcase for others, then the hon. Minister will have to pay attention to it.
Something has to be done in this regard. Whatever Indiraji dreamed of this hospital, that should
be done.

§ 1 Aie 3 981 U= AR Yo H3) S B $TSt 81 & MR 57 Jfed S8R arsiul it a8t
W AR qHY AP Wl XS I, MY GBI SHR < (b a7 BT I 81 UR, Bl Yeb S8
et SeR Tl STTRM, o1 &1 81 & fh BIg Sexd WR &I 8 gl 3R T 9 o
ST U a1 W AT St & 1 $% 7 $0 a8l Uerbst 8, fre! b1 A1fey 3k wel A
R UG ST AR 599 AR 4 G3T JATSIE AT8d UR F91 WRIN1 &, aifeh 3T g3 A (H-ReR &
3R I HB H A Bl

AR, § Bfer?T Tl A § <ifeh aiet fquet & |ids 1 ave 9 81 g Rl o Jaex v e &
UH 3R ORT AT MY BIATE! IRl TS 1 7 BT 3 ARG S Tq1fad &Il 21

Epidemic TRE @1 S SIRAT 81l €, S W AT HEIS & AR $SNRE &, BAR T
SN Bl Sh Igi - avg @t dRat gkt €, SHaT S, 396 <ld, SHdT
vaccination, S R¥T 3MfE T 819 &7 J B 8, offdhT iR -¢fR 8ART indigenous vaccination
programme ¥EH BIdT ST T&T %, TARY E{'\Pf dependency imported vaccines UX BIY ST <8 8 iR
BRI Public Sector ST vaccines 1T ff, I T €fR-¢ W $© WH &Il ST ¥&1 21 B4R T81 &
U < ARER UAPR & ...(H9T B °e)... g1 12 e el gue.. ..

it SyrTafa : ot a8 <TsH HH 81 T Rl

it Trofta g%« W=, A a7 @ G AR, anft i e oft 78 gu 21 e ergE sureT B
. (FAYF).... A4 IO aTel IR dlerdd Y, diel g, BHRT a1 1 g1 814 <171 374 o
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Bl fire 9 o w o 3, Sfstsce A%R &1 oy .. .(@au™)... 89RT1 a1 12 fFe &1 ey
foraerx e =, |91 adT o ol

ot STgUTIfa : 319 ¥Td d@ 9fsul

Y TToNa 3F : A9 W I JA I AN I8 F 98 THABR FHNDT Y, T8 HeARAT F
TS & forg Y A eTae Higads 81 Y 6 7eRar & garst & forg df S i oo o1 &1 778,
g Eb_ilﬁ %% ITH I&T I8 THT B Aol %\’I a X1 vaccination programme Elﬁgﬁ Elﬁ_FﬂﬂT%K',
Y I BIANIR 81, 9T AARAT Bl, 39 fHF B vaccines TR I8l Yg UaT $1 I1Y iR
Public Sector Y EXil e | Th IR e A IR WﬂT%K’ 3R intellectual property HAH R
technology transfer AR ol fXamd a1 ®xal 8, Rrdd! 10 79 g S 7 off anft
SIS BIRH TR SSIT §, 39 A5l & IR | 84 TS de! a8yl

T o1 3R AUl 2 o5 gAr) Sfea w1l @t a1 &) wsRnT & ar # ot 7= St &1
P Hel ATl | Bl vested interest B AT &1 BHRAT AT §, <l <dT B DA 1Y -
YA I el ST W1 1 59 foIY BiF TSR 2, BHfChd g% $I B Al dAdl B
PR B! T, § THH el g1 A1edl §, dAfdhd fTaa wu & it B SRl § iR Sl gar Wt
3TTet oY, I8 ST TSl Bl TRIE § TG 3MSHT & forg, 3174 et & forg, #eas a3f & e a&
F QYIS &1 gfeehdt 81 127 21 AR U g1t SRS 31 RUIE ga- 91t 9 €1 g8 21 gt
BT Bt Rare aﬁwﬁwﬁ@m branded drugs % IR H & P branded drugs A BH STl BT
ﬂT%Q, to do away with branded durgs, TP 3 3MSH! BT I <a1 89 < Ib| al g1l B
DI REFSIE & IR H 3R gareli &) HiAd FRM & forg SReR a1 B3 381 2, 39 9R # off 5=
ST &H A BT S B S ST WTSAC HHeiISl gdT & "l § fAQwi # 31281 M o1 T8 8,
I 4R I8! fa<=ll Rl Jaed e ITa] adl [9d Te1 <il, I YaRadIC Pl HH BRal 8,
A1 U SR8TT HHEIST B dTeR Gaumd ISy aife STal 98l | JAMet] SATeT 81 Wb 3iR
ST T30 WR SfSTT BT Bl €1 ST bl G ITE 2 o AT 3MBIhT H Ranbaxy
Tg< 3718 B Bl Al 3R fAfeer BT 1 Ranbaxy &1 AT H &H B a7 o1, 81 B B
W, 37 JHaH I RIATh oY &, Fifeh I comparatively T §aT¢ & 1, RT9d 981 &
ARSI 3R T TRIg ARTRDT D1 BreT et A1 fad fafewr waist 9gd uvem &)
off| 1 H =g o 9 AMel § W) TRBR BT e 8l

TS U] P ATH H BIAT I8 & b STd DI Western Countries H ST &, @ 1 d STid B
&, At 519 BIg 81 A WS el bR (el & A1 SHD! BIg STid e DRl | AT 379 I&i A
U fTeHl BT ST 81 AT < &1 H ST Hel d18dl § (b MY YT I ARSI Pl [Tah]
TS U] B, Id] 981 BT T I TAX Joob | Al S o &, clfh I J8T Blg IR IATY
Al IFDT I YR S B 21 ST exit points TR AT ITP] W@ U] S B AR, $HD
IEMEREEICESICIIEY

3T 3 H UTgele™ deld & I H ad BRAT grg 16 1.2 AR 89RI urgerer 81 TS 2l
HEIGY, 2028 TP &H AIF DI Wl IR SR SIGT| §F ATl 3§ H it A a1 Sff 1 q61S <A1 raa
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¢ o I8 59 IR US 989 B! &1 3771 el &1 H§ Ix9 T&1 g P HIoMi 3§ $eR-IeR SAHT A911d
ST ST RET 2, S e ard faar i 1.4, Ray ok a=d 7 U1 SR =i+ o a1 P,
I DT I Y SR HpAE <1 ANV 3 AT & b BTh] 3RA &P d1e U U w@Rey
H31 gY &, RTe &8 ¥ &F IRaR RIS iR STReT 1+ & IR 9 ART BT &1 dl TP
PBRIAT ®, 3BT TIAIRST 1 I917 ©, 39 a-W% BIhd Al [l 8, aRAT BIs S% & AR 91 8l
T BRAT 8, 3 fI9 B HIg Bl &1 781 81 S=BIM B4 | HH 39 497 BI Bl 8 3R 39 R
< H 989 Y gs ol Aol B AT D] ASIBAT QTS § $8 of A1 {Bl 3iR 3iarst # &s o,
A IR AT A D] 9 A8 I AL JHR BIS <A1 Sfed el 8l I8 U dgd d!
FHRIT B TR AN BT & ST B 51 § #4301 St & &g f& a9 39 W €< M2, 3
wwaﬁﬁq,mmm CARER CRIENEERCY ﬁvl(’awareness programme g’g’ﬂx_ﬂﬁ%,
e ARTH 1 g1 ol | el ATe & fop wMig-11ia @l Starai uR forar siam o1 {6 — «<1 31 i 9=,
Bl & O H 310, “BH 1 BAR QI - 99 W 81 3T, YT 18] 98 campaign H&T Tl TAT| 3FR
37T ¥t AT 1 8H 9aTY 5 Q1 9= 819 & aimaas) et Hav Fadt 2, 37 S9! uel 9ad 8,
ﬁmﬁﬁﬂmﬁlW@WWWWcampaignﬁwwwg,a_‘s’campaign
missing &1 1 91 AIS11 UR g8 1+ T {1 8 3R I8 98 3ree! a1 81 H S 371U8 Bt fb o
P! AR TV AR 39 2T A SR AFT 984 2| 89 Fig W S & oY 51 U1 @d PR
8 €, dfd 3R g8 391 89 &1 1 healthcare TR @ &Y, 1 SATET 3761 E1TT| ST UTgeIRH
DI B9 FACT UTYeIed H H=ac PR &, Al oI oIl © [ 3HA I BT 9gd g9 BIIST BT
AT H3iT Sfl UTYeleT e lel T Bl SR R, I8 ART I AGR1Y 8, 98984 g-adra|

7t ST|UTAf : I YRT /A o fora|

ARER TRired [ (BRI : Iuqwfy Sft, § saet s g e a1mae 431 34 favg )
qrer & oy a9 e ugel A1 4 39 91 UR gRil 1 S8R BRI § b ST19 el 741 JATSTS
|18 SIART H2T ITHR 39 813 H §0 © 3IR 89 I8I §3Tl B & (b gl U B S8 HHIE Y
&, 3TST il <20 B &c@] I8 &l AR 8, BR US| H PHAVIR 6, ISP (o7 I Ig & PIae e
g 3R I IHP! IR H HIITG 811, IH 9gd 991 ANGH <31, 89 YT H &1 §3Tl B o

# TP 98 T3] Al UR 91 BR VBT § IR T8 T8 © b [l Y <21 1 wiqsy S99 qedi
TR f99R BT 81 89 T2 HEd & fh AR next generation AR 920 ©, ifehT gef fSUTCHE B
Rt Rl gR a8, 397 J1fs a=ai ) Aed 9a¥ W19 2| 9541 & A8d & Al 3§
BRI UE BT & b 89 MblpT A WY W% € 3R #+ ot gkl RUIE <=l €, 37 J1de India
319 under-nourished @I T BR 9 T &1 ST 3 ATl A HH IH & g2 &, d under-nourished &
IR STH! F=AT 44 TRRC &, 579 b IMbIdT § TH 920 Rt 25 TR 81 39 ) 8HRT future
S HHSIR 81 e RUIE § I8 Wt foran 2 5 gfram & va-fgtE underweight 2 wRd # &
%Iﬁa@alarming figures gl

HEIgy, § w3l S & Aifew § g a1 o @ned % S infant mortality ¥, 98 WRA # 54
2, I H pda 19 8, i1 § 17 21 I8 91 T & [ 79 a<a1 g1 811 =, Tl SHH! SITST HARX
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B A1fRY, <ifes g9 Rl o ug foran & &5 919 98 5 Ardt @ S9 H 91l 8, A S &1 3¢ 98
SITAT & 3R I8 72 B1 U8 §AR STaes] BT BedR € IT WhIAl BT BhedR § fh 9o BT UST 8 &
1S 5 ATel BT GAY fiYell, Afh 5 AT & SY & 918 SATGT Aid 1 81 I8! 82 S 1T+ 9d
RE & qarfads 9RT # anemic ST &1 HEAT 74 TRHT ¥ 79 TR B 718 21 I8 TAN A U
Tgd IS Uit 81 4 Wil bl Uep RIS ugt off, I7H forn o1 f 67 WR™T Sl school children
&, d anemic BIdI &1 & H301 ff I e =1 AT8 § b I 1 Hiee™ I8 & o wTiai H g8 781
2, U B! availability 37 AT &I 1 €1 2|

[SUaHTEAe (3. 9.1, HRE) Hori= g

3T AT BT | adulterated milk 7T I8T 81 51 milk BT production &1 &, T €9 gedi BT &7
A? g BN ST MYA? AT Th SIS WA 81 A1feY Sl Rt gargal o) R a
| B T BH T < ? AleSTAl, RTH TS T 3T -372 ARN Bl reach 3 A ATER 8, Al 89 7P
%IK’ RIT HIA? AT AT ggel Tiai TUdh milk powder fyerar YT, dg Block Development
Officers & T free 31T T, TG-TTd H STHY d milk S 2, i T 21 g8 WDHIH Hal galt
T$? AP 91 b egg powder 31T, I8 HY free fArerar o, wifed ool v=di-di< |11 § 98
T ) UaT Tl Bl Tl T2

AR, TP g8 a1 WaRT that is looming large, T€ & b 3ATST SII UIYel¥ 2, $9 UIYeiRT &
SOWWreproductive ageﬁ%\;l It means that growth of population is going to be more. 3ITST
B U ATIRNTE 3R BT ok G 78 U b UTqeie dgicl o 1 81 7l 9=, 914 Al off a1
RET & 3R UYele Heice BR Gd 8, clfh] BAR I8T U [BTR 3718 € 1 fUwell wal 4 AR1
UTYCI 5 times dG1 &, ITT Al AIeT 3§ A U1 MATGT DI 5 times TGHIT &1 3R $HH 84 B
&I NI, A S b # gl =@l B condition TS, 3R $UT ARE UIYeIe deil Xa! 3R 84
X< 8 [ Bl dic 4 WRIe 7 81 Y, A §1$AT H A=l Al gt Wpi a1 al, FIa1 wu
@?ﬁ, end resultﬂﬁﬁ%aﬁﬁﬂwmﬁﬁ,aﬁanaemicg}fﬁ@’\’maﬁﬁw
A &1 8NN 2o H ST BT future TB 3R BIITI 3R AR ol 3R YT VA e, oI bR T
BITI?

AR, TP ORI Hieeh H 1 =18 §, $9 Ih g9! qaibeid] 3 UoId &1 il JJ 8, 98
alcoholism 3fR drugs % e H o1 e g1 fUsel HE H UNESCO &1 3R WHO BT 1 T |
T, T o o Fad SaTaT IR MR g7of aIeY IR off YT 81 91€% W AR U BT complete
failure 1 9P Y AR AU g AR 2 b S U8l AU &R H U 9gd d8l
deaddiction centre @ﬁ?ﬂ, iz T fl‘&ﬁ"ﬁ ¥ Eﬂ?ﬂ, Qﬁ H 371’653[ ggd AR branches %ﬁ:ﬁ ?lT%K’,
TR AR S JY 8, SAD] BH save T8l B TG AT de-addiction &b oI U 98 IS
D ATIH] dTex TR 3R GSId H TAM! AM1BY, T8 7 ISR B

AR, U 1 AR HE1 ared gl Sfear # o a1 .. ot 9. T |d gainl a7, #
1 e & @ SRl g1 wicsT 3R 719, 31 feRgaed U4 €, STef Wl SUTGT 4R & patients
%\;I 379 AT %FQI fgqrddic ENEd! é‘@ﬁ?why do these two districts, Bhatinda and Mansa, suffer
from it? T8 HER HAT 81 BT 87 AP (1T A DAY 3R HER P STl o oIy wicsT # Sww
P IR §Id1ST]
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TR, ! 9gd 989 BNl 8, BIR A ey Argd Wt 93 § % fre o 9 exch 2, of &
ol I & 1 Tl &1 fTe! ST6vd 8, SI URIT 3R &1 8, SHST SR UK &1 3ol 87 U
T A1 d HEd & & SId &, B9 S9D! sale & RIAT &, offh a1 faret URIC I 99 &1 1R
PIg T 82 BT Bls via media BT AT P relatives fhs=l 24T Tm8d &, Y 89 S96!
W} BEd & fb HUST & I ST87, <ifh HHST $ el Bl 872 I8 984 g1 humanitarian issue
1 2 5 foret Ieie.... T o 918R | 98t ofd € | 4 w&d 2 & India is a destination for medical
tourism.ﬁmmﬁwmﬁ?ﬁmﬁﬂ?ﬁ%%ﬁﬂmgnoreﬁﬁl

FR, {1 AR RUIE Ut 81 fTa1 oo &1 W &, 396 dI-U=™ 119 81 1 &1 ga11 ThiH
3T Ts & fop 31T 31T <1 AT, STdex Bl 41 uall Ta1 811 b § fob wpi 3 a1 Rl w81 g2
ﬁ%wﬁvﬁ%@mﬁa%ﬁﬁ%wﬁmﬁﬁaﬁ@ﬁlwwdom not have one health
scheme? ART U491 U6 # &) ST, after all it is people’s health. Why are there so many
schemes? 919 Wb 1H g 5| BY ThIH &I Th g1 AT 74, a7 §-9 BiH, Y end result RIT
BT 8 f a8 Ty ar 9.1, &1 oft, a8 g @) oY1 sty 3 ey ot & o6 aw
TP QP B 7 SIelY, ST &1 [IHT HelT BT, (FHI Bl TS)...

IurTege (1. 9.9 $RIA) - FA BT

WYER avelre R @ 97, 311 onRas) w@ige 97 © 6 ot s foran © f 9 srarat
@@i’ﬁl Ny foadg e existing structure %\’, SELCl ?ﬁ—cﬁ strengthen w1 R seed
%\;, EI%T*\[ Fﬁlﬁ input ﬁ, 1P it should be more functional 3R T &I approach GIGd g}fl SHEE
foelt 9§ SR <@ a_vﬁ, T BTad & | Unless you give more money to those hospitals, do not
rush in for opening new ones, Hifp I IR H B @ GTI'Q'ﬁI H 31t e T o, 981 Uh dgd
IST SICC I 7, dfd I9H Sided 78l &, el T81 7, 3 A1 fa=ch & f g
SRYAT Wit &l 91 s, tI%ﬁ\_rﬁexisting %, ?ﬂ’c}ﬁstrengthen W&ﬁ’\’éﬂmﬂﬁiﬁ neat
and clean TR STdCH BT HHI Pl GRT PRI, A J A

S10 T STHR (ISR : TIdTe SUHIEET HeIed, TS 984 & #ewdqul a9 wR ==
Bl Y81 81 WReY AT Sfiae Bl Fad #eedqul $R| I8 Helad © (P “ggell & FRIN S
3R IR TR -TE 81 A1 7 A7 @l BT &, 7 fondt 91a § 79 &7l © - = fapae ot ey
Bl, BIg W U &I, H1 W URAR &I - $© 3BT T8l Il Afdh Held, BT B 91 I8 &
{3 TSI el glTsl BRI AR =R, T &1 W ATGH o 1Y, TRI9 JfTeH] & fofg 9gd &1 gfedd
RIfT 81 R 81 TRBR Bl 98TS <1 AT g, PO IR A7 waRey AR & d8d ofaR|
oI H 12 BOR 70 AG BRI $UY BT UG a1 o1, <ife1 Sfad #, 1a & ARl & waRey
F f2a § 39 Ioc H IHH 2 BOR 57 @ RIS JUY Pl GRS Bl T
TS TRy ST A1 & T8d 18 ITS1 3 3MfIE & 46 TG 4 31 §idivet IRaRT & BRIt
U1 2 3fR 40 Uferd 3§ S1f¥e @t R Y et ST waRey Jamit & fofw WReR 7 @
21 I8 W9 B, B 71 TP JIac(E I8 < S 991 8, 59 <9 H 1 AfUD A@Te B,
S SATET AT &, 3 T & 3R HS a)E & I g o1 72 & o e Y suaret &f, 9 &
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6.00 P.M.

TS T2 BI UTsde 3Tl o fRIf g2 7 fh S 98t S1aex eraey el 38 Y &, fafsmade |
Y 8 3R 75T S 81 70T 781 %8 Y &, I oY HeeHR 81 Y &1 I8 IRRURT 81 =i B
Uig RIART Elced ST 3RUATA 2, G981 BIF STl &1 UTgi? #3i Helqd U Hag-eid afn
g, § I P Arg [P Hel BT I AT 3 20 TR, 25 HRTer 311 3R TR i &
g 9% ! e Bl B, W 3R 31T ! AR A1 4l 39 914 o S9! I
e T2} Bie & R 211 Tnfe vl 33 aRE A S RGN SRUAT & - TR § 24-24 € Th
S T THIR T2 31T 21 fHei BT 9 7 AU BT 81 A7 8IS BT Foikl 841 81, 15-15 f&
TP Sc eI e urht g1 R W o e, B9 8, NI W1 SRuarel Gel, S &) gedi &
SRYATA! BT g5 SATET SR 81 Y el A DA Fed 8 T8 b5 AXPR B 81 D] drel
Fifcarerd sl faeell # =ret 81 &1 g3 HEd gU MBI Bl & fb a8 B9 ATeli ay gRIAT
TS & ST81 FaoiTd Rl & forg 989 9g1Y &1 721 7Y &1 981 IR Sl HoFie 8, Sl Jae &
qrel €, ITH & =AY AR ForaT I&aT B1 3R A= A1 S Bt g8t Se af <& o 59
ST D1 AT [RART 81 7RI, H T W I Bl AR ATIHT LT B BT AT $&
TR U & RTTh Aedg H oFR 89 $B YA B Al I IR SRRt §R 81 A o,
S P$-HAX P S} SHE-SITE ol B &, SIIE-SH8 el & SR 8K &l SId a4 d url
RAT © Tl S BRI b= & FHIRAT T9u< Tl 3R &9 STdT JARAT B < ol Bbs TR
J T ST FHT 21 3 THR 37YF AR FARTES I1h STet B! FoRAT 81 39 I bl 4 9 fomat
& FReT 8 Faelt &, Afh 7 I Wi & forg faaer &1 39 Wae 7 $ gaven 817 sFR
R heT T TR DTS Vi o 8 o SR 31 e o1 g 3R Hot el i & forg a1-ers
BUY H AT b diciel et Web <l H Sl § b g™ 98 g dIAIRAl | a9 el &1 STd T
STl B HIST 1T S Ahdl 2, Wl <21 # 39 YN A17g 7071 o1 T8T © af VAl & s easan
el T TET DI ST Febell 872 AT A1 o1d FSM, Ta S AYg el GHARAT BT &R 8, 39
v & Rad® $o fhy S o sraegaddr B

Tl BIFTT 739 & gRT H2ex AR QU S 2, o a8 gaver fe@rg 81 <t 81 7,
TART, BITSTR fhasl SHRAT 3% BRI BT &1 37 7RI BT 3id BT & fog BIg Al
TRt 3T9TE ST A1fR T R TR BTt Tdhel! gaTy, fear gaTd iR 3mse S¢S am et
g1 781Gy, I8 9% 5 U are ff g8 8 % o & o | R SorRM, TR SRS e
qIcTall Bl FHTAHR 7] SRUATA! ! AT < a7 ST 8, S a8t #-ISil & o S Tel @ S
<&l 1 A THM BT &1 H P =ang N 6 o™ H ol flosiodio B IR A U S
B B IR A, 79 81 &7 H2A1 W Gl 1Y o1, R 78371 3 /e g1t are
fopel o1 81 a1 B1¢ |efea 21 fordl it TR19 et 1 fafrea fFrgess fora ST o jTorers 3
Ul SaTgl & BIHT TR G9IT Y, STET 31 ASH! Sl AT S | ST 9o d gaTg &8,
Iucre &1 Faei! off| 31rat i S ® % STet ) W SRER! sRudrd &, 98f it & U o
SR B, AfS®hd ¥R i, Sigl U & 31 MeHl &1 Udh |el $HIFd R S &7d 3iR 3
SR &1 SIS dT ST B Wb |
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WEIGY, BN JRINGI 1 9gd doi-g! aHRAl & forg RAd @l 81 7 39 e 3
fepeTIT T ST & AT BRIST BUT Bl 1R I Bkl &, A Hel Sitad I&Tdh qdTd $olle Bl ol
I8 Bl 89 UTsde HHMAI B1 & od &) SAfY § H31 A8ed A $e1 Il b 39 &a1
HHAT I Y gg Wi YRR N & S9! Sarsdl B B U arTd 9 SHUR T 7 S|
P AT FHEDH AT 4R P UST 81 71 &, ITD! fha Arsid < (a1 872 39 ANl o 4o
freiTosT a1Tct €, STAfaeIst & forg, 81¢ & fory, srerdn & oy qen sifuRrsfes & forg fb g #
3ITIT SEATST Bl ST, $ TARE U Sl I $IA8R BUYA &, R I d golTol Quiaran GRIard &
IR I ITPT 39 gamR & U IRBR ¥ Fdafd < <7 7, 8l dl 89 WX, S9¢ YR WX, Sh
fareTaei &1 e a1 TS SIS S AT, R J I HRIR e 872

HEEY, § 3fd 3 AT & IR H AT WY A BT A1g| TS §DIDbd © b Aai § STaed STl
eI g1ed, Rife g8 I ®Is Jfaer e FAacdl 2, S 9 9ed &1 98Ied, 59 99y | 9 UH
GeITd & SI AT Ir1 | 1 B, A separate stream of education TR & FRT 3[R Bl ST Fahel! 2,
ST 10N0TH0 BT B 5T ST B U AfEHS BicroT &1, STet 17a arat ol IR et at
et firet |, §9 A8 B BIS YDA &, &I AT T Basic anatomy and physiology &I 7T &1
AT BT IRID TR e UIead Bl Uhe 81 3R 39 IRe W s (IR fdy <,
S arior &l Bl Sraer q /ISR 91 P TiEr § S AH-8a 8§ 1 s
FHHTISR AT U HfFe™ Yo BR <l © AR ARSI I T -Held Sargdi odl &, S99 AT 8 b
3179 YRR STaed TR B TAT 39 A8 DI DIs ASH (& g [ 8l, R SHH!
HETOR T §Y 19 DIs WIS BT VB BT 81 A1 I Slacy e RIS Bl Terferee
BT IBR PR ol Al 59 IS P o8 SIacd 8l Sl il H SY R« 179 aredi Bl gelrst 7el
b, Fafecar fire 9% | S AlaTsd 94 ©, SHd! BhiRfere! WY BYe Afgaell & v 81l md &
SR P Afgd1dl B HId 81 Sl 2, Fedi ®1 §cg 81 Sl 8 i STP! Y IR Afehd Vs
&1 et arelt &1 <1 U HiaTget a1 Bl e g ARy, it & idl # S fra Arersii @,
S BT AR @l Bl GRET AT AR TSl el Th| 3HD AT S <2 H ST RIS
3R = b ST DI T8 SR &1 ITD] TEHTA DI I8 SR o, TP d ABTAURI BIbY
F 4G F1 RIBR 7 81 9| § TSR A et A1 A {6 I goie e f 991, ifeh a8
FoTC I AT 3TEH! Th Ugd | FT7eh Tolg I8 Foie 911 1 81 ..(AHd Bl °ed)...

FoIe el ) die ¥ 81 WTAR &1 RIPR 7 81 SN 3R @ i § 4 7 38 o,
3% oI a¥) SRUaTall &1 ShiviigR fhar ST 1l ¥R, WRER §RT 19 75 3Tl J STwY
@lel STY| f579F Y STaex & U AT el STl &, 98 S99 &¥ 919 fogas § Sl 81 99 &9
SITE 1 AT H EIRI $9Y W &1 Skl 81 9 ST AR IGdTall # Tl & Ut &, difds agi
R ST B AR A @RIE gt €1 39aferg I AN Bl B HRd & {6 31Ty wisde 9 e A
SR STie HRATSY| ARG & URIET0] HRaT H B ESIRI $UY o7 I &1 ARGl Bl Sb ol A
T $ Y BRI sudrell 4 I8 e fbar Sy & agl o 94t 72i Sl 8 srrar
3T TR URIETUT ST ey R BTR AT H | i1 UriTor Jreafives Faferear os €, agi o
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A arerfies fafeer @1 |+ glagd Sude &, 981 IR drrSex, ) Suad 8il 59 o7y 3
I sRIfCa <, S fofQ 3rea] Graenaii &1 awern &V, d1feh d Tiai § ST I8 bl ..(A0I Y

HEIed, § 3fd 3 Rith ST w1es e Argl fb aga A AN Sil i WIM &9 ©, e a1
219 79 ardiet =1 AT b OTR I8 ARPR W1 <, G1 4 HaT F HfR T¢I A AR A
a1 o HSR FARATI BR g H BT AT & {3 I B a1 HRAT 81 URARHT B 4T 81 H Ueh IR P
1 ST 1T WA BRAT AT -

“BR ¥ AR 8 98 ¥, Tl § PR <
fopeft I gU S Bl &R S

3R IS FoTT TRy &1 a1 e IS W1 2| e=d1g |

st AP SFaR (FERTE) : TdTe IUTHIEET WG| 3791 BH Al WY 3R IRIR
HATOT HATAT F BRI IR Tl B P [T I8 IR I3 81 ST YHATT ST g&T SR Sff 7 B
213 A1 B 1Y e P HIh] Wl 1 537 989 ¥ (33771 o1 8 3R Fs A qul g fau
21 71 faars & 1 w3t St S gemal W SR f9aR o311 98 91a 98l 8, or {6 g dn o
f I e T 5 AR T8t TRey JaT §AR ST &1 VS 984 & Aeayul v 71 R tRe 9
B RICT, PUST 3R HH el &, SUT A8 W W@k 3f1R e, I 1 89K Sl & weeaqul 3
T g 1 IRA O < H STt 50 ARerd § SITET AR RIS @ § A W8 21 9 9% B
TR AT BT YT+ AT AXBR B IR &, G2 T8 Hed H Blg Gbid ol o 1 3Tl Sl
il & 3ER FaReAT B, ST AT T & 3feER 8, I Il & 3fex iR el Wk W @red
HAT BT YT &, I8 HAINoId T8l ol S R AR & < &I ATqeIHdT 81 9 a1 P! ST’
2 I B 9 91 &b I BHGIR I DI, =18 1 HRT I 1 81, S el ufth 4 @ @,
IqD! B Ig FIIGT 89 UgT A ©l Sl RGN 8, Afeeld €, 9 8, e g a8f =
[ERAREIE]

SUAHTEIE] He I, § eI § [ I8 H1ROT 2 o ae §ReR 1 $7 a1dl R &1 < g,
TR b HE<d Bl FHSI g, T2 Wxel ool AR @I Ud IS dTs &1 57 IS &b d8d
TR AT 17T 1T %I “The Plan of Action includes increasing public expenditure on health,

reducing regional imbalance in health infrastructure, pooling resources, integration of
organizational structures, optimisation of health manpower, decentralization and district
management of health programmes, community participation and ownership of assets,
induction of management and financial personnel into district health system, and operationalizing
community health centres into functional hospitals meeting Indian Public Health Standards in
each Block of the country.” 39 fRIF &1 W1 e &, 98 984 3IUR © P AN & fhd TRE 4
TR HAT UgATs Y| 3 [0 H $O BT G & 3R TV B1H DA Bl ATTLIHAT 2| 374 &
PE1 T & b M JATEHT & fog, TRIq AT & folg e a1 o1 fha=T &S 8l T 2
HeIed, B9 fd8R 9 o § 3R A1 S1. AL.d. 3197 S 71 Us 91d ®el &, 9 TaReg #4190
e & 3R IR U1 3gHa Al AT & o 31 3 ooy IR T el db I8 AR 8 o i A
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TR T 7Y SATST HRAT &b fIT BIS Yge 21 81 ST THH AT el 317 O & 3R
AlIMS ¥ TR I ST BRI AT8d &, Fifeh AN Dl 3 AT H I8 FIIe Iuael Ta]
g1 H e g b &R RIS SR U STl o oY fa8R a1 gy &3 9 @R 311 8, A1y ST
AIMS ¥ S 37 | TSl 1 91T I AT 89K 9T $9foly 31T €, 1t S99 oot & forg wigg
Bl ST ST A9 Sl BT ST &85 B, 35T S9H I8 B MR € A1 81 31 39 919 B geit 2
o gem =1 Sit <1 59 91 1 €T H W gU WL HA! @Ry ISl 2006 § AR B &Y AR
9 IR H AN 975 oAl IS9P T8 I8 Aol gal b Sfe-37eT I1sdl H T8l gD
NMATIHT 8, T8 AIMS HF TRE 6 U AR §91¢ 94 S8 fIER, #eg uawr, IS,
RO, SARTEA 3R BTG 15y &, T8 UR J AT 991 BT haT fhar 7| 396 A1y
Bl 1 GAR 1T H S 13 ARSHeT Dlelsl &, ITd! Hl 37-ST R BT Haell g3l 81 59 ThR
IfE QT ST, 1 I8 U Hewdqul HEH SSRAT T, T4 ST 332 BRIS BUY B8R SRESC WR
T Y ST 81 A & [ I8 AN SR WY 96 SQ| § W37 § [ IRPR B 3R I I8 Uh
BT HEH SSHAT AT E1 ST AlIMS TR FRIS BT WR B iR Forast aorg J I8 &8 o1 &1 © fh
I8 IR REd &1 &M 21 81 81 2, IHH O I ST} HelN| Sid g8f IR ARG BT HeR Sa1aT
BRI A1 I IR STdex| &1 &1 W &H S

e, § ofd o I8 HE 6 U T A1 519 A SHA WHe P I8 31T AT ST 7
3R &RT Fed o b STaex WA &1 wU BT 2, difh Aol g8 [RART &1 21 AT IFqDBT
FHARTIATSOIR &1 T & I7 ATEIRIHRT BT 17 21 3771 8 Sidex 39 a1 Bl BRI Hdl & fh
A TP ST | SITET TS 811 & AT [98R # gw@d ¢ % 98f ) & 9918 sfaesl &
ATl GH €, 9T YoTd T 81 7 99 TS 811 I AT T 9T FXal 1 37K foneft by €< ‘A’
P Y ST 8, ol SoATel SHB! SIdex ‘B’ & T o HR Sfd &1 I 1 & b S, ‘A’ 31d Tgi T8
TEd &, SAHT A1 WA B 77 1 U q1d DR, I Bxeh AN & A1, W B IR AT,
S 39 IZ@l B, Y YRAR BT FelTol BRI & ol W §gHR I7 319 8- bl R I 3
g, I A1 §9 ARE $1 RIelars 8141 21 I8 98 g B a1d | 1] FaTail BT 1 B a1l W
HE! TS| FE A H Sl SHa eTH GdIU 7, AT AT 79 Bl B IR PR 1 98 &
3P 2| 3R Y8 &l 8N, Al § FHSIAT g b 37T feHl & oy a8 qeehdl B1... (A0
HE)...IUAHTEIE HRIGY, H TR PR I8 g1 HAT Sff I 980 SRS ©, GAN ANl o 31 81 Pel
% [ T aTSie ATEd 9gd & orgWd! @b 7, 3 ds < 9 &M fhar &, suifog #
JHIAT g b qGTH 5 ST I8 BIol AUl 8, difh I8 g o RERT 3R g BT BrIol
2139 P AR BT WRY GUR BT U 984 gl grldl ol 89 FHSK © b ATole 9Ied 59
AN BT WBR BT MR 3T dTel T9A H 39 <2 B WRY JdT BT GIRT H AGIIR 81,
T 3 5 B, geare

7 ST e (RAER) : g=dTe IR, Uoh Bic! Wl dafad 9 a1d Y St HEThd 8 b
AT Y& e M Fehl, SAIAY A q18 | AT &b WY H gedi Bl SEHTA PR b (oG IHDBT
YHR [HATI WA Ga TE1 31 Al A(eTY IR F [TY STaex 9111 I8 Slaex HIar bl
WY BT 8, Tifh SIde, Sl WA BT 07 2, D] WM 7 I TR Bl &7 B & oy
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WA B W SIY < fF YA = Q9T 3eH! -l 91T, i WS 81 T R, H Sud 3R
HAT S 3 Al P A QI 6 59 <2 A U B BT ANy b {6l ot giyed H - 9 a8
1 ft gifIed &1, AfSdHel Bloiot BT YT 81 1 TRT &I 81 I1 93 H Bl ¥ giied g,
STFe] AN BSdTd A B, b IS STdex] 8T R & dl B T AR S 21 TS 6T BT
eI 2, SAleTY U B VAT 9711 A1 q| H A1 H31 Sl | SgRIE BT b U1 BI 91187
o 1 S8 geaTd el 8 ATfRYI Udh S8 gedTd Tal Bl 8, cfdh HSdHd dbictl, BIUc
A Sfacd @ gSdTd STHR BRIl €, 399 I AR Sfd €, 9%, 377 Al Ife &8 #Rge #
TSATA B & I oIl STelf e g4l dRE 7R Bifycd # dig I 31TdT 2, SHST gaofTol el
BT, I8 91T SelTST & AR SITQIT Al B Il $AITY I8 BT 91 91y

AR, T 91T Sl H He1 IE, 98 I8 8 b URT BIC .. .(Fae™)... iR, H o &
FE 31 § [ 0 BINUCH U9 A1e Ugel 91 21 539 IR 3 Al I dodl 41 a1 ot fb ga=it
s B1ft 519 § 3791 SofToT BRI & FoTT 11 o1 o 5+ Wis =21 off, oifoh 31t ovran & fb a8
ANl IR & w4 § gRAfIT 81 711 81 S8 H Sl AN I8 &, SAD] Hod T 8 b 3R Sa!
3ifE #, &1 # SR B, 98 Alhel Siaex I Sid 81 81 <&l § a1 4 fedhe herams Ay a8t aa
31T € 1o B9 T H =Tl ST STvd T8 8, TR H S| SIxd 81 | 5l TR AT 8, S
i H & aTel AT 8, d e © b ART gelrot G | 81 STIQ, offd § I8 a1 arg i o
¥ 319 g8 Gfaem T8l 21 319 84 Ig oIl © % 98 Il 8IICd 8, 39D IR ¥ ds Al 1 $al & fd
Tg 3BT BIUCH ©, H I8 PHodl g [ BIIRICH STR 3TV &, ol 3R Bl U Siaex Bl
Y BRI BTH & <, Hb<l B < <3, A1 I8 SIdex T DR T2 IR, 981 IR a1 ¥is 2 b
3R A9 G81 S 3R IE &1 aardl b &9 THd & A1 U $B &, Al 81 qhall © b Il Al
T8I IR 4 & Q187 § o1 U 3iR 981 q1eR |1 U1 50 |Tdl Ul Sl URA gl &, 981 50 |Te
e WY infrastructure &1 81 3R RN & fEATT § ST BIcfl, a1 3R WY ore’l § 39 TRE &
AT Wiel Td| SHH A H AHELSHT YT 7, qal Hl STl resT 8IdT 7, I A
AT SITe 3 ) SeATST 36T BIAT 21 <fh 3R I18% & MY g fhdl e &l H Awhasi
F o S 3R 31 S WSB! G fF mud! FEi fwaran, 98 qa T 6 Fhesi §
e, 1 98 e wrm 5 A A8 7 YD treatment S 1 BT Treatment & &1,
ST BT &1 81 dfGaT gelroT 81 V8T ¥, X H1ex JIfed § afear serel 81 X8l §, offd T a
DI I8 HodT 2 b TRF 3 ART ST g7l AT 81| T H ANT 71 W1 918 7, Dls d1d T8l o,
ifeT URT 3 glTST g3t b =T8T, T fawmy 3 9 17 © 1 Il #R STy, <ifes @ | #_1 gt
ol b 721, I8 @iic Bl

AR, # U 3fR a1 BT A T W commercial B1 T 81 37141 Ueh AT HY U1 37741
D! FAIT 1T {5 AT heart BT STIRI BT, $H UR 3.5 ARI BUY S| I8 TG STSH &
3R ATl H IHD! AMHEH! 3 TR BUY &1 I8 S41Ye J4 BT 314! 81 § wrgd Ffies |reg &
Il G dlex daR M1, Afe urew ffrex wed & g8l g9t feeh 3 fem 781 fean oiR
STRGER 3 A T e o, A1 # ofe” o el 31Tl H+ g8l el fhar ofiR o o a1y
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fohd= BUT <, BH-W-HH ARI-S] ARG DUV SIRTY, T T8 I 737 foh 89 50 BOIR UV 3 50
JYY TG W T&T <371 319 AT 3 3 TOR-4 TR SUY HAT ATl ATGHT, TS U BT 3MEH,
IAP AT WX 3.5 ARG BUY G BT, 1 I8 P&l F TU? BH T 91ef X8 © b SMMaeh! A1t
12 g BV ferd €1 899 Bl b oY 12 &g § ¥ 3 o, 2 o ¥ & IRy, o 98 78
foran saforg # e argm 6 396 IR H W $B U SIfTg) T 781 2 6 o H e Sefrst
B SIQT| I8 SMTEH AT AT, I e a8 AR AT FAIQ, <feh a8 Tt ¥ Fem 171 319 T -T2t
IFHT RIT BTN, ifhd Tdh 910 Sox & {6 URF & IR & 9D ST 9RO off, 98 @H B
TEL...(T9T B Ed)...

TR, AT § 1 U a1 ] ATg il 3R 95 PRI & W1 e Al [ F-1 Sl TR
BT &, 99 WRGRI BIRICH BT infrastructure Thad W 81 1T 81 8% el # o7 i |ex
%‘uﬂ(@m%,E_rlﬁﬁﬁequipments%,Wﬁﬁéé@ﬁﬁﬁ%,?ﬁﬁﬁﬁ%l@-%ﬂ?ﬁ?
2, fh g8 72 gear g; 1fSArum™ 7, Afd 71 FordT ¥1 ST Fddld I8 gan & a8l Wb
&l Bl $HIFEN § I8 dE dlé‘ll & S infrastructure %, 3TX 39 National Health Mission UXY
BT BT I8 I 8, 1 395 IR H 5o fIaR ST

TR, 371 A H U SR 910 P& A1 98 I8 2 P 3117 v B a8y b o sraed
FR o, THAIETH R fordT, 3R IHHT AIH BT &, A1 SD! &1 a9 & fofg 71 & remote
area H WRYI AfhT Paet WS A BM T8I TN I S[aeR B, Sl AR H U1 &, AfSH
HicTS H UGT 8, SHP Y&+ BT Al SO HRYI g8 S 71g H X, Afeh 71g B T ETefdl 87
7 981 fastelt 2, 7 981 G$d 21 SFex F8l Sy, A1 98 g Wl TR T$ Al g4y § I8
AT AT b ST STaex Gl STl R & oy T 2, IqD! I 7i1a 3 IRIY 3R IFDhT g_T
RERETG HRY, T AR 79 &, remote area & Al & 5 & IR ¥ $6 fAaR 81 Gl 21 T,
3ITUT 1 HiehT 3T, 39 folq MU e=garg |

DR. ANBUMANI RAMADOSS (Tamil Nadu): Mr. Vice-Chairman, Sir, | thank you for having
given me the opportunity. Before | initiate my discussion, Sir, | would like to inform you that | am
speaking for the first time as a Member of Parliament; so, | would like you to consider my speech

as maiden speech and give me more time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Well, | think you cannot get that privilege

because you are not the first time Member. So, you cannot get that privilege, but you speak.
SHRI TARIQ ANWAR: Sir, he has been the former Minister of Health.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, as a former Health Minister, you will

get consideration.

DR. ANBUMANI RAMADOSS: Thank you very much, Sir. Firstly, | would like to congratulate
the hon. Health Minister, Shri Ghulam Nabi Azadji , and his colleagues, Shri Dinesh Trivedi and

Shri S. Gandhiselvan for taking over a very important sector, that is, health sector. Agriculture,
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we all know that, is very, very important for our country and post-Independence, we all have
been striving our best for the betterment of our society. Health sector is a very big sector and a
fast-expanding sector and | think it is only in few Ministries which has nearly four Secretaries.
The Budget has also been increasing year after year. Sir, | would like to reiterate the comments
of the hon. Members, who have already spoken about the spending of the health sector in the
last couple of years, in fact, in the last few decades. We have been striving to spend about 2 -3
per cent of the GDP, but, unfortunately, in the last couple of years, it has been on a stagnant
point, that is, 0.9% to 1% per cent. We cannot give blame for this either to the Centre or to the
State, because both the Centre and the States need to be blamed together. Sir, today, if we
divide the public and private facilities in India, it will be found that nearly, 75 - 80 per cent of
infrastructure is in the private sector and only about 20 - 25 per cent is in the public sector. If we
divide the facilities between the States and the Centre, it will be found that nearly 80 per cent is
with the State Governments and about 20 per cent is with the Central Government. The Central
Government, in the past, has been increasing its own Budget. Today, | could say that nearly
Rs.21,000 crores have been envisaged for the Annual Budget of the Ministry of Health. But,
unfortunately, the States’ spending has been declining. As for States, the Budget allocation for
health sector in the early 90’s was about 7.5 per cent and in the late 90’s, in 2000, it came down
to 5.5 per cent. Today, some States spend less than 1.5 per cent of the total Budget for health
sector. And, we are just saying from here that health spending is not enough for the country. It
does not augur well for our country. It has to be synonymous with both, the States and the

Centre.

Sir, another problem is the divide between the North and the South. | do not want to go on
a vertical divide between the South and the North, but it is a fact today that when we say that a
State like Kerala, today, has an Infant Mortality Rate of about 16 per 1000 live births whereas a
State like Bihar and Uttar Pradesh has an IMR of more than 80 and 84 respectively per 1000 live
births. So, there is a huge disparity at the education level, at the health level, at the social level
and at the economic level. This disparity has to be dispensed with. Because the literacy rate in
the Southern States is more, they have more doctors; there are more institutions. As for the total
number of medical colleges associated and distributed throughout the country, there are
approximately 300 medical colleges in India today, out of which nearly about 190 are in only
about five or six States, clustered in the South. We have a huge State like Bihar which has a
population of about 9 crores and it has only about seven medical colleges. Ms. Rebello said
that Jharkhand, having about three crore population, had only three medical colleges. So,

these States have to have more initiation. The hon. Minister of Health is an able Statesman, an

298



experienced Member and, of course, he is my good friend as well and he has a lot of clout with
the Government. His immediate predecessor was from a small Party, from the Southernmost

part of the country.... (Interruptions)..
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Who is that ?

DR. ANBUMANI RAMADOSS: That is myself, Sir. Even though he had fought with the
Ministry of Finance to allocate more funds for the Ministry of Health, he was unsuccessful in
fighting to a greater extent, but | am sure that my successor, Shri Ghulam Nabi Azadiji, using his
clout with the present Government, will be getting more funds. Sir, in the Tenth Five Year Plan, it
was envisaged that for the health sector, an allocation of Rs.42,000 crores to be made. But the
actual spending was less than that. It was nearly about Rs.30,000 crores or even less than that.
Coming to the Eleventh Five Year Plan, the Prime Minister had said that the Ministry of Health
has envisaged to spend approximately about Rs.1,40,000 crores — it was Rs.42,000 crores in
the Tenth Plan and it is about Rs.1,40,000 crores in the Eleventh Plan. Let us have a look at the
allocations of the Ministry of Health in the last three years of the Eleventh Plan. Initially, three
years ago, it was approximately Rs.14,000 crores; two years ago, it was about Rs.16,000 crores
and this year, it is about Rs.20,000 crores. So, taking three years” account on the financial side,
when we envisage Rs. 1,40,000 crores and take into account just three years of nearly only Rs.
40,000 or Rs. 50,000 crores, | don’t think the Health Ministry, in the next two years, is going to
spend the remaining Rs. 70,000 or Rs. 80,000 crores. So, | think, the Health Ministry has to
focus on it. Even though there is problem of global recession, but then today it is the need of the
hour to invest and to regain confidence among the general public and to reduce the disparities
between the North and the South. That is precisely why the National Rural Health Mission was
launched. | would again like to congratulate the hon. Minister for focussing on the National Rural
Health Mission, and, | am sure, in the next few years, or, maybe, at the end of next year, 2010,
or, in the beginning of 2011, when the results are going to come, there will be a drastic reduction

of infant mortality rate or maternal mortality rate or total fertility rate throughout the country.

Sir, it is already 6.30 p.m. So, at this point of time, | don’t like to go deep into all the topics.
But, | am sure, all of us are going to get an opportunity in the coming months and in the coming
years to discuss a lot more issues. However, | will just go to some of the core issues on the
NRHM, on the ASHA, focus, the nucleus, of the NRHM. | think, earlier it was envisaged that
they will be getting a remuneration of about Rs. 500. | am on the side where the ASHA shouldn’t

be given a constant salary because then there will be complacency in the sector.

But the remuneration and the work-based increments will really augur well for the ASHA

community as well.
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[MR. DEPUTY CHAIRMAN in the Chair]

I am happy about the Janani Suraksha Yojana where you had nearly about 7 to 8 times increase
of institutional deliveries over the last few years which is definitely, | think, the largest amount of
increase of institutional deliveries in the entire world. Of course, the National Rural Health
Mission is also considered to be the biggest and the fastest expanding public health programme
in the entire world. | am happy that the hon. Minister is focussing on the Public Health Centres
under the National Rural Health Mission. The discussion here, Sir, is that he is going to focus on
PHCs and invest more on PHCs; and rather than a population-based necessity of all these
facilities, he said that he will go for a need-based focus. Like in Rajasthan, you don’t get it
because it is a sparsely distributed area where you can’t get a cluster of 20,000-40,000
population for a PHC. Rather than that, it should be a needbased, like in the North-East which is

much, much required.

Sir, another issue which | would like to ask the hon. Minister is about the National Urban
Health Mission. This was envisaged and a lot of planning was done in that. There was a planning
of more than one year. But | would like to know whether the Government is serious on bringing
out the National Urban Health Mission which is as much as important like the National Rural
Health Mission because we have nearly 6 crore people living in urban slums throughout the

country and there the facilities are literally non-existent at some of the levels.

Also, Sir, | think, now the focus needs to be more on the noncommunicable
diseases. We have been having a lot of programmes on communicable diseases, like
Tuberculosis, HIV/AIDS or Malaria. Though we shouldn’t lose focus on that, but then the areas
where the future of India is really suffering today also need to be focussed. India has already
become the diabetic capital of the world; India is fast becoming the cardio-vascular disease
capital of the world; India is becoming the obesity capital of the world; India is becoming the
cancer capital of the world and India is becoming the mental health disorder capital of the world.
We don’t want these Capitals to be named for India. But then we want the Government focus on
these areas. Have more investment on these non-communicable diseases and have a sustained
focus and investment on the National Programme on Prevention and Control of Diabetes,

Cardio-Vascular Diseases and Strokes as well.

Coupled with this, there are two issues which the Health Ministry in the past has been very
focussed on, the tobacco and alcohol. | would like to just add a few words on tobacco first that
the Government after a long time, after a lot of see-saw within itself and with Judiciary and on
other issues, finally brought out the pictorial warning from May 31st this year. But | would again

request my good friend, the hon. Minister, for his kind indulgence and focus on enforcing this

300



pictorial warning throughout the country. Second is, from October 2nd last year, India declared
that it will ban smoking in public places. This has to be enforced with all its seriousness. There is
no point of having a lot of laws without enforcement because today the children are the
sufferers. There is no point in spending hundreds of crores of rupees in treating Cancer. We
must rather spend a couple of hundreds on prevention. That is more important than the
treatment part. A WHO survey has shown that in India, nearly 14.1 per cent children in schools
aged between 13 and 15 years are using tobacco products. If 14.1 per cent of our children in
schools are using tobacco products, then it is a cause of great concern for us and the

Government has to be very strict and severe on tobacco.

Coming to alcohol, Sir, | would like to ask the hon. Minister whether he intends to bring a
national alcohol policy, which is very important in today’s context. Today you see youngsters
aged 12-13 years going on a drinking binge; they all drink. Forty per cent of India’s road traffic
accidents are alcohol-related, and 40 per cent is a huge percentage. So, | would like the hon.
Minister to bring out a national alcohol policy, which would save the future of a lot of young
people. Initially, the minimum age for consuming alcohol was 28 years; it came down to 19
years, and today, it is 13.5 years. Imagine thirteen-and-a-half year old children having alcohol
and 13-year-old children having tobacco. By the time they are 25, | don’t think they have any

future. And our country doesn’t have a future because of these children.
Sir, you must take into consideration the fact that this is my maiden speech.

MR. DEPUTY CHAIRMAN: That is why | am not interrupting you! It is your maiden speech

as a Member.

DR. ANBUMANI RAMADOSS: Yes, Sir, as a Member of Parliament only... (Interruptions) |

think, Ms. Rebello would support me.

Sir, coming to medical education, it is a very important issue for our country and needs a lot
of concentration and focus, which the hon. Minister definitely has. | am glad that through the
President’s Speech and the 100 days’ agenda, he has said that there will be an overarching
authority that would oversee all the bodies. This is a very, very good thing and it has to be done
as quickly as possible in order to resurrect the dying medical education in our country.
Fortunately, it is happening. His immediate predecessors could not do much about that. | have
already talked about the distribution of medical colleges. Today, Sir, in India, there are about
700,000 doctors of modern system, that is, allopathic doctors. India requires 700,000 more
doctors of modern system. India today has about one million nurses. It requires 1.5 million more

nurses, including States like Jharkhand where there are very few nursing colleges. On this issue
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of priority, | would like to ask the hon. Minister whether the Health Ministry has envisaged setting
up nursing colleges, nursing institutions and nursing centres of excellence in institutions, in
districts and in blocks where there are no nursing institutions at all. Also, health human
resources is something which he has to plan out. When we say health human resources, it does
not include only doctors, but also nurses, paramedics, dentists, ASHAs. Also, there is a whole
lot of system and a lot more that is required for the country, especially the Northern part and the

North-eastern part of India.

Sir, | would also like to know from the hon. Minister if he is going to bring out an
amendment soon to the National Drug Authority, which has been a long-pending demand; it is a
nearly 40-year-old demand. | am sure he would bring the wait to an end and we would have a
Central Drug Authority so that the quality of drugs in this country is maintained at a very high
level. Talking about costs, even though they do not come under his Ministry, | am sure, with his
clout in the Government, he could indulge the Chemical Fertilizers Minister to bring down the

prices.

Sir, another issue is about the Clinical Establishment Act, which is a very, very important
Act envisaged by the Health Ministry and which has been pending. It has gone to the
committees and the recommendations had been sent back to the Ministry. There is a very
important condition in the Clinical Establishment Act which says that no patient in India can be
turned away from any hospital for emergency treatment. If a patient has an accident, he or she
cannot be turned away from any hospital, including Apollo, Fortis, Max, Gangaram or even
Government hospitals, for want of money, etc. The hospital has to attend to the emergency and
treat the patient first, stabilise the patient and only then shift the patient according to the needs
of the patient. This clause was brought in under the Clinical Establishment Act. The Minister has

to bring out this Act.

MR. DEPUTY CHAIRMAN:: Is the provision there in the States that all hospitals should act in

emergency ?

DR. ANBUMANI RAMADOSS: No, Sir. | don’t think it is there. It has to be brought in the bill
and the sooner, the better for the country, because we see so many patients being turned away
because they don’t have money, and by the time they shift the patients, they die. Another clause
also should be added and the hon. Minister has been requested to add that. A lot of Members
have said about the fees demanded by the private hospitals in India, fees demanded by doctors,
fees for heart care operations and transplant. It varies from hospital to hospital; it varies from
doctor to doctor and it varies State to State. That also ‘can be’ incorporated — | am not saying
‘should be” — under the Clinical Establishment Act. | know that it is quite difficult, but the hon.

Minister needs to consider that. This will be a huge boon for the entire population of India and for
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millions of people in India. It will go a long, long way if that is incorporated to regulate the fees

demanded by doctors from patients.

Another issue is about the Organ Transplant Act. This is a very important amendment which
has been pending for more than last three years. | think the hon. Minister will definitely bring it.
Today, the country not only needs to regulate the organ transplant, but also promote it as well.
The most important part is to promote it so that more people get these organs and make it
available in different parts, create more facilities and infrastructure in different parts of the
country to donate and harvest more organs and to distribute equally among people demanding

them. | don’t want to go into the intricacies of that.

When | come to health human resources, today there are 800 nephrologists for a billion
population and little more than 3000 psychiatrists. | think the hon. Minister needs to focus on that

as well.

Then | come to emergency services. Today | think the 108 concept is in ten States. | request
the hon. Minister to expand it to the entire country. There are only nine to ten States where 108
system is there. EMRI is there. It has been working wonderfully well. They have been serving the

patient wonderfully. | think it has to be expanded. | am sure the hon. Minister will do that.

Coming to population, Sir, | am very happy that the hon. Minister has taken up population
whether we call it control or stabilisation as a priority. | am sure he will do well in the future
discussion which we will have in this august House. But, unfortunately, in the last five years we

haven’t had much discussion on population in this august House.

Coming to vaccines, there have been some issues inside and outside the House about
three PSUs which were shut down. They were told not to manufacture these vaccines. | would
like to ask the hon. Minister what led to the shutting down of these three PSUs which were
manufacturing vaccines. What were the conditions which went into that? Was the WHO
involved? | would like to ask this so that it is clarified as to what led to that. ... (Interruptions)... |
am asking him to clarify it. If you give me few minutes | could explain also as to what happened in
that incident. Sir, no drug or vaccine unit in India is allowed to manufacture drug or vaccine
without a basic licence called Good Manufacturing Practice. Without a GMP a public or private
sector cannot manufacture drugs or vaccines anywhere in India. But, unfortunately, these three
PSUs were manufacturing vaccines without a GMP. Since it was in Government, we had
relented to a little extent. We had shut down about 200 private sectors at that point of time. And
also the World Health Organisation at that point of time ... | don’t want to get into all these things

because there is no time.
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MR. DEPUTY CHAIRMAN: Three more Members are there.

DR. ANBUMANI RAMADOSS: | know this. It will take about half-an-hour for me to explain
why at that point of time we took a decision to shut them down. It is not that we wanted to shut
them down. We wanted quality for children. Why are we having in Bangaluru and Hyderabad
new green field airports today? It is because the existing airports were defunct. They were
outdated and there is no space for expansion, and that is why we are having new green field
airports. Similarly the Government had planned for a new green field vaccine unit at
Chengalpattu in Chennai which has an airport nearby and which has nearly 150 acres of
Government land. It is the state-of-the-art manufacturing unit and this unit is supposed to be
100 per cent Government PSU. It was to be started within two years. Today, | would like to say
that if this Government-owned unit starts manufacturing, from day one, it is going to be a WHO
prequalified manufacturing unit. WHO pre-qualified is the highest quality in the world. India
supplies eighty per cent of the global EPI vaccines for all the developing countries. So, it is not
that India has scarcity of vaccines today. If India could supply eighty per cent to the world, | do
not see any reason why it cannot supply vaccines to its own people. That is the issue here. And,
today, we feel that this Chengalpattu unit is not coming up at a quick pace. If this Chengalpattu
unit comes up, the global vaccine rates will come down. And, we feel that private sector does
not want this Government unit in Chengalpattu to come up because then not only Indian but
global vaccine rates will come down. There, | think, | would request hon. Minister to give more
priority to this so that this will augur well for the country and this will support entire immunisation

not only for India but also for other developing countries associated with India.

| would like to again ask the hon. Minister whether the plan of having a compulsory rural
posting for doctors is on the anvil, and what he is going to do on this issue. What decisions are
going to be taken? We see so many Members saying that no doctors, nothing is available. So,
at least, we can ask them by making it compulsory that once a student finishes or applies for a

post-graduation, he has to serve in rural area also.

Finally, Sir, about AYUSH, | think, a lot more focus will be given. When he was the hon.
Chief Minister of Jammu and Kashmir, | saw to what extent he had such a wide knowledge
about AYUSH Department and about medicinal plants, his keen interest in all those things and
how could he propagate that. | am sure, under his leadership, the entire Department is going to

flourish and bloom and will have lot more structures as well.

Finally, I would again like to compliment him for taking up this huge responsibility. | know it

is going to take time for you to settle down because it is a technical Ministry. It is a huge Ministry.
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And, | am sure, with your competence and experience, you are going to be successful in all your

endeavours.

Finally, | would also like you to have a Swasthya Bhawan for your own benefit. Since you
have a huge Ministry, you initiate the process. Globally, we see that the Health Ministry buildings
are beautiful except here in India when you see foreign Ministers coming to India and going
through a lot of process. So, under your leadership, a Swasthya Bhawan will augur well for the
continued support. And, as the Health Ministry is distributed in different parts of Delhi, as many

Departments are there, they all will come in one building.

MR. DEPUTY CHAIRMAN: Good; you have told unfinished agenda to the successive Health

Minister.

SHRI RAJEEV SHUKLA: Sir, it is a very serious debate about the health scenario of the
country, and the entire main opposition, BJP, and Left front, both are absent. You can
understand how serious they are about the national issue, issues of common man and poor

people. | want to bring it on record.
MR. DEPUTY CHAIRMAN: Yes, you have spoken and it has come on record.
DR. PRABHA THAKUR: Sir, | associate myself with Mr. Rajeev Shukla’s observation.

MR. DEPUTY CHAIRMAN: Now, Prof. P.J. Kurien. | would like all the Members to finish in

time. As it was maiden speech, | allowed, but others should co-operate.

PROF. P.J. KURIEN: Okay, Sir, | will be very brief. Sir, after 1994 Conference in Cairo, after
they adopted certain resolution and on the basis of that resolution, we have changed
nomenclature of ‘population control’ to ‘population stabilisation’. Whatever may be the
nomenclature, the position is that today, there is no concerted effort to control population. All
our problems, including poverty, are because of the exponential growth in population. Sir, | want
the Government to take concrete steps to control population. Sir, | am not advocating coercive
action. This morning, hon’ble Madam Brindaji said, there should not be even incentives also.
But, Sir, there can be incentives. She agreed that there could be incentives for vasectomy
operation. Likewise, there could be incentives for tubectomy operation also. Other incentives or
disincentives, you can do away with. But | would say, please chart out your programme so that
the population stabilisation is achieved as early as possible. In China, they have achieved and,
that is why, China is progressing ahead of us. Therefore, please concentrate on it and do not

neglect this issue.

Now, | come to the second point, which concerns female foeticide and which again is a

very serious issue. Sir, we have only a few Members present in the House. Sir, in the State of

305



Punjab, Haryana and the Union Territory of Chandigarh etc., there are only 850 girls per 1000
boys. These figures are as per report of 2001, and, the report says that the position has
worsened. It is a very, very dangerous thing. So, urgent, immediate serious action has to be

taken to prevent the female foeticide.

Sir, we have the PNDT Act, 1994, which was amended in 2002. But, more stringent
provisions are needed, and, secondly, even if those provisions are there, these are not
implemented. Sir, the Act is not being implemented properly. | am not blaming you, Dr.

Ramadoss, but it is a fact. It is a very dangerous trend, which has to be arrested.

Sir, my third point is regarding spurious drugs. In cities or villages, you go to any medical
shop and buy a medicine, you will not be sure as to whether it is genuine or spurious. We have a
Drug Controller, and, there are other mechanisms also. | do not see them working. | do not
know what is happening. Somebody should go to the shops, take out samples, test them, and,
if required, punish the shopkeepers. That is not happening. We do not hear anything like that.
So, ‘spurious drugs’ is a very serious danger in the country and the Ministry of Health should

take very strong action.

Sir, | come to my fourth point. Hon. Leader of Opposition, Shri Arun Jaitley also, mentioned
this point. Sir, the capitation fee in the private medical colleges is up to Rs. 50 lakhs. What does
that mean? It means that there is a very huge demand and there is very less supply. What has to
be done? Increase the number of medical colleges. If the Government can start it, do it, or, if
the Government cannot do it, allow the private people, and, please do away with the
unnecessary conditions. Why do you need twenty four acres of land? It is already said, but | am

repeating it.

Sir, half of our doctors, especially, Post-graduates, are going to foreign countries. | am not
blaming them for going away. They are earning foreign exchange, which is also a good thing.
But there is great demand for doctors in our country and abroad, and, moreover, we can send
more doctors to the world. Therefore, do away with the unnecessary regulations of starting new
medical colleges, and, start as much medical colleges as possible so that we can have enough

doctors to be supplied to the world.

Now, | am coming to my last point. Sir, the former Minister of Health, Dr. Anbumani
Ramadoss who according to me, was a very good Minister. | have no doubt about it. In
November, 2008, he announced that yoga would be taught compulsorily to all the school
children as part of the National School Health Programme. Sir, if yoga training is imparted, it will
improve mental and physical health. Yoga is not a religious practice; it is something more than
being religious, which can be practised by everybody. | would request the hon. Health Minister
to consider implementing yoga training in all schools through the National Health Programme of

the Health Ministry. It will be a great, great contribution to the children of our country by the
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7.00 P.M.

Minister. They will all become not only physically but also mentally healthy. Some more points

are there but | am concluding.

37t AigHg ITEld (ST QW) : TR, 5 DI Sl BT &, S IR H Flef1 ITadT AT, W aiR
A gafe A1 {5 ve 9gd o w3l & g1 H I8 fSuTcHe 11T 81 I8 [T 81 & & [ Siaexi
B HHI B EDIDHT Te! Tl Tdh 91d IE M8 [ SlaAdag AT BT B SH AfSDH Dletorsl
H TIRIAT o X& &1 YT ol 3TTSITE ATEd - Gob T8 1<aT JeITd Igi (a1 AT AR Vel fbam o
% I STaeRi B hard posting S| AT I8 G114 & 6 S ToRIT HIUCIE BN ) ARSH
Bletsl § RIS o< &, ITb A1 I8 binding Mg Y 6 I W Uh hard posting BT
gl AR, I AfSHe Blersl Yol Ao AR Si8f IR Al ST I 4 g WK &, 98f S
TRIG g2l BT &P W BT ST 8, SHD! DhIdbd B4 Al 8171 AU YU SleTd Pl ASR]
AP IR PIs AT Bictol T el 2, Al SHD! A1 6 98 b & forg ST |1, <fi+ |re
B hard posting“ﬂﬁ-ﬂgiﬂﬂmwamaﬁml

T 91T I8 8 b 7 37 ARSHS Bioisl Gl Ahd ©, 1 51 Qlerd BT UHaH Saod 8l
qHhdT 8, I BT ST)d 81 8dbidhd I8 © 6 390 Job H Sl AMPAfad R JAFT Hiciors 8,
TP GieH § @al B 8, 31T SR ST F ST Wi 1T TR I8 T4 STol-
el &l ST=1d & 3R J81 FARI Sleid 8T Brell A, A 39! oIl fa1 21 gafery fora s
qATB Bl, T8I H, B 4, BIC BRI H, TATET A SATET AT 1R AP [SHRIS 3R
PicTorsl @ier eyl g8 | il IR 9Tdl, 97d |idt § 81 iR Je1 a6 Adheld 8,  qrhrig]
SIFeR B RIId X 8, 3R H F9erdl § f i1 Yex d eieed &, g Wexi 4, SAd] Bl
T dls g RTATRT §7 gRT T Ta-HE P olddl IR ol off Heheil o

T 91 I8 © [ Sl W TaHed .. AR dlegd .91 A 8, § A0St 7 18 AT JET gl
Tl # Uh W giRied Ydl, 98 14 AId d& gafey T8l o % 98 gifed § o
equipments &, I T TE1 Y ST & TP ATgde BiIC H SdT AIal AT e 4 Sl
tests BId &, d o el BId © [ TRIG 3MEH! g8l Ugd Te| Ahdll 3R Hgd TaHe, S tests
B laboratories %\;, SR! T TaHe d sponsor Eﬁ, I TG BT Wﬁ SITST Wl BT
FIH TSI 1 B © MR A 951 2 5 59 96 3R 9 98 9 STeq A Sfeg YRT HRA1 8, Gl §Hd!
3gdfae 3R AT Wpell Bl, HiSDhel Tpell DI SATET A ST WieT=T 81T

AR, BE AIMS T Bl a1 &1 5 &, A1 % VP GoId © b 57 AIMS BT A1 51 T3
SRCICIRI B S Tl ST, A 98 g e A 2ATST §R Wil S Jifd fo9 7vE 4 faeedt 9
AIIMS el B, T8t ITegeT &I W} Ulectd g5 §1 3R BIC BRI & U1 W1 ST, I g8t Bic!
IRt W 9 S T8 U gERT ARie RAReH 99 SITQ - ggd Al AfeRiE @ g a9
TG NRENT Gl S| S AT S8Tdl 9 HRTHR g3 2] $1 - A 8, d W B S|
SXITOTT Bvg TR GTelT ST i BIC ITERT H WTell ST $¥9h JTelTdT STdex] &l Wl & fore I8
SR fopa STU fop <71 oY gea1 pUee™ B Sdx AR TRI9 g<di BT 86 BT &, BH F HH 2
1 3 AT & [T IqDI BTS ST < & forg I ST HaTIigaT fhar Sie| agad-agd gfsparl
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ate o) e g (S gl g (O ) eaba Gl deaa Glia
e~ S 5 e B Qi Sl S o ) e gk pala g lla Ul
o i L S (SO ERS ) g SISy o L Gl
RTUEUT T W SRR RLY. X8 U UL O DRICTTC S R
Y [P PO P FRQUR PEN LI R JUPN DOCIE s . N PR
S o feaa e o S hard posting S usSEey S LS LS el
0y agis S O egm Sl AR e S USSie S £0 G A O s
(w8 2 S8 hard posting Sul e S o) S Sl S8 binding
(U e o s i GRS o 2 Ul ) e JeS S ST i
5 plee pe s (S o Ul g o G S usme waE O N
Ko g B s g8 e [ B Sl IS il L s
o~ e S e hard posting (S Jus Of (s g2 ) S Sdeny S s
N T ST < LT

1S il po ) e S oS @S ISl 550 1 S o g S (5 ey
Ok Sde [l WS o il L D g b o gl 6 o W g pU S
O S oS man s S SOl eon SalS Gl sl Syl s
28 = Gl S sl 0 Or) mle - Sy WegS aaly wady) S
oy L Al Gl o b M S Ol e S L) g ke e
s o) e o) e Ot Saen i Dl e SR g (e
Elds s s e gl e S S 5l g jedndd Sugopl
o S Sl (S R eelilo g oun G S r My sl aSa e
SIS ) e g o 3 oo iy (e Sl g2 &S O Ugnass e !
o Bl pJad S Siai g & Sl |l 53 S0l s mad gl 34

T[]Transliteration in Urdu Script.
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s Bl ) e g patiad 8 Gl ga &S o b 5 ms
Jhe 14 03 S Fianly Cultad Sl e i gi 5 L) e 18 e 18158 e ¢
=S o sl o5« ¢S equipments s Upe Jisaly Jly oS Ba e A i SS
tests sa U iy g8 g IS ) s allaay Cupll 0 S (58 5 s
A 6 g by ool e S o g S ey op
gl (e Qi g5 & Cuftal S 0 Al S Cal g Bkl )5 8 i
28 2l 5 e B ¥ oy e S gpm 2 A 5o S
e US galn wals Gy ga K1 iy gl S mgans (5 e
LlpgS oaly ) e adyy 5 sl Jitaa e gl Sl gy sl Syg s S
&y

S Sl e e e o (B (Sl (S S ual g g
Usph e Jroy e o Vg con S pudipf Al 2 5 ol b S sl () S
U ¢t NS el e oLy sk i S S e VS s 1508 e
P8 SV aS s S s s 8 o abl e S Ol
B e O phase Bligus 1330 SS9 iy S Gls O ot UM (ST Ul
S5 S Ol JeS Syt S la 0 08 (S Guile g g
ol R e S g ean b (SOt 2 B S Sl e sl
S0l Sl VS ke oot S O e VS )y ol
ORES g o 2 S S LS jypa g S e S gy ST e g
S dusha S s o lia Ba S gt o gl S oo ud
G D e LS oalaa jgpa ol S e S 3L S
S

T[]Transliteration in Urdu Script.
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o STQUTFY : &N IR~ 9rfean amye T 9 fFe €

3t IR Wifen (SR U=e) : MU e A4 e @ Ry srges 91 &, § S9d forg
JATIT STHRT E1 H Pael A e # U= I FHIG H6T ST 91 § Bl d18 8T A7 3R
e forg # sa+ o% & 9o1 goT U1, 98 91d W0 PRIT Aed o bell et ff awhr o
adulterated, spurious 3R expiry date Eil \_rﬁa_d'lifa?ﬁ\_rl'r Bl %, Tﬂj’@ﬂ?ﬁé@%, SRECIN
T TEI Tl 3RT MU T RIY ¥ o 39 WX A wrdargl g afvl ast 9@ 6 defivaey
B! FSAURRT I ShaR & gIRT (el 33 ARE 31 gaTs W o1 &1 111 1 a5 AR Hiea™ off,
TSI ST T 3R STq I I &dTs 3 o9 Tl el o # 9T A TR del <418 ol 3R g3
A T B 11 9 TR B HIIATE] Sid 89 UR 81 Al & Al G fba1 19R 81 39 W
IR HRIaTe! 891 ARyl AR Uh A7 8 b Drugs and Cosmetics Act Pl E{ﬁ overhauling P
AT &, SHB! T T DI ATTLADBT 2| H AHSIT g 1 S manufacturer, ST FSTREIGER
adulterated 3R spurious drugs éTﬂ?‘l’[éﬁ-\', I8 U BT Ta| Pdl, gfep av_é ETU B g iR
IAPT IURTY BT A TST EIAT B I fTT MIBT FOR TS B FILRAT BRAT AT 7Y AT &
WWWW@%\', reformatory theory, @ s e faog EXRSEIN PY manufacturing
g &1, ™T® fa%g distribution & 3TRTT Rig &1, S5 A H T QaAT BT ARV o trial
6 HE H AT 81 STy fery Werel Pies a9l SiY 3R S¥a! <A1rds ufehan # e ddh
I 39 YR TA71IT 1Y {6 AN H trial THAT 81 SITY TR 1R RN &l lesson fiel | S9H I8
YIRAT BT ST AR b 3R 39 YR T 21N fobedl Wk Rig 8Ia1 & o fopsdl ot U & S+ap1
G &S e ARyl SR Heg & 181 Al [l WY aRIRA # life imprisonment I &H &8 I
favg iR w121 far ST =1fRvl S99 UHR &Y Ja=elT 89 & 3R $9d folU Drugs and
Cosmetics Act 31 37 Acts W HRITE BT MaTIHAT 2| HUAT 59 W &M S| I8 91d Had &
forg & So1 gon 11 g 91 § I Bl =AM § [ Tial § ST’ e 37 X 81 R 3R
W & olfh WIgeRil # Sarsdl el el R8T 81 Sfd STR Jas ¥ A Jard (98 St 3
TRHR A AT 91 UF BUY &I g4l 1l JE instructions AT & &% S8 garsyi, faRmes S
basic drugs &, d TR fiel| 31TST BTed I8 & P v urd fSuvast 8, offdh Siaex T8l &,
TaTS TET B ART I8 IR & o S Sfaex Tia # A a, ST HET WY 3 3R M9 5 4T,
TS AT | PN AT IR H AqD! Fraem <F S, FEHIeH H 37! ey I+ &1 S
3R S S9! incentive AT AR a1et & I e A18dl &, H 98 STeal a1 W& HR &

gl

o} SYFHTIF : 99, 379 1 7T

2 IR wifean : R U e ofR | 8T 3iiR SR 4wl <21 &1 SATaTe] 1 25 Hirer
H TS 21 AT TR 1 91 PR Y8 8| A& 1 Uob TS U oty il SRISC 1 98] 15y
YRBR &I SEA3IEToN 81 Vel 8, S A 81 et 8T &1 SHH Wl TR SIMEHT YT SATST &1 BT
a7 I8T &1 4 <=1 8 b U &b 311a H g8 A8 R T 3 | 31 8, H U & 37T | ANl
AT ST GY <1 81 HUT HRh GHA D1 dRE BT T 3R S8 Al @ifery 3iiR fIR sik 37
yee & d W, YAl SR uew A gforn, IMore, <aRdr, el W M SR
|HSl, Uh SRUATS dlel [ d a8 & dArli &l o et dab iifs gdi IR J<e 94 W9
ST &1 37TR 319 g1 3RYATe Wierd & <l 981 3R fI8R - T 578 & Al S AT41=id 8|
HeIed, U 3R 14 3R P& a8 gl

oft STuTafy : forat sifem a1d iR Bel?
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ot IRz wifea: e=raTe wRIGy, oMuw ow o, ¥ sue a1e TE S 3T 9gd-agd
gaTe|

SHRI' GIREESH KUMAR SANGHI (Andhra Pradesh): Thank you for giving me the
opportunity. FIH Tge AT H AU 3fAREe HAT Sl Bl ggd-9gd g9 I b a1 36T
feuTHic S®! fiel & 3R S9a! Yerd # 39 f¥urdde o1 8Tel 3R J8ax 81T, U1 &7 fawar
B 99 Ugel § 38T U9 § S RTOT9IGER NSl Sl Bl WREBR 7, S8 oIl BRI ol & Sdd
IR ECIRICIEUIRCINEIC ) o))

it SurTafsy : gt 9™ & forw ersw 7181 7, |1 fAsie & 3y T2 a1 |

#t e R |l : 981 U Tola IRTIST SIS 21 3R 98 IR 9% 9 SFiC 8l dl
SITET 8RBT, $AIIY H I8 I 918 I81 gl 39 $RIHA & dsd il A Flodiogao 1
BlcsR BT 8, SAP] (el Hl HRUNC ST W IRT 0 STl BIAT 31 3 S H BART
TURPBR I IE 7S WhI¥ dle] Bl &, Sl 9gd &1 digdl dxid A =el I8! &1 § =g fob #=01 S, ayo
9T & P& Il DI I81 Aol TAT ST GITIT PRIGR 39 W1 Bl X <9 4 849 fha dvg 4
el Wahd 2, 5 TRE A TR 3R Fad 7, I8 Sl 984 ST’ 7, Rifd 39 ThI F 31T
AT 2T DI ST DI 95 JT8d el 81 T8 31191 Bls IR I TR ATGH {91 JHRT & forg
IR TET BT 21 SHdh] I8 RN © fh 1R U7 I1oiig STRIFIsH &1 HTS 2 TU1 3R #-1 hfdyeft
H PIs W) eH SR IS, TR T8 IS B TN 9IRS 81 T Ui org, &9 ofg fohar
W) Tt g, I8 PRURC SIS H SITHR B SISl BT ABIT| §9 AN BT agi I fohar war
21 39D ITATdT 7 BISI-BICT &1-9 914 8, W)

ot STAUTTFY : 31 AT 57 T 2, WA HIF o foTT GNT SASTR B g Bl 3T TSl 19
O} 721 fem, M) urel =1 ¥ 21 foar ol 3o ) fime o1 ot a9 fime M o fare €1

7t Rrdrer o AT < SMTUHT IgA-agd BT, MU Y31 dlel Bl Al el e o
%@W%@Eﬂa@m%\'l Prevention is better than curemﬁlmﬂﬁffﬁwaﬁ
Rt g el §1 596 o AR TSR 7 TS 3R HRIHH 331 51 Igsier St diF &1 gt
2, MY Yo # 98 1 3V H 19 oty fhoex ol -feRe ey &% =R & ugam &1 Sridd
foram g1 TRig ¥ g B1 A q1 2UY A 19 fieR U goAaT HRIG, 39T U A e drelt
TR TR BTH] 8 Teb P2 o b U BAR] TR I (1 21 H arear § o g9 drerr
BT IR BN IR IR < H SHP] {53 TRE A SFIRIC (AT S Fehll 7, T8 A < | TRgeid 108
DI B TS TS B I8 W a1 afedn I I8 © o ue fire & oiey Rele wiber # ot
3R 3MMYHT SIRT AT TR BT T21 1! EIC e ST &1 AT 31T fohsd} 319 R RN 7 s
B TR 5 108 ey 3R Ui fA-e & 3R TTS! 3 ©R UR 31T SIUef| 9%, Sl a¥E 9 Uh
3R BRIBT 104 forar &1 39 A1 § TSt § AfSRHA, Sraed 9iRe 9d Iuaed ¥Ed €0, I8
ST G- ST X! E1 9%, $9 TRE & B 3R BRIGH &1 H AT 7241 SN J S8 H61 fh
ST 3TT2M BRIPH b T &, ITd| TS 98 HH 2, IId] Ugs Al vuT Hl e f¥erdr 81
§ID! TAT §h BIH B TIEATE TgIs Y| SHH AR U IS 36T GId &, ORT 39 TR &1
SIRTGN IR, H $irdd Td BIEATTOR B T HHCT BT HaR g1 981 T T91 36T eI 3711
AT 8 AT el RISl AR | Af¥erTg 3 AR et uReISt 3 WRIE] SIRI & a1 1t is surprising
that it is almost 2 to 10 per cent of the cost of the medicine. W%W@tﬁéﬂ ﬁ@ﬁ\_ﬂg
RIS EIREAINRIERIT
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MR. DEPUTY CHAIRMAN: Hon. Members, discussion on the working of the Ministry of
Health and Family Welfare has concluded. Reply by the hon. Minister will be tomorrow after Zero
Hour. Now, Special Mentions. | request the Members to lay their Special Mentions on the Table
of the House.

SOME HON. MEMBERS: Right, Sir.

SPECIAL MENTIONS

Request to bring transparency in decisions taken by Expert Committee to select floats in
Republic Day Parade

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, despite the fact that Goa is a world famous
international tourist destination, Goa floats have not been included in the Republic Day Parade
for the last consecutive years.

Undoubtedly, the procedure and the process lack vision and transparency; otherwise, the

manner in which the State of Goa has been humiliated, in the last two years, has no justification.

Last year, three designs were short-listed, from the State of Goa, by the Expert
Committee, appointed by the State Government, in the month of August, 2008. All the three
designs were sent to New Delhi for scrutiny and finalisation by the Special Expert Committee,
appointed by the Ministry of Defence.

The hand-drawn sketch design of an applicant, presenting and depicting the SHIGMO
festival of Goa was approved by this Committee in its first meeting.

The Expert Committee verified the theme and advised the changes in the 2nd meeting, held
in September, 2008. Changes were made and approved by the Expert Committee, and the
music theme was being finalised for the next meeting. Music, based on Goan folk culture, was
presented to the Expert Committee in the fourth meeting. A tableau of Plaster of Paris was
made, based on the design approved, for the fifth meeting. The applicant was advised to make
a few dimensional changes, which were also complied with. However, Goa’s tableau was not
included.

The Selection Committee needs to be mode responsible and convincing when they deal
with the State, like, Goa that commands international acclaim.

Concern over mistreatment of Women Boxers at National Institute of

Sports in Patiala

SHRI RAJEEV SHUKLA (Maharashtra): Sir, | propose to draw the attention of the
House to the shocking mistreatment given to our female boxers by the management at
National Institute of Sport, Patiala. Ironically, only last week, | had asked the Government about

plans and incentives proposed for the female sportspersons. The news of 2006 World Boxing
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Championship bronze medalist, Renu Gora, serving tea and cleaning dishes for visiting officials
and media persons at NIS Patiala is disturbing. She is not the only one; another upcoming
female boxer was also reported to have served as a maid and waiter in a major newspaper last

week.

More than a case of gender bias against female boxers, this is also a sorry tale of how
female sportspersons fail to find any encouragement from the authorities. These women have
joined NIS for becoming a coach because they cannot make their ends meet through a regular
and dignified employment. If we, as a nation, fail to provide a dignified living to even our
illustrious female sportspersons, it paints an unfortunate picture of the future of female
sportspersons in India. The incident at NIS should be earnestly probed and action should be
taken so that no such case ever happens again.

Demand to declare Bihar a drought hit State

SHRI TARIQ ANWAR (Maharashtra): Sir, the people of Bihar are facing floods on the one
side and drought on the other side every year. The entire Bihar State is reeling under drought-
like situation in the absence of rain this year. Possibility of famine-like situation was high in the
State, as ponds and canals were dry and the farmers had to face a tough time for irrigation. The
sowing of seeds is not still done. It will result in acute shortage of food in the State. Official
sources had reported that water had not been released from Vansagar and Rihind dams on Sone
river, following which the canals linked with it were devoid of water. Only 11.02 mm of rain was
recorded in June and the State experienced just 53.5 mm rainfall as against the normal level of
357.25 mm in July. Due to this, crop of Kharief has already lost and there is every chance that in

this condition Rabi is also going to be affected.

In view of the above facts, there is an urgent need to send a Central Team to Bihar for
assessing the situation. Collection of all types of loans related to agriculture should be cancelled
with immediate effect to give relief to the farmers of the State. The Union Government should
issue special directives to the Government of Bihar as the State Government is not taking it

seriously and no initiative has been taken by the State Government up till now.
I will urge the Government to declare Bihar as a drought-hit State.

Demand to take suitable steps to check the lllegal mining being
carried out in Orissa

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, | want to draw the attention of this House
and the Government to the illegal mining which has become an easy source of income in our
country. This is regarding Manganese mining in Joda area which has been going on for the last
many years without any approval from the Central Government or clearance from the Forest
Department. It is said that the Orissa State Government has agreed only to give lease to
one company. But this company had declared itself closed from 1999; and there is also a

case pending in the court. This company, without getting any lease has illegally given the power
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of attorney to one person to carry on mining operations. Since 1999, the mining operations have

been going on and all the authorities concerned have just been silent spectators.

A group of legislators of the Orissa Legislative Assembly visited the area and they have
taken photographs of mining operations. In Sukinda, Datery, Badbil, and Joda, many such
mining operations have been going on illegally. The ore which has already been sold from various
mines including the Joda Manganese mines would be more than Rs. 4000 crores. The Central
Government, in consultation with the State Government, should take steps to stop the illegal

mining and the CBI may be engaged to find out the real culprits.

MR. DEPUTY CHAIRMAN: Is there anybody who has a Special Mention left? No. Now, the
House is adjourned to meet tomorrow at 11 AM.

The House then adjourned at ten minutes past seven of the clock till eleven of the clock on
Wednesday, the 22nd July 2009.
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